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 LOK  SABHA

 Tuesday,  September  29,  1964/
 Asvina  7,  886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Colck

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 ‘Delhi  State  Central  Co-operative
 Store

 (  Shri  aa  Vishnu  Kamath:
 Shrimati  Laxmi  Bai;
 Shri  Yashpal  Singh:
 Shrj  Visbram  Prasad:
 Shri  Indrajit  Gupta;

 *45i,  Shri  Bade:
 Shri  Kapur  Singh:
 Shri  5.  M.  Banerjee:
 Shri  P.  C.  Borooah:
 Shri  P.  R.  Chakraverti:

 |  Shrimati  Savitri  Nigam:
 ‘Will  the  Minister  of  Community

 Development  and  Co-operation  be
 pleased  to  state:

 (a)  whether  the  Delhi  State  Cen-
 tra]  Co-operative  Store  is  being  pro-
 secuted  on  charges  of  black-market-
 ing  and/or  other  malpractices  in  re-
 ‘gard  to  one  or  more  commodities;

 (b)  if  so,  the  names  of  the  accused;
 and

 (c)  the  nature  of  the  charges?
 The  Deputy  Minister  in  the  Minis-

 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Murthy):  (a)
 Yes  Sir.

 (b)  Shri  Ram  Lal,  Managing  Direc-
 tor,  and  Kumari  Shakuntala  Sulhan,
 Becretary,  Delhi  State  Central  Co-
 operative  Stores.
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 (c)  The  charges  are  that  the  Delhi
 State  Central  Cooperative  Stores—

 (i)  sold  gur  from  unlicensed  pree
 mises;

 (ii)  failed  to  maintain  complete  and
 correct  accounts  in  respect  of  sale  of
 gur;  and

 (iii)  failed  to  submit  regularly  to
 the  Director  of  Food  and  Civil  Sup-
 plies,  Delhi  Administration,  fort-
 nightly  returns  of  stocks,  receipts  and
 deliverics  as  required  under  the  Delhi
 Khandsari  and  Gur  Dealers’  Licensing
 Order,  1963.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  in  spite  of  the  irregularities,
 to  use  a  mild  word,  and  the  mal-
 practices  uncovered  with  respect  to
 this  co-operative  store,  this  co-opera-
 tive  society  has  not  been  included
 among  the  ten  or  more  co-operative
 societies  into  whose  affairs  an  inquiry
 has  been  ordered  as  to  their  financial
 condition  and  working?  If  so,  what
 are  the  reasons  therefor?

 Shri  8.  8.  Murthy:  No,  Sir.  This
 store  is  also  included  amongst  other
 co-operative  societies  to  be  inquired
 into.

 Shri  Hari  Vishau  Kamath:  Is  it  a
 fact  that  in  the  committee  of  inquiry
 which  has  been  constituted  to  inquire
 into  the  working  and  financial  condi-
 tions  of  those  ten  or  more  co-opera-
 tive  societies,  the  chairman  of  this
 co-operative  store,  the  Delhi  State
 Central  Co-operative  Store,  who  is
 apparently  involved  in  this,  but  who
 may  not  be  an  accused  for  reasons
 best  known  to  Government  them-
 selves,  but  who  is  involved  in  7  this.
 transaction,  is  himself  a  member?
 That  means  the  judge  and  the  accused,
 near-accused,  are  the  same.
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 Shri  B.  8.  Murthy:  A  committee
 has  been  constituted  to  go  into  the
 question  of  vested  interests  and  the
 Spurious  nature  of  certain  societies.
 It  is  an  all-Indian  committee  and
 Shri  Brahm  Prakash  is  a  member  of
 this  committee.

 Mr,  Speaker:  So  many  times  ques-
 tions  have  been  asked  here  as  to  why
 action  has  not  been  taken  against
 Shri  Brahm  Prakash.  This  was  the
 complaint  Members  wanted  to  make.
 Now  the  question  is,  when  he  himself
 was  concerned  with  the  particular
 society,  which  is  certainly  under
 doubts  and  against  which  inquiries
 are  being  made,  why  should  the
 chairman  of  the  same  stores  or  com-
 pany,  whose  affairs  are  being  in-
 quired  into,  be  made  a  member  of  the
 inquiry  committee.

 Shri  Hari  Vishnu  Kamath:  This  is
 scandalous,  to  say  the  least.

 The  Minister  of  Community  Deve-
 lopment  and  Cooperation  (Shri  S.  K.
 Dey):  If  I  may  explain,  there  is  a
 misunderstanding....

 Shri  Hari  Vishnu  Kamath:  Explain
 it  away.

 Sbri  S.  K.  Dey:
 ing  it  away.

 Sbri  Hari  Vishnu  Kamath:  You  are
 going  to.

 I  am  not  explain-

 Shri  8S.  K.  Dey:  There  is  a  com-
 mittee  that  has  been  appointed  by
 the  Ministry  with  Shri  Ramnivas
 Mirdha,  Speaker  of  the  Rajasthan
 Assembly  as  chairman  to  look  into  the
 question  of  spuriousness  in  co-opera-
 tive  practices  and  vested  interests  in
 co-operatives  throughout  the  country.
 Nautrally,  we  have  to  have  repre-
 sentations  from  various  organisa-
 tions.  Ch.  Brahm  Prakash,  who
 is  the  Chairman  of  the  Delhi
 State  Co-operative  Society,  hap-
 pens  to  be  the  Genera]  Secretary
 of  the  Co-operative  Union,  and  in  that
 capacity  he  has  been  included.  This
 has  nothing  whatever  to  do  with  the
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 specific  enquiry  that  is  being  con-
 ducted  into  the  Delhi  State  co-opera-
 tive  societies’  affairs.

 Shri  Hari  Vishnu  Kamath;  If  you
 have  no  objection,  Question  473,  which
 is  connected  with  this,  may  kindly
 be  answered.

 Mr.  Speaker:
 can  reach  that.

 If  you  help  me,  we

 Shri  Hari  Vishnu  Kamath:  I  pro-
 mise  not  to  put  any  more  supplemen-
 tary  question,  but  even  then  may  not
 be  reached.  Does  the  answer  given
 by  the  hon,  Minister  satisfy  you?
 You  yourself  put  a  direct  question  to.
 the  Minister.

 Mr.  Speaker:  It  should  satisfy  the
 House,

 Shri  Hari  Vishnu  Kamath:  This  en-
 quiry  is  a  complete  farce,  then.

 Shri  Ranga.  It  is  a  farce.

 Shri  Hari  Vishnu  Kamath:  Wilt
 you  not  agree,  ensconced  in  that  high.
 chair?

 Mr.  Speaker:  Should  we  sit  down,
 suspend  all  business?

 Shri  Hari  Vishnu  Kamath:
 yourself  have  been  a  Judge.

 Mr.  Speaker:  What  does  he  want
 of  me?  Two  questions  have  been
 asked.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  putting  a  question.  I  am  only
 trying  to  elucidate  the  answer  fur-
 ther.  A  person  involved,  concerned,
 in  this  case,  has  been  appointed  on
 the  enquiry  committee.  What  is  the
 enquiry  coming  to?

 Mr,  Speaker:  That  might  mean  TI
 was  not  a  good  Judge.

 Shri  Hari  Vishnu  Kamath:  You
 were  good  judge  Sir,  but  they  are
 not  a  good  Government.

 Mr.  Speaker:  Order,  order.  He
 should  allow  the  Members  to  proceed
 further.

 Shri  Raghunath  Singh:  It  may  not
 be  a  very  good  Opposition  also.

 You
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 शी  हुकम  चन्द  कछवाय  :  उन  के  खिलाफ
 झारोप  हैं  भौर  उन्हीं  को  समिति  में  लिया  गया

 है।  जिन्होंने  इतने  घोटाले  किये  हैं  उन्हीं
 को  इस  कमेटी  में  लिया  गया  है  इस  से  हमारा
 विरोध  है।

 श्री  यशपाल  सिह:  क्‍या  सरकार  ने
 हस  बात  पर  गौर  किया  है  कि  इसी  सदन
 में  कई  दर्फ  सरकार  को  यह  सुझाव  दिया  गया
 कि  जो  मुलजिम  हो  उसे  जज  नहीं  होना  चाहिये,
 तो  जिन  के  खिलाफ  एन्क्वायरी  हो  रही  है
 जब  तक  उन्हें  नहीं  हटायेंगें  वहां  स ेतब  तक
 यह  एन्ववायरी  कसे  कम्पलीट  हो  सकती

 है।

 भ्रध्यक्ष  महोदय  :  यही  तो  मैंने  श्राप  से

 पहले  कहा  था  जिस  का  उन्होंने  जवाब  दिया  ।
 मेरा  ख्याल  है  कि  मैंने  भी  यही  सवाल  किया
 था।

 श्री  हुकम  चन्द  कछवाय  :  उस  का  जवाब

 नहीं  धाया ।

 धझष्यक  महोदय  :  जवाब  भरा  गया।

 श्री  यशपाल  सिह:  यह  जो  ख्याल  है
 कि  इन  लोगों  के  श्राफिस  में  रहते  हुए  इम्पार्शल
 एन्ववायरी  नहीं  हो  सकती,  इस  सम्बन्ध  में
 झरकार  की  क्या  राय  है,  मैं  यह  जानना  चाहता
 हू

 झष्यवन  महोदय :  सवालों  के  समय
 शाय  नहीं  पूछी  जा  सकती  है।

 श्री  बड़े:  क्‍या  यह  बात  सत्य  है  कि  इस
 कोझापरेटिव  स्टोर के  बारे  में,  श्री  ब्रह्म  प्रकाश
 के  बारे  में  ज॑  से  गुड़  के  सम्बन्ध  में  'एन्क्वायरी
 हुई  व  से  ही  स्टील  के  सम्बन्ध  में  भी  एन्क्वायरी
 हो  रही  है।

 Shri  8.  8.  Murthy:

 st  बड़े:  स्टील  की  एन्क्वायरी. . . . .

 Yes,  Sir.

 ASVINA  7,  886  (SAKA)  Oral  Answers  4r74

 Mr.  Speaker:  I  do  not  follow  that.
 He  has  put  a  question.  The  answer
 hag  been  given  “yes”,  Then,  he  stands.
 up  and  again  begins  to  argue.  How
 can  I  proceed  with  the  question?

 Shri  Ranga:  There  are  two  enqui-
 Ties  against  the  gentleman.

 Mr.  Speaker:  Yes,  there  are  _  two,
 that  has  been  admitted.  Now,  we.
 should  proceed  further.

 Shrj  Ranga:  The  conscience  of  the
 party  should  assert  itself.

 Shri  Harj  Vishnu  Kamath:  They
 have  no  conscience  or  the  conscience
 is  not  awake.

 Shri  B.  S.  Murthy:  As  far  as  the
 gur  case  is  concerned,  I  have  given
 the  answer  that  a  case  has  already
 been  registered,  and  it  is  now  pend-
 ing.  In  regard  to  the  second  one,  as.
 regards  steel,  the  police  have  enquir-
 ed  into  the  case,  and  there  is  a
 prima  facie  case  that  the  steel  and
 iron  from  this  store  has  been  800,
 not  directly  but  indirectly,  to  un-
 licensed  persons,  and  that  case  also
 is  being  launched  against  this  store.

 Shri  Kapur  Singh:  I  want  to  ask.
 about  this  all-India  enquiry  commit-
 tee.  In  view  of  the  widespread
 malpractices  revealed  every  now  and'
 then  in  the  co-operative  sector,  is  it
 within  the  competence  of  this  en-
 quiry  committee  to  go  into  the  entire
 question  of  the  law  and  practices  of
 co-operation  in  this  country  and  to
 revise  them?

 Shri  S.  K.  Dey:  I  do  not  think  mal-
 practices  are  as  universal  as  the  hon.
 Member  is  trying  to  make  out,  but
 certainly  malpractices  are  there,  and
 We  87९  trying  to  nip  them  in  the
 bud.  You  cannot  do  anything  about
 it  unless  you  really  make  a_  study.
 (Iterruptions).

 Mr.  Speaker:  I  will  not  allow  Mem-
 berg  to  proceed  in  this  manner.  Un-
 less  I  identify  a  Member,  he  should
 not  begin  to  speak.
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 ot  ger  चन्द  कछवाय:  अप्रध्यक्ष
 महोदय,  यह  सवाल  बड़े  महत्व  का  है,  इस
 में  सब  को  मौका  मिलना  चाहये।

 झ्ष्यक्ष  महोदय  :  महत्व  का  सवाल  है  तो
 क्या  झोरों  को  छोड़  दूं।  मैं  दूसरी  बार  सवाल

 पूछने  की  इजाजत  नहीं  दे  सकता।

 Mr.  Speaker:  He  wants  to  know
 whether  it  is  within  the  purview  of
 the  committee  to  go  into  the  whole
 thing.

 Shri  S.  K.  Dey:  To  go  into  what?
 Mr.  Speaker:  To  go  into  the  alle-

 Bations  about  the  working  or  irregu-
 larities  committed  by  the  co-opera-
 tives  in  general.

 Shri  Kapur  Singh:  My  question  was
 whether  a  thorough  overhaul  and  re-
 examination  of  the  basis  of  law  and
 Practices  of  the  co-operative  sector
 are  also  within  the  competence  of  this
 committee?  Is  that  committee  going
 to  do  that  also?

 Shri  S.  K.  Dey:  After  having  as-
 certained  the  facts  and  studied  the
 working  in  different  parts  of  the
 country,  the  committee  will  make
 its  recommendation  and  if  these  re-
 commendations  call  for  amendment
 of  the  existing  laws,
 taken  care  of.

 Shrimati  Savitri  Nigam:  How  far
 is  it  correct  that  many  of  the  mis-
 takes  which  are  being  committed  by
 these  co-operative  stores  are  due  to
 ignorance  and  not  due  to  dishonesty?

 Shri  8.  S.  Murthy;  I  do  not  know
 how  to  answer  this  question.

 Mr.  Speaker:  He  need  not
 answer  jt.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  serious  charges  have  been
 levelled  against  the  Delhi  Co-opera-
 tive  Stores  and  the  conduct  of  its
 Chairman  who  is  one  of  the  mem-
 bers  of  this  House  and  whether  they
 Were  referred  for  legal  opinion  to  the
 Golicitor  General  ang  if  so  whether
 {he  Solicitor  General  hag  gent  all  the

 then
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 papers  with  his  remarks  before  he
 was  murdered?  If  not,  what  is  going
 to  happen?

 Shri  B.  S.  Murthy:  We  have  no  in-
 formation  as  far  ag  allegations  made
 by  the  hon.  Member  are  concerned.

 Shri  S.  M.  Banerjee:  It  is  not  an
 allegation.  But  he  should  not  say
 about  the  allegation:  he  should  say
 what  the  facts  are.

 Mr.  Speaker:  The  Deputy  Minister
 says  that  he  has  no  information.  He
 should  not  say  about  allegations  but
 about  facts.

 Shri  S.  M.  Banerjee:  He  can  say
 whether  the  case  was  referred  to  the
 Solicitor  General  or  not.  The  hon.
 Law  Minister  is  here.  He  can  say.

 Mr.  Speaker;  I  cannot  ask  him.

 श्री  हुकम  चन्द  कछवाय :.  ब्रह्म  प्रकाश
 जी  के  ऊपर  गुड़,  स्टील  और  कोयला  तीनों  के
 सम्बन्ध  में  मामले  हैं  श्रौर  यह  कमेटी  उनकी
 जांच  करने  जा  रही  है।  मैं  जानना  चाहता
 हूं  कि जिस  के  ऊपर  आरोप  हैं  उसी  को  इस
 कमेटी  में  क्‍यों  लिया  जा  रहा  है?

 Shri  8,  8,  Murthy:  The  committee
 will  go  into  the  matter  concerning
 the  spuriousness  and  otherwise  of  the
 societies.  This  committee  will  not
 go  into  the  working  of  the  stores.

 et  हुकम  चन्द  कछवाय  :मेरे  सवाल  का
 जवाब  नहीं  भ्राया।

 अ्रध्यक्ष  महोदय  :  श्राप  के  सवाल  का
 दो  दफा  जवाब  श्र  चुका  है।  दो  श्रलहिदा
 प्रलहिदा  कमेटियां  हैं।  एक  कमेटी  वह  दै
 कि  जिसके  चैयरमैन  राजस्थान  के  स्पीकर
 हैं,  वह  जनरल  तरीके  से  कोआपरेटिव  सोसा-
 इटीज़  को  देखेंगें।  उस  कमेटी  में  ब्रह्म  प्रकाश
 को  लिया  गया  है।  और  जिन  कोमग्रापरेटिव
 सोसाइटीज़  के  बरखिलाफ़  एनक्वायरी  हो
 रही  है  उसको  दूसरी  कमेटी  कर  रही  है,
 उसमें  वही  यानी  ब्रह्म  प्रकाश  शामिल  नहीं
 हैं,  वह  कमेटी  भ्रलहिदा  है।  मैं  जो  समझा
 हूं  वह  बद्दी  हे  1
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 Shri  Tridib  Kumar  Chaudhuri:  In
 ordering  the  prosecution  of  certain
 office  bearers  of  these  co-operative
 stores  and  also  taking  a  decision  with
 regard  to  the  irregularities  about  the
 sale  committed  by  the  stores,  may  I
 know  whether  the  case  of  Chaudhuri
 Brahm  Prakash  was  _  particularly
 taken  into  consideration  and  whether
 his  position  as  the  joint  secretary  of
 the  All  India  Co-operative  Union  and
 his  position  high  up  in  the  co-opera-
 tive  hierarchy  was  not  allowed  to
 stand  in  the  way  of  considering  these
 matters  dispassionately,  and  objec-
 tively?

 Shri  B.  S.  Murthy:  This  matter  has
 been  referred  to  the  police  and  they
 have  made  a  thorough  enquiry  and
 after  they  have  been  able  to  get  suffi-
 cient  information  and  evidence  they
 launched  prosecutions  against  Ramji-
 lal  and  Miss  Sakuntala  Sulhan.  There
 is  no  case  now  pending  or  being
 thought  of  against  Chaudhuri  Brahm
 Prakash.

 Shri  P.  Venkatasubbaiah:  On  what
 basis  the  members  of  this  committee
 are  being  appointed  and  when  _  this
 committee  is  going  to  submit  its  re-
 port  finally?

 Shri  8.  K.  Dey:  I  do  not  know
 which  committee  the  hon.  Member  is
 actually  referring  to.  Enquiry  com-
 mittee  for  Delhi  State?

 Shri  P.  Venkatasubbaiah:  Yes.

 Shri  S.  K.  Dey:  There  is  no  com-
 mittee  here  which  is  making  any  en-
 quiry.  Prosecution  has  been  launch-
 ed.  Also,  certain  audit  has  been
 done  by  the  Auditor  General’s  repre-
 sentatives  and  now  the  _  Registrar
 himself  is  taking  action.

 Shri  D.  C.  Sharma;  May  I  know
 if  under  the  existing  laws  which  gov-
 ern  these  co-operative  societies,  only
 that  lady  and  that  gentleman  are  lia-
 ble  to  prosecution  or  whatever  it  is,
 and  the  directors  of  the  co-opera-
 tive  bank  are  immune  from  that?

 Mr,  Speaker:  A  legal  question  can-
 not  be  asked.  Next  question.
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 Treatment  of  Handicapped  Children
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 (  Shri  Surendra  Pal  Singh:
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 |

 Shri  Yashpal  Singh:
 Shri  Bade:  a Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Social  Security be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 group  of  handicapped  children  from the  Occupational  Therapy  Institute, who  went  to  some  western  European countries  for  treatment  and  consulta-
 tions  some  time  back,  have  returned to  India  and  are  undergoing  some
 special  treatment  prescribed  for  them
 by  foreign  specialists;  and

 (b)  if  so,  how  they  are  reacting  to the  new  treatment,  and  what  are  their
 future  prospects?

 The  Deputy  Minister  in  the  Depart- ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  and  (b).  Four- teen  handicapped  children  who  went
 abroad  have  returned.  Their  exami- nation  by  Specialists  abroad  and  the discussions  with  them  of  the  prob- lems  involved  have  been  of  use  both te  the  patients  and  the  escorting  staff of  the  Institute.  The  benefit  extend- ed  also  to  the  psychological  aspect  of
 the  patients  which  is  an  integral  part of  treatment  in  such  cases.

 It  is  too  early  to  assesg  the  results in  their  entirety,  but  the  follow  up treatment  prescribed  by  foreign  spe- cialists  is  being  undertaken.

 Shri  Surendra  Pal  Singh:  Are  the
 doctors  of  this  occupationa!  therapy institute  competent  enough  to  give  all
 the  recommended  treatment  to  the
 children  or  do  they  need  the  help  of
 foreign  specialists  for  giving  this  spe-
 cial  treatment?

 Shrimati  Chandrasekhar:  I  will  not
 be  able  to  answer  this  question.  To
 the  extent  they  asked  for  help,  we
 have  given  the  help  to  those  children
 to  go  abroad.  This  ig  a  voluntary  orga-
 nisation,  About  the  other  details,  |
 am  not  aware.
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 Shri  Surendra  Pal  Singh:  In  view  of
 ‘the  obvious  success  of  this  foreign
 trip  of  the  handicappeg  children,  is
 there  a  proposal  to  send  more  batches
 ‘of  such  handicapped  children  to  the
 -European  countries  in  future?

 Shrimati  Chandrasekhar:  Govern-
 ‘ment  as  such  do  not  send  these  chil-
 dren  for  treatment.  It  is  a  voluntary
 ‘organisation.  They  came  for  some
 assistance,  and  the  assistance  was

 ‘given  from  the  discretionary  grant  of
 ‘the  Education  Minister.

 Shri  Yashpal  Singh:  May  I  know
 whether  the  Government  is  aware  of
 public  complaints  that  favouritism  was
 practised  in  selecting  the  children
 ‘there?

 Shrimati  Chandrasekhar:  I  am  not
 aware  of  them,  Sir.

 श्री  बड़े  :  क्‍या यह  बात  सच  है  कि  राज्य

 सरकारें  इन  हैंडिकैप्ड  बच्चों  को  विशेष  मदद

 करती  हैं  लेकिन  सेंटर  उनको  कोई  मदद  नहीं
 करता ?

 विधि  तथा  सामाजिक  सुरक्षा  मंत्रों

 (श्री  Mo  Fo  सेन)  :  यह  सही  नहीं  है।
 न्सेंटर  मदद  देता  है।

 श्री  ओंकार  लाल  बेरवा:  मैं  जानना

 चाहता  हूं  कि  इन  लड़कों  पर  कुल  कितना
 खर्चा  हुआ,  और  उस  खर्चे  का  कुछ  हिस्सा
 इन  लड़कों  ने  भी  दिया  या  सारा  खो
 सरकार  ने  बरदाश्त  किया  ?

 Shrimati  Chandrasekhar:  The  cost  of
 the  entire  trip  was  Rs,  54,000.  The
 Government  was  approached  for  a
 ‘grant  of  Rs.  10,000,  of  which  only  Rs.
 7,000  was  given  from  the  dis:  retionary
 ‘grant  of  the  Education  Minister.

 Shri  Indrajit  Gupta:  Has  the  Gov-
 ‘ernment  any  census  or  any  ecaiculation
 ag  to  the  approximate  number  of  such
 handicapped  children  in  thiz  country
 who  require  different  types  cf  treat-
 ment,  and  what  is  the  total  number  of
 institutes  or  institutions  which  are
 functioning  at  present  and  how  many
 shildren  get  that  treatment?

 SEPTEMBER  29,  964  Oral  Answers  4780

 Mr.  Speaker:  That  is  too  wide  a
 question.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  hon.  Minister  is
 aware  that  some  of  the  children  who
 have  gone  abroad  have  been  cffered
 some  assistance,  and  free  treatment
 was  offered  to  some  of  them.  and  may
 I  know  also  whether  the  Minister  is
 going  to  help  those  children  to  go
 abroaq  again  and  get  this  particular
 treatment  which  is  not  available  in
 our  country?

 Shrimati  Chandrasekhar:  The  hon.
 Member  is  very  much  connected  with
 the  institute  and  she  is  giving  infor-
 mation.

 Mr.  Speaker:  That  is  exactly  the
 reason  why  I  called  her!

 Shrimati  Chandrasekhar:  She  has
 given  the  information.  If  any  request
 for  any  help  comes,  I  think  it  will  be
 considered  accordingly.

 Income-tax  Appellate  ‘Tribunal

 f  Shri  val  Singh:
 Shri  Indrajit  Gupta:
 Shri  Kapur  Singh:
 Shri  Rameshwar  Tantia:
 Shri  8,  P,  Yadava:
 Shri  Dhaon:

 453,  Shri  Bishanchander  Seth:
 Shri  Vishram  Prasad:
 Shri  Surendra  Pal  Singh:
 Shri  D.  D.  Mantri:
 Shri  A.  S.  Saigal:
 Shri  P.  K,  Deo:
 Dr.  L.  M.  Singhvi:

 \  Shri  Himatsingka:
 Will  the  Minister  of  Law  be  pleased to  state:

 (a)  whether  any  representation
 against  the  abolition  of  the  Income-tax
 Appellate  Tribunal  has  beer  received
 from  the  Federation  of  Indian  Cham-
 ber  of  Commerce  and  Industry;

 (b)  if  so,  the  main  points  stressed
 in  the  representation;  and

 (c)  the  action  taken  thereon?
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 The  Deputy  Minister  in  the  Min-
 istry  of  Law  (Shri  Jaganatha  Rao):

 (a)  Yes,  Sir.

 (b)  A  copy  of  the  representation  is
 placed  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-3267|

 4]

 (c)  The  matter  is  still  under  con-
 sideration.

 ett  यशपाल  सिह:  क्‍या  सरकार  ने
 यह  ख्याल  किया  है  कि  श्रभी  हजारों  केसेज
 अनडिसाइडड  पड़े  हुए  हैं।  अगर  इन  का
 'एवालिशन  कर  दिया  गया,  तो  सरकार  उन
 केसेज़  के  मुताल्लिक  क्‍या  करेगी?

 The  Minister  of  Law  and  Social
 ‘Security  (Shri  A.  K,  Sen):  It  is  one
 of  the  factors  which  we  are  taking
 into  account.  It  is  certainly  a  very
 ‘serious  matter  to  be  considered.

 श्री  यशपाल  सिह  :  क्या  सरकार  का  यह
 ख्याल  है  कि  हाईकोर्ट  में  कोई  नई  ब्रांच  इस
 के  लिए  कायम  की  जायेगी  ?

 Shri  A.  K.  Sen:  If  there  is  a  deci-
 ‘sion  to  abolish  it,  we  shall  think  of
 the  alternative  then.  There  is  no

 ‘such  decision  yet.

 Shri  Indrajit  Gupta:  Is  it  the
 Government’s  view  that  the  aboli-
 tion  of  the  Appellate  Tribunal  would
 help  the  Government  in  substantial-
 ly  preventing  the  evasion  of  income-
 4ax?

 Shri  A.  K.  Sen:  I  do  not  think  80.
 The  Government  has  not  yet  con-
 sidered  this  matter.  We  donot  think  it
 is  a  fact  at  all.  If  at  all,  the  tribunals
 are  fully  competent  and  they  have
 been  competent  to  deal  with  these
 eases  all  these  years.

 Shri  Kapur  Singh;  Since  the
 blanket  powers  given  to  income-tax
 authoritjes  have  given  rise  to  wide-
 spread  arbitrariness,  may  I  know
 ~what  legislative  action,  if  any,  Gov-
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 ernment  propose  to  take  to  restore
 the  balance  in  this  department?

 Mr.  Speaker:  This  is  about  the
 tribunal  alone.

 Shri  A.  K,  Sen:  This  is  a  matter
 for  the  Finance  Minister  to  answer.

 श्री  हुकम  चन्द  कछवाय :  श्री  कितने
 केसेज़  पेंडिंग  पड़े  हुए  हैं  भ्रौर  उन  को  निबटाने
 के  लिए  शासन  द्वारा  कया  कार्यवाही  की  जा
 रही  है?

 शी  Wo  go  सेन:  भाप  दिल्ली  की
 बात  पूछते  हैं  ?

 श्री  हुकम  चन्द  कछवाय:  जी  हां।

 Shri  A.  K.  Sen;  The  pending  cases
 are  very  little.  Does  the  hon.  Mem-
 ber  want  to  know  about  Delhi?

 ot  gra  ara  कछवाय:  ी  हाँ।

 श्री  Wo  go  सेन:  दिल्ली  के  मेरे  पास
 आंकड़े  नहीं  हैं।  श्रगर  उस  के  लिए  भ्लग
 से  नोटिस  दिया  जाय  तो  में  जवाब  दे  सकता

 हूं  1

 श्री  हुकम  यन्द  कछवाय :.  उन  को  निब-
 टाने  के  लिए  क्‍या  कार्यवाही  की  जा  रही
 है;

 श्री  भ्र०  कु०  सेन  :  जल्दी  काम  हो  रहा
 है।  ट्रिब्युनूल  का  काम  जल्दी  हो  रहा  है।

 Shri  Surendra  Pal  Singh:  May  I
 know  what  percentage  of  the  appeals
 disposed  of  by  the  Tribunal  are  sub-
 sequently  referred  to  the  High
 Courts?

 Shri  A.  K.  Sen:  An_  extremely
 small  percentage  of  cases.

 Shri  A.  S.  Saigal:  May  I  know
 how  long  the  Government  will  take
 to  decide  the  objections  which  have
 been  raised  by  the  Chamber  of  Com-
 merce  and  Industry  owners  of
 Bombay?
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 Shrj  A.  K.  Sen:  I  do  not  know.

 Mr,  Speaker:  This  is  about  the
 abolition  of  the  Tribunal.

 Shri  A.  K.  Sen:  We  have  consider-
 ed  representations  from  various
 chambers  of  commerce,  tax-payers’
 associations  and  various  other
 bodies,  and  what  the  fina]  decision
 will  be  is  yet  to  be  seen.

 Shri  A.  S.  Saigal:  These  cases  are
 pending  before  you.  Will  you  be
 kind  enough  to  see  that  a  decision
 is  properly  taken  as  early  as
 possible?

 Mr.  Speaker:  No  case  is  pending
 before  me!

 Dr.  L.  M.  Singhvi:  May  I  know  at
 what  level  this  proposal  is  pending
 consideration,  what  are  the  main
 reasons  07  grounds  adduced  in  favour
 of  this  proposal  of  abolition  of  Ap-
 Pellate  Tribunal  and  what  is  the
 Government’s  view  with  regard  to
 the  creation  of  a  High  Court  of
 Appeal  for  revenue  matters  sepa-
 rately?

 Shri  A.  हू,  Sen:  There  have  been
 no  reasons  advanced  when  the  Chief
 Justice  mentioned  about  the  High
 Court  taking  over  ‘the  swork  of
 Income-tax  Appellate  Tribunals.  I
 should  have  thought,  if  a  movement
 was  found  necessary  from  the  pre-
 sent  position  sufficient  advance
 could  be  achieved  by  giving  the  ap-
 Pellate  authority  to  High  Courts  both
 On  facts  and  law.  The  main  reason
 given  by  the  assessees  is  that  on
 facts  there  is  no  appeal  to  the  High
 Courts,  and  in  such  cases  there  would
 be  a  case  really  for  consideration.
 But  there  is  really  no  reason  advanc-
 ed  for  its  abolition.

 Shrj  Ramanathan  Chettiar:  What
 will  be  the  new  type  of  machinery
 that  would  replace  the  present  one  if
 the  Government  ultimately  decide  to
 abolish  the  Appellate  Tribunals?

 Mr.  Speaker:  That  is  a  hypothetical
 question.
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 Shri  Ranga:  Is  it  not  a  fact  that
 apart  from  the  opinion  expressed  by
 the  Chief  Justice,  there  has  been  no
 representation  given  to  Government
 by  any  responsible  organjsation  in
 favour  of  the  abolition  of  the  Income-
 tax  Tribunal?

 Shri  A,  K.  Sen:  All  the  representa-
 tions  are  against  the  abolition  of  the
 Income-tax  Appellate  Tribunals.

 Shri  Basappa:  May  I  know  whe-
 ther  the  Government  has  considered
 the  volume  of  work  that  would  be
 increased  in  the  High  Courts  jf  they
 take  over  this  work,  and  how  it  is.
 going  to  be  met?

 Shri  A.  K.  Sen:  Speaking  for  my-
 self,  I  do  not  think  High  Courts
 would  be  at  all  capable  of  handling.
 these  thousands  of  cases  which  come
 up  before  the  Income-tax  Appellate
 Tribunals.  They  can  deal  with  ap-
 peals.

 Mr.  Speaker;  Next  question.

 Shri  P.  Venkatasubbaiah:  Question
 No.  454.

 Shrj  S.  M.  Banerjee:  I  suggest  that
 Question  No.  472,  which  is  also  on:
 sugar  production,  may  be  taken  up.

 Mr,  Speaker:  If  it  is  convenient,
 the  Minister  may  answer  that  also.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  I  will  read  both  the
 answers.

 Mr.  Speaker:  By  the  way,  are  those
 Members  who  have  given  notice  of
 that  question  present  here  now—Shri
 P.  ron  Borooah  and  Shri  P.  R.  Chakra-
 verti?  No?  In  that  case,  it  cannot
 be  taken  up.

 Shrj  Hari  Vishnu  Kamath;  Sir,  it  is
 left  to  your  discretion.

 Mr.  Speaker:.  Unless  the  Member  is-
 present,  it  cannot  be  taken  up.
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 Production  of  Sugar

 +
 (  Shri  P.  Venkatasubbaiah:

 9454,  Shri  Bagri:
 Shri  M.  L.  Jadhav:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  the  target  set  for
 production  of  sugar  for  ‘1963-64  has
 been  achieved;

 (b)  if  so,  the  reasons  for  acute
 shortage  of  sugar  in  the  country;  and

 (c)  what  steps  are  proposed  to  be
 taken  to  increase  the  production?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 D.  R.  Chavan):  (a)  and  (b).  The
 production  of  sugar  in  1963-64  is
 25.2  lakh  tonnes  upto  l5th  of  Sep-
 tember  1964,  as  against  the  require-
 ment  of  33  lakh  tonnes  estimated  jn
 the  beginning  of  the  season.  This
 accounts  for  the  shortage  of  sugar  in
 the  country  jn  the  current  year.

 (c)  Measures  to  step  up  production
 of  sugar  in  1964-65  are  under  con-
 sideration.

 Shrj  P.  Venkatasubbaiah:  It  is  seen
 from  the  statement  given  by  the  hon.
 Minister  that  there  is  a  shortage  of
 nearly  8  lakhs  tons  of  sugar  for  1963-
 64  and  that  is  the  reason  for  the  acute
 shortage  of  sugar  in  the  country.  In
 that  case,  may  I  know  whether  Gov-
 ernment  will  consider  the  possibility
 of  stopping  the  export  of  sugar  to
 foreign  countries  so  that  it  will  be
 possible  to  have  reasonable  distribu-
 tion  of  sugar  in  the  country?

 The  Minister  of  Foog  ang  Agricul-
 ture  (Shri  C.  Subramaniam):  After
 making  an  estimate  of  the  production
 in  1964-65,  if  there  is  going  to  be  any
 acute  shortage,  certainly  we  will  con-
 sjder  banning  exports.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  the  Government  has
 fot  eny  assessment  before  it  whether
 the  sugar  mills  that  have  gone  into
 production  and  that  will  go  into  pro-
 duction  will  reach  the  target  envisag-
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 ed  by  the  Government?  What  is
 the  latest  position  regarding  produc-
 tior.  by  sugar  mills?

 Shri  C.  Subramaniam:  It  is  not  a
 question  of  want  of  capacity  in  the
 mills  today.  It  is  a  question  of  sup-
 Ply  of  cane  to  the  sugar  mills,  which
 is  being  diverted  for  the  production
 of  gur.  The  estimate  of  expecta-
 tions  for  1964-65  are  optimistic  and  I
 am  hoping  that  it  would  be  possible
 to  reach  a  sizable  production  during.
 1964-65.

 श्री  बागड़ी:  क्‍या  मंत्री  महोदय  यह
 बतलाने  की  कृपा  करेंगे  कि  दक्षिण  के  चीनी
 कारखानों  जिन  परकि  कम  लागत  लगती
 है  लेकिन  चीनी  की  क़ीमत  उत्तर  के  मुकाबले  में
 ज्यादा  होती  है  और  उत्तर  में  चीनी  की  कीमत
 कम  मिलती  है  इसी  तरीके  से  दक्षिण  में  किसानों
 को  गन्ने  की  कीमत  ज्यादा  शौर  उत्तर  में  कम.
 मिलती  है,  तो  क्या  इस  उत्तर  और  दक्षिण
 को  लड़ाने  के  व्यवहार  को  सरकार  अभी  भी
 जारी  रखने  का  विचार  कर  रही  है?

 Stri  0.  Subramaniam:  I  do  not
 think  there  is  any  disparity.  As  a
 matter  of  fact,  the  sugarcane  price  in
 the  South  is  a  little  lower.  Ag  far
 as  the  price  of  sugur  is  concerned,
 the  price  fixed  for  the  northern  mills
 is  higher  than  that  for  the  southern
 mills.

 Shri  Tulshidas  Jadhav;  May  I  know
 what  remedial  measures  have  been
 taken  to  increase  the  production  of
 sugar  in  the  country,  either  by  the
 expansion  of  the  existing  factories  or
 by  the  opening  of  new  factories?

 Shri  C,  Subramaniam:  That  is
 quite  a  different  question  relating  to
 Jicensing  capacity  and  bringing  about
 more  capacity.  Here  the  question  is
 about  utilizing  the  capacity  by  mak-
 ing  available  more  cane.

 Shri  Himmatsjnhji:  May  I  know
 whether  Government  have  made  any
 definite  commitments  for  the  export
 of  sugar  and,  if  so,  how  much?

 Shri  C.  Subramaniam:  I  think  I
 have  already  answered  that  question.
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 Shri  Himmatsinhji:  I  am  asking
 about  the  quantity.

 Shri  0.  Subramaniam:  It  js  rough-
 ly  2.5  lakhs  tons.

 Shri  S.  M.  Banerjee:  According  to
 the  statement  of  the  Minister,  the

 -shortage  of  sugar  production  is  due  to
 diversion  of  cane  for  production  of
 gur  and  khandsari.  I  would  like  to
 know  whether  Government  propose
 to  give  more  incentives  to  the  far-
 mer  increasing  the  price  of  sugarcane
 so  that  the  entire  sugarcane  crop
 mav  be  diverted  to  the  sugar  mills
 and,  if  so,  what  is  the  scheme?

 Shn  0.  Subramaniam:  That  would
 mean  increasing  the  price  of  sugar.

 Shri  S.  M.  Banerjee:  No,  by  reduc-
 ing  the  huge  profits,

 Shri  C.  Subramaniam:  That  is  taken
 into  account.  Hon.  Members  need  not
 imagine  ‘hat  huge  profits  are  earned
 by  the  sugar  mills  and,  therefore,
 there  is  cushion  to  increase  the
 sugarcane  price  without  any  corres-
 ponding  increase  in  the  price  of
 sugar.  As  a  matter  of  fact,  we  have
 gone  into  the  whole  question.  An-
 other  difficulty  is  the  parity  in  the
 agricultural  sector  between  the  pric-
 es  of  foodvraing  and  sugar.  If  you
 give  more  and  more  to  sugarcane,
 naturally  there  will  be  greater  diver-
 sion  to  sugarcane  production  §  as
 against  production  of  foodgrains.

 Shri  Shivajj  Rao  S.  Deshmukh:
 Wheat  remedies  has  the  Government

 in  mind  to  cure  the  unhappy  malady
 of  sugar  raills’  capacity  lying  idle  in
 the  rorth  for  lack  of  cane  and  more
 cane  being  diverted  to  gur  manufac-
 ture  in  the  south  because  of  the  lack
 of  capacity  for  manufacture  of  sugar?
 Further,  what  attention  is  Govern-
 ment  paying....

 Mr.  Speaker:  Thus  far  and  no
 further.

 Shri  C.  Subramaniam:  As  far  as
 making’  availaule  more  cane  for  the
 northern  mills  is  concerned,  we  are
 taking  into  account  the  varioug  mca-
 sures  and  Il  hope  to  announce  them
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 very  soon.  It  is  still  in  the  stage  of
 consideration.

 Mr,  Speaker:  Shri  A,  P,  Jain.
 Shri  Shivaji  ‘Rag  §.  Deshmukh:

 What  about  the  south?  Only  one
 portion  of  the  first  part  hag  becn
 ans‘vered

 Mr.  Speaker:  I  allowed  only  one
 question.

 Shri  Shivaji  Rao  8,  Deshmukh:  But
 only  one  part  of  that  question  has
 been  ansvy;  ered,

 Mr.  Speaker;  That  part  jn  itself  is
 a  question  by  itself.

 Shrj  A,  P.  Jam:  The  hon.  Minister
 has  unequivocally  announced  that  the
 Price  of  agricu:tural  produce  wili  be
 based  on  a  remunerative  return  to
 the  grower.  In  calculating  the  price
 cf  sugarcave  vill  he  keep  thjs  in
 mind  and  will  the  price  of  sugarcane
 be  remuncrative  to  the  grower  irres-
 pective  of  the  fact  as  to  what  parity
 it  bears  to  the  other  food  crops?

 Shri  C.  Subramaniam:  As  a  matter
 of  fact,  I  have  tried  to  make  a  cal-
 culation.  The  present  price  of  sugar-
 Cane  is  quite  remunerative.

 Shri  A.  r.  Jain:  No,  no.

 at  रामेश्वरानन्द  :  कृषि  मंत्री  ने  कहा
 है  कि  हम  चीनी  का  उत्पादन  बढ़ाने  के  उपायों
 पर  विचार  कर  रहे  हैं।  मैं  यह  जानना  चाहता
 हूं  कि  इस  सम्बन्ध  में  वह  क्या  उपाय  कर  रहे
 हैं।  और  किसानों  को  क्‍या  सुविधायें  दे  २
 हैं।

 Shri  C.  Subramaniam:  The  various
 inputs,  lke  fertilisers,  and  the  plant
 protcctiou:  »rcgramme  and  all  thuse
 things  are  being  offered  now.  In
 addition  w  that,  the  price  also  is  a
 factcr  and  thet  is  also  being  taken
 care  of.

 Shri  Ranga:  What  is  it  that  is  being
 done  in  vider  to  enable  the  peasants
 ६0  jncrease  tle  per  acre  production
 in  addition  to  the  fertilisers  them-
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 selves?  Ave  the  fertilisers  being  sup-
 plied  to  them  either  free  or  aS  a  part
 of  the  additional  price  that  they
 should  be  wiliung  to  pay  so  that  it
 would  not  touch  their  pockets  and,

 -at  the  sama  time,  they  can  increase
 production  by  using  these  fertilisers?

 Shri  C  Subramaniam:  There  are
 two  ur  tifee  aspects  with  regard  to
 inciersed  production,  for  example,
 the  variety  of  cane  which  is  being
 raised.  Therefore  we  are  improv-
 ing  the  varieties.  As  a  matter  of  fact,
 we  have  achieved  significant  success
 in  evolving  new  strains  which  give
 increased  production  per  acre.  In

 :addition  to  that,  better  fertilisation
 and  better  plant  protection  program-
 mes  are  there.  In  calculating  the
 ‘est  ail  these  are  being  taken  into  ac-
 count  and  we  are  trying  to  find  out
 what  would  be  the  per  acre  return.
 Today  if  we  take  that  into  account,
 taking  into  account  even  an  average
 production,  the  return  which  the  far-
 mer  is  able  to  get  is  quite  attractive.

 Shri  K.  N.  Tiwary:  What  was  the
 number  of  sugar  mills  in  UP  and
 Bihar  four  vears  ago  and  what  was
 their  number  in  fhe  south,  and  in
 Maharashtra  and  how  many  new
 mills  have  been  increased  in  Maha-
 rashtra  and  in  the  South?

 Mr.  Speaker:  Not  so  many  “ands”
 in  between.  These  two  may  suffice.

 Shri  K,  N.  Tiwary:  How  many
 sugar  mills  in  U.P.  and  Bihar  are
 closed  due  to  economic  reasons?

 Shri  C.  Subramaniam:  I  do  not
 have  the  number  of  mills,  but  if  the
 thon.  Member  wants  to  know  whether
 there  has  been  an  increase  in  the
 number  of  mills  in  the  south,  defi-
 nitely  it  has  increased.  It  is  a  natural
 thing  because  sugarcane  production
 and  the  return  are  better  there  and
 therefore  the  laws  of  economics  come
 into  play......

 Mr.  Speaker:  Shri  D.  N.  Tiwary.

 Shri  D.  N.  Tiwary:  May  I  know
 whether  any  instructions  have  been
 sent  to  State  Governments  not  to
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 license  new  sugar  mills  in  those  areas
 where  there  is  already  a  deficit  of
 sugarcane  for  the  existing  factories?

 Shri  C.  Subramaniam:  The  licens-
 ing  is  done  centrally  here.  This  fact
 is  taken  into  consideration.  It  is  only
 wherever  cane  is  available  or  there
 is  potential  development  for  cane,  the
 licensing  is  made.

 Shri  Daljit  Singh:  May  I  know
 whether  any  foreign  country  has
 offered  to  set  up  sugar  factories  in
 India  and,  if  so,  the  decision  taken
 thereon?

 Shri  0,  Subramaniam:  [  do  not  think
 any  foreign  Government  has  offered.

 Dr.  Sarojini  Mahishi:  In  view  of
 the  fact  that  sugarcane  is  lying  for
 days  together  in  the  factories  and  due
 to  the  defective  machinery  the
 recovery  is  also  many  a  time  less  and
 as  a  result  the  farmers  suffer  and
 because  the  cost  of  production  of
 sugarcane  is  linked  up  with  the
 recovery,  may  I  know  what  relief  the
 Government  is  going  to  give  to  the
 producers  under  such  circumstances?

 Shrj  0.  Subramaniam:  In  one  or
 two  individual  cases,  there  might  be
 some  breakdown  in  the  machinery
 and  this  might  happen.  I  do  not
 think  this  is  a  general  complaint.

 Mr,  Speaker:  Next  Question.  Ques-
 tions  464  and  475  relate  to  the  same
 subject.  Mr.  P.  R.  Chakraverti  who
 has  tabled  Question  No.  475  is  not
 here.  So,  Question  464  may  also  be
 replied  to  a  along  with  Question  455.

 Agricultural  Production  in  Third  Plan

 +
 JS  Shri  Hem  Raj:

 Shri  K.  C.  Pant:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  States  which  have  fulfilled
 their  targets  of  agricultural  produc-
 tion  during  the  Third  Five  Year  Plan
 till  its  third  year  and  which  have  not,
 with  their  names  separately;

 #455,
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 (b)  the  percentage  by  which  they
 are  lagging  behind;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  bridge  the  gap  between
 targets  and  actual  production?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b).
 Under  the  Third  Five  Year  Plan,
 year-wise  targets  of  production  for
 different  crops  have  not  been  laid
 down.  However,  a  statement  indicat-
 ing  the  Third  Plan  targets  of  agricul-
 tural  production  in  regard  to  food-
 grains  and  the  principal  commercial
 crops  for  each  of  the  States,  as  also
 the  actual  production  for  the  years
 1961-62,  1962-63,  and  1963-64  is  placed
 On  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-3268|64].

 As  against  the  targeted  index
 number  (with  base  1949-50-100)  of
 76  envisaged  for  the  production  of
 all  agricultural  commodities  by  the
 end  of  Third  Five  Year  Plan,  the
 index  number  of  production  for
 1963-64  has  been  140.5.  The  targeted
 levels  of  production  are  likely  to  be
 reached  in  regard  to  jute  and  sugar-
 cane.  In  regard  to  foodgrains,  cotton
 and  oilseeds  some  shortfalls  are
 expected  to  occur  in  the  Plan  targets.

 (c)  Another  statement  indicating
 the  measures  being  taken  to  intensify
 agricultural  production  and  to  ensure
 achievement  of  Plan  targets  is  placed
 On  the  Table  of  the  House.  [Placed in  Library.  See  No.  LT-3268|64].

 Agricultural  Production
 4  arc)

 (  Shri  Rameshwar  Tantia:
 ~

 Shri  D.  Cc  Sharma:
 Shri  Bishanchander  Seth:
 Shri  B,  P.  Yadava:
 Shri  Dhaon:
 Shrj  Yashpal  Singh:
 Shri  R.  S.  Pandey:
 Shri  Bibhuti  Mishra:
 Shri  Gokulananda  Mohanty:

 464.  4  Shri  M.  L.  Jadhav:
 Shri  P.  R.  Chakraverti:

 |  Shri  Rama  Chandra  Mallick:
 |  Shri  Baswant;

 |  Shri  M.  N.  Swamy:
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 Shri  E.  Madhusudan  Rao:
 Shri  Kishen  Pattnayak:
 Shri  Rameshwaranand:
 Shri  H.  C.  Soy:
 Shri  Jashvant  Mehta:

 {  Shri  Basumatari:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  the  measures  taken  for  the

 intensification  of  the  Agricultural  Pro-
 duction  Programmes  in  the  country;

 (b)  whether  further  thought  is
 being  given  to  the  reorientation  of
 agricultural  development  program-
 mes;  and

 (c)  if  so,  the  broad  outlines  of  the
 plans,  if  any,  formulated  in  this
 behalf?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan);  (a)  to  (c).  The
 Government  has’  been  giving  con-
 tinuous  thought  during  the  recent
 past  on  the  reorientation  of  agricul-
 tural  development  programme  with  a
 view  to  increasing  agricultural  pro-
 duction  within  a  short  period.  A
 statement  showing  the  measures
 taken  for  the  intensification  of  Agri-
 cultural  Programme  in  the  country  is
 placed  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-3269/
 64).

 Shri  Hem  Raj:  From  the  statement
 I  find  that  between  the  planned  target
 for  the  Third  Plan  and  the  final  esti-
 mates  which  have  been  given  for
 1963-64,  there  is  a  great  difference  in
 production.  May  I  know  whether,  at
 least  in  the  case  of  States  like  Punjab,
 Rajasthan  and  Uttar  Pradesh  which
 are  thought  to  be  the  granary  pro-
 vinces,  any  effort  has  been  made  to
 find  out  the  cause  of  low  production
 in  these  States?

 The  Minister  of  Food  and  Agricul-
 tural  (Shri  C.  Subramaniam):  For
 the  las‘  two  years,  there  has  been
 stagnation  in  the  production,  That  is
 mainly  due  to  the  adverse  weather
 conditions  also.  That  is  why  now  we
 are  taking  all  measures  for  the  pur-
 pose  of  seeing  that  the  level  of  pro-
 duction  increases  so  that  even  under
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 the  adverse  weather  conditions  the
 level  could  be  much  higher.  We

 -are  hoping  this  year  it  should  be  pos-
 sible  to  have  considerable  additional
 production  particularly  if  the  rabi
 crop  is  also  good.

 Shri  Hem  Raj:  The  Prime  Minister
 during  the  debate  on  the  no-confi-

 ‘dence  motion  stated  that  the  Govern-
 ment  will  try  to  see  that  all  the  States
 become  self-sufficient  in  foodgrain
 requirements.  May  I  know  what
 steps  Government  are  taking  to  make
 each  and  every  State  self-sufficient  in
 food  production?

 Shri  C.  Subramaniam:  I  do  not
 think  the  hon.  Prime  Minister  made
 such  a  statement.  I  do  not  think  that
 it  wouid  be  possible  to  make  every
 State  self-sufficient  in  regard  to  food.

 Shri  K.  C,  Pant:  May  I  know  whe-
 ther  agricultural  production  is  assess-
 ed  on  the  basis  of  theoretical  results

 -expected  from  certain  inputs  or  on  the
 basis  of  crop-cuttings,  and  the  margin
 of  error  for  which  Government
 allow  in  making  this  assessment?

 Shri  C.  Subramaniam:  The  produc-
 tion  estimate  is  made  on  the  basis  of
 random  sampling  crop-cutting.  Before

 ‘that,  we  make  an  estimate  of  the
 potential  for  production  on  the  basis

 -of  the  inputs.
 Shri  K.  C.  Pant:  May  I  know  the

 margin  of  error  for  which  Govern-
 ment  allow?

 Shri  C.  Subramaniam:  As  far  as
 the  crop-cutting  process  is  concerned,
 the  margin  of  error  is  between  l  and

 2  per  cent;  it  has  been  cross-checked
 and  found  that  it  might  be  only  bet-
 ween  |  and  2  per  cent.  But  as  far  as
 the  potential  is  concerned,  it  is  only

 -an  estimate.

 Mr.  Speaker:  I  have  submitted  to
 ‘the  hon.  Ministers  so  many  times  that
 when  a  question  is  put  by  an  hon.
 Member,  the  Ministers  should  have  a
 look  towards  me  also  and  find  out

 ~whether  I  am  allowing  the  question  or
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 not.  Sometimes,  it  so  happens  that
 the  Minister  beings  to  answer  it  and
 he  goes  on,  though  I  have  not  allowed
 the  question.

 Shri  C,  Subramaniam:

 Shri  Shinkre:  In  this  case,  the
 question  had  already  been  allowed,
 but  the  answer  had  not  been  given
 fully.  That  was  why  the  hon.
 Member  was  repeating  part  of  his
 question  which  had  not  been  replied
 to.

 I  am  sorry.

 Mr.  Speaker:  I  have  to  decide
 whether  full  answer  has  been  given
 or  not.

 Shrj  0.  C.  Sharma:  The  whole
 House  is  grateful  to  the  hon.  Minis-
 ter  for  saying  that  he  is  giving  con-
 tinuous  thought  to  this  programme.
 May  I  know  the  actual  results  of  the
 continuous  thought  that  he  has  given
 in  the  field  of  production?

 Shri  0.  Subramaniam:  As  far  as  my
 thought  is  concerned,  it  is  too  early
 for  it  to  yield  any  results.

 शनी  यु०  सि०  चौधरी  :  माननीय  मंत्री  जी
 ने  बताया  है  कि  दो  तीन  सालों  में  लगातार
 जो  पैदावार  है  वह  तीन  स्टेट्स  में  यानी  उत्तर
 प्रदेश,  राजस्थान  भ्रौर  पंजाब  में  वहीं  की
 वहीं  है,  यानी  पैदावार  बढ़ी  नहीं  है।  सरकार
 ने  इसके  मूल  कारणों  में  से  एक  कारण  यह
 बताया  है  कि  मौसम  या  बारिश  इत्यादि  का
 खराब  होना  है,  या  बारिश  का  न  होना  है
 मैं  जानना  चाहता  हूं  कि  इस  कारण  के  भ्रलावा
 शौर  कोन  कौन  से  कारण  हैं  पैदावार  बढ़ाने
 में  बाधक  होने  के  ?

 प्रध्यक्ष  महोदय  :  श्राप  तो  खुद  ज़मींदार
 हैं  ।  श्रापको  इसका  ज्यादा  पता  है  ।

 श्री  यु०  सि०  चोधरी  :  हमको  तो

 मालूम  है  ही  लेकिन  गवनंमेंट  भी  बताये  कि
 ध्रौर  कौन  कौन  से  कारण  हैं  उसको  भी  तो
 पता  है

 भ्रध्यक्ष  महोदय  :  जब  भापको  मालूम
 हैं  भौर  सरकार  को  मालूम  नहीं  हैं  तो  भ्रापको

 नहीं  पूछना  चाहिये  |
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 ot  हुकम  चन्द  कछवाय  :  माननीय
 मंत्री  जी  ने  बताया  है  कि  हम  शाने  वाले
 वर्षो  में  पैदावार  बढ़ायेंगे  ।  मैं  जानना  चाहता
 हैं  कि  उत्पादन  विदेशी  पद्धति  श्रपना  कर

 बढ़ाया  जायेगा  या  हमारे  देश  की  पद्धति
 जो  है,  उसके  द्वारा  ही  बढ़ाया  जाएगा  ?

 श्री  शाहनवाज्ञ  खां  :  कोशिश  करके
 देश  के  ग्रन्दर  ही  पैदावार  बढ़ययी  जाएगी  ।

 श्री  हुकम  चन्द  कछवाय :  मैंने  यह

 पूछा  है  कि  देशी  पद्धति  भ्रपना  कर  अनाज
 ष्की  पैदावार  बढ़,यी  जाएगी  या  विदेशी  पद्धति
 झपना  करके  ?

 Mr.  Speaker:  He  wants  to  know
 whether  we  shall  use  our  own  re-
 gources  or  get  assistance  from  else-
 where...

 श्री  कछवाम  :  यह  सवाल  नहीं  है  .

 अध्यक्ष  महोदय  :  श्रसल  में  मिनिस्टर

 साहब  श्रौर  मैं  दोनों  ही  पद्धति”  का  मतलब

 नहीं  समझ  सके  हैं  ।

 श्री  शाहनवाज्ञ  ां  :  भ्रगर  विदेशी
 पद्धति  से  देश  की  पैदावार  को  बढ़ाया  जा
 सकता  है  तो  हमें  उसका  इस्तेमाल  करने  में
 भी  कोई  एतराज़  नहीं  है  ।  अपनी  पद्धति
 तो  हम  इस्तेमाल  कर  ही  रहे  हैं  शौर  करते

 ही  रहेंगे  ।

 Shri  S.  N.  Chaturvedi:  May  I  know
 whether  one  of  the  main  hurdles  in
 increasing  agricultural  production  is
 the  lack  of  irrigation  facilities,  and  if
 60,  may  I  also  know  whether  the
 expansion  of  irrigation  facilities  is
 hampered  because  of  short  supply  of
 cement,  and  if  so,  how  the  supply  of
 cement  is  going  to  be  augmented?

 Shri  C,  Subramaniam:  Yes,  for
 minor  irrigation  programmes,  there  is
 a  shortage  of  cement.  We  are  taking
 steps  to  see  that  more  cement  is  avai-
 dable  for  them.
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 श्री  रामेश्वरानन्द  :  प्रभी  कृषि  मंत्री  जी
 ने  कहा  है  कि  हम  पनी  पैदावार  बढ़ाने
 की  कोशिश  कर  रहे  हैं  श्रौर  इसके  लिए  देशी
 शौर  विदेशी  दोनों  पद्धतियों  को  भ्रपनाया  जाए-
 गा  ।  मैं  मंत्री  महोदय  को  यह  बात  पहुचा
 कर  जानना  चाहता  हूं  कि  क्या  उनको  पता  है
 कि  राज्य  सरकारों  ने  किसानों  को  ऋण  दिये
 हुए  हैं  तकावी  के  रूप  में  श्रौर  किसानों  ने
 बोरिंग  करा  लिया  है,  मशीनें  लगा  ली  हैं
 लेकिन  बिजली  घर  वाले  उनको  बिजली  का
 कनैक्शन  नहीं  दे  रहें  हैं  श्ौर  यह  कह  देते  हैं
 कि  उनके  पास  पैसा  नहीं  है  शौर  यह  बात
 सारे  पंजाब  की  मैं  कह  रहा  हूं।
 यह  जो  गतिरोध  उत्पन्न  हो  गया  है,  इसको
 दूर  करने  के  लिए  आपका  क्रषि  मंत्रालय  क्या
 कर  रहा  है  जिससे  पैदावार  बढ़  सके  ?

 श्री  शाहनवाज्ञ  खां  :  मैं  मेम्बर  साहब
 का  बहुत  मशक्र  हूं  कि  उन्होंने  यह  चीज़

 हमारे  नोटिस  में  लाई  है।  इसका  हमें  भी
 पता  है  और  हमने  स्टेट  गवनं  मेंट्स  को  इन
 कमियों  के  बारे  में  कहा  था  ।  पैसे  की  कमी
 या  श्रौर  जो  जो  कुछ  कमियां हैं,  उन  में  जो

 कुछ  मदद  हम  दे  सकते  हैं,  उसको  देने  के  लिए
 हमने  पूरा  पूरा  वादा  किया  है  ।  प्रापको  यह
 जानकर  खुशी  होगी  कि  पंजाब  में  बहुत  सारे

 ट्यूबवैल्ज  को  जिनको  बिजली  नहीं  मिली  थी,
 भब  उनको  बिजली  मिल  चुकी  है  श्रौर  जिन
 को  अभी  भी  नहीं  मिली  है,  उनको  बहुत
 जल्दी  मिल  जाएगी  ।

 श्री  रामेदवरानब्द  :  भ्रध्यक्ष  महोदय

 अध्यक्ष  सहोदय  :  ग्रापने  इतना  लम्बा
 सवाल  किया  और  जवाब  भी  उसका
 झापको  मिल  गया  t

 श्री  रामेत््वरानन्द  :  मैं  छोटा  किये  देता

 हूं  1

 झच्यकष  महोदय  :  श्र्ब  नहीं  |

 Shri  Kandappan:  Is  Government.
 in  a  position  to  start  soil  conservatiom
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 on  its  own  initiative  without  expect-
 ing  a  major  share  from  the  farmer,
 as  is  the  case  at  present?

 Shri  C.  Subramaniam:  We  are
 @iving  subsidy  for  soil  conservation,
 and  I  do  not  think  it  will  be  possible
 to  increase  it.  After  all,  the  farmer
 also  should  contribute  something  for
 the  improvement  of  his  own  land.

 Shri  A.  P.  Sharma:  What  steps  do
 Government  contemplate  to  provide
 frrigational  facilities  in  those  areas,
 particularly  in  Bihar,  where  there  are
 no  such  facilities  at  all,  for  the
 purpose  of  increasing  food  produc-
 tion?

 Shri  com  Subramaniam:  We  are
 encouraging  minor  irrigation  pro-
 grammes  in  a  big  way  so  that  wher-
 ever  the  major  irrigation  programmes
 ere  not  able  to  reach,  minor  irriga-
 tional  facilities  will  be  made  avaula-
 ble  to  the  people.

 Shri  Inder  J.  Malhotra:  How  far
 has  the  creation  and  functioning  of
 the  Central  Agricultural  Production
 Board  helped  in  improving  agricultu-
 eal  administration  for  better  co-ordi-
 mation  and  implementation  of  agricul-
 tural  programmes?

 Shri  C.  Subramaniam:  It  is  now
 Possible  to  discuss  across  the  table
 between  two  or  three  concerned
 Ministries  and  take  decisions  on  the
 basis  of  the  understanding  reached
 between  all  the  Ministries  instead  of
 passing  files  from  one  Ministry  to
 another.

 st  यशपाल  सिह  :  क्‍या  सरकार  का
 ध्यान  इस  ओर  गया  है  कि  माननीय  श्रजित
 प्रसाद  जैन  के  मंत्री  पद  से  हटने  के  बाद  से
 इस  वक्‍त  तक  22  लाख  टन  पैदावार  कम

 हुई  है  श्रोर  यदि  हां,  तो  इस  22  लाख  टन
 की  कमी  को  पूरा  करने  के  लिए  सरकार  क्‍या
 कर  रही  है  ?

 श्री  कपूर  सिह  :  इनको  फिर  मंत्री
 बना  दिया  जाए
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 अध्यक्ष  मष्ठीदय  :  आपने  इसमें  क्‍या
 यत्न  किया  है  कि  उनको  फिर  मंत्री  बनाया
 जाए  ?

 श्री  यशपाल  सिह:  मैं  तो  चाहता  हूं
 देश  की  तरक्की  हो  शौर  ऐसे  लोग  रखे  जायें
 जो  पैदावार  बढ़ा  सकें  ।

 श्री  हुकम  चन्द  फछवाय  :  इनकी  वजह
 से  वह  पीछे  रह  गये  हैं  ।

 Shri  C.  Subramaniam:  In  1961-62,
 there  was  a  record.  production.  I
 think  it  was  after  Shri  A,  P.  Jain’s
 becoming  the  Minister.  Therefore,  he
 is  responsible  for  that  increased  pro--
 duction.

 श्री  गलशन  :  तीसरी  योजना  में  सरकार
 का  यह  विचार  है  कि  कृषि  उत्पादन  को  बढ़ाया
 जाए,  उसमें  क्‍या  इसका  भी  ध्यान  रखा

 जाएगा  कि  किसानों  को  खाद,  बीज,  खेती
 बाड़ी  के  झोजार,  ट्रैक्टर  इत्यादि  सस्ते  दिये
 जायें  ?  क्‍या  इन  चीजों  को  सस्ता  देने  की
 कोई  योजना  है  ?

 भरी  शाहनवाज़  स्वां  :  कुछ  ट्रैक्टर  तो

 हम  बाहर  से  दरामद  कर  रहे  हैं,  इम्पोर्ट  कर  रहें
 हैं  शऔनौर  उसमें  खास  करके  कुछ  रशियन  ट्रेक्टज़े
 हैं  जो  कि लगभग  छ:  हजार  रुपये  में  मिलते

 हैं  श्रोर  किसान  उनको  बहुत  ज्यादा  पसन्द:
 कर  रहे  हैं  ओर  दूसरे  हम  खुद  कोशिश  कर

 रहे  हैं  कि  देश  में  सस्ते  ट्रैक्टर  तैयार  हों  ।-

 श्री  गुलशन  1 खाद,  बीज,  भौजाद
 इत्यादि  के  बारे  वी  पुछिया  सी,  कल्ले  ट्रैक्टज़
 दी  बात  कह  दित्ती  है  एनां  ने

 थी  शाहनवाज्ञ  खां:  मैं  प्रापनू  बीज  दा
 वो  जवाब  दे  देना  हां  ।  (इंटरप्शंज)

 अध्यक्ष  महोदय  :  टक्कर  दो  पंजाबियाँ
 विच  है,  मैं  की  करां  ।

 भरी  शाहनवाज्ञ  खां  :  झब  दागे  जो  रबी
 की  फसल  बोई  जानी  है  उस  में  किसानों
 को  बीज  सप्लाई  करने  के  लिये  गवर्नमेंट  नें
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 इन्तजामात  किये  हैं,  और  जो  तमाम  कोआप-
 रैटिव  सोसाइटीज़  हैं,  ब्लाक्म  हें,  उन  के  जरिये
 बीज  भ्ौर  जे  भ्रच्छे  किस्म  की  विलायती  खाद  है
 बह  भी  उनको  देने  के  इंतजामात  किये  गये
 हैं  ।  खाद  पर  भी  कुछ  सब्सिडी  है  ।

 शो  गुसशन  :  मेरे  सवाल  दा  जवाब,
 भज  वी  नहीं  मिलिया  है  ।

 अध्यक्ष  महोदय  :  जवाब  मिल  सकता
 द्वी  नहीं  है  ।

 Shri  Liladhar  Kotoki:  May  I  know
 whether  the  target  of  00  million  tons
 of  foodgrains  to  be  achieved  at  the
 end  of  the  Third  Plan  still  stands,
 and  whether  Government  can  assure
 the  House  that,  with  the  steps  that  are
 indicated  in  the  statement,  they  are
 confident  of  achieving  this  target  by
 the  end  of  the  Third  Plan?

 Shri  Shahnawaz  Khan:  We  are  very
 hopeful  of  achieving  this  target,  and
 by  the  grace  of  God  we  shall  do  it.

 Shri  Koya:  In  the  statement,  at
 least  in  the  case  of  one  State,  Kerala
 (item  No.  6),  the  target  is  4,65l,  and
 the  actual  is  only  less  than  one-fourth.
 Has  the  State  Government  given  any
 explanation?

 Mr.  Speaker:  There  is  too  much  of
 noise,  we  are  not  able  to  follow  the
 proceedings.

 Shri  J.  B.  Kripalani:  You  indulge
 tm  humour.  What  can  we  do?

 wert  महोदय  :  भ्र  में  भ्रपने  श्राफ
 को  कुछ  काबू  में  रक्खूंगा  |

 Shri  0.  Subramaniam:  I  do  not
 think  the  hon.  Member  is  correct.  It
 ts  1,465  and  not  14,651.  There  is  some
 mistake.

 Shri  A,  P.  Jain:  The  hon.  Deputy
 Minister  has  said  that  they  are  mak-
 ing  arrangements  for  seed.  What  are
 the  requirements  of  wheat  seed  for
 the  whole  country,  and  how  much
 have  they  arranged  through  the  co-

 -@perative  societies  and  seed  stores?
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 Shri  Bade:  They  have  got  no  seed.
 Shri  C.  Subramaniam:  {I  do  not

 think  I  have  the  figures  here  now,
 but  we  are  trying.  For  U.P.  they
 require  seed  in  view  of  the  flood
 situation,  and  for  that  we  are  trying
 to  arrange  from  Punjab  to  get  the
 necessary  seed.

 Shrimati  Renuka  Ray:  In  the  state-
 ment,  item  No,  4  says  that  special
 measures  are  being  taken  for  the
 current  kharif  crop.  I  would  like  to
 know  about  irrigation,  fertilisers  etc.
 I  want  to  know,  first  of  all,  what
 these  measures  are,  and  whether  any
 of  them  are  outside  the  Plan  expendi-
 ture,  and  which  States  have  already
 taken  advantage  of  them.

 Shri  C.  Subramaniam:  With  regard
 to  minor  irrigation,  many  States  have
 already  spent  whatever  the  Plan  allot-
 ment  has  been,  and  they  are  being
 given  further  assistance  for  the  pur-
 pose  of  taking  up  the  minor  irriga-
 tion  programmes.  With  regard  to
 some  of  the  special  programmes  which
 we  are  taking  up,  all  those  special
 programmes  are  being  taken  up  out-
 side  the  Plan,  and  special  assistance
 is  being  given  to  them.

 Shri  Hem  Barua:  May  I  know  if
 Government  are  aware  of  the  fact
 that  in  U.P.,  the  traders  have  already
 paid  to  the  cultivators  for  the  next
 kharif  crop,  which  means  that  the
 control  of  the  market  price  will  be.
 in  the  hands  of  the  traders  and  not
 in  the  hands  of  the  Government,  and
 the  price  will  continue  to  rise  under
 their  monopoly?  May  I  know  what
 steps  Government  have  taken  to  see
 that  such  a  situation  does  not  arise?

 Mr.  Speaker:  Has  Government  any
 knowledge  about  traders  already  pur-
 chasing  the  grains?

 Shri  Shahnawaz  Khan:  It  has  come
 to  our  notice  that  some  traders  have
 given  advances  to  the  cultivators.  But
 the  Government  is  going  to  take  very
 effective  steps  in  the  very  near  future.

 Shri  C.  Subramaniam:  May  I  also
 give  this  information?  We  are  going
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 to  announce  a  minimum  price  which
 the  farmer  would  be  entitled  to  get.
 This  minimum  price  will  be  based  on
 its  being  remunerative  and  incentive.
 We  are  going  to  make  an  announce-
 ment  soon  and  also  publicise  it  widely
 30  that  no  farmer  will  sell  it  at  a
 lower  price.

 Mr.  Speaker:  There  is  one  problem.
 The  question  is  about  those  who  had
 already  sold.

 Shri  C.  Subramaniam:  It  is  not  a
 purchase.  They  advance  money  and
 that  does  not  mean  that  they  have
 fixed  a  price.  They  agree  to  fix  the
 price  at  the  time  of  harvest  accord-
 ing  to  the  prevailing  market  rate.
 The  market  rate  will  be  indicated  in
 euch  a  way  that  it  cannot  go  below  a
 certain  level.  This  is  for  wheat  and
 Tice.

 Shri  Ranga:  Have  Government
 thought  of  advancing  money  them-
 selves  to  the  farmers  upto  fifty  per
 cent  of  the  value  of  the  marketable
 crop  so  that  they  need  not  depend  up-
 on  merchants?  Have  they  given  up
 their  policy  of  making  profits  in  the
 sale  of  fertilisers  to  the  farmers?

 Shri  C.  Subramaniam:  There  are
 two  separate  questions.  Advancing  of
 money  will  be  one  of  the  functions  of
 the  foodgrains  corporation,  Unfortu-
 nately,  the  hon.  Member  is  opposed  to
 State  Trading  Corportion  (Inter-
 ruptions).

 Mr.  Speaker:  Next  question.

 Community  Development  Institutions

 «456,  5  Shri  K.  N,  Tiwary:
 |  Shri  P.  R.  Chakraverti;

 Will  the  Minister  of  Community
 Development  ang  Co-operation  be
 pleased  to  state:

 (a)  whether  Government  are  taking
 steps  to  make  suitable  changes  in
 Community  Development  Institutions
 to  make  these  more  useful  for  farm
 programmes;
 283(Ai)  LSD—2.

 ~  ASVINA  7,  886  (SAKA)  Oral  Answers  4202

 (b),  if  so,  on  what  lines;  and

 (c)  whether  an  additional  Develop-
 ment  Block  officer  in  each  block  has
 taken  charge  of  agricultural  develop-
 ment  as  a  specific  job?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  S.  Murthy):  (a)
 and  (b).  A  statement  is  laiq  on  the
 Table  of  the  House,  [Placed  in  Libra-
 rary.  See  No,  LT-3270|64].

 (c)  No.  Neither  was  it  intended.

 st  क०  ना०  तिवारी  :  यह  जो  स्टेटमेंट
 दिया  गया  है  उसमें  दिखलाया  गया  है  कि
 एक्सटेंशन  आफिसस  श्र  ब्लाक  डेवलपमेंट
 आफिस  के  काम  बांट  दिये  गये  हैं।  मैं
 जानना  चाहता  हूं  कि  क्या  यह  सही  है  कि  सारे
 देश  में  प्रभी  एक्सटेंशन  आफिस  शौर  ब्लाक
 डेवेलपमेंट  श्राफिससं  के  काम  नहीं  बांटे
 गये  हैं।  यदि  यह  सही  है  तो  कौन  कौन  से
 प्रदेश  ऐसे  है  जहां  यह  काम  बांट  दिये  गये  हैं
 और  कौन  से  प्रदेश  ऐसे  हे  जहां  यह  नहीं
 बांटे  गये  हैं।

 Shri  8.  S,  Murthy:  I  do  not  think
 the  break-up  of  the  figures  is  avail-
 able  with  us.

 श्री  क०  ना०  तिवारी:  मैंने  पूछा  था
 कि  यह  चीज़  सब  जगह  लागू  हो  गई  है  या  नहीं  ।
 शौर  यदि  नहीं  लागू  हुई  है,  कौन  कौन से  प्रदेशों
 में  लागू  हुई  हँ  और  कौन  कौन से  ग्रदेशों  में

 नहीं  हुई  है।

 Shri  B.  S.  Murthy:  It  is  a  reeommen-
 dation  of  the  Ram  Subhag  Singh  Com:
 mittee  and  those  recommendations
 have  been  accepted  by  all  the  State
 Ministers  when  they  met  recently  ina
 conference.  Therefore,  we  hope  that
 all  the  States  are  interested  in  putting
 these  recommendations  into  force.

 Shri  A.  S.  Saigal:  May  I  know  whe-
 ther  the  department  is  getting  proper
 co-operation  from  the  sister  depart-
 ments  in  the  States  to  speed  up  pro-
 duction?
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 Shri  B.  S.  Murthy:  Yes,  Sir.

 Shit  Shivaji  Rao  Ss.  Deshmokh:  How
 long  does  the  Minister  of  Community
 Development,  propose  to  take  to  with-
 draw  jeeps  from  the  CD  blocks?

 Shri  B.  S.  Murthy:  I  may  clarify
 the  issue.  As  soon  as  the  emergency
 was  declared  we  have  issued  instruc-
 tions  to  State  Governments  that  no
 new  jeeps  should  be  given  to  the
 blocks  and  those  jeeps  that  are  in
 first-class  condition  in  the  border  areas
 should  be  surrendered  to  the  Defence
 authorities.

 Shri  Shivaji  Rao  S.  Deshmukh:  My
 question  was  about  the  withdrawal  of
 jeeps  which  exist  at  present  in  the
 CD  blocks;  the  answer  is  that  no  new
 jeeps  would  be  given.

 Shri  B.  S.  Murthy:  For  those  blocks
 which  are  being  started  anew,  there
 is  no  question  of  giving  them  new
 jeeps.  But  there  is  one  difficulty.
 Certain  blocks  are  today  under  the
 Panchayati  Raj  institutions.  The
 Samitis  are  in  charge  of  these  blocks.
 Wherever  it  is  possible  to  persuade  the
 samiti,  we  are  trying  to  get  as  many
 blocks  as  possible  switched  on  to  the
 samitis,

 Shri  S.  M.  Banerjee:  Sir,  I  would
 submit  that  this  is  the  third  or  the
 fourth  short  notice  question  of  this
 type  regarding  the  supply  of  food-
 grains.  Before  this  session  concludes,
 if  the  hon.  Minister  can  nrake  a  state-
 ment  giving  all  the  details  about  the
 supply  of  foodgrains  to  the  various
 States,  it  will  be  very  helpful.

 Mr,  Speaker:  Every  day  we  are
 having,  either  in  the  form  of  ques-
 tions  or  in  any  other  form,  a  discus-
 sion  on  the  food  problem  and  the  food
 supplies.  A  demand  has  been  made
 that  before  this  session  concludes,  if
 the  Minister  can  make  a_  statement
 about  the  supply  of  foodgrains  to  the
 various  States  that  are  contemplated,
 how  they  are  to  be  supplied,  etc.,  then
 probably  the  Members  would  welcome
 it.  If  it  is  possible  for  the  Minister  to
 do  it,  he  might  make  it.
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 Shri  C.  Subramaniam:  I  can  give  an
 idea  of  the  likely  supply;  on  the  last
 day  I  shall  try  to  make  a  statement.

 2.00  hrs.

 Sort  Notice  QUESTION

 Supply  of  Foodgrains  to  Mysore

 +
 Shri  R,  G.  Dubey:
 Shri  M.  Rampure:
 Shri  Chandriki:
 Shri  Sivamurthi  Swami:
 Shri  Shivananjappa:
 Shri  Mohsin:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  has  abruptly  cut
 down  the  quota  of  wheat  allotted  to
 the  Mysore  State  for  the  month  of
 September  by  50  per  cent;

 S.N.Q.  7.
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 (b)  if  so,  the  reasons  therefor;

 (c)  whether  it  is  also  a  fact  that
 some  deaths  have  occurred  due  to
 Starvation  in  Hadagali  Taluk,
 Mysore  State;  and

 (d)  if  so,  whether  any  food  stuff
 has  been  sent  to  the  acute  scarcity
 areas  of  Bellary  and  Raichur  Dis-
 tricts?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  हि.  Chavan):  (a)  and  (b).  Owing
 to  an  unexpected  strike  in  one  of  the
 ports  in  U.S.A.,  some  of  the  steamers
 bringing  wheat  were  delayed  and  im-
 port  of  wheat  during  September  fell
 below  expectations.  Supply  of  wheat
 to  various  deficit  areas  and  other  re-
 cipients  had,  therefore,  to  be  regulated
 keeping  in  view  the  expected  avail-
 ability  of  wheat.  Taking  into  account
 the  actual  distribution  of  |  wheat
 through  fair  price  shops  in  Mysore
 during  the  previous  months,  the  RDF,
 Madras  was  advised  to  arrange  to
 issue  5,000  tons  of  wheat  for  sale
 through  fair  price  shops  in  Mysore
 State  during  September.  Later,  on
 receipt  of  representation  from  Mysore
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 State  that  this  quantity  was  inade-
 quate,  the  quota  was  raised  to  10,000
 tons.

 (०)  No,  Sir.

 (d)  The  State  Government  allots
 suitable  quantities  of  foodgrains  to
 various  districts  keeping  in  view  the
 requirement  of  each  district.  Supplies
 are  made  from  Central  Stocks  accord-
 ing  to  the  allotments  made  by  the
 State  Government.  Necessary  supplies
 against  the  allotments  made  by  the
 Mysore  Government  have  been  given
 to  the  Districts  of  Bellary  and  Raichur.

 Shri  R.  6.  Dubey:  May  l  know
 whether  the  admitted  conditions  of
 acute  shortage  of  food  supplies  con-
 tinues  even  today,  because,  there  have
 been  several  food  riots  in  Navalgaon,
 Harihar  and  Rajendragarh  and  re-
 cently  at  Bellary,  where  there  has
 been  a  serious  riot  and  the  police  have
 had  to  resort  to  firing,  and  so,  may  I
 know  whether  more  emergency  food
 supplies  have  been  arranged  for
 Mysore  State?  (Interruption).

 Mr.  Speaker:  Order,  order.  Illicit
 talks  should  be  more  subdued.

 The  Minister  of  Foed  and  Agricul-
 ture  (Shri  C.  Subramaniam):  The  re-
 quirements  of  Mysore  have  been  indi-
 cated  and  on  that  basis  we  have  also
 indicated  to  the  Mysore  Government
 what  we  would  be  able  to  provide
 them  during  these  months.  Unfortu-
 nately,  we  had  to  make  a  cut  in
 September,  but  that  cut  was  restored
 later  on.  Therefore,  with  the  avail-
 able  quantity,  it  is  for  the  Mysore
 Government  to  find  out  where  they
 should  distribute  these  supplies.  We
 cannot  give  directions  from  here.

 Shri  R.  G.  Dubey:  As  against  the
 norma]  quota  of  10,000,  tons  allotted
 to  the  Mysore  State,  what  is  the  exact
 amount  of  foodgrains  that  were  sent
 during  the  month  of  September,  and
 {  should  also  like  to  know  whether  any
 amount  of  foodgrains  were  despatched
 out  of  the  ad  hoc  quota  of  20,000  tons
 of  wheat  and  10,000  tons  of  rice.

 Shri  0.  Subramaniam:  As  a  matter
 of  fact,  f  have  got  the  figures  of  wheat
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 supplied  to  Mysore  from  January  on-
 wards,  but  I  will  give  the  figures  from
 April  onwards—April  4,400  tons;  May
 6,800  tons;  June  6,300  tons;  July  6,700
 tons  and  in  August  10,000  tons.  In
 September  also  we  had  agreed  to  give
 10,000  tons  but  we  had  to  cut  it  down
 because  of  these  unforeseen  circum-
 stances.  Later  on  we  increased  this
 quota  and  these  10,000  tons  are  being
 made  available  during  September.

 Shri  Chandriki:  Has  it  been  brought
 to  the  notice  of  the  hon.  Minister  that
 when  licensees  and  permit-holders  go
 to  central  godowns  and  deposit  the
 amount,  they  have  to  wait  for  several
 days  for  releasing  of  the  quota  and
 this  has  caused  embarrassment  to  the
 people  there?

 Shri  C.  Subramaniam:  I  have  re-
 ceived  this  allegation.  I  have  imme-
 diately  passed  it  on  to  the  Regional
 Director  of  Food  there  to  make  the
 necessary  enquiry  into  it.  In  one  case
 it  was  found  that  because  the  orders
 of  allotment  had  not  reached  the  go-
 downs  they  were  not  able  to  supply.
 That  was  the  main  reason.  Now  we
 are  taking  care  to  see  that  allotments
 are  made  sufficiently  early  and  also
 to  indicate  to  the  licensees  to  go  there
 after  the  allotment  orders  reach  the
 godowns.

 Shri  Shivananjappa:  May  I  know
 the  actual  quantity  of  wheat  and  rice
 supplied  to  Mysore  against  these  al-
 Jotments  (Interruption).

 Shri  C.  Subramaniam:  I  gave  the
 figures  up  to  August.  In  August  we
 supplied  10,000  tons  and  in  September
 also  we  hope  to  supply  10,000  tons.
 (Interruption).

 Shri  Shivananjappa:  May  I  know
 whether  the  hon.  Minister  has  recet’-
 ed  any  complaint  so  far  about  lack  of
 co-ordination  in  the  movement  of  food-
 grains  especially  from  Andhra  Pra-
 desh  (Interruptions).

 Some  Hon.  Members:  rose—

 Mr.  Speaker:  We  are  having  a  state-
 ment  made  about  all  the  States.
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 Shri  Nath  Pai:  May  I  submit,  Sir...
 Shri  Ranga:  Raichur  and  Bellary...
 Mr.  Speaker.  Order,  order—not  two

 at  a  time.
 Shri  Nath  Pai:  I  am  always  willing

 to  surrender,  when  you  call  me,  to
 Professor  Ranga.  Sir,  some  of  the
 questions  that  arise  as  supplementaries
 out  of  the  first  question  of  Shri  Dubey
 are  such  that  not  only  the  Mysoreans

 _are  interested  in  them  but  all  of  us,
 and  if  you  would  be  willing  I  should
 like  to  put  a  question.

 Mr.  Speaker:  I  am  not  barring  it  out
 completely.  I  am  only  saying  that  a
 statement  is  going  to  be  made  by  the
 Minister.

 Shri  Nath  Pai;  That  is  quite  diffe-
 rent.  (Interruption).

 Shri  Joachim  Alva:  Does  the  Union
 Ministry  take  note  of  the  complaints
 sent  by  every  town  or  the  various
 centres  of  a  State  where  they  have
 scarcity  of  food?  Do  they  refer
 those  complaints  straight  to  the  States
 concerned?  It  happened  recently  in
 my  constituency—Bhatkal.  No  grain
 was  available  there  for  four  days
 and  we  referred  the  matter  to  the
 Ministry  here.  May  I  know  what
 action  has  been  taken  on  that?

 Shri  C.  Subramaniam:  As  I  have
 already  stated,  from  the  Centre  we
 cannot  be  looking  into  the  require-
 ments  of  each  town  or  city.  There-
 fore,  it  should  be  the  responsibility  of
 the  State  Government.  But  when  re-
 presentations  are  made  we  pass  it  on
 to  the  State  Government  for  neces-
 sary  action.

 Shri  Basappa;  May  I  know  whether
 the  Minister  is  aware  of  the  fact  that
 Jowar  costs  about  Rs.  90  to  Rs,  95  per
 quintal  and  it  is  moving  from  Bellary
 to  Hyderabad;  if  so,  what  action  is
 being  taken  in  that  respect?

 Shri  0.  Subramaniam:  [  am  _  not
 aware  that  Jowar  is  selling  at  Rs.  90
 or  Rs.  95  a  quintal.

 Shri  Ranga:  In  view  of  the  fact
 that  Raichur  and  Bellary  have  been
 in  the  chronically  deficit  as  well  as
 famine  zones,  would  the  Government
 consider  the  advisability  of  making  an
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 ad  hoc  allotment  for  these  two  districts
 in  consultation  or  cooperation  with
 the  local  government?

 Shri  C.  Subramaniam;  As  I  have
 already  stated,  it  is  for  the  State  Gov-
 ernment  to  decide  to  which  area  they
 should  send  the  foodgrains.  If  they
 ask  for  any  increased  allotment,  in
 view  of  any  difficult  situation,  we
 always  take  that  into  consideration  and
 make  ad  hoc  allotments.

 ‘Shri  Nath  Pai:  Is  it  a  fact  that  as  a
 result  of  the  acute  shortage  of  food-
 grains  in  many  State-subsidised  shops
 and  shops’  run  by  the  Government
 there  has  been  resentment  on  the  part
 of  people  in  Bellary  and  Raichur  and
 other  famine-stricken  areas  and  far
 from  meeting  their  demands  the  res-
 ponse  of  the  Government  has  been  to
 lathi  charge  the  crowd  which  asked
 for  foodgrains  and  fire  on  them.  As
 he  said  that  processions  do  not  lead
 to  replenishing  of  the  empty  food-
 grain  godowns,  does  he  think  that  fir-
 ing  on  crowds  will  somehow  bring
 foodgrains?

 Mr.  Speaker:  The  latter  portion  need
 not  be  answered.

 Shri  C.  Subramaniam:  I  do  not  think
 the  Central  Government  is  responsi-
 ble  for  this.  The  maintenance  of  law
 and  order  is  the  responsibility  of  the
 State  Government.  Therefore,  that  is
 quite  a  different  thing.  As  far  as  food-
 grains  are  concerned,  we  are  trying
 our  best  to  supply  to  the  deficit  areas
 to  the  extent  possible.

 Shri  Kashi  Ram  Gupta:  Is  it  a  fact
 that  wheat  supplies  are  not  according
 to  a  phased  programme  but  according
 to  the  pulls  of  the  States  and  because
 of  that  Rajasthan,  specially  Alwar,  is
 suffering  very  much?  Will  the  hon.
 Minister  please...

 Mr,  Speaker:  Should  I  allow  this
 question?

 Shri  Kashi  Ram  Gupta;  When  that
 is  the  position...

 Mr.  Speaker:  No,  Sir.  I  cannot
 allow  it.

 श्री  हुकम  चन्‍्द  कछुवाय  :  क्‍या  यह  बात

 सही  हैँ  कि  मध्य  प्रदेश  को  जो  कोटा  एलाट
 किया  गया  था  उस  में  भारी  कटौती कर  दी
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 गई  है  ?  मध्य  प्रदेश  में  गेहूं  जाता  ही  नहीं  है
 श्र  क्‍या  यह  सही  नहीं  है  कि  मध्य  प्रदेश
 के  मंत्री  यहां  पर  इसीलिए  रुके  हुए  हैं?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  स्वयं
 फंसला  करें  कि  क्‍या  यह  एलाऊ  किया  जाय  ?

 WRITTEN  ANSWERS  TO
 QUESTIONS

 All  India  Handicrafts  Board

 #459  _  Shri  Vishwa  Nath  Pandey
 |  Shri  Ram  Harkh  Yadav

 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  the  All  India  Handi-
 crafts  Board  has  deputed  experts  to
 Japan  to  study  tools  and  techniques
 employed  in  Japanese  handicrafts
 ang  to  purchase  the  tools;

 (b)  if  so,  the  achievements  of  the
 Experts’  Team;  and

 (c)  the  amount  sanctioned  for  the
 purchase  of  such  tools?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  and.  (b).  One  officer  of  the  Ail
 India  Handicrafts  Board  has  been
 deputed  to  Japan  for  making  a  selec-
 tion  and  preparing  a  list  of  tools  and
 equipment  which  might  be  suitable
 for  use  of  Indian  craftsmen.  He  is  stil]
 in  Japan  and  will  submit  his  report
 on  return.

 (c)  Rs.  69,000/-.

 National  Road  Plan

 Dr,  L.  M.  Singhvi:
 Shri  Hem  Raj:
 Shri  Vishwa  Nath  Pandey:

 े  Shri  8.  N.  Kureel:
 |  Shri  P.  R.  Chakraverti:
 |  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Transport  Division  of  the  Planning

 451,
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 Commission  has  suggested  drawing  up
 of  an  integrated  national  Plan  in
 which  National  Highways,  inter-State  4
 roads,  State  Highways  and  other
 major  roads  are  included;  ye

 (b)  the  steps,  if  any  being  taken  to,
 evolve  such  an  integrated  Plan  for.,
 roaq  development  in  the  country;  and  ae

 (c)  what  would  be  the  targets  and
 capital  outlay  for  road  development  ay
 in  the  Fourth  Five  Year  Plan  under  -;
 such  an  integrated  road  Plan?  »

 The  Minister  of  Transport  (Shri  f
 Raj  Bahadur):  (a)  to  (c).  Yes,  Sir.:
 The  Planning  Commission  have  gsug-  «९
 gested  that  to  establish  a  national
 road  plan  on  an_  integrated  basis,  #
 technical  advisory  bodies,  to  be  de-°
 signated  as  Road  Planning  Boards,  ¥
 consisting  of  the  representatives  of
 the  various  interests  concerned,  may
 be  constituted,  both  at  the  national
 level]  and  in  the.  States,  The  State
 Governments  and  Administrations  of
 Union  Territories  have  already  been
 advised  to  consider  setting  up  such
 Road  Planning  Boards  in  their  res-
 pective  States|Union  Territories.
 Necessary  action  to  set  up  aq:  Roafl
 Planning  Board  at  the  Centre  is  also  '
 being  taken.  No  decision  about  the
 financial  outlay  and  physical  target
 for  the  Fourth  Plan  has  yet  been  taken  !
 as  it  is  dependent  upon  the  total
 resources  which  have  yet  to  be  deter-
 mined  ‘,

 ve

 Foreign  Collaboration  im  Indian  .
 Shipping

 ¢  Shri  Indrajit  Gupta:
 ]  Shri  Vishram  Prasad:

 Shri  Vishwa  Nath  Pandey:.
 Shri  Mohammad  Elias:  °

 °458.

 Will  the  Minister  of  Transport  be
 pleased  to  state  :

 (a)  whether  Government’;  approval  -
 hag  been  recently  given  to  any  foreign
 collaboration  projects  in  Indian  ship-
 ping;
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 (b)  ४  so,  the  names  of  the  foreign
 and  Indian  partners  concerned;  and

 (c)  the  quantum  of  foreign  partici-
 ation  in  equity  capital  in  each  case?

 The  Minister  of  Transport  (Shri  Rej
 Bahadur):  (a)  to  (c).  ०  specific
 approval  of  Government  is  required  tc
 be  taken  by  Indian  Shipping  Com-
 qanies  since  foreign  participation  in
 the  share  capital  of  the  Indian  Ship-
 fing  Companies  upto  40  per  cent  is
 Permissible  under  the  Merchant
 Shipping  Act,  1958.  However,  several
 Proposals  of  foreign  collaboration  in
 the  Indian  Shipping  Companies  have
 come  to  the  notice  of  Government  at
 the  time  of  according  sanction  for  the
 acquisition  of  ships.  A  statement  giv-
 ing  the  names  of  shipping  companies
 with  relevant  details)  which  have
 een  permitted  to  acquire  ghips  is  laid
 On  the  Table  of  the  House.  [Placed  in
 Library  see  No,  Lt-327!  164).

 Will  the  Minister  of  Food  and
 Agriculture  ‘be  pleased  to  state:

 a)  whether  steps  ‘have  ‘been  taken
 to  launch  an  effective  programme  for

 the  consolidation  of  holdings;

 (b)  whether  targets  have  been
 fixed  to  achieve  the  objective  in  con-
 euitation  with  the  State  Government;
 and

 (c)  if  so,  the  broad  outlines  thereof?

 The  Minister  of  Feog  and  Agri-
 culfure  (Shri  C.  Subramaniam):  (a)
 and  (b).  Yes.

 (c)  43  States  and  2  Union  Terri-
 tories  *have  included  consolidation  of
 fholdings  as  a  pattern  scheme  in  their
 Third  Five  Year  Plan  with  an  agegre-
 gate  ‘target  of  3]  million  acres  and
 outlay  of  Rs.  9.74  crores.  The  scheme
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 is  eligible  for  a  Central  grant  of  25
 per  cent  of  gross  expenditure.  The
 total  area  consolidated  in  the  first
 three  years  of  the  3rd  Plan  is  about
 20  million  acres,

 Rice  Mill  Machinery

 J  Shri  M.  Rampare:
 Vv  Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 *460,

 (a)  whether  it  is  proposed  to  set
 up  plants  to  manufacture  rice  mill
 machinery  in  the  public  sector;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C,  Subramaniam):  (a)  No
 decision  has  been  taken  in  the  mat-
 ter.

 (b)  Does  not  arise.

 Foodgrain  Trade

 (  Shri  P.  C.  Borooah:
 *46l.  Shri  Ram  Harkh  Yadav:

 Shri  Baswant:
 Will  the  Minister  of  ‘Food  and

 Agriculture  be  pleased  to  state:

 (a)  whether  a  panel  of  agricultural
 economists  hag  been  constituted  by
 Government  to  undertake  a  study  of
 the  foodgrain  trade;  and

 (b)  if  so,  the  precise  terms  of  refer-
 ence  of  the  panel,  and  when  it  is  ex-
 pected  to  submit  its  report?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  and
 (b),  The  Government  of  India  have
 constituted  a  Panel  of  Economists  for
 advising  the  Minister  of  Food  and
 Agriculture  on  all  economic  matters
 relating  to  food  and  agriculture  re-
 ferred  to  them  and  not  for  under-
 taking  any  specific  study,  such  as  study
 of  the  foodgrain  trade.  Individual
 members  of  the  Panel  have,  however,
 undertaken  ad-hoc  studies  on  specific
 aspects  of  the  foodgrains  trade.
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 <  Shri  Bishanchander  Seth:
 |  Shri  B.  P.  Yadava:

 |  Shri  Dhaen:
 [  Shri  Ram  Harkh  Yadav:

 ‘Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 speech  delivered  by  him  on  the  28th
 August,  ‘1964,  while  inaugurating  the
 Conference  on  ‘Agricultural  Deve-
 lopment  and  Economic  Progress’  and
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  importing  fertilisers  to
 the  extent  of  Rs.  40  crores  in  the  cur-
 Tent  financial  year;

 (b)  whether  any  plans  to  utilise
 natural  manureg  are  under  considera-
 tion;  and

 {c)  the  broad  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C,  Subramaniam):  (a)  A
 sum  of  Rs.  33.30  crores  has  been
 allocated  for  arranging  imports  of
 nitrogenous  fertilisers  during  1964-65.

 (b)  and  (c).  Encouragement  to  the
 State  Governments  for  maximum
 utilisation  of  organic  manurial  resour-
 ces  is  one  of  the  important  activities
 of  the  Government  of  India.  The  fol-
 lowing  is  the  progress  in  respect  of
 the  more  important  of  these  resources:

 (l)  Urban  Compost:—A  scheme  for
 preparing  of  urban  compost  fiom  solid
 city  wastes  on  All-India  basis  was
 eponsored  in  ‘1944.  The  leve]  of  pro-
 duction  reached  by  the  end  of  the
 Second  Plan  was  2.85  millian  tonnes,
 against  the  target  of  3.00  million
 tonnes.  By  the  end  of  the  Third
 Plan,  a  level  of  4.4  million  tonnes  of
 production  is  expected  to  be  reached.

 (2)  Utilisation  of  sewage/sullage: —
 ‘By  the  end  of  the  Third  Plan,  it  is
 expected  that  about  40,000  acres  of
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 land  would  be  irrigated,  by  utilising
 250  million  gallons  of  sewage  water
 per  day.

 (3)  Rural  Compost:—The  scheme
 was  initiated  in  1967-68  to  boost  pro-
 duction  of  quality  rural  compost,  in
 addition  to  farm-yard  manure  that
 was  and  is  already  being  prepared  and
 used.  By  the  end  of  the  Second  Plan,
 the  level  of  production  of  rural  com-
 post  had  reached  ‘86.0  million  tonnes,
 which  is  expected  to  rise  to  30.0  mil-
 lion  tonnes  by  the  end  of  the  Third
 Plan.

 (4)  Green  Manuring:—This  scheme
 was  also  initiated  in  ‘1957-58,  to  inten-
 sify  green-manuring  practice.  By  the
 eng  of  the  Second  Plan,  40.5  million
 acres  of  land  was  being  green-manur.
 ed  and  this  figure  is  expected  to  7798
 to  34  million  acres  by  the  end  of  the
 Third  Plan

 Construction  of  Godowns
 *463  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Foog  and  Agri
 culture  be  pleased  to  state:

 (a)  whether  separate  programmes
 for  the  construction  of  godowng  have
 been  undertaken  by  Ministries  of  Food
 and  Agriculture  and  Community
 Development  and  Co-operation  and
 Central  Warehousing  Corporation.

 (b)  if  90,  what  is  the  object  in  in-
 dependent  programme  being  followed
 for  identical  purpose  by  these  orga-
 nisations;

 (c)  whether  this  arrangement  re-
 sults  in  getting  more  storage  space
 constructed  than  required  at  the  same
 place;  and

 (da)  what  difficulties  are  anticipated
 if  these  programmes  are  coordinated
 in  one  Department?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  Yes,
 Sir.

 (b)  The  purpose  behind  the  cons:
 truction  of  godowns  by  the  Depart-
 ment  of  Food,  the  Warehousing  Cor-
 poration  and  the  Cooperatives  js  not
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 identical.  The  godowns  of  the  Depart-
 ment  of  Food  are  used  exclusively  for
 the  storage  of  foodgrains  owned  by
 the  Government  for  buffer  stock  ope-
 rations,  The  godowns  of  Central  Ware-
 housing  Corporation,  on  the  other
 hand,  are  utilized  by  cultivators,  tra-
 ders,  and  other  institutions  for  stor-
 age  of  agricultural  produce,  seeds,
 manures,  fertilizers,  agricultural  im-
 plements  and  “Notified  commodities”.
 The  godowns  of  the  cooperatives  are
 meant  to  facilitate  development  of
 cooperative  marketing  of  agricultural
 produce  and  cooperative  distribution
 of  production,  requisites,  and  are
 available  only  for  members’  produce.

 (c)  As  the  godowns  of  the  three
 organisations  have  different  aims  to
 serve,  the  question  of  more  storage
 space  being  constructed  than  required
 at  the  same  place  does  not  arise.

 (d)  As  the  godowns  of  the  three
 organizations  are  intended  to  serve
 three  different  fields  of  activity,  there
 is  no  need  for  their  integration  in  one
 Department  but  care  is  taken  to  ensure
 that  there  is  no  overlapping  of  activi-
 ties  in  the  same  sphere.

 खाद्यान्नों  का  सट्टा
 (eto  राम  मनोहर  लोहिया  :

 465.  5  श्री  राम  सेवक  यादव  :

 [  श्री  बागड़ी  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  दैनिक  वीर

 अर्जुन  के  20  श्रगस्त,  964  के  अंक  में
 प्रकाशित  इस  समाचार  की  जानकारी  है  कि
 जाली  नामों  पर  गैर-कानूनी  सट्टा  किया  जा

 रहा  है  और  इसका  खाद्यान्नों  के  मूल्यों  पर  बुरा
 प्रभाव  पड़  रहा  है;  और

 (ज)  यदि  हां,  तो  मामले  में  सरकार  ने
 क्या  कार्यवाही  को  है  ;

 खाद्य  तथा  कृषि  मत्री  (श्री  थि०  सुख्-
 हष्यम) :  (क)  जी  हां।

 (@)  काबडड  मार्केट  कमीशन  द्वारा  दिल्‍ली
 थुलिस  की  अपराध  शाखा  की  सहायता  से
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 इस  मामले  की  छान-बीन  की  गयीं  थी।
 यद्यपि,  यह  सन्देह  था  कि  चने  श्रादि  के  सट्
 सरसों  की  खली,  मेथी  झ्रादि,  मुक्त  जिन्‍्सों
 के  नाम  पर  हो  रहे  थे  किन्तु  प्रमाण  न  होने
 के  कारण  किसी  भी  व्यक्ति  के  विरुद्ध  कायंवाही
 नहीं  की  जा  सकी।  तथापि,  फावर्ड  मार्केट
 कमीशन  ने  पहली  जून,  964  से  सरसों
 की  खली  और  मेथी  के  सट्टे  पर  भी  रोक
 लगा  दी  है।

 Mysore  Sugar  Company
 "466.  Shri  Shivananjappa:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Mysore  Sugar  Company  at  Mandya
 has  contracted  with  the  ryots  of  the
 area  to  take  supply  of  four  and  a
 half  lakhs  tons  of  sugarcane  for  crush-
 ing  during  ‘1964-65;

 (b)  whether  it  has  failed  to  take
 supplies  from  the  ryots  so  ‘far;

 (c)  if  so,  the  estimated  loss  to  the
 cane-growers;  and

 (d)  the  steps  Government  propose
 to  take  to  compensate  the  ryots?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  The
 quantity  of  cane  contracted  by  the
 Mysore  Sugar  Company,  Mandya  for
 1964-65.  season  is  4.22  lakh  tonnes.

 (b)  No,  Sir.  The  factory  is  taking
 cane  for  crushing,  as  usual.

 (c)  and  (d).  Do  not  arise.

 Supply  of  Buffalo  Milk  by  D.M.S.

 (  Shri  Bade:
 J  Shri  Brij  Raj  Singh:

 Shri  Gokaran  Prasad:
 Shri  Lahri  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Buffalo
 milk  is  not  being  supplied  by  the
 Delhi  Milk  Scheme  at  present;

 (b)’,  whether  only  toned  milk  is
 being  supplied  from  all  the  milk
 booths  of  the  Delhi  Milk  Seheme;

 $467,
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 (c)  if  so,  the  reason  therefor;  and
 (d)  the  time  by  which  the  present

 difficulty  is  likely  to  be  removed?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  C.  Subramaniam):  (a)  and
 (b).  Yes,  Sir.

 _(c)  The  quantity  of  buffalo  “milk
 procured  hag  gone  down  considerably,
 so  that  all  of  it  has  to  be  converted
 into  toned  milk,  The  reasons  for  the
 reduction  in  supplies  are:—

 (i)  Agitation  among  milk  sup-
 pliers  because  of  procurement
 through  Cooperative  Societies
 at  the  Milk  Collection  and
 Chilling  Centre  at  Kithore,
 UP,

 (ii)  Greatly  increased  price  in  the
 Delhi  market  of  products  like
 cream  and  ghee  which  makes
 it  more  profitable  for  sup-
 pliers  to  divert  milk  for  their
 manufacture.

 (iii)  Unhealthy  competition  by
 private  purchasers  _  particul-
 arly  in  regard  to  price  and
 quality  of  milk  purchased.

 (iv)  Increased  seasonal  demand
 due  to  ‘shradhas’,  festivals,
 ete.

 (v)  Effect  of  heavy  rain  and
 floods  on  fodder  crop,  which
 has  affected  the  production  of
 milk.

 (d)  All  efforts  are  being  made  to
 restore  the  norma]  supplies.  It  is  not
 possible,  however,  to  specify  the  ex-
 act  date.

 Development  of  Ports

 Shri  P.  R.  Chakraverti:
 ०468  Shri  P.  Cc.  Borooah:

 Shri  Indrajit  Gupta:
 ‘  Shri  Mohammad  Elias:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 World  Bank  has  questioned  the  as-
 sumption  on  which  India  has  pro-
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 grammed  to  develop  a  net-work  of
 major  ports  along  her  east  and  west.
 coasts;  bel

 (b)  how  far  the  present  rate  of:
 growth  and  economic  development
 justify  the  increaseg  investment  in
 expansion  of  port  facilities;

 (c)  the  names  of  the  ports  which.
 are  likely  to  be  developed  with  the
 World  Bank’s  finances;  and

 (d)  whether  the  Calcutta  Port
 Authorities  who  are  incharge  of  the
 planning  and  execution  of  the  Haldia
 Project  have  been  asked  to  scale  down
 their  estimates  and  prepare  a_  re-
 vised  plan?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  From  time  to  time,
 views  have  been  exchanged  with  the
 World  Bank  on  various  projects  for
 which  foreign  exchange  assistance  is
 required  by  India.  Major  Port  deve-
 lopment  has  been  one  of  the  subjects
 discussed.  India  has  already  a  net-
 work  of  major  Ports  on  the  two
 coasts.  New  major  Port  projects  at
 present  under  execution  relate  to
 Mangalore  and  Tuticorin.  We  are  also
 developing  the  new  satellite  Port  at
 Haldia.  For  the  Haldia  project,  size-
 able  foreign  exchange  is  required  and
 therefore  an  application  has  been
 made  to  the  World  Bank  and  is  under
 their  consideration.  The  Bank  has  al-
 ways  taken  a  specia]  interest  in  the
 Haldia  Project  but  they  want  some
 additional  economic  data  to  be
 gathered.  A  Study  Group  has  been
 constituted  to  conduct  the  studies  re-
 quired  by  the  Bank  and  collect  the
 requisite  data.  This  team  will  com-
 plete  its  work  in  about  four  months.
 The  Bank  have  promised  a  quick
 decision  ag  soon  ag  the  additional  data
 has  been  furnished  to  them.  The
 Bombay  Port  Project  is  already
 covered  by  a  loan  from  the  _  Inter-
 national  Development  Association,  an
 affiliate  of  the  World  Bank.  The
 foreign  exchange  requirements  of  Cal-
 cutta  and  Madras  Ports  are  also  cover-
 ed  by  loans  from  the  World  Bank.
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 (b)  Judiciously  planned,  ports  sti-
 ‘mulate  gevelopment.  Additions  to  port
 capacity  are  decided  with  reference  to
 the  existing  and  anticipated  traffic.
 ‘The  future  capacity  is  a  question  of
 judgment  of  likely  traffic  with  margin
 for  unforeseens.

 (c)  We  have  made  a  request  to  the
 World  Bank  for  a  loan  for  the  Haldia
 Project.  There  is  no  other  proposal
 relating  to  major  Ports  pending  with
 the  World  Bank  except  g  request  to
 the  Bank  to  agree  to  the  use  of  some
 sayings  in  the  current  Bank  loan  to
 Madras  Port  for  financing  the  pro-
 posed  installation  of  an  iron  ore
 handling  pliant  at  Madras.

 (d)  Yes.  A  suggestion  to  this  effect
 was  made  to  the  Calcutta  Port  Com-
 ‘Tmiggioners  in  June  1964.

 Dr,  L.  M.  Singhvi
 Shri  A.  ्,  Raghavan

 |  Shri  P.  0.  Borooah
 "  Sbri  Mohan  Swarup

 |  Shri  Onkar  Lal  Berwa
 |  Shri  Pottekkatt:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  there  is  a  perceptible
 decline  in  the  use  of  riyer  transport  in
 our  country;  and

 (०)  ४  so,  the  steps  being  taken  to
 resuscitate  and  rehabilitate  inland
 water  transport?

 The  Minister  of  Transpert  (Shri
 Raj  Bahadur):  (a)  Yes,  Sir

 (b)  A  technical  organisation  is
 being  set  up  in  the  Ministry  of  Trans-
 port  to  deal  exclusively  with  the
 ‘development  of  inland  water  trans-
 port.  Schemes  estimated  to  cost
 Rs.  7:57  crores  have  been  included  in
 the  Ministry’s  Third  Plan  for  the  deve-
 lopment  of  inland  water  transport  in
 the  country.  The  organisation  that  is
 being  established  wil]  give  necessary
 guidance  to  State  Governments  to  ex-
 pedite  the  implementation  of  the  cur-
 rent  Plan  schemes  and  also  to  for-
 mulate  and  execute  schemes  during
 the  Fourth  Plan  period.
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 Calcutta  Port  Marine  Services

 Shri  Indrajit  Gupta
 Shri  Yashpal  Singh

 9479.4  Shxj  Krishnapal  Singh
 Pottekkett

 Ll  Shri  A.  V.  Raghayan:
 Will  the  Minister  of  Transport  be

 pleased  to  state:

 (a)  whether  there  ig  a  plan  to
 merge  various  Port  marine  services
 under  the  Calcutta  Port  Commis
 sioners;

 (b)  whether  it  is  a  fact  that  the
 Assistant  Harbour  Masters  have  rep-
 resented  that  the  proposed  reorgani-
 sation  will  affect  them  adversely;
 and

 (c)  if  so,  Government’s  reaction  in
 the  matter?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  In  place  of  the
 existing  two  pilotage  cadres  of  Agsist-
 ant  Harbour  Masters  and  Hooghly
 Pilots  in  the  Port  of  Calcutta  a  new
 Service  called  the  ‘Calcutta  Pilot
 Service’  has  been  constituted  with
 effect  from  the  l0th  June,  1964.

 (b)  and  (c).  The  Assistant  Har-
 bour  Masters  had  made  representa-
 tions  earlier  against  the  new  scheme
 but  they  are  now  satisfied  with  the
 concessions  since  extended  to  them  by
 the  Port  Authorities  and  have  ac-
 cepted  the  scheme.

 खाद्याप्नों  का  एक  राज्य  से  दूसरे  राज़्य  में
 लाना,  ले  जाना

 S  st  विदवलाध  Ae  :

 7  श्री  fo  ato  कुरोल:

 क्या  खा  तथा  कृषि  मंत्री  मह  बताते
 की  कृपा  करेंगे  कि:

 (क)  या  यह  सन्त  है  कि  देश  में  खाद्याप्ों
 के  लाने  ले  जाने  का  विज्षिममन  करने  के
 लिए  एक  उच्न  स्तरीय  केन्द्रीय  समन्वय
 समित्ति  बनाने  का  सरकार  ने  निर्णय  कर  लिया
 है;

 471.
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 (ख)  यदि  हा,  तो  समिति  में  किन  किल
 बिभागों  के  प्रतिनिधि  होंगे  ;  श्लौर

 (ग)  बह  समिति  कब  लक  बन  जायेगी  ?

 खाद्य  तथा  ज््चि  मंत्री  ६... |  चि»

 सुब्रह्मण्यम)  :  (क)  जी,  नहीं।

 (ख)  शौर  (ग).  प्रश्न  ही  नहीं  उठते।

 Sugar  Production
 f  Shri  P.  Cc.  Borooab:

 Shri  P.  R.  Chakrayerti:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 *a72.

 (a)  whether  the  achievement  of  the
 Third  Plan  target  of  sugar  produc-
 tion  is  likely  to  be  hampered  by  vari-
 ous  hurdles  mainly  that  of  finance;

 (b)  if  so,  to  what  extent;  and
 (c)  the  efforts  being  made  to  en-

 sure  that  the  lag  is  eliminated?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  to
 (c).  Every  effort  is  being  made  to
 ensure  that  the  Third  Plan  target  of
 sugar  production  js  achieved.

 Co-operative  Societies  of  Delhi

 (  Shri  Harj  Vishnu  Kamath:
 473.4  Shri  Yashpal  Singh:

 Shri  Buta  Singh:
 Will  the  Minister  of  Community

 Development  and  Co-operation  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  42  on  the  8th
 September,  984  and  state:

 (a)  the  terms  of  reference  of  the
 inquiry  instituted  into  the  constitu-
 tion,  working  and  financial  condition
 of  the  co-operative  societies  in  the
 Union  Territory  of  Delhi;  and

 (b)  the  names  and  designations  of
 the  members  of  the  Committee  of
 Inquiry?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
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 Co-operation  (Shri  B.  S.  Myrthy):
 (a)  The  enquiry  is  being  conducted
 by  the  Registrar  of  €o-operative  So-
 cieties,  Delhi,  under  Section  43  of  the
 Bombay  Co-operative  Societies  Act,
 1925,  as  extended  to  Delhi,  which  pro-
 vides  the  terms  of  reference.  The
 enquiry  is  to  be  made  about  the  con-
 stitution,  working  and  financial  con-
 dition  of  the  society.

 (b)  No  committee  of  enquiry  has
 been  appointed.

 Committee  on  Jute  Development

 414  J  Shri  Indrajit  Gupta:
 २१  Shri  Yashpal  Singh:

 Will  the  Minister  of  Foo@  and
 Agriculture  be  pleased  to  state:

 (a)  whether  a  new  Committee  has
 been  set  up  for  jute  development;

 (b)  if  so,  its  functions  and  compo-
 sition;  and

 (c)  whether  adequate  representa-
 tion  has  been  given  to  the  jute
 growers  themselves?

 The  Minister  of  Food  and  Agriqul-
 ture  (Shri  C.  Subramaniam):  (a)  Yes.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No.  LT-3272/64).

 (c)  There  are  two  representatives
 of  Jute  growers  on  the  Central  Com-
 mittee  for  Jute  Development.

 Agricultura]  Production
 “475.  Shri  P,  R.  Chakraverti:  Will

 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state:

 (a)  the  steps  taken  to  make  an  all
 out  effort  to  step  up  agricultural  pro-
 duction  through  Panchayati  Raj  Insti-
 tutions;  and

 (b)  how  far  the  Panchayati  Raj
 institutions  and  co-operatives  have
 been  brought  together  to  meet  the  re-
 quirements  of  increased  agricultural
 production?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  S.  Murthy):  (a)
 The  following  important  steps  have
 been  specifically  suggested  to  gear
 the  Panchyati  Raj  institutions  to
 programmes  of  increasing  agricul-
 tural  production:

 (i)  They  have  been  asked  to  for-
 mulate  detailed  plans  of  ac-
 tion  for  each  crop  season
 (Kharif  ang  Rabi),  indicat-
 ing  precise  time-schedules
 for  various  operational  com-
 ponents,  particularly  in
 relation  to  organisation  of
 supplies  and  credit  in  colla-
 boration  with  the  co-operative
 institutions;  ag  also  fullest
 utilisation  of  irrigation
 potential,  maximum  use  of
 local  manurial  resources,  or-
 ganisation  of  plant  protection
 measures  and  widest  coverage
 of  fertilisers  and  improved
 seeds.

 (ii)  Each  of  these  institutions
 should  have  a  sub-committee
 on  Agricultural  Production
 for  formulating  appropriate
 programmes  with  the  assist-
 ance  of  the  technical  officers
 concerned,  and_  periodically
 reviewing  the  progress  of
 their  implémentation.

 (iii)  The  office-bearergs  of  these
 ‘institutions  should  be  fully
 involved  in  the  follow-up  of
 the  programmes  and  see  that
 the  operational  schedules  are
 being  adhered  to  and  the
 supplies  and  _  services  pro-
 mised  are  being  made  avail-
 able.

 (iv)  The  assistance  of  progressive
 farmers  should  be  secured  in
 guiding  and  helping  their
 fellow-farmers  in  achieving

 the  village  targets. ं

 SEPTEMBER  29,  964  Written  Answers  4224

 (b)  The  principal  steps  taken  for
 ensuring  effective  co-ordination  bet-
 ween  the  Panchayati  Raj  and  Co-
 operative  institutions  to  meet  the  re-
 quirements  of  increased  agricultural
 production  are  as  follows:

 (i)  The  Panchayati  Raj  institu-
 tions  should  promote  the
 development  of  co-operative
 institutions  within  their  area.

 (ii)  The  village  co-operative
 should  be  represented  on  the
 Agricultura]  Production  Com-_
 mittee  of  the  Village  Pan-
 chayat  which  draws  up
 village  agricultural  produc-
 tion  plang  so  that  production
 programmes  and  their  credit
 requirements  are  appropriate-
 ly  tied  up.

 (iii)  Production  requisites,
 fertilisers,  are  indented  by
 the  co-operative  institutions
 in  consultation  with  and
 based  on  the  targets  indicat-
 ed  by  the  Block  Panchayat
 Samitis.

 e.g.,

 Escape  of  Mr.  Walcott

 (  Shri  Hari  Vishnu  Kamath:
 416  )  Shri  Yashpal  Singh:

 Shri  Buta  Singh:
 Shri  Shiv  Charan  Mathur:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  3l  on  the
 8th  September,  964  regarding  the
 escape  of  Mr,  Walcott  and  state  when
 the  reports  together  with  the  findings
 and  decisions  of  Government  there-
 On  will  be  laid  on  the  Table?

 The  Minister  of  Civil  Aviation
 (Shri  Kanungo):  The  report  together
 with  a  memorandum  giving  the  deci-
 sion  of  the  Government  of  India
 thereon  was  laid  on  the  Table  of  the
 Sabha  on  28th  instant.
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 Unloading  of  Grains  at  Ports

 (  Shri  P.  C,  Borooah:
 Shri  P.  B.  Chakraverti:
 Shrimati  Savitri  Nigam:

 [  Shri  D.  0.  Sharma:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  two  U.S.  experts  re-
 cently  ‘visited  New  Delhi  to  advise
 Government  on  speedier  unloading
 of  grains  at  the  ports;

 (b)  if  so,  the  improvements  in  the
 unloading  arrangements  suggesteq  by
 them  and  the  action  taken  in  pursu-
 ance  of  those  suggestions;  and

 °477,

 (c)  whether  it  is  a  fact  that  des-
 pite  increased  imports  of  foodgrains
 their  prices  have  continued  spiralling
 higher  and  higher  during  the  current
 month,  particularly  in  Delhi,  and  if  so,
 to  what  extent?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)
 Yes,  Sir.

 (b)  The  team  which  consists  of
 4  U.S.  experts  is  at  present  engaged
 in  studying  conditions  at  various  ports
 and  will  submit  its  report  after
 completion  of  its  tour.

 (c)  Yes,  Sir.  The  All-India  Index
 Number  of  whole-sale  prices  of
 cereals  rose  from  46.9  in  the  first
 week  of  September,  964  to  49  in
 the  second  week  of  September,  1964.
 Prices  in  Delhi  have  also  risen.  Of
 late,  in  some  areas  prices  have  started
 showing  a  downwards  trend  also.

 Industrial  Estate  in  Orissa

 1405.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Community  Deve-
 lopment  and  Cooperation  be  pleased
 to  state:

 (a)  the  number  of  industrial  es-
 tates  in  Orissa  set  up  under  the  Pan-
 chayat  prize  competition  scheme  _  till
 3lst  July,  1964;

 (b)  whether  any  amount  was  given
 by  the  Centre  to  the  Government  of
 Orissa  for  the  said  Scheme  during
 the  last  three  years;  and

 (c)  if  so,  the  details  thereof?
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 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and
 Cooperation  (Shri  B.  S.  Murthy):  (a)
 Starting  of  Rural  Industria]  Estates  is
 not  a  part  of  the  Panchayat  Prize
 Competition  Scheme  in  Orissa.  How-
 ever,  33  industrial  estates  have  been
 taken  up  in  the  prize  winning  pan-
 chayats  till  July,  3l,  1964,  Panchayat
 Industries  under  the  scheme  _  will
 be  located  in  these  industrial  estates.

 (b)  and  (c).  No  central  assistance
 is  given  to  the  Panchayat  Prize  Com-
 petition  Scheme  as  such,  but  the  Gov-
 ernment  of  India  give  loans  to  the
 State  Governments  for  the  construc-
 tion  of  Rural  Industrial  Estates  on
 hundred  per  cent  basis,  The  loan
 assistance  given  for  the  purpose  to
 the  Government  of  Orissa  in  the  last
 three  years  is  as  follows:—

 1961-62  Rs.  16:24  lakhs
 1962-63  Rs.  3°69  lakhs

 1963-64  Rs.  14-18  lakhs.

 Consumer  Cooperative  Stores  in
 Orissa

 1406.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  the  names  of  the  towns  select-
 ed  for  organising  Consumer  Co-
 operative  Stores  under  Central
 Scheme  in  1964-65;

 (b)  whether  the  Stores  in  towns
 which  came  under  the  Central
 Scheme  in  1963-64  have  started  func-
 tioning;

 (c)  the  number  of  people
 fited  by  each  store;  and

 (d)  the  number  of  such  stores  func-
 tioning  in  the  State  of  Orissa  at  pre-
 sent?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  S.  Murthy):  ca)
 So  far  the  following  towns  have  been
 selected  for  organising  consumer  co-
 operative  wholesale  stores  under  the

 bene-
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 centrally  sporisored  schéme  in  ‘1964-

 Machalipatesh
 Dibtugarh
 Silchar

 Dinepur
 Barauni
 Srinagar  and  Jammu,

 (b)  All  the  wholesale  stores  ex-
 cepting  one  in  West  Bengal  have
 started  functioning.

 (c)  As  consumers’  cooperative  stores
 eater  to  the  needs  of  members  as
 well  ag  non-members  information  re-
 lating  to  the  actual  number  of  per-
 sons  benefited  by  each  store  is  not
 available.

 (d)  4  wholesale  stores  and  40  pri-
 mary  stores  /branches  are  functioning
 in  Orissa  at  present.

 Fruit  Products  Order,  955
 1407.  Shri  Sham  Lal  Saraf:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  breaches  of  the  provisions  of
 the  Fruit  Products  Order,  955  pro-
 mulgated  under  the  Essential  Com-
 modities  Act,  955  to  govern  the  Fruit
 and  Processing  Industries  in  India
 by  a  number  of  unorganised  food  pro-
 ducts  manufacturing  concerns  in  the
 country,  particularly  in  observing
 fully  the  hygienic  conditions;  and

 (b)  if  so,  the  measures  which  Gov-
 ernment  propose  to  take  to  ensure
 strict  observance  of  the  provisions  of
 the  above  Order?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  R.
 Ohavan):  (a)  Yes.

 (b)  The  following  measures  have
 been  taken  to  stop  un-authorised
 manufactures  of  fruit  products:

 (i)  Inspection  of  markets  in
 cities  and  towns  have  been  in-
 tensified  to  find  out  unauthorised
 production  of  fruit  and  vegetable
 products.
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 (ii)  Such  manufacturers  are
 advised  to  obtain  licence  under
 F.P.0,  Technical  guidance  is  given
 to  them  for  setting  up  proper
 fruit  preservation  factories  con-
 forming  to  the  hygienic  and  sanit-
 ary  requirements  that  have  been
 laid  down  in  Fruit  Products
 Order,  and  to  manufacture  pro-
 ducts  according  to  the  specifica-
 tions  laid  down  in  that  Order.

 (iii)  The  unauthorised  products
 manufeetured  in  unhygienic  places
 and  found  not  conforming  to  the
 standards  that  have  been  laid
 down  in  the  Fruit  Products  Order
 are  seized,  detained  and  destroy-
 ed  by  the  Inspectorate  Staff  under
 Fruit  Products  Organisation.

 (iv)  The  unauthorised  manu-
 facturers  are  prosecuted  if  they
 continue  to  contravene  provisions
 of  Fruit  Products  Order,  ‘1955,

 Uniformity  in  Prices  of  Sugar  and
 Wheat

 1408.  Shri  Achal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  sugar
 is  being  sold  at  Rs.  150  per  kilo  in
 one  State  of  India  whereas  in  another
 adjoining  State  it  is  being  sold  at
 Rs.  3  per  kilo  and  likewise  wheat  is
 being  sold  at  Rs.  18,  30  and  45  per
 maund  in  different  States;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  efforts  are  being  made
 to  bring  uniformity  in  prices  in  all
 the  States?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  R.
 Chavan):  (a)  to  (c).  The  prices  of
 sugar  have  been  ranging  from  Rs,  l.22
 to  Rs.  .4  per  kilogram  during  the
 month  of  August,  1964,  in  important
 markets  of  various  States  in  the
 Country.  The  difference  is  not  un-
 duly  high,  As  regards  the  prices  of
 wheat  which  are  ranging  in  various
 States,  attention  is  invited  to  the  Re-
 view  of  the  Food  situation  circulated
 separately.
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 Santa  Crus  Airpott

 f  Shri  Rem  Harkh  Yadav:
 Shri  Mur  Manohar:
 Shri  Baswant:

 Will  the  Minister  of  Civil  Aviation
 be  pléased  to  state:

 (a)  whether  it  is  @  fact  that  a  con-
 crete  plan  has  been  prepared  for  the
 éxpansion  of  the  Santa  Cruz  Airport
 to  provide  more  space  for  passenger
 facilities;

 (b)  if  so,  the  nature  and  details  of
 the  éxpansion  scheme;  and

 (c)  the  estimated  cost  therof?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  to  (c)  In  order  to  pro-
 was  given  by  the  Centre  to  the  Gov-
 facilities,  additions  and  alterations  to
 the  International  Wing  of  the  termi-
 nal  building  at  the  Santa  Cruz  airport
 costing  Rs.  2°55  lakhs  are  being
 carried  out  to  provide  inter  alia  the
 following:

 qd)  Expansion  of  arrival  hall;
 (2)  Expansion  of  customs  hall;
 (3)  Extension  of  baggage  claim

 area;
 (4)  Extension  of

 Passengers  hall;
 (5)  Extension  of  transit  area;
 (6)  Additional  toilets;
 (7)  Pantry  for  the  transit  din-

 ing  hall;
 (8)  Construction  of  press  room;
 (9)  A  new  wide  staircase  to  give

 independent  access  to  the
 transit  hall  on  the  first  floor;

 (10)  Air  conditioning.

 de.

 visitors  and

 ]  Shri  P.  C.  Borooah;
 (Shri  P.  R.  Chakraverti

 Will  the  Minister  of  Food  and  Agri- eultute  be  pleased  to  state:
 (a)  whether  Government  have

 finalised  a  sale  contract  for  the  pur-
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 chase  of  75  thousand  tons  of  wheat
 from  Australia;

 (b)  if  so,  the  terms  of  the  contract;
 and

 (९)  when  the  wheat  would  be  made
 available  to  India?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri.
 D,  R.  Chavan):  (a)  Yes,  Sir.

 (b)  The  purchase  is  on  deferr:d
 payment  basis,  shipment  being  com-
 pleted  in  September/October.  It  is
 not  desirable  to  disclose  the  price.

 (c)  As  a  result  of  the  recent  diver-
 sion  of  3  wheat  ships  bound  for  the:
 U.K.  36000  tons  have  already  been
 received.  ‘The  balance  is  expected  in
 October|November  1964.

 चीनी  को  मिलें

 I4].  श्री  बागड़ी  :  क्‍या  खच्य  तथा

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 देश  के  विभिन्न  राज्यों  में  चीनी  की  कितनी
 मिलें  हैं  और  प्रत्येक  मिल  की  उत्पादन  क्षमता
 कितनी  है?

 खाद्य  तंथा  कृषि  मंत्र।लंय  में  उपमंत्री

 (श्री  दा०  वरो०  चह्ाण)  :  अपेक्षित  सूचना
 का  विवरण  सभा  पटल  पर  रख  दिया  है
 [पुस्तके।लय  में  रखां  गय,।  देख्ए  संख्या

 LT-3273/64]

 Social  Defence  (Care)  Scheme

 1412.  Shri  Rania  Chandra  Mallick:
 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whther  any  financial  assistance
 was  given  by  the  Centre  to  the  Gov-
 ernment  of  Orissa  for  the  implemen.
 tation  of  Social  Defence  (Care)
 Schemes  in  the  State  during  1963-63;
 and

 (b)  the  amount  given  or  proposed
 to  be  given  for  the  same  purpose
 during  1964-65?
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 The  Deputy  Minister  in  the  Min-
 istry  of  Law  (Shri  Jaganatha  Rao):

 {a)  Yes,  Sir.

 (b)  No  Grant  has  been  sanctioned
 to  the  State  Government  so  far  for
 1964-65.  It  will  be  done  when  a  pro-
 Posal  from  the  State  Government  is
 received.

 Hearing  of  Applications  for  re-count
 of  Votes

 1413,  Shri  Sidheshwar  Prasad:  ‘Will
 the  Minister  of  Law  be  pleascd  ५०
 state;

 (a)  the  total  number  of  285९५  in
 which  the  Election  Commissioner
 was  himself  present  at  the  time  of  the
 hearing  of  applications  for  the  re-
 count  of  votes;

 (b)  the  dates,  names  of  the  candi-
 dates  and  constituencies;  and

 (c)  whether  it  is  in  conformity
 with  the  election  rules?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rav):  (a)
 and  (b).  The  Chief  Election  Com-
 missioner  was  not  present  on  =  any
 occasion  at  the  time  of  hearing  of  an
 application  for  the  re-count  of  votes.
 However,  on  receipt  of  a  request  from
 Shri  N.  Dandekar,  a  candidate  at  the
 election  from  the  Gonda  Parliamen-
 tary  Constituency  at  the  General
 Elections  of  1962,  that  the  order  of
 re-count  passed  by  the  Returning
 ‘Officer  be  set  aside,  and  also  on  re-
 ceipt  of  a  similar  application  fiora
 ‘Shrimati  Subhadra  Joshi  for  setting
 aside  the  order  passed  by  the  same
 Returning  Officer  in  respect  cf  the
 counting  in  Balrampur  Parliamentary
 constituency,  the  Chief  Ele:tion  Com-
 missioner  went  to  Gonda  on  the  5th
 March,  962  and  heard  the  parties.

 (c)  This  is  in  conformity  with  the
 power  of  superintendence,  direction
 and  control  of  all  elections  ve%ted  _in
 the  Commission  by  the  Constitution.
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 Milk.  Chilling  Plant  at  Kithore
 4l4.  Shri  Ram  Harkp  Yadav:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Milk  Chilling  Plant
 at  Kithore  (Meerut  District)  is  ready
 for  Commissioning;

 (b)  if  so,  the  capacity  of  the  plant;
 and

 (c)  the  estimated  expenditure  in
 setting  up  the  plant?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Kham):  (a)  It  was  com-
 missioned  on  4-9-1964,

 (b)  It  is  rated  to
 litres  of  milk  per  hour.

 deliver  2,000

 (c),  Rs.  2°78  lakhs  approximately.

 National  Highway  3

 1415.  Shri  0.  K.  Bhattacharyya:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  the  steps  taken  to  provide  a
 diversion  to  National  Highway  No.  3]
 near  Kishanganj  town  for  West  Ben-
 gal  as  recommended  by  the  Joint
 Select  Committee  at  the  time  of  con-
 sidering  the  Bihar  and  West  Bengal
 (Transfer  of  Territories)  Bill,  1956;
 and

 (b)  whether  land  has  been  acquired
 for  this  purpose  or  the  acquisition
 proceedings  started  in  this  behalf?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin)  :
 (a)  The  Joint  Select  Committee  re-
 commended  that  the  proposed  boun-
 dary  between  Bihar  and  West  Bengal
 should  follow  the  estern  limits  of  the
 municipal  boundary  of  Kishanganj
 town  and  that  the  National  Highway
 passing  through  the  Kishanganj  town
 should  be  suitably  realigned  so  that
 the  eastern  portion  of  this  Highway
 may  run  along-side  of  the  municipal
 boundary.  But  the  Joint  Select
 Committee  did  not  incorporate  the
 latter  port  of  their  recommendation
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 in  the  provisiong  of  the  Bihar  and
 West  Bengal  (Transfer  of  Territories)
 Bill  or  the  Act.  However,  the  neces-
 sity  cf  the  construction  of  a  bye-pass
 round  Kishanganj  town  is  under  exa-
 ‘mination.

 (b),  Proceedings  to  acquire  land  for
 the  bye-pass  will  be  started  if  the
 necessity  for  the  bye-pass  is  accep-
 ‘ted,

 Fire  in  Lighthouse  at  Porbandar

 1s.  Jf  Shri  Ram  Harkh  Yadav:
 Shri  Murli  Manohar:

 Will  the  Minister  of  Transport  be
 \Pleased  to  state:

 (a)  whether  it  is  a  fact  that  fire
 ‘broke  out  in  the  Light  House  at  Por-
 bandar  on  the  6th  September,  1964;

 (b)  if  so,  the  details  of  the  inci-
 ‘dent  and  its  causes;  and

 (९)  loss,  if  any,  caused  by  fire?
 The  Minister  of  Transport  (Shri

 ‘Raj  Bahadur):  (a)  Yes,  Sir.
 (b)  The  fire  was  caused  by  a  short

 vecircuit  and  the  transformer  was
 -damaged.

 (c)  Rs.  220  (approx.),

 Bridges  on  Caicutta-Bombay
 National  Highway

 1417,  Shri  ्,  B.  Deo:  Will  the  Min-
 ister  of  Trar  25  t  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 absence  of  any  road  bridge  over  the
 Yivers  Sankh  and  Bala  on  the  Jash-
 pur-Gumla  portion  of  the  Calcutta-
 Bombay  National  Highway,  considera-
 ble  delay  is  caused  in  the  clearance
 of  traffic;

 (b)  whether  Government  have
 under  consideration  any  scheme  for

 ‘the  construction  of  road-bridges  over
 these  two  rivers;  and

 (c)  if  so,  whether  this  project  would
 be  taken  up  during  the  current  plan
 ‘ar  in  the  next  plan?

 The  Minister  of  Transport  (Shri
 ‘Raj  Bahadur):  (a)  to  (c).  The  Jash-
 3283  (Ai)  LSD—3.
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 pur  Nagar-Gumla  road  does  not  forns
 part  of  any  National  Highway.  It
 is  a  State  road  ang  therefore  its  im-
 provement  is  essentially  the  responsi-
 bility  of  the  State  Government  con-
 cerned.

 However,  under  the  Central  Aid
 Programme  for  the  development  of
 State  roads  of  inter-State  or  economie
 importance  approved  in  May  964
 the  Government  of  India  offered  to
 the  Government  of  Madhya  Pradesh
 @  grant-in-aid  of  Rs.  13-34  lakhs  to
 meet  two-third  of  the  estimated  cost
 (Rs.  20  lakhs)  of  improvements  to
 the  Jashpur  Nagar-Gumla  road  in
 Madhya  Pradesh,  including  the  cons-
 truction  of  bridges  across  the  Sankh
 and  Bala  rivers.

 The  work  relating  to  the  improve-
 ment  of  the  road  portion  was  sance
 tioned  in  March,  1955.  During  the
 course  of  execution  of  the  work,  the
 State  Government  came  to  know  that
 the  Government  of  Bihar  had  a  pro-
 posal  for  the  construction  of  Sankh
 (Upper)  Hydel  Project  which  would
 submerge  a  considerable  portion  of
 the  Jashpur  Nagar-Gumla  road.  The
 State  Governments  of  Bihar  and
 Madhya  Pradesh  have  selected  a  new
 site  for  the  proposed  bridge  over  the
 Sankh  river.  The  estimated  cost  of
 the  bridge  over  the  river  Sankh  at
 the  new  site  and  of  the  connecting
 road  links  is  now  more  than  twice  the
 amount  of  the  original  estimated  cost
 of  improvement  of  the  road  along  the
 existing  alignment  and  the  question
 of  distribution  of  the  grant-in-aid
 originally  allotted  for  the  project  is
 under  correspondence  with  the  State
 Governments.

 Tourist  Development  Corporation
 in  Kerala

 J  Shri  A.  V.  Raghavan: 1418,
 .  Shri  Pottekkatt:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  the  progress  made  in  the  mat-
 ter  of  establishing  a  tourist  develop-
 ment  corporation  in  Kerala;  end
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 (b),  the  reasons  for  the  delay  in
 setting  up  the  corporation?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  The  matter
 primarily  concerns  the  Government  of
 Kerala  who  have  been  requested  to
 send  the  necessary  details.  The  in-
 formation,  on  receipt  from  the  State
 Government  will  be  laid  on  the  table
 of  the  Sabha.

 Roads  in  Kerala

 329  J  Shri  A.  V.  Raghavan.
 |  Shri  Pottekkatt:

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  reclassify  the  roads  in  Keraia;

 (b)  whether  it  is  a  fact  that  many
 roads  are  dangerous  for  want  of  pro-
 per  maintenance;  and

 (c)  if  so,  whether  Government  pro-
 Pose  to  increase  the  allotment  of
 func  road  maintenance?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  to  (c).  The  requisite
 information  is  being  collected  from
 the  State  Government  and  will  he
 laid  on  the  Table  of  the  Sabha  in  due
 eourse.

 National  Highway  in  Kerala

 420  J  Shri  A,  V.  Raghavan:
 \  Vv  Shri  Pottekkatt:

 Will  the  Minister  of  Transport  be
 Meased  to  state:

 (a)  whether  Government  are  aware
 of  the  nature  of  the  road  from  Aroot
 bridge  to  Erankulam  on  the  Nationai
 Highway  in  Kerala;

 (b)  if  so,  whether  there  is  any
 proposal  to  construct  a  new  road  by
 reclaiming  lang  along  the  coast  from
 Aroor  bridge  to  the  site  where  a  new
 bridge  is  proposed  to  be  constructed
 at  Ernakulam;  and
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 (c)  what  other  steps  are  proposed.
 to  be  taken  to  cope  up  with  the  ex-
 panding  activities  of  Cochin  area?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Yes,  Sir.

 (b)  There  is  a  proposal  to  cons-
 truct  a  new  road  from  Aroor  bridge
 towards  Ernakulam  to  act  as  a  bye-
 Pass  for  the  congested  area  through
 Mattancherry  town  near  Cochin.  The
 new  iad  will  at  present  join  the
 existing  bridge  between  Wellingdon
 Island  and  Cochin.  It  will  also  serve
 as  an  approach  to  the  new  bridges
 proposed  for  the  existing  two  bridges
 on  Wellingdon  Island.  The  details
 for  fixing  the  alignment  are  under
 consideration.

 (c),  The  proposal  for  the  construc-
 tion  of  a  bye-pass  around  the  town
 of  Ernakulam,  and  also  for  widnening
 the  carriage  way  of  National  High-
 way  47  to  double  lane  in  the  fourth
 five  year  plan  periog  is  under  consi-
 deration.

 Road  mileage  in  Kerala

 aan,  J  Shri  A.  द  Raghavan:
 ‘Shri  Pottekkatt:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  considerable  regional  disparities
 between  Malabar  and  Travancore-
 Cochin  in  the  matter  of  road  mile-
 age;  and

 (b)  if  so,  the  steps  taken  to  balance:
 the  uneven  distribution  of  the  total
 mileage  among  different  districts  and
 regions  in  the  State  of  Kerala?

 The  Minister  of  Transport  (Shri
 Rag  Bahadur):  (a)  and  (b).  The  re-
 Quisite  information  ig  being  collected
 from  the  State  Government  and  will
 be  laid  on  the  Table  of  the  Sabha  im
 due  course.
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 Tank  Boats  in  Kerala

 tage,  {  Shri  Pottekkatt:
 ‘Shri  A.  V.  Raghavan:

 Will  the  Minister  of  Transport  be
 pleased  to  etate:

 (a)  whether  there  is  any  proposal
 to  amend  the  licensing  rules  to  pro-
 vide  licensing  of  tank  boats  with
 wooden  hulls  to  carry  petroleum  pro-
 ducts  through  the  inland  waterways
 of  the  State  of  Kerala;

 (b)  whether  under  the  rules  in
 force  in  Kerala  non-hazardous  peuv:
 leum  products  are  also  prohibited  in
 such  boats;  and

 (c)  the  steps  taken  to  utilise  the
 inland  waterways  of  Kerala  to  carry
 petroleum  products?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  Sabha  as  soon  as  it  be-
 comes  available.

 Agricultural  Credit

 1423.  Shri  Manabendra  Shah:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state:

 (a)  whether  Government  have
 drawn  up  a  scheme  of  routing  agri-
 cultural  credit  through  commercial
 banks;

 (b)  if  s0,  when  the  scheme  ig  likely to  be  implemented;  and

 (c)  whether  it  is  a  fact  that  the
 Mysore  Government  have  already  put
 this  scheme  into  operation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  8.  Murthy):
 (a)  No  such  scheme  has  been  drawn
 Up  a6  yet.
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 (b)  and  (c).  Do  not  arise;  however
 a  scheduled  bank  in  Mysore  has  set
 up  on  its  own  initiative,  an  agricul-
 tural  development  section  to  assist
 farmers  in  the  district  of  South
 Canara.

 Organisation  for  spraying  of
 Insecticides

 Shri  Ram  Harkh  Yadav:

 a.  J  Shri  Murli  Manohar:
 Shri  Brij  Raj  Singh  Kotah:

 Shri  P.  C.  Deo  Bhanj:
 Will  the  Minister  of  Food  and

 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  creating  an  organisa-
 tion  for  spraying  of  insecticides  on
 the  standing  crops  in  the  country;

 (b)  if  so,  the  details  of  the  pro-
 gramme;  and

 (c)  the  States  and  territories  affect-
 ed  by  the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (c).  Insec-
 ticides  can  be  sprayed  from  the
 ground,  and  from  the  air.  The  Gov-
 ernment  of  India  are  considering  ex-
 pansion  of  the  aerial  spraying  faci-
 lities  against  crop  pests  and  diseases
 in  the  country.  The  services  of  a
 U.S.  Expert  have  been  obtained  to
 advise  the  Government  in  the  matter.
 Details  will  be  worked  out  keeping
 in  view  his  recommendations.

 Cooperative  Credit  Supply

 1425.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  state  the  percentage  of
 co-operative  credit  supply  at  the  All
 India  and  Bihar  State  leve}  according
 to  Rural  Credit  Survey  Report  and
 to  what  extent  there  has  been  an
 uptodate  increase  in  their  percent-
 age?

 The  Deputy  Minister  in  the  Mints-
 try  of  Community  Development  and
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 Co-operation  (Shri  B.  S.  Murthy):  The
 percentage  of  credit  disbursed  by
 primary  agricultural  credit  societies
 to  the  total  borrowings  of  all  rural
 families  is  roughly  as  follows:

 All  Bihar
 India

 (a)  According  to  Rural
 it  Survey  Report

 (1951-52)  3%  THE%
 (8)  According  to  Rural

 Debt  and  Investment
 Survey  (796I-62)
 (Provisional  estimates)  17%  310%

 Staff  of  Cooperative  Department
 1426.  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleaseg  to  state  the  State-wise  figures
 of  expenditure  incurred  on  the  main-
 tenance  of  staff  of  Co-operative  De-
 partment  out  of  Plan  provisions  of
 First  and  Second  Five  Year  Plans
 end  from  annual  budgets?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  S,  Murthy):
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  cf  the
 Sabha  when  ready.

 Dam  Dum  Airport  Building

 (  Dr.  Ranen  Sen:
 1427,  <  Shri  Dinen  Bhattacharya:

 (Shri  Vishram  Prasad:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  any  plan  has  been
 prepared  for  the  extension  and  im-

 _provement  of  the  building’  of  Dum
 Dum  airport;

 (b)  if  so,  when  the  work  is  likely
 ‘to  etart;  and

 (c)  the.  total  capital  outlay  involv-
 wa?  4

 The  Minister  of  Civil  Aviation
 «fbr  Kanungo):  (a)  tq  (c).  It  is  not
 proposed  to  extend  or  improve  the
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 existing  building  at  Dum  Dum  air-
 port.  Two  new  buildings  are  being
 constructed  at  an  estimated  cost  of
 Rs.  4  crores,  one  for  handling  inter-
 national  traffic  and  the  other  for  air
 traffic  control  facilities.

 Burning  of  a  training  Aircraft

 Shri  A.  K,  Gopalan:
 Shri  Nambiar:

 1428.  Shri  Imbichibava:
 Shri  Vishwa  Nath  Pandey:
 Shri  N.  RB.  Laskar:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  a  two-seater  training
 aircraft  was  burnt  at  Patiala  in  the
 first  week  of  June,  1964;

 (b)  if  so,  whether  any  enquiry  has
 been  held;  ang

 (c)  the  details  of  the  enquiry?
 The  Minister  of  Civil  Aviation  (Shrt

 Kanungo):  (a)  to  (b).  Yes,  Sir.

 (c)  The  report  of  the  Investigating
 Officer  is  under  examination.

 Institute  for  the  Bling

 (  Shri  Rameshwar  Tantia:

 3429  J  Shri  Dhaon:
 Shri  Bishanchander  Seth:
 Shri  B.  P.  Yadava;:

 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  the  Encuiry  Com-
 mittee  appointed  to  pr’‘s«  into  the
 affairs  of  the  Institution  for  the  Blind,
 Panchkuin  Road,  New  Delhi;

 (b)  if  so,  their  main  recommenda-
 tions;  and

 (c)  the  action  Government  are  tak-
 ing  to  implement  them?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrims#i
 Chandrasekhar):  (a)  Yes,  Sir.
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 (9)  The  main  recommendations  of
 the  Committee  are:

 (l)  The  institution  should  be  taken
 over  by  the  Delhi  Administration/
 Centra]  Government  and  it  should  be
 shifted  to  a  cleaner  and  healthier  lo-
 cality,

 (2)  Till  the  above  suggestion  is  im-
 plemented:

 (i)  the  managing  Committee
 should  undertake  repairs  to
 the  building  for  the  safety  of
 the  inmates,  bath  rooms  and
 latrines  should  be  covered,
 drainage  system  should  be
 thoroughly  overhauled  and
 connected  with  the  Municipal
 Sewage  System;

 (ii)  the  standard  of  education
 should  be  improved  by  enga-
 ging  suitable  qualified  and
 experienved  teachers;  pay
 scales  of  teachers  should  be
 revised  and  their  service  con-
 ditions  improved;  uptodate
 books  and  appliances  should
 be  used;  set  syllabus  should
 be  followed;

 (iii)  Light  engineering  trades
 should  be  introduced;

 (iv)  the  practice  of  sending  child-
 ren  for  making  collections
 should  be  stopped  forthwith;

 (v)  a  whole-time  accountant
 should  be  appointed  to  main-
 tain  accounts  and  whole-time
 executive  to  manage  the
 affairs  of  the  Institute;  and

 (iv)  hostel  facilities  should  be  im-
 proved  and  nutritious  foud,
 and  suitable  bedding  and
 clothing  provided  to  the  in-
 mates.

 Me  (ec).  Recommendations  at  (l)  above
 have  been  brought  to  the  notice  of  the
 Delhi  Administration  who  are  consi-
 dering  them.
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 About  the  recommendationg  at  (2)
 above,  the  Managing  Committee  of  the
 Institution  has  been  informed  and
 also  assured  of  Government  assistance
 for  effecting  improvements.  Their
 proposals  are  now  awaited.

 Delhi-Hardwar  Bus  route

 (  Shri  Surendra  Pal  Singh:
 Shri  Kolla  Venkaiah:
 Shri  NambDiar:

 L  Shri  Imbichibava:
 1430.

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Uttar  Pradesh  have
 lodged  a  protest  with  the  Central  Gov-
 ernment  against  the  issuing  of  per-
 mits  by  the  Delhi  Administration  to
 private  operators  of  Delhi  region  to
 ply  their  buses  on  the  nationalised
 Delhi-Hardwar  route  in  contravention
 of  the  existing  rules;  and

 (b)  if  so,  Government’s  reaction  to
 U.P’s,  representation  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin):
 (a)  No.

 (b)  Does  not  arise.

 I.A.R.I.  Estate,  New  Delhi

 43l.  Shri  Vishram  Prasad:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  roads  and  streets  of
 Indian  Agricultural  Research  Institut
 Estate,  New  Delhi  fall  within  the
 jurisdiction  of  C.P.W.D.;

 (b)  if  so,  the  number  of  streets  and
 lanes  that  are  lying  unrepaired  for
 several  years;  and

 (c)  the  reasong  therefor?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawasz  Khan):  (a)  Yes,  since  July,
 962  prior  to  which  period,  they  fell
 within  jurisdiction  of  the  Delhi  Cor-
 poration,

 (b)  At  present  the  road  from  the
 Botany  Division  to  the  Dairy  Farm  is
 lying  unrepaired.  The  remaining
 streets  and  lanes  have  been  repaired.

 (c)  The  road  mentioned  at  (b)  above
 has  heavy  traffic  and  the  existing
 specifications  were  considered  inade-
 quate  by  the  C.P.W.D,  After  experi-
 ments,  the  specifications  have  been
 finalised  and  the  work  will  be  taken
 in  hand  shortly.

 Shuttle  Steamers  Service

 432.  Shri  P.  Venkatasubbaiah:
 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 start  a  shuttle  steamer  service  between
 Rangoon  and  Madras  and  Vizag  to  re-
 patriate  Indians  from  Burma;

 (b)  if  so,  the  names  of  the  shipping
 Companies  which  have  agreed  to  un-
 dertake  this  work;

 (अ  )  when  it  will  start;  and
 (d)  the  facilities  that  will  be  provid-

 ed  to  the  passengers?
 The  Minister  of  Tramsport  (Shri  Raj

 Bahadur):  (a)  to  (d).  At  the  instance
 of  the  Government  the  Mogul  Line
 Ltd.  starteq  shuttle  services  between
 Rangoon-Madrag  and  Rangoon-
 Visakhapatnam  for  the  repatriation  of
 Indian  nationals  from  Burma  in  July
 1964.  The  passengers  are  provided
 with  al]  norma)  facilities  that  are  ex-
 tendeq  to  passengers  of  the  ships  of
 the  Mogul  Line  Ltd.  Apart  from  this,
 concessions  in  the  fare  are  given  to
 certain  categories  of  dek  passengers

 Bridge  on  Gandak  at  Gathemi  Ghat

 (  Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:

 (Shri  Yashpal  Singh:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  are  considering  to  construct  a

 ‘1433.
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 bridge  over  Chhoti  Gandak  at  Gathenad
 Ghat,  Bihar,  which  will  connect  the
 States  of  Bihar  and  Uttar  Pradesh;

 and  ib
 (b)  if  so,  when  and  the  total  amount

 to  be  spent?  4

 Tae  Minister  of  Transport  (Shri
 Raj  Bahadur):  It  is  presumed  that
 the  question  pertains  to  Chhoti
 Gandak  Bridge  near  Guthni  Bazar.

 In  that  case  the  position  is  as  follows:

 (a)  and  (b).  Yes.  In  July  ‘1964,  the
 Government  of  India  approved  the
 construction  of  the  bridge  at  an  esti
 mated  cost  of  Rs.  18,43,700,  and  alse
 sanctioned  a  grant  equal  to  one  third
 of  the  cost  from  the  Central  Road
 Fund  (Ordinary)  Reserve.  The
 balance  of  the  cost  of  the  bridge  is  to
 be  shared  equally  by  the  Governments
 of  Uttar  Pradesh  and  Bihar.  The
 Notice  Inviting  Tenders  for  the  work
 is  likely  to  be  issued  by  the  Bihar
 Public  Works  Department  very  short
 ly.  After  the  tenders  are  finalised,  the
 work  will  be  taken  up  for  execution

 Cape  Comorin-Bombay  National
 Highway

 Shri  Yashpal  Singh:
 Shri  Vishwanath  Pandey:

 [  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Transport  bo

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  que  te
 sea  erosion  in  May,  964  some  part  of
 the  Cape  Comorin-Bombay  National
 Highway  had  breached;  and

 (b)  if  so,  what  steps  Government

 1484,

 propose  to  take  to  prevent  the  sea-
 erosion?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  No.  Due  to  sea
 action  in  May  1964,  submersion  of
 the  National  Highway  47  (Quilom-
 Allepy  Section)  occurred  periodically
 at  Purakhad  (miles  4  and  42)  but  the
 road,  did  not  actually  breach.

 (b)  The  construction  of  a  Sea  Wall
 for  protecting  the  affected  coast  lime
 is  in  progress.  द
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 Fire  Accident  at  Palam  Airport

 (  Shri  Surendra  Pal  Singh:
 435  Shri  D.  C.  Sharma:

 Shri  Hari  Vishnu  Kamath:
 (Shri  Yashpal  Singh:

 Will  the  Minister  of  Civil  Aviation
 tbe  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 underground  fuel]  storage  tank  near  the
 -apron  at  Palam  Airport  caught  fire
 and  exploded  on  the  28th  May,  1964;
 and

 (b)  if  so,  what  was  the  cause  of
 the  accident  and  the  extent  of  dam-
 age  caused?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  The  Pump  House  con-
 mected  with  the  Burmah  Shell  under-
 ground  fuel  storage  tank  near  the
 apron  at  Palam  Airport  caught  fire  on
 the  28th  May,  1964.  There  was  no
 explosion  of  the  underground  fuel

 ‘storage  tank.

 (b)  The  report  on  the  fire  incident
 ‘was  received  by  the  Government  of
 India  only  on  26th  September,  964
 ‘and  is  under  examination.

 ‘Training  in  Cooperative  Management
 1436.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Community  Develop-
 ‘ment  and  Cooperation  be  pleased  to
 state:

 (a)  whether  Government  cre  con-
 sidering  a  proposal  to  set  up  a
 National  In  titute  for  training  in  co-
 wperative  management;  and

 (b)  if  so,  the  details  of  this  scheme?
 The  Deputy  Minister  in  the  Ministry

 ef  Community  Development  ang  Co-
 operation  (Shri  B.  8,  Murthy):  (a)
 Yes,  Sir.

 (b)  Details  are  being  worked  out.

 Gur  Prices

 1487,  Shri  9.  0.  Sharma:  Will  the
 Minister  of  Food  ang  Agriculture  be
 pleased  to  state:

 (a)  whether  the  National  Feder-
 ation  of  Co-operative  ‘Sugar  Factories
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 has  urged  the  setting  up  of  centrai
 authority  to  regulate  the  prices  of
 gur;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  this  regard?

 The  Deputy  Minister  im  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  BR.
 Chavan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shortage  of  Rice  and  Wheat  in
 Mabarashtra

 1438.  Shri  5.  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  there  was  serious  short-
 age  of  rice  and  wheat  in  Maharashtra
 in  June,  1964;

 (9)  if  so,  the  quantity  of  rice  em
 wheat  supplied  by  the  Centre;  and

 (c)  whether  this  quantity  was  ade-
 quate  to  meet  the  requirement  of  the
 State?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  “~riculture  (Shri  D.  BR.
 Chavan):  (a)  ‘ihe  supply  position  of
 rice  and  wheat  in  Maharashtra  was
 difficult  in  the  month  of  June,  1964.

 (b)  Following  quantities  of  rice  aad
 wheat  were  supplied  to  Maharashtra
 State  during  June,  964  from  Central
 stocks:—

 (Quantity  in  '000  Tonnes)

 Rice.  343

 Wheat.  00°6

 Total.  24°8
 —

 (c)  Foodgrains  requirement  cannot
 be  calculated  precisely.  Supplies  te
 any  State  for  any  particular  period  is
 arranged  in  consultation  with  the
 State  Government  keeping  in  view  the
 overall  availability  of  foodgrains  with
 the  Centre  and  the  requirements  of
 other  States.
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 Computer  Project

 (  Shri  Rameshwar  Tantia:
 1439,  Shri  Bishanchander  Seth: *’)  Shri  B,  P.  Yadava:

 Shri  Dhaon:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Food  and  Agriculture  Organisation
 Experts  visited  India  in  May  last
 and  conveyed  the  offer  of  the  F.A.O.
 to  supply  data  processing  equipment;
 and

 (b)  if  so,  how  this  offer  is  proposed
 to  be  utilised?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculiure  (Shri  Shah
 Nawaz  Khan):  (a)  and  (b).  As  a
 follow  up  to  the  visit  of  two  Ruzsian
 experts  in  September,  1963,  we  were
 informed  by  a  senior  officer  of  the
 FAO,  who  visited  India  in  May,  1964,
 that  it  may  be  possible  for  India  to
 get  data  processing  equipment  of
 Soviet  manufacture  costing  about  one
 million  dollars  under  the  Expanded
 Technical  Assistance  Programme,  if  an
 approach  in  this  regard  is  made  to  the
 UN  Technical  Azsistance  Board.  An
 outline  scheme  was  accordingly  sent
 to  the  UN  Technical  Assistance  Board,
 who  have  since  approved  the  same.
 Under  this  scheme  it  is  proposed  to
 set  up  four  computing  centres  in
 Maharashtra,  U.P.,  Mysore  and  New
 Delhi.  The  details  of  the  project  are
 being  worked  out  in  consultation  with
 the  State  Government  concerned.
 This  project  will  assist  in  more  ex-
 peditious  compilation  of  statistical
 material.

 Sheep  Breeding  Scheme

 (  Shri  Rameshwar  Tantia:
 440.2  Shri  B.  P.  Yadava:

 t  Shri  Dhaon:

 Will  the  Minister  of  Food  and  Agri-
 etiltare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 proposed  sheep-breeding  scheme  in
 Kodaikanal  has  been  abondoned;
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 (b)  whether  Government  propose-
 to  open  a  major  station  in  Jaipur  and
 a  Sub-station  in  Mysore;

 (c)  the  total  expenditure  involved:
 in  this  scheme;  and

 (d)  whether  this  scheme
 financed  by  the  U.N.  Special
 also?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  No.

 (b)  The  main  Sheep  and  Wool  Re-
 search  Institute  is  being  established
 at  Malpura  in  Rajasthan.  Of  the  two
 sub-stations  attached  to  it,  one  is
 being  set  up  at  Bhuntar  in  the  Kulu
 valley  (Punjab)  and  the  other  is
 proposed  to  be  established  at  Kodai-
 kanal  in  Madras  State.

 (c)  Rs.  326.00  lakhs.

 (ay  Yes,  to  the  extent  of  $777,500,
 mainly  in  the  shape  of  foreign
 experts,  equipment,  etc.

 will  be
 Fund

 Memorandum  from  Food  Grain
 Traders

 (  Shri  Rameshwar  Tantia:
 1441  J  Shri  Bishanchander  Seth:

 Shri  B.  P.  Yadava:
 |  Shri  Dhaon:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  dele-
 gation  of  Federation  of  All  India
 Grain  Trade  Chambers  have  sub-
 mitted  a  memorandum  to  him;

 (b)  what  are  the  main  suggestions
 and  difficulties  put  forward  by  them
 in  the  memorandum;  and

 (c)  how  far  Government  have
 agreed  or  disagreed  to  their  sugges-
 tions?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D,  R.  Chavan):  (a)  Yes,  Sir.

 (9)  and  (०).  A  statement  is  laid  om.
 the  Table  of  the  House  [Placed  i
 Library,  See  No,  LT-3274/64].
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 Admission  in  I.A.R.L
 1442,  Shri  Vishram  Prasad:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 admitting  students  for  Ph.D.  degree
 in  the  faculty  of  Agricultural  Econo-
 mics,  Indian  Agricultural  Research
 Institute,  a  second  division  arts  gra-
 duate  has  been  preferred  over  a  first
 class  M.Sc.  in  Agricultural  Economics;
 and

 (b)  if  so,  the  action  Government
 propose  to  prevent  such  discrepancies
 in  future?

 The  Deputy  Minister  in  the  Minis-
 try  of  Foog  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Admission  to
 post-graduate  courses  of  the  Indian
 Agricultural  Research  Institute  is
 made  on  the  basis  of  the  academic
 record  of  the  candidates  from  Matri-
 culation  onwards  as  well  as_  their
 performance  at  the  interview  held  by
 the  Post-Graduate  Council  of  the
 Institute.  Candidates  called  for  inter-
 view  are  not  necessarily  only  those
 with  Ist  Class  in  their  last  University
 examination  but  also  those  with  good
 2nd  Division  in  that  examination  and
 with  superior  previous  academic
 record,  The  overall  merit  order  of
 the  candidates  is  worked  out  on  the
 basis  of  the  weightage  given  to  their
 academic  record  plus  the  credit  earn-
 ed  by  them  for  their  performance  at
 the  interview.

 The  candidate  referred  to  in  the
 Question  was  not  selected  because
 his  performance  at  the  interview  was
 very  unsatisfactory.

 (b)  The  question  does  not  arise
 because  there  was  no  discrepency  in
 admission  in  the  case  referred  to
 above.

 दिल्‍ली  में  वेद्पावृत्ति

 (6... |  म०  ला०  द्विवेदी  :

 443
 |  श्रीमती  साविश्नी  निगम  :

 447.  २  शी  स०  do  सामन्‍्त  :

 {  भी  सुदोध  हंसवा  :

 क्या  समाजिक  सुरक्षा  मंत्री  यह  बताने

 की  कुपा  करेंगे  कि  सरकार  ने  राजधानी  में
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 वेश्यावृत्ति  की  रोकथाम  के  लिये  क्या  कदम
 उठाये  हैं  ?

 विषिमंत्रालय  में  उपमंत्री  (श्री  जगन्नाथ.
 राष)  :  राजधानी  में  बेश्यावृत्ति  को  रोकने
 के  ।लये  अब  तक  निम्नलिखित  उपाय  किये
 गये  हैं:

 (i)  महिलाओं  तथा  कन्याप्रों  का
 प्रनतिक  व्यापार  दमन  अधिनियम,  1956
 दिल्ली  संघ-क्षेत्र  में  i-5-958  को  लागू
 कर  दिया  गया  था।  इस  अ्रधिनियम  के
 अन्तर्गत,  केसों  को  अ्धिनियमानुसार  निबटाने
 के  लिये,  एक  विशेष  पुलिस  अधिकारी  की
 एजेंसी  का  भी  निर्माण  कर  दिया  गया  था।
 विशेष  पुलिस  अभ्रधिकारी,  दिल्‍ली  की  सहायता"
 के  लिये  नगर-क्षेत्र  के लगभग  सभी  स्टेशन  हाउस
 अधिकारियों  को  अधिसूचित  कर  दिया  गया
 है।

 (2)  विशेष  पुलिस  अझ्रधिकारी  को,
 अधिनियम  से  सम्बन्धित  सामान्य  महत्व  के
 मामलों  पर  सलाह  देने  के  लिये  एक
 सलाहकार-निकाय  4  मई,  958  को
 स्थापित  किया  गया  था।  इसके  निम्नलिखित
 सदस्य  हैं  :---

 _  श्री  मीर  मुश्ताक  अहमद
 2.  श्रीमती  कस्तूरी  बिशन  नारायण

 3.  श्रीमती  शकुन्तला  लाल

 4.  श्री  रूप  नारायण  खत्ना

 5.  श्री  आर०  एच०  धेबर

 (3)  इस  अनिष्ट  को  कम  से  कम  करने
 के  उद्देश्य  से  दिल्‍ली  के  होटलों  पर  निकट

 एवं  नियत  सतकंता  से  काम  लिया  जा  रहा
 है।

 (4)  इसी  प्रकार  उन  तथाकथित  नृत्य-

 स्कूलों  तथा  भोजनालयों  पर,  जो  “जैम

 ऐशन्स”  का  अयोजन  करते  हैं,  कड़ी  निगाह
 रखी  जा  रद्दी  है।
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 (5)  विशेष  पुलिस  अधिकारी  के  पास
 अधिकारियों  का  एक  जाल  है  जो  वेश्यावृत्ति
 के  विरुद्ध  जनता  की  शिकायतों  को  ग्रहण
 करता  है  तथा  उनकी  जांच  करता  है।

 (6)  उन  महिलाओं  को  जो  नैतिक
 संकट  में  हें  तथा/श्रथवा  जो  वेश्यावृत्ति  में  फंसी

 हुई  हैं  श्ाश्रय  देने  के लिये  तथा  उनके  अन्रयन
 >  लिये  दिल्ली  प्रशासन  निकट  भविष्य  में

 एक  महिला  संरक्षण-गृह  स्थापित  कर  रहा  है
 यह  गृह  दिल्ली  प्रशासन  द्वारा  दी  गई  निधि
 से  मारत  स्थित  नैतिक  तथा  सामाजिक

 स्वास्थ्य  विज्ञान  संस्था  द्वारा  चलाया  जायेगा।

 Wheat  Smugglers  Gang

 Shrimati  Savitri  Nigam:
 1444.  <  Shri  M.  L.  Dwivedi:

 (  Shri  S.  C.  Samanta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  8  wheat
 Zang  has  been  traced  in
 June;  and

 smugglers
 Delhi  in

 (b)  if  so,  the  number  of
 ‘convicted  so  far?

 people

 The  Deputy  Minister  in  the  Minis-
 try  of  Feod  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Yes,  Sir.

 (b)  Three  truck  drivers  and  the
 ‘leader  of  the  gang  were  arrested.  The
 case  against  this  gang  is  still  under
 investigation.

 Rural  Reconstruction
 Shri  Bishanchander  Seth:
 Shri  Rameshwar  Tantia:

 /  Shri  8.  P.  Yadava:
 14.  Shri  Dhaon:

 Shrj  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Food  and  Agri-
 ‘culture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 V1  on  the  2lst  April,  964  and  state:

 (a)  whether  the  report  of  the  Afro-
 -Asian  Conference  on  rural  recons-

 SEPTEMBER  29,  964  Written  Answers  4252

 truction  held  at  Kuala  Lumpur  ia
 February,  964  has  since  been  receiv
 ed  and  examined;

 (b)  if  so,  what  are  its  main  points;
 and

 (c)  what  steps  are  being  taken  te
 implement  those  recommendations
 which  have  been  accepted  by  Govern-
 ment?

 The  Deputy  Minister  in  the  Minis
 try  of  Food  and  Agriculture  (Shai
 Shahnawaz  Khan):  (a)  to  (c).  The
 Report  of  the  Afro-Asian  Conference
 on  Rural  Reconstruction  has  been
 received  just  recently  (September
 18,  +1964),  It  is  under  examination.
 Information  will  be  laid  on  the  table
 of  the  Sabha  on  completion  of  the
 examination.

 Inspectorates  for  Social  Services

 Shri  Bishanchander  Seth:
 448

 Shri  Rameshwar  Tantia:
 \  Shri  B.  P.  Yadava:
 ]  Shri  Dhaon:

 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  Government  propose  te
 set  up  five  regional  inspectorates:

 (b)  if  so,  the  reasons  for  setting  up
 the  same;  and

 (c)  the  other  measures  being  taken
 to  improve  the  standard  of  social  wel-
 fare  services  in  the  country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  (a
 No,  Sir.

 (b)  Does  not  arise.

 (c)  To  improve  the  stand-rd  of
 social  welfare  services  in  the  country,
 training  and  orientation  courses,  sem!-
 nars  and  training  camps  are  organised
 for  the  benefit  of  the  personnel  work-
 ing  in  the  field.
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 Distribution  of  Gur  and  Dry  Fruit
 1447,  Dr.  L.  M.  Singhvi;  Will  the

 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  certain  States,  Co-operatives
 have  been  given  the  monopoly  for  dis-
 tributing  gur  and  dry  fruit,  and  that
 gur  in  particular  has  beer  sold  at  very
 high  rates;

 (b)  if  so,  the  details  thereof;
 (c)  whether  Government  have  re-

 eeived  any  complaints  that  the  gur
 sold  by  certain  Co-operative  Societies
 in  Rajasthan  was  of  a_  very  poor
 quality  and  fit  only  for  the  consump-
 tion  of  cattle;  and

 (d)  if  so,  what,  has  been  done  to
 investigate  the  matter  and  to  fix  the
 responsibility?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 ‘Co-operation  (Shri  B.  S.  Murthy):  (a)
 and  (b).  Government  are  not  aware
 of  any  absolute  monopoly  given  to
 the  co-operatives  in  any  state  for  dis-
 tribution  of  gur  and  dry  fruits.  Only
 in  Rajasthan  the  State  Marketing
 ‘Society  was  given  a  monopoly  for  the
 procurement  of  gur  from  U.P.  and  its
 distribution.  The  co-operatives  were
 also  appointed  as  sole  distributors  of
 dry  fruits  imported  by  the  National
 Agricultural  Co-operative  Marketing
 Federation.

 (c)  and  (d).  Complaints  were  receiv-
 ed  by  the  Government  of  Rajasthan
 about  the  sale  of  inferior  quality  of
 ‘gur  at  high  prices  by  the  State  marke-
 ting  society.  The  matter  wag  investi-
 gated  and  the  inquiry  report  is  under
 the  consideration  of  the  state  govern-
 ment.

 Earthquake  Belt  around  Delhi
 Shri  Surendra  Pal  Singh: if 1448,

 |  Shri  Vishram  Prasad:
 Will  the  Minister  of  Civil  Aviatica

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
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 is  an  earthquake  belt  around  Delhi;
 and

 (b)  if  so,  whether  any  attempt  has
 been  made  or  is  being  made  now  to
 determine  the  extent  of  the  earth-
 quake  belt,  and  its  potential  danger  to
 the  Capital?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  Delhi  State  and  its
 neighbouring  areas  lie  in  a  minor  seis-
 mic  belt  associated  with  a  “fault”  im
 the  crust  of  the  earth  in  which  earth-
 quakeg  of  slight  to  moderate  intensity
 have  originated  in  the  past.

 (b)  Attempts  have  been  made,  and
 are  being  made,  by  Geological  Survey
 of  India,  to  determine  the  extent  of
 the  “fault”  and  the  seismic  belt  around
 Delhi.  During  the  last  50  years,  no
 major  earthquake  has  originated  in
 the  belt,  but  epicentres  of  earthquakes
 of  slight  to  moderate  intensity  have
 been  located.

 Development  of  Hill  Areas

 (  Shri  Hem  Raj
 1449,  Shri  Surendra  Pal  Singh:

 i  Shri  Bagri:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Hill  Development  Adwisory
 Committee  has  set  up  a  working  group
 to  prepare  a  Master  Plan  for  the  in-
 tegrated  development  of  the  hill  areas:
 and

 (b)  if  so,  what  particular  aspects  of
 the  problems  of  development  of  this
 region  will  receive  the  attention  of
 the  working  group  and  wher  this
 group  is  likely  to  submit  its  recom-
 mendation?

 The  Deputy  Minister  in  the  Muinis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawas  Khan):  (a)  Yes.

 (b)  The  problems  of  the  hill  areas
 will  be  examined  by  the  Working
 Group  in  an  integrated  manner  and
 the  recommendations  to  be  made  by
 them  will  particularly  cover  problems
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 of  communications,  roads,  cropping
 Pattern,  horticulture,  forestry,  fishe-
 ries,  animal  husbandry,  soil  and  water
 conservation,  development  of  agricul-
 tural  implements,  promotion  of  proper
 marketing  facilities  and  such  other  re-
 lated  aspects.  Since  a  considerable
 amount  of  survey  and  collection  of
 basic  data  is  involved  the  submission
 of  the  report  by  the  Working  Group will  take  some  time.

 Hand-made  Paper  Industry  at
 Varanasi

 (  Shri  Yashpal  Singh:
 1450.  4  Shri  Vishwa  Nath  Pandey:

 l  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Social  Security

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 All-India  Crime  Prevention  Society  is
 considering  to  establish  with  the  as-
 sistance  of  funds  given  to  it  by  the  All
 India  Khadi  and  Village  Industries
 Commission,  a  hand-made  paper
 industry  at  Varanasi  and  a_  cottage
 match  factory  at  Lucknow  for  provid-
 ing  employment  to  discharged  prison-
 ers;

 (b)  if  so,  the  amount  of  financial
 assistance  given  by  the  Commission  to
 each  of  these  two  units;  and

 (c)  when  these  units  will  go
 production?

 into

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  (a)
 Yes;  Sir.

 (b)  Hand-made  paper
 unit  Rs.  '75,000/-
 Match  unit  Rs.  -19,500/-

 (c)  It  is  expected  that  the  hand-
 made  paper  unit  will  go  into  produc-
 tion  by  December,  1964,  The  match
 anit,  is  expected  to  start  production  as
 soon  as  the  requisite  licences  have
 been  obtained.

 Allocation  for  Agriculture
 (  Shri.  P.  C.  Borooah:

 J  Shri  P.  R.  Chakraverti: 445l.
 |  Shri  K.  N.  Tiwary:
 lL  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Food  and  Agri-
 eultare  be  pleased  to  state:

 (a)  thé  names  of  the  Statés  which
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 hawve  failed  to  utilise  the  agricultural
 plan  allocations  upto  the  end  of  the
 third  year  of  the  Third  Five  Year
 Plan;

 (b)  the  extent  to  which  the  utilisa-
 tion  has  fallen  short  of  allocations;  and

 (c)  the  extent  to  which  the  produc-
 tion  targets  remain  stil]  to  be  achiev-
 ed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Agriculture  (Shri  Shahnawaz
 Bhan):  (a)  and  (b).  A  statement  show-
 ing  the  shortfall  in  the  utilisation  of
 agricultural  plan  allocations  for  the
 years  1961-62  and  1962-63  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-3275/64].  The
 information  for  the  year  1963-64  has
 not  yet  become  available.

 (c)  As  against  the  targetted  Jndex
 number  (with  base  949-50-100),  of  76
 envisaged  for  the  production  of  all
 agricultural  commodities  by  the  end
 of  the  Third  Five  Year  Plan,  the  in-
 dex  number  of  production  for  1983-64
 has  been  0°5.  The  targetted  levels  of
 production  are  likely  to  be  reached  in
 regard  to  jute  and  sugar-cane.  In  re-
 gard  to  foodgrains,  cotton  and  oil
 seeds  some  shortfalls  are  expected  to
 occur  in  the  Plan  targets.

 Rice  Production

 1452.  Shri  P.  0.  Borooah;  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  rice  production
 during  1963-64  in  the  Eastern  Region
 comprising  Assam,  West  Bengal,  Bihar
 and  Orissa  and  other  areas,  recorded
 a  rise  over  that  of  the  previous
 season;

 (b)  if  so,  to  what  extent;  and

 (c)  whether  it  is  a  fact  that  despite
 this  rise  in  production,  rice  supply  in
 differént  areas  in  the  region  continues.
 to  be  scarce  and  its  prices  higher  than
 those  in  the  previous  year  and  if  50,
 Government's  reaction  thereto?
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 The  Deputy  Minister  in  the  Ministry -of  Food  and  Agriculture  (Shri  D.  RB.
 Chavan):  (a)  Yes,  Sir.

 (b)  By  about  5  per  cent.

 (c)  The  prices  of  rice  in  West
 Bengal  this  year  are  lower  than  those
 during  the  corresponding  period  of
 last  year.  In  the  States  of  Assam,
 Bihar  and  Orissa,  however,  the  prices
 this  year  are  higher  as  compared  to
 last  year.

 The  distribution  of  Government
 ‘foodgrains  through  fair  price  shops
 ‘has  been  stepped  up  wherever  found
 necessary.

 Fixation  of  Prices  of  Forest  Produce

 1453.  Shri  Hem  Raj;  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased

 ‘to  state:

 (a)  whether  the  All  India  Board  of
 Forestry  has  worked  out  any  plan  for
 the  fixation  of  fair  prices  of  forest  pro-

 -duce;  and

 (b)  if  so,  how  are  they  being  im-
 plemented  by  the  States?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  No,  Sir.  The
 Central  Board  of  Forestry  has,  how-
 ever,  set  up  a  committee  on  the  supply
 of  forest  raw  material  to  forest  based
 industries,  the  terms  of  reference  of
 which,  inter  alia  include  the  formula-
 ‘tion  of  policy  regarding  the  reasonable
 price  for  forest  raw  materials  supplied

 ‘to  forest  based  industries.  The  above
 Committee  has  not  yet  finalised  its  re-
 “port.

 (b)  Does  not  arise,

 ‘Development  of  Fruit  and  Vegetable
 Production

 Shrimati  Savitri  Nigam:
 Shri  B.  K.  Das:

 4§4.  <  Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:

 l  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food  and  Agri-

 ulture  be  pleased  to  state  how  much
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 money  allocated  for  the  development
 of  fruit  and  vegetable  production
 during  the  Third  Five  Year  Plan  has
 been  spent  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  The  information
 required  is  being  collected  from  the
 State  Governments  etc.  and  will  be
 placed  on  the  Table  of  the  Sabha.

 A  Tourist’s  Complaint

 2455  JS  Shri  P.  R.  Chakraverti: *  ‘|  Shri  K.  N.  Tiwary:
 Will  the  Minister  of  ‘Transport  be

 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  letter  from
 Mrs.  Henrietta  Kogan  of  Los  Angeles
 (U.S.A.)  published  in  the  Statesman  of
 4th  July,  964  under  the  heading—‘A
 Tourist’s  Complaint’;

 (b)  whether  Government  have  exa-
 mined  the  different  issues  raised  in  the
 letter,  especially  to  the  distribution  of
 a  folder  issued  by  Air  India;  and

 (c)  whether  these  complaints  are
 verified  and  steps  taken  to  obviate  the
 difficulties  caused  to  the  tourists  from
 abroad  by  misleading  publicity  outside
 India?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Yes  Sir.  Mrs.  Henriet-
 to  Kogan’s  letter  published  in  the
 Statesman  under  the  heading  of  ‘A
 Tourist’s  Complaint’  has  come  to  the
 notice  of  the  Government.

 (b)  The  various  issues  raised  in  that
 letter  have  been  examineg  ang  the
 facts  briefly  are  as  follows:—It  appears
 that  the  travel  arrangements  of  Mr.  &
 Mrs.  Kogan  were  handled  through  a
 Travel  Agency  in  Los  Angeles.  This
 agency  was  apparently  so  careless  that
 it  gave  them  a  brochure  brought  out
 by  Air  India  which  is  at  least  7  yeers
 old.  This  fact  was  not  bre''~t  to  the
 attention  of  their  clients  by  the  agents
 at  any  time.  According  to  Mrs.  Kogan
 the  agency  had  made  a  booking  at
 Grand  Hotel  at  Calcufta.  But  at  the
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 last  minute  Mrs.  Kogan  decided  to
 make  altermative  plans,  in  contradic-
 tion  to  the  arrangements  already  made
 by  the  Travel  Agents  and  requested
 PAN  AM  in  Bangkok  to  secure  book-
 ings  for  them  at  Spences  Hotel  just
 one  day  before  they  actually  left  for
 Calcutta.  Although  Mrs.  Kogan  has
 mentioned  in  her  letter  to  the  States-
 man  that  PAN  AM  had  received  a  con-
 firmation,  she  told  the  Director  Gene-
 ral  of  Tourism  definitely  when  she
 visited  the  Tourist  Department  that  no
 eonfirmation  had  been  received  by
 either  PAN  AM  or  by  themselves  when
 they  left  Bangkok  for  Calcutta.

 On  arrival  in  Calcutta  Mrs.  Kogan
 found  that  the  hotel  rates  were  too
 high  as  compared  to  what  had  been
 shown  in  the  brochure.  The  fault  lies
 entirely  with  the  Travel  Agency  in
 Los  Angeles  who  gave  their  clients
 a  seven-year  old  brochure  expecting
 the  hotel  rates  in  India  to  be  the  same
 as  they  were  at  the  time  when  this
 brochure  was  issued.  In  fact,  in  both
 the  hotels  where  she  claims  they  were
 overcharged,  it  has  been  found  that
 the  charges  were  in  accordance  with
 the  current  rates  being  offered  by  the
 hotels  and  that  there  is  no  basis  in
 the  allegation  made  by  Mrs.  Kogan.

 As  regards  their  flights  to  Srinagar,
 while  Mrs.  Kogan  has  dwelt  on  the
 inconvenience  caused,  she  has  not
 mentioned  the  fact  that  after  their
 visit  to  the  Tourist  Department  reser-
 vations  were  obtained  for  them  and
 they  left  for  Srinagar  where,  it  is
 understood,  they  spent  four  or  five
 @ays  as  per  schedule.  It  is  learnt  from
 the  Indian  Airlines  that  because  of
 unfavourable  weather  conditions,
 flights  had  been  cancelled  the  day
 before,  thereby  causing  a  very  heavy
 rush  and,  therefore,  the  reservation
 of  the  Kogans  could  not  be  confirmed.

 Regarding  other  minor  complaints
 raised  by  them  have  already  been
 brought  to  the  notice  of  the  hotels
 eoncerned.

 (c)  The  inconvenience  caused  to  Mr.
 &  Mrs.  Kogan  is  primarily  due  to  the
 fact  that  they  had  been  misinformed
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 by  their  Travel  Agency.  The  Kogan
 by  trying  to  make  their  own  arrange
 ments  and  having  accepted  advice  from
 obviously  wrong  sources  created  mane
 problems  for  themselves.  This,  in  ad
 dition  to  the  unfavourable  weather
 conditions,  resulted  in  their  being  dis
 satisfied  with  everything.

 National  Policy  for  Children

 JS  Dr.  L,  M.  Singhvi: 1456.
 4  shri  Daljit  Singh:

 Will  the  Minister  of  Social  Securit.
 be  pleased  to  state:

 (a)  whether  the  Union  Governmen
 are  actively  considering  the  formula
 tion  of  a  National  Policy  for  children
 and

 (b)  if  so,  what  are  the  proposal
 under  consideration  and  what  wouk
 be  the  main  conceptual  and  program
 matic  features  of  such  a  policy?

 The  Deputy  Minister  in  the  Depart
 ment  of  Social  Security  (Shrimati  M
 Chandrasekhar):  (a)  and  (b).  No,  Sir
 The  Government  of  India,  however
 have  initiated  some  child  welfare  pro
 grammes  during  the  third  plan.  Any
 future  policy  of  the  Government  ir
 respect  of  child  welfare  will  be  basec
 on  the  results  achieved  thereof.

 सावा  लाने  ले  जाने  पर  रोक

 1457.  श्री  झ्रोकार  लाल  बेरवा  :  क्‍या
 साथ  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 ने  मावे  या  मावे  की  बनी  हुई  चीज़ों  को  दिल्ली
 में  लाने  ओर  बाहर  ले  जाने  पर  रोक  लगा
 दी  है;

 (ख).  यदि  हां,  तो  यह  रोक  कितने
 समय  के  लिये  लगायी  गयी  है;  भौर

 (ग)  कितनी  मात्रा  के  लाने  व  ले  जाने
 की  भनुमति  दी  गई  है  ?
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 खाद्य  तथा  कृषि  संत्रालय  में  उपमंत्री

 (श्री  शाहनवाज  रखा)  :  (क)  से  (ग).
 मावे  व  दूध  की  बनी  हुई  अन्य  चीज़ों  को
 दिल्‍ली  में  लाने  ब्रौर  बाहर  ले  जाने  पर
 श्राजकल  कोई  रोक  नहीं  है  ।  दिल्‍ली  में
 इन  चीज़ों  के  श्रायात  पर  ऐसी  रोक  22  मई,
 964  को  लगाई  गई  थी  लेकिन  20  जुलाई,
 964  को  यह  रोक  हटा  ली  गई  ।

 हाबेर  लांच  और  नौसेना  के

 जहाज  में  टक्कर

 1458.  श्री  श्रोंकार  लाल  बेरवा
 क्‍या  परिवहन  मंत्री  2  जून,  1964  के
 तारांकित  प्रश्न  संख्या  i03  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि
 बम्बई  के  निकट  i0  मई,  964  को  हुई
 एम०  एल०  “सुलतानी  और  झ्राई०  एन०  एस०
 *बेतवा'  के  बीच  हुई  टक्कर  की  जांच  का
 क्या  परिणाम  रहा  ?

 परिवहन  मंत्री  (श्री  राज  बहादुर):
 मुख्य  अधिकारी,  जल  परिवहन  विभाग,
 बम्बई,  से  प्रारम्भिक  जांच  रिपोर्ट  अभी
 प्राप्त  हुई  है।  जहाजरानी  का  महानिदेशालय,
 बम्बई  उसकी  जांच  कर  रहा  है  ।

 कोटा  में  फ्लाइंग  क्लब

 9  _ श्री  झोकार  लाल  बेरवा :
 459°

 sit  बशपाल  सिह:

 क्या  सेनिक  उद्युयन  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  क्‍या  कोटा  (राजस्थान)  में  एक
 फ्लाइंग  क्लब  खोलने  का  भारत  सरकार
 का  विचार  है;  शौर

 (ख)  यदि  हां,  तो  वर्तमान  स्थिति
 क्‍या  है?

 झसेनिक  उड्डयन  संत्रो  ी  कानूनगो)  :

 (क).  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।
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 “CYCOCEL”
 1460.  Skri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be:
 pleased  to  state:

 (a)  whether  a  new  chemical  called.
 “CYCOCEL”  has  been  lately  developed
 in  the  laboratories  of  Michigan  State
 University  to  increase  food  produc-
 tion:

 (b)  whether  in  a  recent  conference:
 at  Geneva  the  Agricultural  Scientists
 of  various  countries  claimed  to  have:
 achieved  better  results  by  the  use
 of  this  chemical,  especially  in  un-
 favourable  soil  and  drought  condi-
 tions;

 (c)  whether  it  has  been  tried  in
 India;  and

 (d),  if  so,  the  result  thereof?

 The  Deputy-Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  The  use  of
 the  chemical  compound  ‘CYCOCEL”
 technically  knows  as_  chloroethyl-
 methyl-ammonium  chloride  for  enabl-
 ing  plants  to  resist  drought  condi-
 tions  and  to  have  shorter  and  sturd-
 ier  growth  has  been  developed  by
 Dr,  N.  E.  Tolbert  of  the  Michigan
 State  College,  U.S.A.

 (b)  The  subject  was  discussed  at  a
 Plant  Growth  Symposium  held  _  at
 Geneva  where  plant  scientists  from
 Israel,  U.S.A.  and  Germany  reported
 that  in  the  green-house,  plants  treated
 with  ‘CYCOCEL’  could  survive  under
 drought  conditions,  required  less.
 water,  had  greater  tolerance  to  sali-
 nity,  and  made  the  plants  shorter  and
 sturdier.

 (c)  So  far  as  is  known,  this  has  not
 been  done.

 (d)  Question  does  not  arise.

 Backward  Hilly  areag  of  Punjab
 46l.  Shri  Daljit  Singh:  Will  the

 Minister  of  Social  Security  be  pleased:
 to  state:

 (a)  the  number  of  times  the  back--
 ward  hilly  areas  of  Punjab  have
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 been  visited  by  the  Commissioner  for
 Scheduled  Castes  and  ‘Scheduied
 Tribes  during  1963-64  and  1964-65  so
 far;  and

 (b),  the  names  of  places  visited  by
 him  and  problems  noted  thereof?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  Nil.

 (b)  Does  not  arise.

 “Wells  for  Scheduleq  Castes  in  Punjab

 1462.  Shri  Daljit  Singh:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  the  number  of  wells  that  have
 been  sanctioned  under  Centrally
 sponsored  schemes  during  the  years
 ‘1962-63,  ‘1963-64  and  1964-65.  so  far,
 for  previding  water  facilities  to  Sche-
 duled  Castes  in  Punjab;  and

 (b)  the  expenditure  involved  there-
 in?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  There  is  no
 scheme  for  the  sinking  of  wells  under
 the  Centrally  sponsored  programme,
 but  this  scheme  is  included  in  the
 State  Sector.  The  number  of  wells
 sanctioned  under  the  State  Sectaa  !s

 as  under:

 1962-63  33  new  wells,  renovation  of  200
 old  wells,  installation  of  384
 hand-pumps  and  construc-
 tion  of  3  diggis  and  73  boulies.

 1963-64  29  new  wells,  renovation  of  330
 old  wells,  installation  of  386
 hand-pumps  2nd  construction
 of  3  diggis  and  r  bouly.

 1964-65  00  newlold  wells  *rd  ‘he  same number  of  4nd-pumps,  diggis
 8nd  bouly  as  in  1963-64.

 (b)  The  information  is  given  below:—
 796  2-63,  Rs.  ‘100°  lakh
 2  963-64  Rs.  0-76  lakh
 1964-65  Rs.  0°80,  lakh
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 S.C.  &  S.T.  Commissioner's  visit  to
 Punjab

 1463.  Shri  Daljit  Singh:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  the  number  of  times  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduied  Tribes  visiteq  Punjab  dur-
 ing  1963-64  and  1964-65  so  far;  and

 (b)  the  mames  of  places  visited  by
 him  and  problems  noted  thereof?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 (Chandrasekhar):  (a)  and  (b).  The
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  visited  Punjab
 (Jullundur),  once  during  the  period  in
 question.  He  had  discussions  with
 Chief  Minister,  Punjab,  about  the
 problems  of  Scheduled  Castes,  parti-
 cularly  of  scavengers.

 Uplift  of  Scheduled  Castes  in  Punjab

 1464.  Shri  Daljit  Singh:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  the  amount  allotted  to  Punjab
 State  by  the  Central  Government  for
 the  uplift  of  Scheduled  Castes  during
 the  Third  Five  Year  Plan  period,
 yearwise;  and

 (b)  the  amount  spent  so  far  year-
 wise?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimatt
 (Chandrasekhar):  (a)  The  informe-
 tion  is  given  below:

 Year  Amount
 allotted

 (Rs.  in  lakhs)

 1961-62  37778
 1962-63  42°96
 1963-64  38-I5
 1964-65  49°24
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 (b):  The  information  is  indicated
 below:

 Year  Amount
 spend

 (Rs.  in  lakhs)
 396I-6a  38°53
 2962-63  42°77
 1963-64  38-15

 2964-65  Fence
 St (Anticipat

 Ambar  Charkha  in  Punjab

 465,  Shrt  Daljit  Singh:  Wil?  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a),  the  amount  given,  year-wise,  for
 propagation  of  Ambar  Charkha  in
 Punjab  State  during  the  Thirg  Five
 Year  Plan  period  so  far;

 (b)  the  number  produced  so  fer;  and
 (९)  the  centres  opened  so  far?
 The  Deputy  Minister  in  the  Minis-

 wy  ef  Law  (Shri  Jaganatha  Rao):  (a)

 (Rs.  in  lakhs)
 Year  Grant  Loan  Total

 396I-62  272  4°39  707
 1962-63  I'l4  0°68  ‘1°82,
 1963-64  4.09  ais  6-24
 3964-65  0°39  0°37  0°76
 (upto  ¥3-8-64)

 Total  8:34  749  5°83

 (b)  Information  is  being  collected
 and  will  be  placed  om  the  Table  of
 the  House  in  due  course.

 (९)  (i)  Number  of  Saranjam  Karya-
 laya—5.

 (ii),  Ambar  training  centres  234
 4iii)  Ambar  production  centres  151.

 Ranaghat  Coopers’  Camp

 Shrimati  Renu
 1468.  Chakravarity

 |  Shri  प्रा,  P.  Chatterjee
 Will  the  Minister  of  Social  Security

 be  pleased  to  state:

 (a)  whether  Government  are  aware
 783  (Ai)  LSD—4
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 of  the  pitiable  living  conditions  at
 Ranaghat  Coopers’  Camp;

 (b)  whether  the  leaking  roofs  of
 the  camp  premises  are  not  being  re-
 paired;

 (९).  whether  it  is  also  a  fact  that
 four  or  five  cases  of  snake-bite  in
 these  barracks  have  taken  place  due
 to  overgrowth  in  the  surroundings;
 and

 (&  the  action  Govermment  pro
 pose  to  take  in  the  matter?

 ‘The  Deputy  Minister  im  the  Minia-
 try  of  Law  (Shri  Jaganatha  Rao):  (a)
 and  ).  Government  of  West  Benga?
 have  been  authorised  to  carry  out
 essential  repairs  to  the  Camp  prem
 ses  within  the  ceiling  limit  of  expen-
 diture  laid  down  for  normal  repairs.
 A  proposal  from  the  State  Govern-
 ment  for  incurring  expenditure  on
 special  repairs  to  the  premises  is  also
 under  consideration  and  is  likely  to
 be  sanctioned  shortly.

 (c)  No.  The  fact  is  that  one  em-
 ployee  was  bitten  by  a  snake  on
 6-6-1964  inside  his  quarter.

 (d)  Government  is  alive  to  the
 neeg  for  keeping  the  premises  under
 proper  repair  but  their  attempts  in
 this  direction  are  being  largely  thwer-
 ted  by  the  presence  of  a  large  num-
 ber  of  squatting  refugee  families  who
 have  refused  te  leave  the  premises
 with  rehabilitation  benefits  offered  by
 Government,  as  well  as  by  frequent
 Pilferage  of  corrugated  ifon  shest
 roofings.

 are  स्वयं  सेवक  सेना

 1467.  श्री  सोहन  स्वरूप:  क्या

 सामृदायिक  विकास  तथा  सहकार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भनेक  राज्यों
 के  विकास  झायुक्‍्तों  ने  ग्राम  स्वयंसेवक  सेना
 को  खत्म  कर  देने  की  सिफारिश  की  है
 और
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्‍या  राय  है  ?

 सामुदायिक  विकास  तथा  सहकार  संत्रालय
 में  राज्य  मंत्री  (भी  qo  सू०  मुत) :
 -(क)  जी  नहीं  7  जुलाई,  964  में  विकास

 आयुक्‍तों  के  वाधिक  सम्मेलन,  जिसमें  विलेज
 वालंटियर  फोर्स  स्कीम  की  प्रगति  की  समीक्षा
 की  गई  थी,  का  मत  था  कि  स्कीम ने  दोनों

 सुरक्षा  और  विकास  सम्बन्धी  कार्यों  में  ग्रामीण
 जनता  के  उत्साह  को  लगाने  में  उपयोगी
 कार्य  किया  और  उन्होंने  यह  सिफारिश
 को  कि  वतंमान  स्थिति  में  स्वैच्छिक  श्रम  का
 उपयोग  केवल  उत्पादन  कार्यक्रमों  की  कार्या-

 न्बिति  तक  ही  सीमित  रहना  चाहिए  ।

 (ख)  भारत  सरकार  ने  सम्मेलन  की
 सिफारिशें  मान  ली  हैं  शौर  राज्य  सरकारों
 को  उन्हें  कार्यान्वित  करने  की  सलाह  दी  है  |
 इस  स्कीम  को  ग्रामीण  निर्माण  कार्यक्रम  के
 साथ  जोड़ने  के  बारे  में  विचार  हो  रहा  है  |

 शुलमगं  में  होटल  ध्ोर  रज्ज्पथ

 1468.  श्री  मोहन  स्वरूप  :  क्या  परिवहन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 लोक  निर्माण  विभाग  द्वारा  गुलमर्ग  में  एक
 होटल  भर  रज्जूपथ  के  निर्माण  की  कोई
 योजना  तैयार  की  जा  रही  हें;

 (ख)  यदि  हां,  तो  योजना  की  रूपरेखा
 क्‍या  है;  श्रोर

 (ग)  उस  पर  कितना  रुपया  व्यय  होने
 का  अनुमान  है  ?

 परिवहन  मंत्री  (भी  राज  बहादुर):
 (क)  से  (ग).  आवश्यक  सूचना  सभा  पटल

 पर  रखे  गये  विवरण  में  दी  गयी  है।  [पुस्तकालय
 में  रखा  ग्या,  देखिये  संख्या  एल  टी--

 3276/64]
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 Sugar  Mills  in  Uttar  Pradesh

 1469,  Shri  Balgovind  Verma:  Will
 the  Minister  of  Foog  ang  Agriculture
 be  pleased  to  state:

 (a)  the  number  and  names  of  sugar
 factories  in  Uttar  Pradesh  which  have
 continued  working  after  l5th  May
 this  year;  and

 (b)  whether  Government  are  con-
 sidering  a  proposal  to  set  up  sugar
 factories  at  such  places  in  the  areas
 of  those  factories  where  they  are  in
 great  demand  by  the  cane  growers  in
 order  to  ease  the  situation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 D,  R.  Chavan):  (a)  During  the  crush-
 ing  season  1963-64  the  following  two
 sugar  factories  in  U.P.  continued
 working  after  l5th  May,  1964:

 l.  The  Oudh  Sugar  Mills  Ltd.,
 Hargaon,  District  Sitapur.

 2.  The  Hindusthan  Sugar  Mills
 Ltd.,  Golagokarannath,  Dis-
 trict  Kheri.

 (b)  The  Government  censiders  on
 merits  applications  for  licensing  of
 additional  capacity  received  from  alk
 parts  of  the  country.

 Mile-stones  on  National  Highways

 1470.  Shri  P.  K.  Deo:  Will  the  Mini-
 ster  of  Transport  be  pleased  to  state:

 (a),  whether  it  is  a  fact  that  the
 Asian  Highway  Television  team  which
 visited  India  during  June,  964  were
 puzzled  by  the  distance  indicators
 which  are  written  in  miles  at  some
 places  and  in  kilometres  at  some  otner
 places;

 (b)  whether  all  the  mile-stones  on
 National  Highways  have  been  changed
 from  miles  to  kilometres;  and

 (c)  if  so,  how  many  have  been
 changed  and  how  many  are  yet  to  be
 changed?
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 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  to  (c).  Presumably,
 the  Hon’ble  Member  is  referring  to
 the  Japanese  Broadcasting  Corpora-
 tion  and  the  Australian  T.  V.  Teams
 which  visited  India  in  June  964  for
 filming  the  Indian  portion  of  the
 Asian  Highway  from  Teheran  to
 Dacca.  These  teams  did  not  send  any
 Teport  on  the  point  mentioned  in
 part  (a)  of  the  question.  Instaliation
 of  kilometre  stones  along  National
 Highways  is  already  m_  progress.
 However,  as  the  work  involved  7
 installing  kilometre  stones  along  the
 entire  length  of  4925  miles  of  roads
 included  in  the  present  National
 Highway  System  is  quite  considera-
 ble,  the  completion  of  the  entire  task
 is  likely  to  take  some  time.  The
 existing  milestones  are  not  being  re-
 moved  at  present  and  the  kilometre
 stones  are  being  installed  on  the  other
 side  of  the  road  so  as  to  keep  the
 two  types  of  stones  separate.

 General  Elections  in  Kerala

 Shri  P.  K.  Deo:
 Shri  Solanki:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 l  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  05  on  the  i7th
 April,  964  and  state:

 1471.

 (a)  whether  a  final  decision  has
 ‘been  taken  in  the  matter  of  holding
 the  next  general  elections  in  Kerala
 in  1965;  and

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rae):
 (a)  and  (b).  Yes,  Sir.

 Prior  to  the  President’s  Proclama-
 _tion  on  the  l0th  September,  1964,  the
 Election  Commission  consulted  the
 political  parties  in  Trivandrum  and
 decided  to  hold  the  General  elections

 to  the  Kerala  Legislative  Assembly
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 in  or  about  the  middle  of  February,
 1965.  The  Election  Commission  has
 not  taken  any  other  decision  yet  after
 the  President’s  Proclamation,

 Weather  Reading  Instruments

 1472,  Shri  P.  K.  Deo:  Will  the  Mini-
 ster  of  Civil  Aviation  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in
 June  1964,  a  balloon  carrying  weather
 reading  instruments  suddenly  fe]l  on
 the  roof  of  a  temple  in  Howrah  and
 damaged  it;

 (b)  if  so,  how  it  happened;  and

 (c)  the  loss  sustained  due  to  this?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  Yes.

 (b)  and  (c).  To  obtain  meteorologi-
 cal  data  of  the  upper  air,  the  Meteor-
 ological  Observatory  at  Dum
 Dum  airport  sends  up  balloons  carry-
 ing  meteorological  instruments,  twice
 daily.  When  the  balloon  reaches  its
 maximum  altitude,  it  bursts  and  drops
 gradually  along  with  the  instruments.
 One  such  balloon,  with  the  instru-
 ments,  fell  on  the  roof  of  the  Howrah
 Samaj  Nader  Nemai  Mandir  and
 damaged  some  tiles  of  the  roof  of  the
 temple.  The  cost  of  replacement  of
 the  broken  tiles  was  about  Rs,  10.

 Co-operative  Sugar  Mills

 1473.  Shri  Krishanpal  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  729  on
 the  3lst  March,  964  and  state  the
 particulars  of  the  different  places  in
 Uttar  Pradesh  where  the  establish-
 ment  of  co-operative  sugar  factories
 has  been  permitted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R,  Chavan):  The  matter  is  still
 under  consideration.
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 अ्रमरीकी  वन  विशेषज्ञों  का  दौरा

 थीं  कर्णी  सह  जी  :
 श्री  विदवनाथ  पष्डेय  :

 क्यो  खत  तथा  क्च  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  हैं  कि  भारत  सरकार
 के  भनुरोध  पर  अमरीकी  वन  विशेषज्ञों  ने
 अप्रैल,  1964  %  राजस्थान  प्रान्त  का  दौरा
 किमा

 1474.

 (ज)  यदि  हां,  तो  वें  विशेषज्ञ  किस
 सम्बन्ध  में  राजस्थान  प्रान्त  के  दोरे  पर  जाये
 थे;

 (ग)  क्‍या  उन  लोगों  ने  अपनी  रिपोर्ट
 दी  है;  और

 (घ)  यदि  हां,  तो  उसमें  क्‍या  क्‍या

 सुझाव  और  सिफारिशें  की  गयी  हैं  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमेंत्री

 (लो  शाहनवाज़  ल्वां)  :  (कफ)  भारत
 सरकार  के  अनुरोध  पर  नीचे  लिखे  सदस्यों
 की  एक  उच्च  स्तरीय  दल  ने  इस  देश  में  जल
 छोर  भूमि  के  साधनों  का  सर्वेक्षण  करने  के
 लिए  माचें-बई,  1964  के  दौरान  देश  के
 विभिन्न  राज्यों  का  जिनमें  राजस्थान
 ओर  शामिल  है  दोरा  किया  :--

 मि०  जोन  स्पैन्सर:---
 परामशंदाता  ए  आई  डी०
 वाशिंगटन,  जोरडन  तथा
 ब्रोज़ील।  रीजनल  डाय-
 रेक्टर,  'रिजन  7  (डेनवर)  |
 योजना,  निर्माण,  परिचालन
 जल  विकास  प्रायोजनाञों
 के  रखे-रखाव  के  लिए
 ज़िम्मेदार  हैं  |

 ह ह  एलिस  हट  :—
 fro  डन॒  विलिंयमज,
 प्रशा.८क,  एस  सी  एस  ।
 वाशिंगटन  के  अधीन  उप-
 निदेशक  कें  संहायंक  ।

 नार्थ-वैस्ट  यू०एंस  ०ए०मेंवाटर-
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 we  यूनिट  के  निदेशक  |
 जल  प्रयोग  तथा  भूमि
 संरक्षण  परामशँदाता,  फोर्ड
 फाउन्डेशन,  भारत  t

 fro  नोश्मत  ह... अ  :--(बन  सेवा)  सहायक
 निदेशक,  डिवीज़न  माफ  क्लड
 फिवेस्शन  एन्ड  रिवर  बैसिन
 प्रोग्राम  7  यू०एस०एं०कें
 वाटरशैड  डवैलपमेंट  प्रोग्राम
 के  साथ  सीधे  सम्बाध  ॥

 (ख)  राजस्थान  का  दौस  करनें  का
 उनका  मुख्य  उद्देश्य  राजस्थान  नहर  योजना
 शौर  संगठन  का  पुनर्गठन  करना  था  ।

 (ग)  भ्रभी  नहीं  ।

 (घ)  प्रश्न  ही  नहीं  होता  ।

 Air  Agreement  with  Nepal

 Shri  Ramachandra  Ulaka:
 Shri.  Dhnieshwar  Meena:

 1475.

 |

 Shri  Mohan  Swarup:

 Shri  P.  K.  Deo:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  395  on  the
 3rd  March,  964  and  state:

 (a)  whether  the  details  of  the  Air
 Transport  Agreement  between  India
 and  Nepal  have  since  been  examined;
 and

 (b)  if  s0,  the  result  thereof?

 The  Minister  of  Civil  Aviation
 (Shri  Kanungo):  (a)  and  (b).  Yes
 Sir.  A  text  of  an  Agreement  relating
 fo  Air  Services  between  the  Govern-
 ment  of  India  and  His  Majesty's  Gov-
 ernment  of  Nepal  has  been  initialled
 in  New  Delhi  on  Ist  August,  1964.
 The  Agreement  is  yet  to  be  signed
 and  ratified.
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 Study  Team  on  Panchayati  Raj
 Finances

 (  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena: 4476.4  Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  923  on  the
 7th  April,  964  and  state:

 (a)  whether  the  recommendations
 of  the  study  team  on  the  Panchayati
 Raj  Finances  have  since  been  consi-
 dered  by  Government;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Murthy):  (a)
 Yes,  Sir.

 (b)  The  recommendations  of  the
 Study  Team  on  Panchayati  Raj
 Finances  have  been  classified  into  the
 following  three  categories:—

 (i)  recommendations  on  which
 action  is  due  by  the  State
 Governments.

 (ii)  recommendations  on  which
 action  is  due  by  the  Central
 Government.

 (iii)  recommendations  of  a  gene-
 ral  nature  to  be  kept  in  view
 while  formulating  policy  in
 future.

 All  the  State  Governments  except
 Assam,  Jammu  and  Kashmir  and
 Rajasthan  have  considereq  the
 recommendations  on  which  action  is
 due  by  them  and  they  are  generally
 in  agreement  with  the  important
 recommendations.  The  recommenda-
 tions  on  which  action  is  due  by  the
 Central  Government  are  being  pro-
 cessed  in  consultation  with  the  State
 Governments  and  the  various  con-
 cerned  Departments  of  the  Govern-
 ment  of  India.  No  immediate  decision
 is  vequired  on  the  recommendations
 falling  under  category  (iii)  shove.
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 Translation  of  Laws  into  Hindi

 1477  J  Shri  Ramachandra  Ulska:
 |  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Law  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  75  on  the  5th  June,
 964  and  state:

 (a)  whether  the  question  of  provid-
 ing  assistance  to  the  States  for  trans-
 lation  of  their  laws  into  Hindi  has
 since  been  considered  by  Govern-
 ment;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  and  (b).  Laws  in  the  Hindi
 speaking  States  may  be  translated
 into  Hindi  by  the  State  Governments
 themselves.  The  question  whether
 any  assistance  should  be  given  to
 non-Hindi  speaking  States  for  trans-
 lation  of  their  laws  into  Hindi  is  still
 under  consideration  in  consultation
 with  the  State  Governments.

 पंजाब  में  कुटीर  उद्योग

 ‘1478.  भरी  बागड़ी:  क्‍या  सामाजिक
 सुरा  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1963-64  %  पंजाब  में
 कुटीर  उद्योगों  की  उन्नति  के  लिये  केन्द्रीय
 सरकार  ने  किस  प्रकार  की  योजनायें  स्वीकार
 की  हैं;  और

 (ख)  उपरोक्त  भ्रवधि  में  कितनी  प्लत-
 राशि  स्वीकृत  की  गयी  भ्रौर  कितनी  उन
 योजनाओं  पर  खर्च  की  गई  ?

 बिचि  मंत्रालय  सें  उपसं थी  (श्री  जगन्नाथ
 शाब)  :  (क)  साधारणतमः  प्रंजाब  में
 कुठीर  उद्योग  से  असम्बन्धिय  योजनाओं  जैसे
 खादी,  प्रामोग्योग,  दस्तकारी,  करणा  उचछोोग
 तथा  रेशम  उत्पादन  का  सम्बन्ध  (क)
 उत्पादन  तथा  विपणन  (ख)  प्रगति  तथा
 चन्नात  ओर  (ग)  प्रशिक्षण  से  है।  खादी
 तथा  कुटीर  उद्योग  अायोग,  प्रान्तीय  थ  दी
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 तथा  ग्रामोद्योग  बोडं,  खादी|  के  लिये  प्रनुमोदित
 संस्थाओं  तथा  निम्नलिखित  ग्रामोद्योगों  को
 अनुदान  तथा  कर्जे  देता  है  —

 L.  अनाज  तथा  दालें  तैयार  करना

 2.  ग्राम  में  तैयार  होने  वाला  तेल

 3.  ग्राम  में  तैयार  होने  वाला  चमड़ा

 4.  कुटीर  में  तैयार  होने  वाली
 दियासलाई

 5.  गुड़  तथा  खांडसारी

 6.  खजूर  से  तैयार  हुआ  गुड़

 7.  न  खाये  जाने  वाले  तेल  तथा

 साबुन

 8.  हाथ  से  बना  कागज

 9.  मधु  मक्‍्खी  पालन

 10.  ग्राम  में  बनाए  जाने  वाले  मिट्टी
 के  बतंन

 .  सूत्र

 I2.  बढ़ई  तथा  लोहार  के  काम

 13.  चूना  पत्थर

 14.  गोबर  गैस

 1963-64  %  दौरान  पंजाब  में  हस्त-
 शिल्प  उद्योग  की  प्रगति  के  लिये  अनुमोदित
 योजनाञों  का  सम्बन्ध  गलीचे  तथा  डग्गिट
 बनाना,  कलात्मक  धातु  के  बतंन,  प्रलाक्षा-
 कार्थ,  पत्थर  तथा  संगमरमर,  संगीत  यंत्र,
 चमड़े  की  बधिया  चीजें,  लाख  के  गजरे,  बन
 बांस  का  काम,  खिलौने  तैयार  करने  का  काम,
 डुग्गिट  उत्पादन  फुलकारी,  पण्य  शालाओं
 की  स्थापना,  होशियारपुर  में  लकड़ी  उपचार
 यन्त्र  स्थापना,  हस्तशिल्प  सहयोगों  की  प्रगति,

 नमूना  प्रगति  तथा  हस्तशिल्प  के  प्रचार  पसे
 है
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 (@)  अनुमोदित  जितना  खर्च
 खर्च  किया  गया

 (लाखों  में  )
 हस्तशिल्ष  3.28  3.24

 करघा  उद्योग  7.95  2.74]  3i-72—
 रेशम  उत्पादन.  6.36  1.21163,  तक

 करघा  उद्योग  और  रेशम  उत्पादन  के
 सम्बन्ध  में  963-64  के  पूरे  वर्ष  की  संख्याएं
 तथा  खादी  और  ग्रामोद्योग  की  संख्याएं
 मालूम  की  जा  रही  हैं  श्रौर  यथा  समय  सभा  के
 पटल  पर  रखी  जायेंगी  ।

 आन्भ्र  प्रदेश  में  खादी  तथा  प्रामोद्योग
 बोर्ड

 1479.  श्री  गौरी  शंकर  कक्कड़ :
 क्या  सामाजिक  सुरक्षा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  आन्ध्र  प्रदेश
 खादी  ग्रामोद्योग  बोर्ड  के  भूतपूर्व  अध्यक्ष
 श्री  कोंडा  लक्ष्मण  बापूजी  ने  बोर्ड  के  कार्य
 सचालन  के  सम्बन्ध  में  अखिल  भारतीय
 खादी  ग्रामोद्योग  अयोग  के  अभ्रध्यक्ष  श्री

 यू०  एन०  ढेबर  को  कोई  पत्र  लिखा  है  ;

 (ख)  क्‍या  उसमें  रुपये  के  गोलमाल
 किये  जाने  और  बोर्ड  के  कुछ  अ्रधिकारियों  के
 आचरण  के  विरुद्ध  कुछ  शिकायतें  की  गई
 हैं  ;  ब्ौर

 (ग)  यदि  हां,  तो  इस  बारे  में  क्‍या
 कार्यवाही  की  गई  ?

 विधि  मंत्रालय  में  उपमंत्री  (६. ह  जगन्नाथ
 शाव)  :  (क)  तथा  (ख).  हां,  श्रीमान  ।

 (ग)  आयोग  के  अध्यक्ष  महोदय  ने
 श्री  कोंडा  लक्ष्मण  बापूजी  को  पन्न  का  उत्तर'
 देते  हुए  उनकी  प्रतिक्रिया  की  सराहना  की  थी.
 श्रौर  उनको  सलाह  दी  थी  कि  वे  इस  सम्बन्ध
 में  श्री  थिम्मा  रेडी  से  बातचीत  करें।  रकम
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 के  गोलमाल  तथा  अधिकारियों  के  श्राचरण
 के  विरुद्ध  शिकायतों  के  सम्बन्ध  में  श्रायोग
 जांच  पड़ताल  कर  रहा  है  ।

 Sugar  Factories

 Shri  M,  L.  Jadhav:
 Shri  C.  K.  Bhattacharyya:
 Shri  Chandak:
 Shrimati  Jyotsna  Chanda:

 1480.

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  number  of  licences  issued
 in  ‘1963-64  for  setting  up  new  sugar
 factories,  and  the  number  out  of  them
 in  the  co-operative  sector  and  the
 number  in  private  sector;

 (b)  the  number  of  applications  for
 grant  of  such  licences  for  sugar
 factories  in  the  Co-operative  sector
 pending  with  Government;  and

 (c)  the  policy  of  Government  in
 issuing  licences  for  establishing  new
 sugar  factories?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Nil.

 (b)  82.

 (c)  Subject  to  the  availability  of
 capacity  for  licensing,  all  applications
 are  examined  on  merits  from  the
 point  of  view  of  existing  cane  avail-
 ability  and  future  cane  potential  in
 the  area.  Preference  is  given  to  a
 co-operative  over  a  joint  stock  con-
 cern  if  there  are  applications  from
 both  the  parties  for  the  same  site.

 Loss  of  Sailing  Vessels

 48l.  Shri  P.  K.  Deo:  Will  the
 ‘Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  three  sailing  vessels  on
 their  way  from  Bombay  to  Jaffrabad
 were  wrecked  of  the:  South  Coast  of
 Saurashtra  in  last  June;

 (b)  the  reason  for.  the  wreck;  and
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 (c)  casualties  if  any,  and  amount  of
 property  loss?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  Among  the  sail-
 ing  vessels  which  were  wrecked  off
 the  Saurashtra  Coast  in  June  1964,
 there  was  only  one  (viz.  S.  V.  Ram-
 prasad)  which  was  on  its  way  from
 Bombay  to  Jaffarabad.

 (b)  Severe  cyclonic  weather.

 (c)  The  vessel  with  cargo  was  8
 total  loss.  There  was  no  loss  of  life.

 Employees  Provident  Fund

 1482.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Social  Security  be
 pleased  to  state:

 (a)  the  amount  of  Provident  Fund
 contribution  still  to  be  realised  from
 the  employers  for  the  period  ending
 30th  June,  1964;  tL

 (b)  whether  Government  of  India
 propose  to  introduce  an  amendment
 to  the  Employees  Provident  Fund  Act
 to  provide  for  recovery  of  dues  as  a
 ‘Charge’  superior  to  even  secured
 debts;  and

 (c)  whether  some  officials  have
 been  appointed  to  work  as  certificate
 officers  for  work  regarding  recovery
 of  arrears  in  different  regions?  :

 ‘

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  Rs.  395°26  lakhs,  The  break-up
 of  this  amount  is  as  follows:—

 (in  lakhs)
 Ra.

 (i)  Provident  Fund  dues
 prior  to  the  coverage  of
 establishments  under  the
 Employees’  Provident
 Funds  Act,  7952  75°20

 (४)  Provident  Fund  dues
 ‘as  a  result  of  cancellation
 of  exemption  granted  to  oe
 establishment  ना.  54°84

 (iit)  Post  coverage  accumu-
 22

 :
 lations...  हू  265°

 Toran.  तर  aera
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 (b)  A  proposal  is  under  considera-
 tion.

 (c)  It  has  been  decided  as  an  ex-
 perimental  measure  to  appoint  four
 Certificate  Officers  in  the  West  Bengal
 Region  to  deal  exclusively  with  cases
 ef  recovery  of  Provident  Fund
 arrears  under  section  8  of  the  E.P.F.
 Act,  1952,  The  Government  of  West
 Bengal  are  taking  necessary  steps  to
 make  the  said  appointments  early.

 Welfare  of  S.C.  and  S.T.

 i483,  _  Shri  Rama  Chandra  Mallick:
 "  Shri  Kajrotkar:

 Will  the  Minister  of  Seci2i  Security
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 mount  allotted  for  the  welfare  of
 the  Scheduled  Castes  and  Scheduled
 Tribes  for  1963-64  was  not  fully
 spent;

 (b)  if  so,  the  reasons  therefor;  and

 (ec)  the  steps  taken  by  Government
 to  ensure  full  utilisation  of  the  allot-
 ted  amount  in  future?

 The  Deputy  Minister  in  the  किसकााा-
 ment  of  Secial  Security  (Shrimnti
 Ohandrasekhar):  (a)  As  the  figures
 ef  actual  expenditure  for  ‘1963-64
 have  not  yet  been  furnished  by  the
 various  State  Governments  and  the
 Union  Territory  Administrations  the
 ptecise  position  is  not  yet  known.

 (b)  and  (c).  Do  not  arise.

 Legal  Assistance  for  S.C.  and  8.T.

 ‘1484.  Shri  Rama  Chanfira  Mallick:
 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  it  is  a  -fact  that  the
 amount  sanctioned  for  ‘the  grant  of
 egal  aid  to  Scheduled  ‘Castes  and

 -Scheduled  Tribes  people  in  some
 @&ates  for  1963-64,  was  not  fully

 “spent;
 (b)  ff  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Goveen-
 ment  to  ensure  full  utilisation  of  the
 allotted  amounts  in  future?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Seourity  (Shrimati
 Chandrasekhar):  (a)  Yes,  Sir.

 (b)  Inadequate  response  from  the
 beneficiaries.

 (c)  Publicity  regarding  the  details
 of  the  acheme  has  been  given  by  ‘the
 concerned  State  Governments  and
 Union  Territory  Administration.

 Package  Programme

 1485.  Shri  Tan  Singh:  Will  the
 Minister  of  ‘Feed  and  Agriculture  ‘be
 pleased  to  state:

 ‘(a)  the  number  of  Panchayat
 Samitis  in  which  the  package  pro-
 gramme  is  to  be  introduced  this  year;
 and

 (०)  whether  a  Panchayat  Samiti
 standing  first  in  overall  development
 in  a  State  is  given  preference?

 Phe  Depaty  Minister  in  the  ‘Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawas  Khan):  (a)  The  Insten-
 sive  Agricultural  District  Programme
 (popularly  known  as  the  ‘Package
 Programme’),  being  implemented  in
 one  district  in  each  State,  has  been
 taken  up  in  244  blocks  this  year
 (1964-65)  out  of  the  total  number  of
 303  blocks  in  these  districts.  It  is
 intended  to  cover  the  ‘remaining
 blocks  during  the  next  year.  Simi-
 larly,  the  Intensive  Cultivation  Pro-
 gramme  of  paddy  has  been  intro-
 duced  in  75  districts  covering  646
 blocks  anf  ‘the  pfogramme  for  millets.
 in  53  districts  covering  364  blocks.
 The  Intensive  Cultivation  Programme
 of  wheat  is  being  launched  from  the
 Rabi  season  of  the  current  year  in
 20  districts  covering  about  200  blocks.
 ‘In  Rajasthan,  6  Panchayst  Samitis  in.
 3  districts  pf  Alwar,  Kotah  and  Jhale-
 war  ‘have  ‘bean  -adieeteil  for  the  -im-
 plementation  of  ‘the  Intensive  -Culti-
 vation  Programme  of  Millets  and  0
 Panchayat  Samitis  in  5  districts  of



 4281

 Jaipur,  Bharatpur,  Ganganagar,
 Chittor  and  Udaipur  for  the  Intensive
 Cultivation  of  Wheat  Programme.

 (b)  The  selection  of  districts  and
 the  blocks  within  the  districts  for  the
 implementation  of  the  Intensive  Agri-
 cultural  Programmes  is  made  by  the
 State  Governments  on  the  basis  of
 certain  well  defined  criteria  laid  down
 for  the  purpose.
 These  are:—

 (l)  The  district  should,  as  far  as
 possible,  have  assured  water
 supply;

 (2)  It  should  have  a  minimum  of
 Natural  hazards  i.e.  there  should
 not  be  problems  requiring  long-
 term  attention,  such  as,  suscep-
 tibility  to  floods,  drainage  pro-
 blems,  acute  soi]  conservation
 problems,  etc.;

 (3)  It  should,  as  far  as_  possible,
 have  well  developed  village
 institutions  like  cooperatives
 and  panchayats;  and

 (4  ~  It  should  have  maximum  poten-
 tialities  for  increasing  agricul-
 tural  production  within  a  com-
 paratively  -short  time.

 Once  a  district  has  been  selected  on
 the  basis  of  the  above  criteria,  as
 many  blocks  as  possible  within  the
 district  having  -production  potential
 are  ‘brought  within  the  fold  of  the
 programme.  No  such  _  consideration
 as  the  Panchayat  Simiti  standing
 first  in  overall  development  in  a
 State  is  taken  into  account  in  selec-
 tion  of  areas.

 भेड़ों  का  भ्रायात

 148.6.  श्री  लत  सिह  :  क्‍या  ITE  तथा
 कृषि  मन्त्री  यह  बताने  को  कृपा  करेंगे कि  :

 (क)  क्‍या  प्रास्ट्रेलिया  से  भेड़ें  प्रायात
 करने  के  सम्बन्ध  में  राजस्थान  सरकार  ने

 कोई  .प्रस्ताव  भेजा  है  ;  और

 (ख)  दि  हां,  तो  इस  सम्बन्ध  कें
 सरकार  की  क्या  प्रतिक्रिया  है  ?
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 खाद्य  तथा  कृषि  संत्रालय  में  उपमंत्री

 (श्री  शाह  नवाक्ष  खां)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  होता  ।

 Survey  of  Food  Consumption

 1487,  Shri  D.  D.  Mantri:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to.
 Starred  Question  No.  l  on  the  lth
 February,  964  and  state:

 (a)  whether  the  proposal  to  con-
 duct  food  consumption  and  nutrition
 surveys  throughout  the  country  has:
 since  been  finalised;  and

 (b)  if  so,  how  much  expenditure.
 is  likely  to  be  incurred  thereon?

 The  Deputy  Minister  in  the  Minis—
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Ohavan):  (a)  no,  Sir.  The
 matter  has  not  yet  been  finalised.
 The  four  pilot  studies  have  been
 completed;  the  results  are  under
 examination.

 (b)  Does  not  arise.

 Foodgrain  Price  Indices

 1488,  Shrimati  Laxmi  Bagi:  ‘Will  the
 Minister  of  Food  and  Agriculture  -be
 Pleased  to  state  the  month-wise  whole-
 sale  and  consumer  price  indices  of
 foodgrains  during  the  last  six  months?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agrioulture  (Shri  D.  ह
 Chavan):  The  requird  information  is
 given  in  the  following  statements:

 (i)  Index  numbers  of  wholesale
 prices  of  cerealg  as  a  whole
 during  January  to  August,
 ‘1964.

 (ii)  Index  numbers  of  consumer
 prices  for  food  during  Jenu-
 ary  to  June,  1964.  Figures  for
 the  months  of  July  end
 August,  1964,  are  not  yet
 available,

 (Placed  in  Library.  See  No,  LT-32TT/
 64).
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 Delivery  Schedule  of  Ships

 1489.  Shrj  M.  5.  Murti:  Will  the
 Minister  of  Transport  be.  pleased  to
 ‘state:

 (a)  whether  it  is  a  fact  that  due  to
 non-availability  of  foreign  exchange  at
 the  proper  time,  the  delivery  schedule
 of  ships  at  the  Hindustan  Shipyard  has
 to  be  postponed;  and

 (b)  if  so,  the  measures
 speed  up  the  programme?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  The  general  foreign  ex-
 change  shortage  prevailing  at  present
 had  its  effect  on  the  delivery  schedule

 -of  ships  at  the  Hindustan  Shipyard
 also.

 (b)  The  Hindustan  Shipyard  Limited
 ‘hag  recently  appointed  a  Committee  of
 Directors  to  go  into  the  question  and
 make  recommendations  for  considera-
 tion  of  the  Government.  The  recom-
 mendations  are  under  consideration  of
 Government.

 ्नसचित  जातियों  और  प्रनुसूचित  ज्ादिस on
 जातियों  की  सूची

 1490.  क्री  प०  ला०  बारूपाल:  क्या

 -सामाजिक  सुरक्षा  मन्त्री  यह  बताने  को  कृपा

 करेगे  कि  :

 (क)  केन्द्रीय  सरकार  श्रीर  राज्य  सर-

 कारों  द्वारा  अनुसूचित  जाति  एवं  अनुसूचित
 आदिम  जाति  तथा  पिछड़ी  जाति  के  बच्चों  को

 -जो  छात्रवृत्तियां  दी  जाती  हैं,  उसके  लिए  क्‍या

 इन  जातियों  की  सूची  में  हिन्दुओं  के  भ्रतिरिक्त

 मुसलमानों  व  ईसाईयों  को  भी  शामिल  किया
 -गया  है  ;  श्रौर

 (ख)  यदि  हां,  तो  वे  कौन  कौन  सी

 “जातियां  हैं  ?

 taken  to

 सामाजिक  सुरक्षा  विभाग  में  उपमंत्री

 (भोमती  शब्रशेखर)  :  (क)  भौर  (ल).
 राष्ट्रपति  द्वारा  दिये!  गये  विविध  आ्रादेशों  के

 अधीन  उल्लिखित  भश्ननुसूचित  जातियों  के

 अनुसार  कोई  भी  व्यक्ति  जो  हिन्दू  झथवा
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 सिख  धर्म  का  न  हो  अनुसूचित  जाति  का  सदस्य
 नहीं  हो  सकता  है  ।

 अनुसूचित  झादिम  जातियों  के  सम्बन्ध  में
 ऐसा  कोई  प्रतिबन्ध  नहीं  है  प्रौर  एक  भनु-
 सूचित  आदिम  जाति  कोई  भी  धर्म  भ्रपना
 सकती  है  ।  श्रनुसूचित  श्रादिम  जातियों  की

 सूचियां,  भ्रनुसूचित  जातियों  तथा  श्रनुसूचित
 आदिम  जातियों  की  सूचियों  के  (सुधार)
 श्रादेश,  956,  संविधान  (अण्डेमान  तथा
 निकोबार  द्वीप)  अनुसूचित  श्रादिम  जाति
 आदेश,  959  तथा  संविधान  (दादरा  और
 नगर  हवेली  )  प्रनुसूचित  श्रादिम  जाति  श्रादेश,
 962  में  मिल  सकती  हैं  ।

 भारत  सरकार  ने  दूसरी  पिछड़ी  जातियों
 की  कोई  सूची  तैयार  नहीं  की  है  ।  फिर  भी

 मैट्रिक  उपरान्त  शिक्षार्थ  छात्रवृत्तियों  की
 स्वीकृति,  धर्म,  जाति  अथवा  आदिम  जाति
 के  भेदभाव  को  छोड़,  ऑ्राधिक  ग्रवस्था  के
 ग्राधार  पर  दी  जाती  है  ।

 Sugar  Factory  in  Cachar

 449l.  Shrimati  Joytsma  Chanda:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  unstarred  Question  No.  2324  on  the
 2ist  April,  964  and  state:

 (a)  whether  Government  have  since
 considered  the  application  forwarded
 by  the  Assam  Government  for  grant  of
 a  licence  to  establish  a  sugar  factory
 in  Cachar;  and

 (b)  if  so,  the  decision  arrived  at  in
 the  matter?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  B.
 Chavan):  (a)  and  (b).-The  application
 igs  still  under  consideration  of  the  Gov-
 ernment.

 खादी  झायोंग  बम्बई

 1492.  श्री  प्रकाशवीर  शास्त्री:  क्‍या
 सामाजिक  सुरक्षा  मन्ती  यह  बताने  की  कृपा
 करेंगे  कि  :
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 (क)  क्या  न्याय  भवन,  शाहपुरा,  राज-
 स्थान  के  ग्रध्यक्ष  की  ओर  से  खादी  कमीशन,
 बम्बई  के  सम्बन्ध  में  धन  के  गबन  का  कोई
 मामला  सरकार  के  पास  प्रमाण  सहित  भेजा

 गया  है  ;

 (ख)  क्या  यह  भी  सत्य  है  कि  यह  रकम
 लाखों  रुपयों  की  है  ;  और

 (ग)  इस  सम्बन्ध  में  क्या  किसी  प्रकार
 की  जांच  हुई  है  और  यदि  हां,  तो  सरकार
 किस  परिणाम  पर  पहुंची  है  ?

 सामाजिक  सुरक्षा  विभाग  में  उपमंत्रो
 (श्री  जगन्नाथ  राव)  :  (क)  नहीं,  श्रीमान्‌  ।

 (ख)  तथा  (ग).  प्रश्न  पैदा  ही  नहीं
 होते  ।

 Meenambakkam  Airport

 1493.  Shri  ‘Dharmalingam:  Will  the
 Minister  of  Civil  Aviation  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal  to
 enlarge  the  Meenambakkam  airport  in
 Madras  City;

 (b)  if  so,  its  estimated  cost;  and

 (९)  when  the  work  will  start?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo)  (a)  to  (०).  The  runway  at
 Meenambakkam  has  already  been  ex-
 tended  to  make  it  suitable  for  jet
 operations  at  a  cost  of  nearly  Rs.  1-26
 crores.  It  is  proposed  to  construct  an
 international  wing  to  the  existing  ter-
 minal  building  to  provide  improved
 facilities  for  international  passengers.

 Bridge  over  Ramganga  at  Moradabad

 Shri  EK,  0,  Pant:
 am:  {  Shri  Brij  Raj  Singh:

 Wili  the  Minister  of  Transport.  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 construct  a  bridge  spanning  the  Ram-
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 ganga  river  at  Moradabad,  and
 (b)  if  so,  the  estimated  cost  of  the

 above  project  and  the  time  by  which
 it  would  be  completed?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur);  (a)  Yes,  the  work  has  been
 recently  awarded  to  a  contractor

 (b)  The  bridge  is  estimated  to  cost
 Rs,  0.50  lakhs  and  is  expected  to  be
 completed  before  the  monsoon  of  1967.

 Sugar  factory  at  Kichha

 1495.  Shri  K.  C.  Pant:  Will  the  Min-
 ister  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 sugar  factory  will  start  functioning
 from  the  next  crushing  season  at
 Kichha,  District  Nainital;

 (b)  if  not,  the  reasons  for  the  in-
 ordinate  delay  in  commissioning  this
 plant  and  the  steps  taken  by  Govern-
 ment  for  expediting  the  same;  and

 (c)  the  production  capacity  of  the
 above  factory  and  the  number  of
 persons  likely  to  be  employed  there-
 in?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  R.
 Chavan):  (a)  The  factory  licensed  for
 establishment  at  Kichha;  District  Nai-
 nita]  is  expected  to  go  into  production
 during  the  next  crushing  season.

 (b)  Does  not  arise.

 (c)  The  factory  will  have  an  annual
 sugar  production  capacity  of  25,000
 tonnes  and  is  expected  to  employ  about
 000  persons,

 ‘Gulabi’  Gram

 1496.  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gulabi
 gram  used  to  be  grown  extensively  in
 Madhya  Pradesh,  and  was  a  good  for-
 eign  exchange  earner,

 (b)  whether  its  production  has  slum-
 ped  because  of  a  ban  on  its  export;
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 (c),  whether  Government  propose  to
 lift  the  said  ban;

 (a)  if  ‘$0,  when;  and

 (e)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  0.  R.
 Chavan):  (a)  In  Madhya  Pradesh  Gu-
 labi  gram  is  produced  mainly  in  3
 districts.  It  is  true  that  some  quantity
 of  Gulabi  gram  is  exported  to  foreign
 countries.

 (b)  to  (e).  There  is  no  ban  on  the
 export  of  Gulabi  gram  from  India.  The
 Madhya  Pradesh  Government  had,  for
 some  time,  during  the.current  year  im-
 posed  temporary  restrictions  on  the
 movement  of  Gulabi  gram  from
 Madhya  Pradesh  to  other  parts  of  the
 country.  These  restrictions  have  been
 removed  from  the  first  week  of  July,
 1964.  The  temporary  restrictions  im-
 posed  by  the  Madhya  Pradesh  Gov-
 ernment  could  not  have  adversely  af-
 fected  the  production  of  this  variety  of
 gram.

 Agricultural  Universities

 1497  Shri  D.  D.  Mantri:  Wil)  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  etate

 (a)  whether  it  is  a  fact  that  Mysore
 University’:  of  Agricultural  Sciences
 has  started  functioning.

 (७)  the  amount  and  the  nature  of
 foreign  pid  utilised  in  establighing
 the  University;  and

 (c)  how  many  more  universities  on
 this  pattern  are  to  be  established  in
 the  country  and  the  location  thereof?

 The  Deputy  Minister  in  the  Ministry
 ef  Agriculture  (Shri  Shabhnawas
 Khan):  (a)  The  University  of  Agricul-
 tural  Sciences,  Hebbal  near  Banga-

 lare  in  Mysore  State  was  inaugurated
 on  August  2i,  “1984.  Action  regarding
 transfer  to  the  University  of  ‘the  con-
 stituent  colleges,  research  stations  end
 extengion  education  agencies  which
 are  pow  dunctioning  under  differant
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 State  Departments,  is  being  taken  by
 the  State  Government.

 (b)  Since  1952,  the  Government  of
 United  States  of  America  have  been.
 providing  assistanceg  to  institutiong  jn
 India  engaged  in  Agricultural  and
 Veterinary  education,  research  and
 extension  under  two  agreements.
 Under  one  of  these  agreements  assis-
 tance  hag  been  provided  to  Institutions
 in  Mysore  which  are  proposed  to  be
 transferred  to  the  Mysore  Agricultural
 University.  The  assistance  has  been
 generally  provided  in  the  following
 directions:—.

 (a)  Assignment  of  Experts  for  Ad-
 visory  work;

 (७)  Provision  of  higher  training
 to  Indian  staff  members  in
 United  States  of  America;  and

 (c)  Provision  of  equipment  and
 library  books  for  the  institu-
 tions.

 The  total  assistance  go  far  provided
 to  these  Institutions  is  given  below:—

 l.  No,  of  experts  provided/
 Proposed  to  be  provided.  a

 2.  No,  of  Indian  staff  members
 sent/to  be  sent  to  USA  for
 higher  training.  48

 3.  Dollar  aid  provided  for
 books  and  equipment...

 $2,17,609.41
 (c)  During  the  Second  Plan,  ene

 Agricultural  University  was  set  up  at
 Pantnagar  in  Uttar  Pradesh  and  during
 the  current  Plan  period  apart  from
 Mysore  five  mote  such  Universities  one-
 each  in  the  States  of  Punjab,  Orissa.
 Rajasthan,  Madhya  Pradesh,  and  An-
 dhra  Pradesh  have  been  established.
 No  proposals  have  sp  far  heen  formu-
 tated  for  the  Fourth  Plan.  All  these
 Universities  except  Madhya  Pradesh
 University  have  started  functianing.
 The  Madhya  Pradesh  University  is
 scheduled  to  ‘be  inaugurated  on  2nd
 October,  64.

 Production  of  Vegetables  around  Delhi
 1498,  Shri  E.  Madhusudan  Rao:  Wil!

 ‘the  Mipieter  of  Feed  and  Agvlonliture
 be  लवन,  40  state:
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 a)  whether  Government  have  for-
 mulated  any  proposals  to  grow  vege-
 tables  around  the  Capital  to  check  the

 -ever  rising  prices  of  vegetables;
 (b)  if  so,  the  details  thereof;  and

 (८)  the  total]  amount  to  be  spent  on
 the  project?

 The  Deputy  Minister  in  the  Ministry
 ‘ef  Food  and  Agriculture  (Shri  Shah-
 mawas  Khan):  (a)  Yes.  At  he  instance

 -of  Ministry  of  Food  and  Agriculture,
 the  Dethi  Administration  has  formulet-
 €से  its  integrated  propoéals  for  the  in-
 temaive  production  of  vegetables  in  the
 Dethi  Territory.

 (२)  The  proposals  of  Delhi  Adminis-
 tration  envisage,  increasing  the  ‘pro-
 -@uetion  of  ai]  important  vegetables  to
 ‘ensure  reasonable  prices  for  the  con-
 sgomers  and  a  fair  remunération  to  the
 protiucers.  This  would  entail  increase
 in  the  coverage  of  area  under  vege-
 table  cultivation  at  present  from  10,000
 acreg  to  30,000  acres.  Kitchen  garden
 in  the  urban  areas  will  also  be  en-
 couraged.  The  salient  features  of  this
 programme,  which  is  being  treated  as

 a  ‘Crash’  Programme,  are:—

 १.  Provision  of  technical  guidance
 and  advice  to  the  vegetable
 growers  in  rural  and  urban
 areas;

 2.  Arrangeménts  for  the  supply  of
 quality  seeds,  fertilisers,  insec-
 ticides,  equipment  etc,  through
 sale  depots  in  different  rural
 and  urban  areas;

 3.  Augmentation  of  Irrigation  faci-
 lities,  including  sewage  irriga-
 tion  programme;

 4  Arrangementg  for  quick  and  re-
 gular  supply  of  the  sludge  and
 compost  to  the  cultivators,

 S  Provision  of  adequate  plant  pro-
 tection  services  to  combat  the
 incidence  of  pests  and  insect
 diseases  in  the  vegetable
 areas;

 @.  Provision  of  adequate  arrange-
 ments  for  cold  storage,  waré-
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 housing  and  marketing  of  the
 produce.

 (९)  The  proposals  are  still  under
 consideration  and  it  is,  therefore,  not
 possible  at  this  stage  to  indicate  the
 final  shape  of  the  scheme  and  its  fin-
 encial  implications,

 Central  Food  Service

 1499  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Food  and  Agrieniture  be
 Pleased  to  state

 (a)  whether  it  is  proposed  to  cons-
 titute  a  central  food  service;  and

 (०)  if  so,  the  details  of  the  propodal?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agricuitare  (Shri  DB.  BR.
 Chavan):  (a)  and  (b).  A  proposal  for
 the  formal  constitution  of  Non-Secre-
 tariat  Gazetted  posts  dealing  with  im-
 port  storage  and  distribution  etc.,  of
 foodgrains  under  the  control  of  the
 Department  of  Food  into  a  Central
 Service  to  be  called  the  Central  Food
 Service  igs  under  the  consideration  of
 Government.  No  final  decision  has
 been  taken  in  the  matter,  nor  have  the
 details  been  worked  out.  It  is,  there-
 fore,  premature  to  cay  anything  at  this
 stage  about  the  details  of  the  propo-
 sal.

 Peanut  Butter

 1500.  Shri  0.  C,  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  trials  on  peanut  butter
 are  bemg  made  by  the  Institute  of
 Catering  Technology  end  Applied  Nu-
 trition,  Delhi  to  make  it  acceptable  to
 Indian  states;  and

 (b)  if  so,  the  success  achieved  80
 far?

 The  Deputy  Minister  in  the  Ministry
 of  Foog  and  Agriculture  (Shri  D.  R.
 Chavan):  (a)  Yes.

 (b)  Receipts  incorporating  peanut
 butter  have  Beeri  developéd  and  trials
 and  further  studies  are  in  progress.
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 खाद्याप्नों  के  गोदामों  का  निर्माण

 i50.  at  बीरप्पा:  क्‍या  खाद्य
 तथा  कृषि  मन्त्री  सभा  पटल  पर  एक  ऐसा
 विवरण  रखने  की  कृपा  करेंगे  जिसमें  यह
 बताया  गया  हो  कि  चालू  वर्ष  में  भारत  के
 विभिन्न  राज्यों  में  केन्द्रीय  खाद्यान्न  भण्डार
 गोदाम  बनाने  का  क्या  कार्यत्रम  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमंत्री

 (घो  दा०  रा०  चह्माण)  :  एक  विवरण,
 जिसमें  चालू  वर्ष  में  भारत  के  विभिन्न  राज्यों
 में  केन्द्रीय  खाद्यान्न  संग्रह  गोदाम  बनाने  का
 कार्यक्रम  दिखाया  गया  है,  सभा  के  पटल  पर
 रखा  गया  है  [पुस्तकालय  में  रखा  गया.  ड्  |
 देखिये  संख्या  L.T.-3278/64  ]

 Family  Pension  Scheme

 1502.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  whether  the  working  group  set
 up  to  prepare  the  scheme  for  family
 pension  in  the  case  of  workers  who
 are  members  of  the  Employees’  Pro-
 vident  Fund  and  Coal  Mines  Provident
 Fund,  have  submitted  their  report;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  when  the  report  is  likely  to  be
 received?

 The  Deputy  Minister  in  the  Ministry
 of  Law  (Shri  Jaganatha  Rao):  (a)  No.

 (b)  and  (c).  Actuarial  investigations
 regarding  the  financial  implications  of
 the  proposed  Family  Pension  Scheme
 are  being  made  and  statistical]  data
 regarding  the  rate  of  mortality,  with-
 drawals  and  superannuation  of  the
 members  of  the  two  Provident  Funds
 have  to  be  collected.

 Fooa  Department  Cafeteria  Co-opera-
 tive  Stores  Ltd.

 1563,  Shri  Vishram  Prasad:  Will
 the  Minister  of  Community  Develop-
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 ment  and  Co-operation  be  pleased  to.
 state:

 (a)  whether  the  liquidator  has
 assessed  the  financial  position  of  the:
 Food  Department  Cafeteria  Co-ope-
 rative  Stores  Ltd.;

 (b)  if  so,  how  much  loss  has  been
 incurred  by  the  Store  and  what  steps.
 have  been  taken  by  the  Government

 ‘to  recover  this  loss;
 (c)  whether  any  responsibility  has

 been  fixed  by  Government  on  _  the
 General  Secretary  of  this  Store  for
 various  malpractices  and  irregulari-
 ties;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  S.  Murthy):
 (a)  No,  Sir.  The  liquidator  proceed-
 ings  are  still  in  progress.

 (b)  It  has  not  yet  been  possible  to.
 make  a  final  assessment.

 (c)  and  (d).  The  accounts  are  be-
 ing  scrutinised  and  responsibilities
 will  be  fixed  after  the  completion  of
 the  scrutiny.

 Reorganisation  of  Food  Department

 1504.  Shri  Vishram  Prasad:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 Assistant  Directors,  Deputy  Directors.
 and  Technical  Officers  are  working  in
 the  Central  Secretariat  of  the  Depart-
 Ment  of  Food;

 (b)  whether  it  is  also  a  fact  that
 according  to  the  policy  laid  down  by
 Home  Ministry  policy  matters  are  to
 be  handled  by  the  Secretariat  officers
 in  the  Central  Secretariat  and  imple-
 mentation  of  the  policy  decisions  and
 field  work  are  to  be  done  by  attached
 and  subordinate  offices;  and

 (c)  if  so,  what  action  has  been
 taken  by  Government  to  reorganise-
 the  Food  Department?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Yes,  Sir.

 (b)  and  (c).  According  to  para  3(2)
 of  the  statement  on  measures  for
 strengthening  of  administration  laid
 on  the  Table  of  the  Lok  Sabha  on  the
 l0th  August,  1961,  “Ministries  should
 only  concern  themselves  with  matters
 of  policy,  general  supervision  and  en-
 forcement  of  standards.  Executive
 agencies  should  consequently  be  made
 stronger  and  given  greater  responsi-
 bility.”

 The  Department  of  Food  is  concern-
 ed  with  acquisition,  storage,  preser-
 vation,  movement  and  distribution  of
 vast  quantities  of  foodgrains  and  the
 mixed  composition  of  the  Headquar-
 ters  organisation  of  this  Department
 Teflects  the  essentially  executive,
 coupled  with  policy-making,  nature  of
 its  functions.  This  Department  have
 both  Secretariat  and  executive  posts
 to  each  of  which  are  entrusted  an
 appropriate  part  of  its  Secretariat  and
 non-secretariat  responsibilities.  Ac-
 cording  to  para  3(l)  of  the  same  state-
 ment  laid  on  the  Table  of  the  Lok
 Sabha  on  10-8-1961,

 “Ministries  need  not  conform  to
 a  standard  pattern  of  organisa-
 tion.  They  will  be  free  to  vary
 it  within  broad  limits,  to  introduce
 speed  and  quality  of  work  suited
 to  their  circumstances.”

 The  present  set-up  of  this  Depart-
 ment  has  been  evolved  to  suit  the  re-
 quirements  of  speed  and  quality  of
 work  after  much  experimentation  with
 various  patterns  of  organisation  and
 has  proved  most  effective.  No  chang-
 es  in  the  organisation  are  for  the  pre-
 sent  ccntemplated  though  the  scope
 for  further  reorganisation  to  promote
 efficiency  and  speed  of  disposal  is
 constantly  under  review.  The  field
 organisations  afe,  however,  being
 strengthened  by  delegating  to  them
 enhanced  powers  in  administrative
 matters  generally  and  in  operational
 matters  particularly,  and,  as  far  as
 possible,  only  matters  involving
 policy-making,  direction  and  control
 are  being  looked  after.  by  the  Depart-
 ment.
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 Starvation  Deaths

 Dr.  P.  Srinivasan:
 Shri  Paramasivan:
 Shri  Mohsin:

 Will  the  Minister  of  Food  and  Agri-.
 culture  be  pleased  to  state:

 1505.

 (a)  whether  any  cases  of  starvation
 deaths  have  been  reported  so  far  in
 any  part  of  the  country;  and

 (b),  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri.
 D.  R.  Chavan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Export  of  Frog-Legs

 1506.  Shrimati  Ramdularj  Sinha:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  government  are  aware
 of  the  fact  that  frog-legs  are  in  great
 demand  and  fetch  good  prices  in  some
 of  the  foreign  markets  and  that  there
 is  great  scope  for  exporting  forg-legs.
 from  India;

 (b)  whether  it  is  a  fact  that  frogs.
 of  suitable  species  which  are  requir-
 ed  for  this  trade  are  found  in  abun-
 dance  in  North  Bihar;

 (c)  if  so,  whether  Government  have:
 under  consideration  any  scheme  to
 extend  necessary  financial  and  techni-
 cal  assistance  to  private  entrepreneurs
 in  North  Bihar  who  may  like  to  deal.
 in  this  trade;  and

 (d)  if  so,  the  extent  of  such  assis--
 tance  to  be  given?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  The  exportable  varieties  of  frogs
 are  known  to  occur  in  northern  Indian
 States  including  Bihar,  but  the  quan-
 tity  available  is  not  known,  as  no  sur-
 vey  has  been  made.  A  post  of  Frog
 Development  Officer  has  been  sanc-
 tioned  recently  to  carry  out  such  a
 survey.
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 (c)  Under  the  scheme  for  export
 promotion,  the  Marine  Products  Ex-
 port  Promotion  Council,  Ernakulam,
 ives  assistance  to  entrepreneurs  who
 ‘undertake  to  export  frog-legs.

 (d)  Assistance  ig  given  in  the  form
 ‘of  allotment  of  foreign  exchange  equal
 to  0  per  cent  of  the  value  of  frozen
 frog-legs  exported  for  utilisation  in
 importing  various  kinds  of  machinery
 for  processing,  consumable  stores  like
 .packing  material,  etc.

 Calcutta-Agartala  Air  Services

 1507.  Shei  Biren  Dutta:  Will  the
 Minister  of  Civil  Aviation  be  pleased

 ‘to  state:

 (a)  whether  it  is  a  fact  that  air  fare
 and  freight  charges  from  Calcutta  to
 -Agartala  have  been  raised  recently;

 (e)  thee  reason  for  such  an  increase;
 (c)  whether  due  to  the  increase  in

 fare  and  freight  charges  essential
 ‘foods  required  for  Agartala  are  lying
 at  Caleutta  and  vice  versa;  and

 (a)  if  so,  what  steps  Government
 propose  to  take  to  ease  the  situation?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  Fares  and  Freight  rates  in  the
 Indian  Airlines  Corporation  are  based
 on  the  mileage.  The  fare  and  freight
 rate  between  Calcutta  and  Agartala
 had  to  be  increased  with  effect  from
 15-8-1964.  for  freight  charters  and
 from  15-9-1964  for  scheduled  services,
 as  a  result  of  certain  changes  in  the
 routes  to  be  followed  by  aircraft
 while  flying  over  Pakistan  territory
 which  had  the  effect  of  increasing  the
 route  mileage  between  Calcutta  and
 Agartala  from  96  to  224  miles.

 (c)  and  (d).  The  Indian  Airlines
 ‘Corporation  have  reported  that  there
 j#  no  accumulation  of  air  freight  from
 Culcutta  to  Agartala  lying  at  Calcutta.

 “There  was  some  quantity  of  tea  lying
 at  Agartala  for  transport  to  Calcutta
 which  was  cleared  by  the  first  week
 of  September,  1964,  The  Central  Gov-

 <érmment  in  the  Ministry  of  Home
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 Affairs  has  since  agreed  to  subsidize
 transport  of  certain  specified  commo-
 dities  by  air  from  Calcutta  te  Agar-
 tala  to  the  extent  of  6  Paise  per  kilo.
 This  will  mean  that  consignments  of
 specified  commodities  booked  from
 Calcutta  to  Agartala  will  be  charged
 @  54  Paise  per  kilo  as  against  the  re-
 viseq  rate  of  60  Paise  per  kilo.  This
 subsidised  rate  came  into  force  from
 2-9-1964.

 Mangalore  Harbeur

 Shrimati  Savitri  Nigam:
 1508.  <  Shri  P.  क  Borooah:

 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  how  much  land  has_  already
 been  acquired  in  connection  with  the
 project  for  development  of  Mangalore
 Harbour  into  an  all  weather  port;

 (b)  when  it  was  acquired;

 (c)  how  many  families  had  been
 displaced  thereby  and  where  they
 have  been  resettled;

 (9)  what  further  action  has  since
 been  taken  foy  implementation.  of  the
 port  development  project;  and

 (e)  how  much  more  lang  is  pro-
 posed  to  be  acquired  for  the  project?

 The  Minister  of  Transport  (Siri
 Rej  Bahadur):  (a)  and  (b).  It  is
 proposed  to  acquire  an  area  of  267.53
 acres  of  land  for  the  immediate  re-
 quirements  of  Mangalore  Harbour
 Project.  Thig  area  has  alrexdy  been
 notified  for  acquisition  under  the
 Land  Acquisition  Act.  Out  of  this
 area,  an  area  of  43.8  acres  of  land
 was  formally  acquired  on  29-60-1904.
 In  addition,  an  area  of  463.08  acres
 hag  also  been  handed  over  to  the  Pro-
 ject  authorities  although  legal  forme-
 Hities  in  respect  of  this  area  have  yet
 to  be  completed.

 (c)  278  families  have  so  far  been
 displaced  on  account  of  land  acquisi-
 tion  proceedings.  These  include  28
 fishermen  families  and  50  other  fami-
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 lies.  Out  of  these,  268  families  have
 already  been  rehabilitated,  the  fi:her-
 men  families  near  the  sea-shore  and
 the  others  at  a  place  six  miles  from
 the  place  of  their  displacement.

 (d)  The  Master  Plan  and  the  layout
 of  the  port  is  in  the  process  of  being
 finalised.  Meanwhile,  administrative
 approval  and  expenditure  sanction
 amounting  to  Rs.  2.6  crores  has  al-
 ready  been  accorded  for  various  items
 of  works  e.g.  construction  of  quarters.
 land  acquisition,  hydrographic  survey,
 purchase  of  harbour  tug  and  survey
 launch,  capital  dredging  etc.  A  sum  of
 Rs.  1:16,  crores  has  been  spent  upto
 July  1964.

 (e)  It  is  proposed  to  freeze  land
 values  in  an  additional  area  of  500
 acres  which  may  be  required  for  the
 future  development  of  the  Harbour
 Project.

 Supply  of  Rice  in  Kerala

 f  Shri  A.  V.  Raghavan:
 |  Shri  Pottekkatt:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 509

 (a)  whether  there  is  any  proposal
 to  increase  the  quantity  of  rice  sup-
 plied  through  the  fair  price  shops  in
 Kerala;

 (b)  whether  it  is  a  fact  that  irres-
 pective  of  the  number  of  members  in
 a  house  the  quota  supplied  is  uniform
 to  all  houses;  and

 (९)  if  so,  whether  there  is  any  pro-
 posal  to  increase  the  quota  in  cases
 where  a  family  has  more  than  five
 members?

 The  Deputy  Minister  in  the  Minis-
 try  of  Fooq  and  Agriculture  (Shri
 D.  R,  Chavan):  (a)  No,  Sir.

 (b)  Yes,  Sir.

 (c)  No,  Sir.

 Central  Hill  Areag  Committee

 1510.  Shri  Hem  Raj:  Will  the
 Minister  of  Food  and  Agriculture  be

 283  (Ai)  LSD—-5.
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 pleased  to  state:

 (a)  the  number  of  meetings  of  the
 Central  Hill  Areas  Committee  held  59
 far;

 (b)  the  nature  of  business  tran-
 sacteq  and  conclusion  arrived  at;

 (c)  whether  any  blue  print  has
 been  prepared  by  it  for  being  sent  ‘c
 the  Planning  Commission  for  inclu-
 sion  in  the  Fourth  Five  Year  Plan;
 and

 (d)  if  ‘80,
 features?

 what  are  its  main

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  One.

 (b)  A  statement  showing  the  main
 subjects  considered  and  recommenda-
 tions  made  thereon  by  the  Central  Hill
 Development  Advisory  Committee  at
 its  first  meeting  held  on  1-5-1964  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-3279/64].

 -(c)  Not  yet.
 (d)  Does  not  arise.

 Co-operative  Credit  Societies
 54l.  Shri  M.  Malaichami:  Will  the

 Mini  ter  of  Community  Development
 and  Co-operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 percentage  of  borrowing  members  in
 co-operative  credit  societies  has  fallen
 during  ‘1962-68;  and

 (b)  if  so,  the  steps  taken  to  increase
 the  issue  of  credit  to  the  members  of
 c0-operative  societies?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  S.  Murthy):
 (a)  Yes,  Sir.

 (b)  A  detailed  action  programme
 for  the  development  of  co-operative
 credit  was  circulated  to  state  govern-
 ments  in  March,  1964,  a  copy  of  which
 was  laid  on  the  Table  of  the  Sabha
 in  reply  to  Unstarred  Question  No.
 907  answered  on  the  7th  April,  1964.
 The  implementation  of  this  programme
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 is  expected  to  increase  the  issue  of
 credit  to  members.

 Default  in  Repayment  of  Loan

 1512,  Shri  M.  Malaichami:  Will
 the  Minister  of  Community  Develop-
 ment  ang  Co-operation  be  pleased  to
 state:

 (a)  whether  the  Standing  Advisory
 Committee  of  the  Reserve  Bank  of
 India  has  considered  the  question  cf
 devising  a  built-in  mechanism  to
 tackle  the  problem  of  default  on
 account  of  natural  calamities  and  crop
 failures;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  B.  8.  Murthy):  (a)
 and  (b).  Yes,  Sir.  The  Standing  Ad-
 visory  Committee  of  the  Reserve  Bank
 of  India  has  recently  recommended
 that  the  co-operative  credit  structure
 should  build  up  credit  stabilisation
 funds  both  at  the  apex  bank  and  the
 central  bank  levels  so  that  these  funds,
 with  the  assistance  of  the  national
 agricultural  credit  stabilisation  fund
 maintained  by  the  Reserve  Bank  of
 India,  may  be  utilised  for  converting
 overdue  short-term  loans  into  medium-
 term  loans  in  areas  affected  by  natu-
 ral  calamities  and  crop  failures.

 The  Standing  Advisory  Committee
 has  recommended  that  the  credit
 stabilisation  funds  in  the  co-operative
 banking  structure  may  be  formed  as
 below:

 (i)  By  each  central  and  apex  co-
 operative  bank  crediting  25
 per  cent  of  its  net  annual  pro-
 fits  to  these  funds;

 (ii)  By  the  state  governments
 crediting  all  dividend  in  ex-
 cess  of  3  per  cent  on  shares
 helqg  by  them  in  the  co-
 operative  credit  institutions
 to  these  funds;  and

 (ili)  By  the  state  governments  (by
 the  Union  Government  in  the
 case  of  Union  Territories)
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 making  outright  contribu-
 tions  partly  by  way  of  grants
 and  partly  by  way  of  loans
 toward;  these  funds.

 It  has  been  suggested  that  the  quan-
 tum  of  the  initial  government  contri-
 bution  may  range  between  5  per  cent
 and  0  per  cent  of  the  outstandings  »f
 agricultural  loans  at  the  central  bank
 level  in  the  states  depending  mainly
 on  their  relative  susceptibility  to  agri-
 cultural  calamities.

 These  recommendations  are  being
 considered  by  the  Central  government,

 Hostels  for  Children  of  Scavengers

 1513.  Shri  Mohan  Nayak:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  whether  Central  Government
 have  sanctioned  funds  to  start  special
 hostels  for  children  of  scavengers  and
 sweepers  for  their  education;

 (b)  if  so,  the  amount  sanctioned;
 and

 (c)  the  number  of  hostels  proposed
 to  be  started  in  the  country  State-
 wise?  ’

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  Funds  have  not
 been  specifically  provided  for  such
 special  hostels.  The  Government  of
 India  have,  however.  requested  State
 Governments  and  Union  Territory
 Admini-trations  to  include  this  scheme
 in  their  State  Plans.

 (b)  and  (c).  Do  not  arise.

 Import  of  Seeq  Potatoes

 1514,  Shri  Virbhadra  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  permis-
 sion  has  been  granted  to  import  seed
 potatoes  from  abroad;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  are  aware
 that  the  import  of  potatoes  will  have
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 an  adverse  effect  on  the  potato-
 growers  in  the  country  particularly  in
 Himachal  Pradesh?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  The  import  has  become  neces-
 sary  owing  to  inadequate  supply  of
 virus-free  seed  potatoes  from  the  hills
 to  meet  the  entire  demand  of  the
 country.

 (c)  All  these  factors  are  taken  into
 account  before  taking  a  decision  to
 import  seed  potatoes.

 Nagpur-Bhandara  Highway

 1515.  Shri  Balkrishna  Wasnik:  Wil]
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  State  Government  have
 proposed  the  widening  of  the  Nagpur-
 Bhandara  road,  a  National  Highway;
 and

 (b)  if  so,  the  action  being  taken  in
 the  matter?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Yes,  Sir.  There  was
 a  proposal  from  the  State  Govern-
 ment  to  provide  six  feet  wide
 shoulders  in  the  first  nineteen  miles
 of  this  section  of  the  National
 Highway.

 (b)  Due  to  paucity  of  funds  it  was
 not  possible  to  sanction  the  proposal.
 The  State  Government  were,  however,
 advised  to  provide  flat  brick  or  stone
 metal  shoulders  in  this  reach  out  of
 the  maintenance  and  repairs  grant.

 Indian  Agricultural  Research  Institute

 5i6.  Shri  Balkrishna  Wasnik:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  percentage  of  admissions
 for  Ph.D.  and  M.Sc.  courses  if  any,
 reserved  for  the  Scheduled  Castes
 and  Scheduled  Tribes  candidates  in
 the  Indian  Agricultural  Research
 Institute;  and
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 (b)  if  so,  the  number  of  candidates
 of  Scheduled  Castes/Tribes  selected
 and  their  percentage  in  the  past  three
 years?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  For  admis-
 sion  to  Ph.D.  and  M.Sc.  courses  at
 the  Indian  Agricultural  Research
 Institute,  5  per  cent  seats  are
 reserved  for  the  Scheduled  castes  and
 5  per  cent  for  Scheduled  Tribes
 Candidates.  In  case  suitable  candi-
 dates  from  these  categories  are  not
 available  the  seats  reserved  for  them
 are  filled  from  the  open  list,

 (b)  The  number  of  candidates  of
 Scheduled  Castes/Tribes  selected  and
 their  percentage  in  the  past  three
 years  is  indicated  below:—

 Sche-  Sche-  Total  Percentage
 duled  duled  of  the
 Castes  Tribes  candidates

 to  the
 total

 admitted

 (6)  M.  Se.  9  4  3  6%
 म)  Ph.  0.  5  2  7  4%

 Sugar  Ration  Cards

 1517.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  a  letter  pub-
 lished  in  the  Hindustan  Times  of  7
 September,  1964,  that  workers  are
 charging-|4|-  to  Rs.  2  per  head  for
 preparation  of  ration  cards  for  the
 supply  of  sugar  in  certain  localities
 of  Delhi;

 (b)  if  so,  whether
 correct;  and

 the  report  is

 (c)  what  action  has  been  taken  to
 put  a  check  on  this?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Yes,  Sir.
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 (b)  No  specific  complaint  has  been
 brought  to  the  Government’s  notice.

 (c)  The  Delhi  Administration  has
 ‘structed  its  Inspectorate  Staff  to
 kevr  a  strict  watch  and  to  report
 Such  instances  immediately.

 Retrenchment  of  Employees

 Shri  S.  M.  Banerjee:
 5i8.4  Shri  Yashpal  Singh:

 Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 12,00  employees  working  in  various
 deparim  its  of  the  Ministry  of  Food
 and  Agriculture  in  Eastern  Zone  have
 been  declared  surplus;

 (b)  if  so,  whether  this  is  due  to  the
 introduction  of  the  decentralisation
 scheme;

 (c)  whether  the  work-load  justified
 such  reduction  in  staff;  and

 (d)  if  not,  what  are  the  circum-
 stances  leading  to  such  decision?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 D.  R.  Chavan):  (a)  No,  Sir.  The
 number  of  staff  in  and  under  the
 office  of  the  Regional  Director  (Food),
 Eastern  Region,  Calcutta,  declared
 surplus  is  33  out  of  a  total  strength
 of  about  3,850.  Efforts  are  being
 made  to  absorb  them  in  other  offices.

 (b)  No,  Sir.  These  staff  have  been
 found  surplus  on  the  basis  of  ‘norms’
 prescribed  by  the  Work  Study  Unit.

 (c)  Yes,  Sir.

 (d)  Does  not  arise.

 Rambouillet  Sheep

 1519.  Shri  Brij  Raj  Singh-Kotah:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ram-
 bouillet  Sheep  are  being  imported
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 from  abroad  for  developing  an
 Indian  strain  in  Rajasthan;  and

 (b)  if  so,  the  broad  outlines  of  the
 scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (०).
 Proposals  for  import  of  375  Ram-
 bouillet  sheep  are  under  considera-
 tion.  When  imported,  these  will  be
 reared  at  the  Central  Sheep  and  Wool
 Research  Institute,  Malpura  in  Rajas-
 than,  for  experimental  purposes.

 Bridge  on  Ganges  at  Patna

 1520.  Shrimati  Ramdulari  Sinha:
 Wiil  the  Minister  of  ‘Transport  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  connect  North  Bihar  with  South
 Bihar  by  constructing  a  bridge  over
 the  Ganges  nearabout  Patna;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  and  (b).  The
 Government  of  India  do  not  have  any
 proposal  to  construct  a  bridge  over
 the  Ganga  nearabout  Patna  connect-
 ing  North  Bihar  with  South  Bihar.
 The  bridge,  when  constructed,  would
 fall  on  a  State  road.  The  Govern-
 ment  of  Bihar  are,  therefore,  priraarily
 concerned  in  the  matter.  It  is
 understood  from  the  State  authorities
 concerned  that  some  model  tests  for
 the  selection  of  a  suitable  site  for
 the  proposed  bridge  are  being  con-
 ducted  at  the  Irrigation  Research
 Institute,  Roorkee,  and  at  the  Central
 Water  and  Power  Research  Station,
 Poona.  The  tests  at  Roorkee  are  ex-
 pected  to  be  completed  by  the  end
 of  the  current  year.

 Poultry  Development  Programme

 1522.  Shri  Vishram  Prasad:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  open  some  training  courses
 as  a  part  of  Poultry  Development
 Programme;
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 (b)  how  many  training  centres
 have  been  opened  so  tar  and  where;

 (c)  whether  any  kind  of  foreign
 assistance  hus  been  accepted  to  im-
 purt  traming  in  poultry  deveicpment;
 and

 (d)  if  so,  from  which  foreign  coun-
 try?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (d),  Faci-
 lities  for  training  of  poultry  farmers
 are  provided  by  the  Siate  Govern-
 ments/Union  Territories  at  the  State
 Poultry  Farms  and  Poultry  Extension
 Centres  as  part  of  their  normal  acti-
 vities  or  under  the  All  India  Poultry
 Development  Scheme  included  in  the
 Se.ond  and  Third  Five  Year  Plans.
 The  Government  of  India,  however,
 propose  to  hold  a  training  course  at
 the  Indian  Veterinary  Research  Insti-
 tute,  Izatnagar  (Bareilly)  in  the
 method  of  determining  the  sex  of
 day-old  chicks  under  the  guidance  of
 a  Japanese  Expert  who  is  expected
 to  be  assigned  to  the  Government  of
 India  under  the  Colombo  Pian.  The
 training  is  proposed  to  be  conducted
 in  three  batches,  duration  of  each
 course  being  six  weeks.  About  6
 candidates  are  proposed  to  be  train-
 ed  in  each  batch.  The  training  will
 start  only  after  the  Expert  has
 arrived.

 Sugar  Production

 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:

 1523.
 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Commission  consti-
 tuted  for  going  into  the  question  of
 increasing  sugar  production  has  sub-
 mitted  an  interim  report  to  Govern-
 ment;

 (b)  if  so,  the  main  recommendation
 made  therein;  and
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 (c)  the
 thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  RB.  Chavan):  (a)  to  (०).  An  interim
 report  has  been  received  and  is
 under  examination  of  the  Govern-
 ment.  The  decision  thereon  is  ex-
 pected  to  be  taken  shortly,

 Government's  decision

 Rocket  Launching

 1524.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Civil  Aviation  be  pleased
 to  state:

 (a)  whether  the  first  meteorological
 rocket  to  measure  wind  data  in  the
 upper  atmosphere  was  launched  from
 the  Thumba  equatorial  rocket  launch-
 ing  base  near  Trivandrum  on_  the
 l4th  July,  ‘1964;  and

 (b)  if  so,  the  success  achieved  in
 firing  the  rocket  and  coilecting  data
 about  weather?

 The  Minister  of  Civil
 (Shri  Kanungo):  (a)  Yes.

 Aviation

 (b)  Wind  data  was  collected  suc-
 cessfully  from  a  height  of  36  to  56
 kilometres.  The  winds  below  46
 kilo  metres  were  generally  east-
 north-easterly,  with  a  speed  of  about
 80  knots.  The  winds  over  46  kilo-
 metres  had  a  complex  pattern,  being
 strong  but  variable  in  direction.
 Rockets  were  also  fired  successfully
 on  the  l6th  July  and  the  9th  August,
 1964.  Results  of  these  firings  confirm
 that  easterly  winds  flow  with  an
 overlying  region  of  turbulence  in  the
 equatorial  stratosphere.

 Marine  Eagineering  Factory

 J  Shri  Vishwa  Nath  Pandey: =
 \  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  reached  with  a
 Japanese  Marine  firm  known  as
 ‘Yanmar’  to  set  up  a  marine  engineer-
 ing  factory  in  India;
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 (b)  if  so,  the  details  of  the  project;
 and

 (c)  the  terms  of  the  contract?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  to  (c).  No  agree-
 ment  for  the  manufacture  of  Yanmar
 marine  diesel  engines  has  been
 reached.  A  preliminary  report  con-
 taining  collaboration  proposals  for
 the  manufacture  of  Yanmar  marine
 diesel  engines  has  been  received  and
 is  under  technical  examination  in
 regard  to  the  feasibility  of  the  project.

 Forest  Wealth

 526  J  Shri  Vishwa  Nath  Pandey: *
 Xt  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  the  steps
 taken  by  Government  to  augment  the
 forest  wealth  of  India?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  ‘Forest’  is  a  State
 Subject  under  the  Constitution.
 Management  and  development  of
 forests  is,  therefore,  the  concern  of
 the  State  Governments.  The  Govern-
 ment  of  India  however,  renders  all
 possible  technical  assistance  to  the
 States  through  the  Inspector  General
 of  Forests  and  Forest  Research  Insti-
 tute  and  Colleges,  Dehra  Dun  as  well
 as  financial  assistance  for  the  develop-
 ment  of  forestry  under  the  National
 Plans.  In  consultation  with  the
 State  Governments  a  National  Forest
 Policy  was  also  enunciated  in  952
 which  lays  down  the  guiding  princi-
 ples  for  the  State  Governments  for
 the  scientific  management  of  forests
 and  their  proper  utilisation.

 2.  Under  the  National  Plans
 important  forestry  schemes  have
 been  launcheq  and  thege  schemes
 thave  been  receiving  increasing  atten-
 tion  during  the  successive  plans.
 As  against  an  _  initial  provision
 of  Rs.  9.6  crores  in  the  First
 Five  Year  Plan,  provision  for
 the  development  of  forestry  increased
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 to  Rs.  27  crores  in  the  Second  Plan
 and  to  about  Rs.  5l  crores  in  the
 Third  Five  Year  Plan.

 3.  During  the  First  Five  Year  Plan
 a  few  schemes  of  development  were
 taken  up.  An  area  of  about  75,000
 acres  was  brought  under  plantations
 both  under  the  scheme  of  Economic
 plantations  and  the  scheme  of
 Rehabilitation  of  degraded  forests.
 Forest  communications  of  about  3,000
 miles  were  also  constructed  during
 the  period,

 4.  In  the  Second  Plan  period,  pro-
 jects  of  greater  diversity  were  under-
 taken  on  a  larger  scaie.  Emphasis
 was  specially  laid  on  raising  plan-
 tations  of  teak,  sal,  Bluegum,  wattle,
 softwood  (for  matches  and  plywood
 industries  etc.).  An  area  of  about
 4,70,000  acres  was  brought  under  the
 species  of  economic  and  industrial
 importance  and  degraded  forests  over
 an  area  of  3,20,000  acres  were
 rehabilitated.  During  this  period
 6,800  miles  of  forests  roads  were
 constructed.

 5.  The  Third  Five  Year  Plan  put
 special  emphasis  on  measures  whicb
 will  help  to  meet  the  long  term
 requirements  of  the  country.  Under
 the  State  Plan  for  Economic  plan-
 tations,  it  is  proposed  to  bring  under
 plantations  an  area  of  7:0l  lakhs
 acres.  Under  the  Centrally  sponsored
 scheme  of  “plantation  of  quick  grow-
 ing  species”  which  was  introduced  in
 1962-63  it  is  proposed  to  cover  an
 area  of  about  1,37,000  acres.  The
 scheme  aims  at  meeting  the  raw
 material  requirements  of  the  wood-
 based  industries  viz.,  paper,  match,
 chipboards,  etc.  Under  the  scheme
 of  Rehabilitation  of  degraded  forests,
 it  is  proposed  to  rehabilitate  an  area
 of  5:23  lakh  acres.

 Jammu-Srinagar  Road

 526-A.  Dr.  L,  M.  Singhvi:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  by  when  would  it  be  possible
 to  complete  the  second  road  between
 Jammu  and  Srinagar  according  to  the
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 present  pace  and  perspective  plan;
 and

 (b)  what  is  being  done  to  expedite
 the  completion  of  this  road?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  A_  second
 road  between  Jammu  and  Srinagar,
 if  ever  constructed,  would  be  a
 State  road.  The  Government  of
 Jammu  and  Kashmir  are,  therefore,
 primarily  concerned  in  the  matter.
 It  is  understood  from  the  State  autho-
 rities  concerned  that  a  survey  of  a
 route  (via  Rajori  and  Shupian)  was
 carsied  out  some  time  ago.  No
 further  progress  in  the  matter  has,
 however,  been  made.

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  No,  +1896,

 DATED  13-9-1963

 The  Minister  of  Law  and  _  Social
 Security  (Shri  A.  K.  Sen):  In  reply
 to  part  (a)  of  the  Unstarred  Question
 No.  896  regarding  wool  and  khadi
 production  in  Rajasthan,  answered  by
 the  then  Minister  of  Industry  in  the
 House  on  the  l3th  September,  1963,
 it  was  stated  that  the  total  amount
 given  by  the  Central  Government  for
 production  of  wool  and  khadi  in
 Bikaner  District  of  Rajasthan  from
 960  to  963  so  far  was  Rs.  5°48
 lakhs.  On  re-examination  the  Khadi
 and  Village  Industries  Commission
 has  found  and  intimated  to  the  Gov-
 ernment  of  India  that  the  amount
 given  was  Rs.  5°86  lakhs,  In  view
 of  this,  the  following  correction  to
 answer  to  part  (a)  of  the  question
 may  be  made:

 “(a)  Rs.  5.86  lakhs.”

 2.06  hrs.

 CALLING  ATTENTION  TO  A
 MATTER  OF  URGENT  PUBLIC

 IMPORTANCE

 OvursrEAK  OF  FIRE  IN  DIVISIONAL  OFFICE
 oF  L.I.C.

 Shri  P.  Venkatasubbaiah  (Adoni):
 I  call  the  attention  of  the  Minister  of

 (SAKA)  of  Fire  in  Divisional  4370
 Office  of  L.I.C.

 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon:

 “The  outbreak  of  fire  in  the
 Divisional  Office  of  the  LIC  in
 Delhi  on  the  26th  September,  1964.”

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 The  Life  Insurance  Corporation—Di-
 visional  Office  building  near  the  Delhi
 Gate  is  8  modern  six  storeyed  build-
 ing.  On  the  26th  September,  1964,  a
 message  of  outbreak  of  fire  in  the
 building  was  received  over  the  tele-
 phone  at  8°26  hours  at  the  Headquar-
 ter  Control  of  the  Delhi  Fire  Service.
 Within  a  minute  ie.  at  8.27  hours
 three  fire  units  from  the  Connaught
 Circus  and  Rakabganj  fire  stations
 rushed  to  the  spot  covering  a  distance
 of  about  two  miles  within  three
 minutes.  The  officer  in  charge
 found  the  fire  extensive  and  serious
 and  summoned  _  additional  assis-
 tance  at  8.32  hours.  Between  8.40
 hours  to  8.50  hours  4  additional  fire
 units  arrived  on  the  scene  fom  diffe-
 rent  fire  stations.  The  Chief  Fire  Offi-
 cer  personally  supervised  the  control
 operations  with  the  help  of  50  per-
 sons  and  officers  of  the  Fire  Service.
 Six  members  of  the  staff  received
 minor  injuries  and  four  were  over-
 come  by  smoke.  They  were  attended
 to  in  the  Irwin  hospital  as  out-patients.
 There  was  no  loss  of  life,

 There  wag  no  difficulty  in  the  water
 supply  for  fire  fighting.  The  fire  was
 brought  under  control  by  about  20°55
 hours  and  completely  extinguished  by
 21:20  hours.

 The  officers  of  the  Police  Station
 Daryaganj  had  also  noticed  thick
 smoke  coming  out  of  the  building
 area  by  about  8.25  hours.  A  constable
 was  at  once  sent  to  the  spot,  and  on
 receiving  his  report  the  Superinten-
 dent  of  Police  Central,  Deputy
 Superintendent  of  Police  Daryaganj
 and  all  available  police  force  in  the
 police  station  rushed  to  the  spot  and
 cordoned  off  the  building.
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 {Shri  L.  N.  Mishra]
 The  cause  of  the  fire  is  yet  to  be

 ascertained  definitely.  A  case  under
 Section  436  I.  P.  C.  has  been  register-
 ed  investigation  is  progressing,  The
 Crime  Inspection  Team  along  with
 photographers  have  inspected  the  site.
 The  Superintending  Engineer  and  the
 Executive  Engineer  of  Delhi  Electric
 Supply  Undertaking  have  inspected
 the  building  and  its  electric  installa-
 tions.  The  Inspector  of  Explosives
 from  Agra  has  also  carried  out  a  pre-
 liminary  investigation.

 The  full  extent  of  loss  is  still  to  be
 assessed.  The  damage  is  mostly  in
 third  and  fourth  floors;  it  was  large’y
 confined  to  wooden  partition,  furni-
 ture,  racks  con‘aining  stationery  and
 files.  The  policv  holders  records  were
 in  another  building  and  are  not  affect-
 ed.  The  building  is  fully  insured,  but
 not  the  furniture.

 Shri  P.  Venkatasubbaiai:  May  I
 know  whether  the  attention  of  the
 hon.  Minister  has  been  drawn  to  a
 news  item  that  some  of  the  em-
 ployees  of  the  LIC,  of  this  particular
 Oivision,  were  the  root  cause  for  the
 cutbreak  of  fire  in  this  building?  If
 so,  is  Government  prepared  _  to  hold
 an  enquiry,  as  demanded  by  the
 employees’  association.

 Shri  L,  N.  Mishra:  I  ave  seen
 certain  news  items.  At  this  stage,  it
 is  difficult  to  say  anything  either  way
 until  the  investigations  are  conipleted.

 शी  बागड़ी  (हिसार):  क्‍या  मंत्री

 महोदय  यह  बतलाने  की  कृपा  करेंगे  कि  जिस
 दफ्तर  में  श्राग  लगी  है  उस  दफ्तर  में  वित्त
 मंत्री  महोदय  या  किसी  एक  सेठ  का  ऐसा
 स्शकाड  था  जिस  की  कि  सकल  कहीं  नहीं  थी
 शौर  वह  रा  दफ्तर  में  ही  रबखा  था,  तो  वह
 किस  कसि  का  रषखा  था  नझौर  ्य  क्‍या
 रक्‍्खा  था?
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 श्री  co  to  fra:  मुझ  इस  बात  की
 कोई  सूचना  नहीं  है।

 Shri  5.  M.  Banerjee  (Kanpur):  May
 I  know  whether  the  attention  of  the
 hon.  Minister  has  been  drawn  to  the
 press  statement  given  by  the  General
 Secretary  of  the  Northern  Zene  Life
 Insurance  Employees’  Association
 asking  for  a  thorough  prcke  into  this
 matter;  if  so,  what  steps  have  been
 taken?

 Sirj  L.  N.  Mishra:  I  have  seen  this
 news.  As  regards  the  steps,  we  are
 having  a  full  investigation  and  on
 receipt  of  the  report  we  can  say  any-
 thing  definite.

 Shri  S.  M.  Banerjee:  My  question
 las  not  been  answered.  There  was
 a  question  asked  by  Shri  Venkata-
 subbaiah  that  the  employees  were
 responsible  for  it.  I  want  to  know
 whether  the  Association  itse!f  has
 demanded  a  thorough  probe  into  it.

 Mr.  Speaker:  He  says  that  he  has
 seen  this  news.

 री  हुए।  चःर  कछर 7  (देवास)  :  क्‍या

 यह  बात  सही  नहीं  है  कि  एल०  आझाई०  सी०  के
 दफ्तर  में  यह  दूसरी  बार  आग  लगी  है?
 मंत्री  जो  ने  बतलाया  है  कि  इस  की  जांच
 की  जायेगी  तो  उस  की  जांच  रिपोर्ट  कब  तक
 मिल  जायेगी  और  उस  के  पीछे  किसी  का

 हाथ  है  क्या  एंसा  भी  सरकार  को  कुछ  मालूम
 पड़ा  है?

 श्री  ल०  ना०  भिश्र:  यह  बात  सही  है
 एल०  आझ्राई०  सी०  में  यह  दूसरी  श्राग  है।
 अगस्त  के  महीने  में  पालियामेंट  स्ट्रीट  वाले
 दफ्तर  में  श्राग  लगी  थी  और  शप्रासफग्मली  रोड
 वाली  श्ाग  यह  दूसरी  ्राग  है  ।  इस
 के  पीछे  किन  लोगों  का  हाथ  है  या  नहीं  है  यह
 अभी  कहना  युश्किल  है।

 श्री  हुकम  ष्बन्द  कछबाप :  कब  तक  जांच
 रिपोर्ट  मिल  जायेगी  ?
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 अध्यक्ष  महोदय  :  अभी  तहक़ीकात  चल
 रही  है।

 री  यु०  fo  शोधरी  (म  इन्द्रगढ़ )  :  जैसा
 कि  सरकार  ने  अभी  माना  कि  इस  बिल्डिग
 के भ्रत्दर  इस  स्थान  पर  यह  दूसरी  श्राग  है  तो
 क्या  सरकार  चार,  पांच  दिन  के  बाद  अपने
 आफिसस  से  रिपोर्ट  लेने  के  बाद  इस  स्थिति
 के  अंदर  है  कि  वह  यह  बतला  सके  कि  यह  जो
 झाग  लगी  है  उस  का  कोई  सामान्य  कारण
 क्या  था  ?  कोई  ऐसा  कारण  जो  बहुत  लम्बी
 चौड़ी  इन्क्‍्वायरी  में  तो  बाने  वाला  नहीं  है  कि
 उस  के  श्रंदर  सैवोटैज  है,  लेकिन  कोई  सामान्य
 कारण  जसे  कि  बिजली  की  फिटिंग  में  कोई
 की  है  या  और  कोई  इसी  तरह  का  कारण
 आग  लगने  का  है,  इस  चार,  पांच  दिन  में  आप
 के  इंसपक्टरों  और  आप  के  स्टाफ  के  नोटिस
 में  श्रावा  होगा  और  वह  उन्होंने  आप  को
 बतलाया  होगा  वह  कारण  तो  क्‍या  आप  उसे
 बतला  सकते  हैं  ?

 श्री  ल०  ना०  मिथ :  इस  बिल्डिग  में  दो
 आग  नहीं  लगी  हैं।  पहली  वह  तो  एल०
 आई  ०  सी  ०  के  पालियामेंट  स्ट्रीट  वाले  दफ्तर
 में  लगी  थी....

 श्री  यु"  fro  लोबरी :  जी  हां,  बह
 दूसरी  जगह  लगी  थी  लेकिन  एल०  शअ्र;ई०
 सी०  के  दफ्तर  में  तब  भी  लगी  थी।

 श्री  ०  ना०  मिन  पालियामेंट  स्ट्रीट
 शौर  आसफ़  अली  रोड  का  बहुत  दूर  का
 फासला  है।  जहां  तक  श्राग  के  कारणों  का
 सवाल  है  ग्रभी  सरकार  की  तरफ़  से  कोई  बात

 नहीं  कही  जा  सकती  है  हालांकि  तरह  तरह
 की  बातें  श्राग  के  सम्बन्ध  में  कही  जा  रही
 हैं।

 Dr.  L.  M.  Singhvi  (Jodnpur):  May
 I  know  whether  at  any  time  there
 war  a  complaint  or  representation  to
 the  Government  that  there  was
 reason  to  suspect  foul  play;  if  so,
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 what  was  the  nature  of  this  com-
 riaint  and,  secondly,  whet  steys  have
 been  taken  to  reward  the  wonderful
 ‘work  done  by  the  firemen  fur  rescue
 operations?

 Shri  L.  N,  Mishra:  I  require  notice.
 T  am  not  aware  of  this  complaint.

 श्री  बागड़ी  अध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रश्न  है।  जो  भी  सवाल  किये
 गये  उन  के  बारे  में  मंत्री  महोदय  ने  जवाब
 दे  दिया  कि  उन्हें  पता  नहीं  है  ?  श्रगर  ऐसी
 बात  है  तो  इस  कौलिंग  भ्रटेंशन  नोटिस  लेने
 की  मंशा  ही  क्‍या  है?

 अध्यक्ष  महोदय  :  उन्होंने  जवाब  दे  तो
 दिया  कि  जो  यह  वाक़या  हुआ  उस  की  तहक़ी-
 कात  हो  रही  है।  श्ब  तहक़ीकात  की  रिपोर्ट
 मिलने  से  पहले  ही  अगर  मंत्री  महोदय  कह  दें
 कि  उस  का  कारण  यह  है  तो  फिर  तहक़ीकात
 किस  वास्ते  कराई  जानी  है?

 श्री  बागड़ी  :  श्रब  जैसे  कि  मैंने
 रेकार्ड  के  बारे  में  पूछा  कि  वहां  पर  किस
 किस  के  रेकाईस  थे  और  क्या  क्या  थे  तो  इस
 का  भी  जवाब  नहीं  दिया  गया  और  कह  दिया
 गया  कि  इसका  पता  नहीं  है.

 धष्पक्ष  महोदव  :  श्रब  इस  मौक़े  पर  कोई
 सवाल  हो  नहीं  सकता  वह  तो  तहक़ीकात  के
 बाद  ही  कुछ  कहा  जा  सकता  है।  इस  वक्‍त
 क्या  कहा  जा  सकता  है?

 Shri  Kapur  Singh  (Ludhiana):  I
 want  to  ask  whether  in  the  light  of
 basic  postulates  of  what  is  called
 socialist  legality  which  regards  all
 wilful]  damage  to  public  property  as
 at  par  with  man-slaughter,  dn  cur
 Government  propose  to  prescribe
 effectively  deterrent  penalties  for
 such  crimes?

 Shri  L,  N.  Mishra:  This  is  only  a
 suggestion  for  action.

 श्री  यहापाल  सिह  (कराना).:  क्‍या
 सरकार  के  ध्यान  में  यह  बात  आई  है  कि  बिजली
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 ्रो  यश  ल  सिंह]
 की  फिटिंग  का  सामान  आजकल  बाजार
 इतना  चीप  क्लालिटी  का  भ्राता  है  कि  हर  वक्‍त
 आग  लग  जाने  का  खतरा  बना  रहता  है;  तो
 सरकार  ने  क्‍या  बिजली  के  सामान  की
 फिटिंग  का  कोई  एक  स्टैंडडे  कायम  किया  है
 या  किसी  खास  कम्पनी  या  ठेकेदार  द्वारा  यह
 फिटिंग  कराने  की  उस  ने  व्यवस्था  की  है?

 श्री  ल०  ना०  मिध :  य  तो  घर  बनाने
 वाले  जानें।  हर  लोग  अपनी  अपनी  पसन्द
 की  चीजे  लगाते  हैं  बाक़ी  श्रच्छी  चीजें  लगानी
 चाहिएं  यह  कहने  के  झलावा  और  मैं  क्या  कर
 सकता  हूं  ?

 श्री  यशपाल  ्हि  :  आखिर  यह  सरकारी
 दफ्तर  है  तो  क्या  सरकार  ने  इस  के  लिए  कोई
 एक  स्टैंडर्ड  कायम  किया  है?

 श्री  नवल  प्रभाकर  (दिल्ली-करोलबाग  )  :

 यह  जांच  का  काम  कब  तक  पूरा  हो  जायेगा  ?
 जांच  के  लिए  क्या  कोई  समिति  बनाई  गई  है,
 यदि  हां,  तो  उस  में  कौन  कौन  व्यक्ति  हैं  ?

 श्री  ल०  ना०  मिश्र  :  कोई  समिति  नहीं
 बनाई  गई  है  बल्कि  अफसरान  लोग  यह  जांच
 कर  रहे  हैं  और  उनका  जांच  कार्य  जल्दी  पूरा
 हो  जायेगा।

 Shri  Hem  Barua  (Gauhati):  In  view
 of  the  fact  that  there  are  very  strong
 suspicions  in  the  City  that  this  fire
 might  be  the  handiwork  of  some  sabo-
 teurs,  may  I  know  whether  Govern-
 ment  proposes  to  institute  any  judi-
 cial  enquiry  in  the  place  of  a  deport-
 mental  enquiry  or  police  enquiry
 which  the  Government  are  visuaiising
 now?

 Shri  L.  N.  Mishra:  Not  at  the
 moment,

 श्री  हेडा  (निज्ञामाबाद)  :  यह  जो  तह-
 क़ीकात  हो  रही  है,  क्या  उस  में  इस  दृष्टिकोण
 को  भी  बिषार  में  रखा  गया  है,  जो  कि  देश  में
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 वर्ण  मजजृत  होता  जा  रहा  है,  कि  ये  जो
 जनरल  स्ट्राइक्स  या  प्रनेक  प्रकार  के  “बन्द”
 वफ़ैरह  के  भान्दोलन  हो  रहे  हैं,  उन  में  वे  लोग
 श्रपनी  ताकत  को  परख  रहे  हैं  कि  क्या  वे  किसी
 भी  समय  देश  के  सारे  काम  को  ठप्प  कर  पायेंगे
 या  नहीं  ?

 Shri  Nath  Pai  (Rajapur):  This
 ought  to  be  expunged.  i{  is  aimost  a
 slander  against  the  entire  class  of
 employees.

 Mr.  Speaker:  I  am  glad
 Nath  Pai  is  for  expunction.

 that  Mr.

 Shri  Nath  Pai;  It  is  slanderous.

 Shri  D.  com  Sharma  (Gurdaspur):  In
 view  of  the  fact  that  Delhi  has  be-
 come  a  kind  of  all  in  centre  for  Hires,
 explosions  and  murders,  will  the  Gov-
 ernment  appoint  some  committce  to
 go  into  the  overall  question  includ-
 ing  this  question?

 Shri  L.  N.  Mishra:  As  regards  the
 first  part  of  the  question  it  is  a  gene-
 ral  statement  which  I  do  not  accept.
 As  regards  the  second  part  of  it,  my
 answer  is  ‘No’.

 Shri  Indrajit  Gupta:(Calcutta  South
 West):  Has  the  Minister’s  attention
 been  drawn  to  the  report  that  the
 reason  for  the  fire  spreading  very
 rapidly  from  the  ground  floor  to  the
 third  and  fourth  floors  was  because
 of  the  way  the  air-conditioning  chan-
 nels  had  been  constructed  in  the
 buildings  and,  if  so,  will  this  investi-
 gation  cover  this  question  in  the
 designing  of  buildings  so  that  other
 buildings  may  be  spared  of  this  kind
 of  trouble?

 Shri  L,  N.  Mishra:  As  a  matter  of
 fact,  our  report  is  that  it  stat
 from  the  third  or  fourth  floor.

 Shri  Joachim  Alva  (Kanara);  The
 Minister  is  probably  aware  that  there
 are  two  sides  of  the  matter  when  this
 type  of  fire  occurs.  There  are  the
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 people  who  are  in-charge  of  the
 buildings  and  who  have  neglected
 their  duties.  Those  persons  are  also
 responsible  for  the  occurrence  of
 fire.  I  want  to  know  whether  they
 take  serious  action  against  those
 who  neglected  their  duties  and  also
 whether  the  Government  has  got
 effective  fire  fighting  measures  against
 fires  for  public  sector  buildings  which
 cost  over  Rs,  3  crores.

 Shri  L.  N.  Mishra:  So  far  as  the  fire
 fighting  measures  are  concerned,  they
 have  done  a  wonderful  job  and  they
 have  done  very  well.  So  far  as  the
 question  of  apportioning  of  responsi-
 bilities  is  concerned,  we  are  awaiting
 the  report  and  the  needful  will  be
 done,  if

 Mr.  Speaker:  Papers  to  be  laid.

 2.22  brs.

 ALLEGED  ILL-TREATMENT  OF  A
 MEMBER

 Shri  Nath  Pai  (Rajapur):  Mr.  Spea-
 ker,  Sir—I  did  not  want  to  raise  it
 since  you  directed  me  not  to  raise  it—
 may  I  at  least  make  one  request  that
 the  Minister  may  make  a  _  statement
 regarding  the  ill-treatment  of  Mr.
 Priya  Gupta  before  the  House  rises?
 I  was  awaiting  some  information  since
 last  week.  You  said  I  should  not  raise
 it:

 Mr.  Speaker:  Therefore,  he  has
 raised  it.

 Shri  Hem  Barua  (Gauhati):  We
 are  getting  telegrams;  we  are  getting
 telephone  calls.

 Mr.  Speaker:  I  told  Mr,  Nath  Pai
 that  he  should  not  raise  it  and,
 therefore,  he  has  raised  it.

 Shri  Nath  Pai:  No,  Sir.

 Mr.  Speaker:  What  is  it  then?  I  put
 it  to  him,  What  does  it  amount  to?  He
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 Shri  Nath  Pai:  I  try  my  very  best.
 Sometimes  I  may  not  be  successful;
 sometimes  I  may  be  failing.....

 Mr.  Speaker:  Sometimes  he  it  too
 rebellious  in  that  respect.  I  hope  he
 will  be  more  cooperative  in  future.
 I  am  taking  those  steps  that  he
 wants  me  to  take.

 Shri  Nath  Pai:  Before  the
 rises  in  this  session.

 House

 Mr.  Speaker:  The  Home  Ministry’s
 representative  is  here.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  About  what?

 Mr.  Speaker:  There  was  a  complaint
 that  Mr.  Priya  Gupta  was  ill-treated
 inside  the  jail.

 Shri  Hem  Barua:  Outside  also,

 Mr.  Speaker:  There  was  a  complaint
 that  he  had  been  ill-treated—I  thought
 probably  inside  the  jail—inside  the
 jail  and  now  outside  also.  Wherever
 he  was,  the  Member  of  Parliament
 was  ill-treated.  I  had  asked  the  Home
 Ministry  to  find  out  the  facts  and  give
 them  here,  The  answer  that  I  received
 was  that  the  Home  Ministry  was  get-
 ting  in  touch  with  the  State  and  that
 as  soon  as  the  information  is  received,
 that  will  be  given  here,  I  want  to
 know  whether  they  have  received  any
 information  and  if  they  have  not  re-
 ceived  it,  they  should  try  to  get  it
 telegraphically  before  we  close  here.

 Shrj  L.  N.  Mishra:  I  have  received
 some  information  from  the  District
 Magistrate,  Purnea.  I  may  read  it  out.

 It  reads  thus:
 “Shri  Priya  Gupta....

 Mr.  Speaker:  That  might  be  sent  to
 me  first,  and  then  I  shall  see  whether
 that  has  to  be  read  out  in  the  House.
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 Shri  S.  M.  Banerjee:  This  shows
 that  Government  had  the  information, but  they  did  not  want  to  Bive  it.

 Mr.  Speaker:  I  had  been  informed
 that  they  would  get  the  information
 within  a  week,  and  I  had  been  wait-
 ing  because  the  week  had  not  expir-
 ed.  I  had  requested  Shrj  Nath  Pai
 also  to  wait,  because  they  had  want-
 ed  time  for  one  week,  and,  therefore, I  had  to  wait  till  they  got  the  infor-
 mation.  They  have  not  yet  inform-
 ed  me  whether  they  have  got  the  in-
 formation.  If  they  have  got  it,  they
 might  send  it  on  to  me,  and  then  I
 shall  fix  some  time  for  it.

 Shri  Nath  Pai;  I  am  very  satisfied
 with  your  guidance  and  ruling  and
 help  in  this  matter  in  defending  the
 rights  of  fellow-Members.  Since  I
 have  appeared  to  be  slightly  recalci-
 trant  and  non-co-operative,  may  Il
 submit  that  had  it  not  been  for  my
 effort,  it  would  not  have  come  out
 that  Government  were  in  possession
 of  the  information?

 An  Hon.  Member:  Actually,  it  is
 Government  which  is  non-co-operat-
 ing.

 32.26  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  OF  WooLLeN  Hosiery  YARN
 DISTRIBUTION  ENQUIRY  COMMITTEE

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 lable  a  copy  of  Report  of  the  Woollen
 Hosiery  Yarn  Distribution  Enquiry
 Commiitee.  [Placed  in  Library.  See
 No.  LT-3262  /64]

 SEPTEMBER  29,  964  laidonthe  Table  4320

 Union  Pusuic  Service  Commission
 (EXEMPTION  FROM  CONSULTATION)

 AMENDMENT  REGULATIONS

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Union  Public  Service
 Commission  (Exemption  from  Con-
 sultation)  Amendment  Regulations,
 1964,  published  in  Notification  No.
 GSR,  679  dated  the  24th  April,  ‘1964,
 under  clause  (5)  of  article  320  of  the
 Constitution,  together  with  an  ex-
 planatory  note.  [Placed  in  Library,
 See  No.  LT-3263/64].

 STATEMENT  GIVING  INFORMATION  ON
 POINTS  ARISING  OUT  OF  ANSWERS
 GIVEN  ON  S.Q.  No.  324  RE:  EXPORT
 OF  SUGAR  TO  U.S.A.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  है,  Chavan):  I  beg  to  lay  on  the
 Table  a  statement  giving  information
 On  Points  arising  out  of  the  answers
 given  on  the  22nd  September,  1964,  to
 supplementaries  on  Starred  Question
 No.  324  regarding  export  of  sugar  to
 USA.

 STATEMENT

 I.  Quantity  of  sugar  exported
 during  August,  1964.  I0,553  tonnes

 2.  Value  of  the  quantity  ex-
 por.ed  in  Augus.,  7964
 (F.O.B.  realisa:ion).  Rs.  52  lakhs

 (Estimated)

 3  Quantity  proposed  tobe
 exporied  during  7965.  3  lakh  tonnes
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 to  S.Q.  No.  82  re:

 Transport  Cooperatives
 4,  Quantity  reserved  for  Co-  No  such  re-

 operative  Societies  out  of  servation  is
 the  quan'i'y  obe  ex-  made.  Quan-
 por:ed  during  396s.  tities  of  raw

 sugar  supplied
 by  Coopera-
 tives  for  export
 during  7963
 and  7964  were
 as  under  :—

 Year  Total  Quantity  “Quantity  7  of
 of  raw  sugar  Taw  sugar  sup-
 procured  for  plied  bv  Coope-
 expor'  (Lakh  rative  factories

 Tonnes).  out  of  quan-
 tities  shown  in
 column  (a)

 (Lakh  Tonnes)

 a  (2)
 963  2°52  0°77

 3964  224.  098

 42.27  hrs.
 COMMITTEE  ON  GOVERNMENT

 ASSURANCES
 Minutes  07  ErcHTH  SITTInc

 Shri  Siddananjappa  (Hassan):  I!
 beg  to  lay  on  the  Table  the  Minutes
 of  the  Eighth  Sitting  of  the  Commit-
 tee  on  Government  Assurances  held
 during  the  current  session.

 2.273  hrs.

 CORRECTION  OF  ANSWER  TO  S.Q.
 NO.  82  re:  TRANSPORT  CO-OPE-

 RATIVES
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  In  a  supplementary  ques-
 tion  arising  out  of  the  reply  given  to
 the  Starred  Question  mentioned  above,
 Shri  Buta  Singh  wanted  to  know  whe-
 ther  Government  proposed  to  set  up
 separate  financial  Corporations  to  as-
 sist  the  transport  cooperatives,  I  had
 stated  in  reply  that  one  of  the  recom-
 mendations  of  the  Study  Group  on
 Transport  Cooperatives  was  that  the
 State  Governments  should  set  up  such
 Corporations,  and  funds  could  be  with-
 drawn  from  the  State  Governments
 or  the  State  Bank  of  India.  The  actual
 recommendation  of  the  Group  regard-
 ing  this  is  that  the  financing  agencies
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 for  transport  cooperatives  would  nor-
 mally  be  the  State  and  District  Co-
 operative  Banks  and  State  Financial
 Corporations  which  should,  in  their
 turn,  be  able  to  secure  the  necessary
 funds  from  the  State  Governments  or
 the  State  Bank  of  India,  on  State  Gov-
 ernment  guarantee

 2.28  hrs.

 DIRECT  TAXES  (AMENDMENT)
 BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  T.  T.
 Krishnamacharj  on  the  24th  Septem-
 ber,  1964,  namely: —

 “That  the  Bill  further  to  amend
 certain  laws  relating  to  direct
 taxes,  be  taken  into  consideration.”
 Shri  S.  M.  Banerjee  might  now  con-

 tinue  his  speech.
 An  Hon.  Member:  How  much  time

 has  been  allotted  for  this  Bill?
 Mr.  Speaker:  The  time  fixed  is  4

 hours.
 Shri  S.  M.  Banerjee  (Kanpur):  I

 fee]  that  certain  provisions  of  this  Bill]
 are  welcome  provisions,  but  before  I
 proceed  to  make  my  observations  on
 the  various  clauses  of  the  Bill.  I  must
 say  that  the  income-tax  arrears  or  the
 arreas  of  gift  tax,  wealth  tax  etc,  have
 not  been  reduced,

 When  we  are  discussing  this  Bill
 and  considering  the  measures  by  which
 relief  could  be  given  to  the  assessee
 so  that  he  may  pay  the  arrears,  what
 is  the  picture  that  we  have  before  us
 regarding  the  arrears  of  these  taxes?
 The  gross  arrears  of  income-tax  as  on
 3lst  March,  964  amounted  to  Rs.  290
 crores,  and  the  effective  arrears  of  in-
 come-tax  on  the  same  day  amounted
 to  Rs.  170:8  crores.  The  Finance  Mi-
 nister,  according  to  the  Hindustan
 Times  dated  the  7th  April,  ‘1964,  is
 reported  to  have  said  at  a  meeting  of
 the  parliamentary  consultative  com-
 mittee  that  the  total  gross  arrears  of
 income-tax  amounted  to  Rs.  292:16
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 [Shri  S.  M.  Banerjee]
 crores,  out  which  an  amount  of  Rs.  23
 crores  had  constituted  arrears  for  three
 years  and  more.  The  figures  are
 Rs.  30  crores  for  two  years,  Rs.  48
 crores  for  a  year  and  Rs.  57  crores
 current  arrears,  1963-64,  Thus
 the  total  effective  arrears  amoun-
 ted  to  Rs.  93  crores,  Rs.  7l  crores
 outstanding  for  three  years  and  more,
 Rs.  22  crores  for  two  years,  Rs.  42
 crores  for  a  year  and  Rs.  57  crores
 current  arrears,  Arrears  of  wealth  tax
 are  estimated  at  Rs.  6:66  crores,  estate
 duty  Rs.  4.36  crores,  gift  tax  Rs.  8.5
 lakhs  and  expenditure  tax  Rs.  43°6
 lakhs,

 These  are  figures  according  to  offi-
 cial  sources,  I  feel  that  no  effective
 steps  have  been  taken  to  recover  ar-
 rears  of  income-tax.  I  know  that  in
 ‘1957,  when  I  was  first  elected  to  this
 House,  I  raised  a  question  about  the
 the  arrears  of  such  taxes  in  the  city
 of  Kanpur  only.  The  figures  were
 revealing  when  I  came  to  know  that
 in  Kanpur  alone  the  arrears  of  income-
 tax,  gift  tax  and  wealth  tax  were  to
 the  tune  of  Rs.  4:98  crores.

 An  Hon.  Member:  What  is  Shri  Ram
 Ratan  Gupta’s  share  jn  it?

 Shri  S.  M.  Banerjee;  I  do  not  know.
 Shri  Ram  Ratan  Gupta  is  one  of  those
 who  have  been  exposed,  But  there  are
 other  Guptas  and  Singhanias  in  Kan-
 pur.  After  raising  the  question  in  this
 House  and  getting  an  assurance
 from  the  Finance  Ministry,  this
 amount  was  reduced  to  Rs.  3°25  cro-
 res.  Even  today  I  know  that  in  Kan-
 pur  alone  this  amount  is  nearly  Rs.  3
 crores,

 As  regards  other  commercial  taxes
 also,  the  question  was  raised  in  the
 State  Assembly  about  sales  tax.  The
 arrears  in  Kanpur  alone  were  of  the
 order  of  Rs.  64  lakhs,  We  are  not  dis-
 cussing  sales  tax  now;  we  are  discus-
 sing  direct  taxes.  I  would  like  to
 know  from  the  hon.  Minister  what
 effective  steps  are  being  taken  to  rea-
 lise  these  arrears,

 SEPTEMBER  29,  964  (Amendment)  Bill  4324

 While  speaking  on  the  Finance  Bill
 on  258  April  ‘1964,  Shri  T.  T.  Krish-
 namachari  observed:

 ‘Evasion  is  very  wide.  That  is
 conceded.  In  fact,  in  the  last
 six  months  that  I  have  been  in
 charge  of  this  Ministry,  I  have
 found  that  our  estimates  of  eva-
 sion  have  been  somewhat  of  an
 under-estimate.  Evasion  is  much
 greater.  In  what  we  call  the
 sample  tests  that  we  are  making
 in  particular  streets,  we  find  the
 uumber  of  people  who  have  evad-
 ed  are  not  small  people  but  some-
 times  big  people  also”.

 The  hon.  Minister  says  ‘sometimes’,
 but  I  know  it  is  all  times  that  the
 big  people  evade.  The  policy  of  the
 income-tax  department—I  have  noth-
 ing  against  any  particular  officer;  |
 do  not'impute  any  motive;  I  have
 the  greatest  regard  for  the  chairman
 of  the  Board  who  is  a  person  of  un-
 questionable  integrity—the  policy  of
 the  income-tax  department  is:  be
 kind  and  polite  to  the  big  people  and
 harsh  to  those  who  belong  to  the
 lower  category.  When  jncome-tax
 arrears  are  due  from  an_  ordinary
 shopkeeper,  he  is  prosecuted,  perse-
 cuted  and  humiliated.  But  what  hap-
 pens  in  the  case  of  those  big  people
 who  are  responsible  for  the  total  in-
 come-tax  arrears,  non-effective
 arrears  of  Rs.  292  crores?  Cases  are
 pending  in  courts  of  law.  While
 announcing  his  tax  proposals  in  the
 budget  for  this  year,  the  hon.  Min-
 ister  said:

 “As  the  House  is  aware  there
 is  a  general  feeling  that  the
 Government  is  losing  a  fair  share
 of  revenue  due  to  evasion  and
 avoidance.  This  has  been  attri-
 buted  in  the  past  to  the  prevailing
 high  rates  of  taxes.  But  with
 the  reduction  in  the  tax  rates
 now  proposed,  I  hope  we  _  shall
 hear  less  of  this.  The  proposed
 slight  reduction  of  tax  has  been
 mainly  in  respect  of  incomes  over
 Rs,  15,000”.
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 Now,  what  was  the  _  reduction?
 know  my  hon,  friend,  Shri  Morarka
 who  is  not  present....

 An  Hon.  Member:  He  is  present.

 Shri  Bade  (Khargone):  Is  Shrj
 Tyagi  the  would-be  Finance  Minis-
 ter?

 Mr.  Speaker:  He  headed  the  Com-
 mittee  on  direct  taxes  administration.

 Shri  S.  M.  Banerjee:  A  feeling  was
 given  to  the  country  that  the  hon.
 Finance  Minister  by  his  tax  proposals
 had  spread  the  low  income  group  peo-
 ple.  But  what  are  the  facts?  People
 who  are  within  the  income  group  of
 Rs.  5,000  pay  less—I  agree.  What  are
 the  items?  Tax  Rs.  92,  CDS  Rs.  ‘149,
 total  Rs.  24l.  Under  this,  they  would
 Pay  only  Rs.  84  as  tax.  So  there  is
 a  reduction  of  Rs,  8.  But  what  hap-
 pened  further  on?  A  person  getting
 Rs.  0.000  per  year  who  was  paying
 Rs.  680  as  tax  and  Rs.  250  CDS,  that
 is  in  all  Rs.  930,  now  pays  Rs.  ‘109.
 The  variation  in  tax  over  1963-64  is
 plus  29.  A  person  getting  an  annua!
 income  of  Rs.  15,000  now  pays  Rs,  40
 more,

 —
 Who  gets  the  concession  ?  The

 entire  tax  proposal  was  that  those
 people  getting  Rs.  20,000  and  above
 upto  Rs.  3  Iakh  should  get  concession
 to  the  tune  of  Rs.  33.649.  This  is  how
 the  tax  proposal  has  affected  the  com-
 mon  man.  In  this  particular  Bil!
 another  concession  is  being  given  tc

 those  who  want  to  contribute  to  the
 Nehru  Memorial  Fund.  Why  not
 concession  be  given  increasing  the
 exemption  limit  for  income-tax  from

 Rs.  3,200  to  at  least  Rs.  6.000?  I  say
 this  because  the  poor  middle  _  class,
 whose  backbone  has  completely  been
 broken  with  these  high  prices,  should
 be  helped  in  this  way  if  they  cannot
 be  helped  jin  any  other  way.  This  was
 the  unanimous  request  made  in  this
 House  that  the  slab  should  be  raised
 to  Rs.  7.500.  Some  said  it  should  be
 at  least  Rs.  6.000.  that  is  upto  those
 who  are  getting  Rs.  500  per  month  or

 ASVINA  7,  886  (SAKA)

 47  Rs.  6,000  a  year.
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 They  should  not  be
 taxed  at  this  hour  when  Government
 have  miserably  failed  to  hold  the
 price  line  ang  are  unable  to  check  the
 price  line  because  of  the  policy  they
 are  pursuing.

 Shri  Kashi  Ram  Gupta  (Alwar):
 Will  we  be  included  under  that?

 Shri  S.  M.  Banerjee:  Yes.

 My  submission  is  that  some  effec-
 tive  steps  should  be  taken  to  realise
 all  income-tax  arrears.

 As  regards  the  proposed  clause  3A,
 as  follows: —

 “any  special  allowance  speci-
 fically  granted  to  an  assessee  by
 his  employer  to  meet  expenditure
 actually  incurred  on  payment  of
 rent  (by  whatever  name  called)
 in  respect  of  residential  accom-
 modation  occupied  by  the  assessee,
 to  such  extent  (not  exceeding
 three  hundred  rupees  per  month)
 as  may  be  prescribed  having
 regard  to  the  area  or  place  in
 such  accommodation  is  situate  and
 other  relevant  consideration”,

 I  welcome  this  concession  proposed  to
 be  given  to  those  employees  who  are
 serving  in  commercial  firms.  But  I
 think  the  main  purpose  of  the  Bil!
 is  contained  in  the  amendment  to
 section  88,  as  follows:

 “in  sub-section  q)  after  clause
 (i),  the  following  clause  shall  be
 inserted,  namely:  —‘(ia)  as
 donations  to  the  Jawaharlal  Nehru
 Memorial  Fung  referred  to  in  the
 Deed  of  Declaration  of  Trust
 adopted  by  the  National  Com-
 mittee  at  its  meeting  held  on  the
 i7th  day  of  August  1964”,

 This  is  something  extraordinary.  It
 was  never  done  in  the  case  of  the
 Gandhi  Memorial  Fund  or  in  afiy
 other  fund.  It  was  done  to  some
 extent  in  the  case  of  the  National
 Defence  Fund.  I  can  agree.
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 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  It  was  done  in  the  case  of
 the  Gandhi  Memorial  Fund.

 Shri  S.  M.  Banerjee:  Was  the  Act
 amended?  No.  I  have  got  both  tne
 principal  Act  and  the  amendeg  Act.
 It  was  not  done.  It  was  done  in  tne
 case  of  the  National  Defence  Fund.  ३
 agrce;  but  for  that,  it  was  never  done
 in  the  history  of  our  taxation  cr  in
 the  history  of  our  Finance  Ministry.

 Shri  Tyagi:  In  the  case  of  the
 National  Defence  Fund  =  and  the
 Gandhi  Memorial  Fund,  the  same
 treatment  was  given.

 Shri  S.  M.  Banerjee:  Unfortunately,
 from  Finance  you  went  to  Defence.
 then  you  became  defenceless,  again
 you  are  rehabilitated.  Naturally,  you
 have  forgotten  these  things  of  thc
 Finance  Ministry,  I  am  sorry.  I  have
 got  the  principal  Act.

 Shri  Tyagi:  Does  my  hon.  friend
 want  rehabilitation?

 Shri  S.  M.  Banerjee:  You  rehabili-
 tate  me  after  discharging  me?  Bvuth
 of  us  have  been  rehabilitated.

 Shri  Joachim  Alva  (Kanara):  He
 has  not  forgotten  what  you  have  done
 to  the  Kanpur  factory.

 Shri  S.  M,  Banerjee:  What  is  the
 position  today?  Supposing  I  have
 earned  Rs.  5  lakhs,.l0  per  cent  of  it
 I  can  pay  to  any  charitable  institu-
 tion  or  National  Defence  Fund  or
 Gandhi  Memorial  Fund,  or  any  fund
 to  which  I  am  allowed  to  contribute:
 that  is  what  we  called  allowable  ex-
 penditure.  That  is,  I  shall  not  be
 taxed  on  Rs.  50,000,  but  if  I  want  to
 pay  Rs.  2  lakhs,  then,  naturally.  I
 shall  be  taxed  on  the  balance
 Rs.  -1,50,000.  The  implication  of  the
 present  clause  is  explaineg  by  the
 hon.  Finance  Minister  thus  in  his
 Notes  of  Clauses:

 “Clause  5  seeks  to  amend  section
 88  of  the  Income-tax  Act.  The
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 effect  of  this  amendment  will
 be  that  the  entire  amount  paid
 by  an  assessee  during  the  previous
 year  as  donation  to  the  Jawahar-
 lal  Nehru  Memorial  Fund  refer-
 red  to  in  the  Deed  of  Declaration
 of  Trust  adopted  by  the  National
 Committee  on  l7th  August,  964
 will  qualify  for  rebate  of  Income-
 tax  under  section  88  of  the  In-
 come-tax  Act  without  application”
 of  the  monetary  limit  laid  down
 in  sub-section  (3)  of  section  88
 of  the  Income-tax  Act  (viz.  0
 per  cent  of  the  total  income  of  the
 assessee  or  two  hundred  thousand
 rupees,  whichever  is  less).  It  has
 been  laid  down  in  this  behalf
 that  donations  to  the  aforesaid
 fund  will  not  be  taken  into
 account  in  calculating  the  above-
 mentioned  monetary  limit.”

 Sbri  J.  B.  Kripalani  (Amroha):
 That  means  the  Government  is  making
 the  donation.

 Shri  S.  M.  Banerjee:  Exactly  what
 is  the  total  donation  we  are
 receiving?  The  hon.  Prime  Minis-
 ter  announced  that  the  total  amount
 is  Rs.  9  lakhs.  What  a  poor  res-
 ponse!  And  out  of  this  Rs.  9  lakhs,
 only  one  concern  has  paid  Rs.  5
 lakhs.  Mr.  Birla  has  yet  to  see  what
 ‘amendment  is  moved.  Dalmia  has
 yet  to  see  what  further  concessions
 are  likely  to  be  given  in  the  name
 of  Shri  Jawaharlal]  Nehru.  All  these
 people  are  waiting  patiently  to  sce  If
 certain  concessions  are  given  in
 income-tax,  in  Wealth  Tax,  in  Gift
 Tax  or  any  other  corporate  tax.  It
 some  incentive  is  given,  they  will
 give  further  donations  to  this  Fund.
 This  is  a  very  sad  commendatary  on
 the  democratic  functioning  of  this
 Government.  It  will  be  really  crea-
 ting  blackmarketing  or  profiteering
 or  racketeering  even  in  the  Nehru
 Memorial  Fund.

 I  am  sorry  that  the  name  of  this
 beloved  leader  of  this  country,  who
 has  no  parallel  in  this  country,  s
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 being  brought  in  the  form  of  coins,  in
 the  form  of  income-tax  rebate.  I  do
 not.  know  to  what  extent  they  are
 going  to  put  his  name  in  the  dust.  4
 am  sorry  at  this.  I  am  an  ardent
 follower  of  Nehruji,  without  getting  a
 ticket  from  him,  mind  you.  He  has

 been  opposing  me.  Still,  I  really
 follow  his  words  as  gospel.  I  know
 he  has  given  something  not  only  to
 our  ccuntry,  but  to  the  wereld,  but
 should  we  go  to  this  extent?  If  we
 did  not  do  it  in  the  case  of  Gandhi
 Memorial  Fund  or  any  other  fur.d,
 why  should  we  do  it  here?

 We  have  done  it  in  the  case  of  the
 National  Defence  Fund,  because,  as
 very  correctly  said  by  the  very
 leaders  of  this  House  as  well  as
 leader,  outside,  after  all,  the  country
 is  greater  than  Nehru.  And  natural-
 ly,  I  oppose  this  clause.

 Today  there  is  a  provision  that  0
 per  cent  will  not  be  taxable,  but
 what  is  the  response?  No  response.
 So,  I  feel  that  this  shoulg  not  be
 done.

 Shri  Tyagi:  The  functions  of  this
 Nehru  Memorial  Fund  wili  be  prac-
 tically  the  same  as  those  of  Gov-
 ernment,  except  that  non-official  help
 will  be  obtained,  and  therefore  my
 hon.  frieng  might  keep  that  objective
 also  in  mind.

 Shri  J.  B.  Kripalani:  Why  should
 not  the  Government  directly  make
 the  contribution.  Why  this  indirect
 way,  I  really  cannot  understand.  If
 you  have  40  steal  from  people’s
 pockets,  do  it  honourably.

 Shri  S.  M.  Banerjee:  As  very  ably
 explaineqg  by  Shri  Tyagi  and  very
 well  replied  to  by  Acharyaji,  I  should
 say  that  in  that  case,  let  Government
 come  iorward—we  will  give  tnem
 sanction—anq  say  that  they  want  to
 contribute.  Nobody  will  object  in
 the  case  of  Nehruji.

 What  happened  in  the  case  of  the
 National  Defence  Fund?  Much  of  it
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 has  been  misappropriated.  What
 happened  in  the  case  of  the  Gandhi
 Memorial  Fund.  We  have  a_  bad
 history,  and  whenever  some  contri-
 bution  is  askeq  from  the  commen
 man,  he  says:

 प्वः  फिर  काल  की  कोठरो  में  जा  रह  हे!
 People  have  started  telling  this,

 because  we  could  not  give  a  good
 answer  to  them.  I  would  only  re-
 quest  the  hon.  Finance  Minister  to
 kindly  consider  the  various  aspects,
 the  various  suggestions  given  by  the
 Tyagi  Committee.

 I  would  like  to  know  from  _  Shri
 Tyagi  what  has  happened  to  the
 Viswantha  Sastri  Report.  There  was
 an  income-tax  investigation  commis-
 sion  appointed  under  the  chairman-
 ship  of  Shri  Viswanatha  Sastri.  What
 happened  to  that?  I  understand  that
 simply  because  the  Commission  made
 scathing  criticism  of  certain  houses,
 including  Birlas,  that  Commission’s
 icport  was  never  published.  It  is
 surprising.  I  would  like  to  know
 what  has  happened  to  that  Commis-
 sion’s  report  and  whether  all  the
 recommendations  of  the  Tyagi  Com-
 mittee  have  been  implemented.

 I  am  happy  that  this  Bill  has
 brought  two  or  three  good  items,  but
 generally  our  expectations  of  the
 Finance  Minister  have  been  belied.

 With  these  words,  I  would  once
 ogain  reauest  them  not  to  bring
 Nehruji’s  name  in  this  particular
 thing.  Let  it  be  left  to  the  people
 concerned.  If  Tatas  want  to  pay
 Rs.  0  lakhs,  or  Birla  wants  to  pay
 Rs.  25  or  Rs,  27  lakhs,  let  them  =  all
 pay  income-tax,  let  them  not  be  given
 incentive  in  the  name  ef  Nehruji.
 That  is  what  I  have  to  sumbit.

 Shri  V.  B.  Gandhi  (Bombay  Cen-
 tra]  South):  The  object  of  this  Bill

 is  to  remove  certain  unintended  hard-
 ships  to  assessees,  and  also  to  provide
 relief  to  assessees  in  certain  cases.
 The  Bill  as  it  has  come  before  us  has
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 certainly  achieved  the  object,  and
 hence  we  welcome  this  measure.
 There  nave  been  several  promises
 made  in  this  House  by  the  Finance
 Minister  during  discussions  on  the
 budget,  eng  this  Bill,  as  we  see,  has
 also  taken  care  to  implement  these
 promises.

 This  Bill  has  offered  certain  con-
 cessions  and  certain  reliefs  from
 hardshigs  to  a  class  of  assessees.  for
 instance,  we  have  here  Clause  3
 which  allows  the  exclusion  from  the
 total  income  of  an  assessee  of  any
 allowance  specially  granted  to  him  by
 his  employer  to  meet  the  expendi-
 ture  incurred  on  payment  of  rent
 for  the  residential  accommodation
 occupied  by  the  assessee,  not  exceed-
 ing  Rs.  300  per  month.  That  is  a
 very  timely  and  a  very  deserving
 concession  which  has  long  been  over-
 due.  It  is  going  to  be  of  great  relief
 to  the  middle  class  people,  and  par-
 ticularly  the  Government  and  other
 employees  with  a  fixed  income  are
 going  to  benefit  from  this  concession.
 This  nced  is  very  urgent  in  large
 cities  like  Bombay  and  _  Calcutta.
 There  is  one  clarification  which  |s
 sought  by  some  people  about  this
 provision  and  it  is  whether  the  20
 per  cent  allowance  for  perquisites  will
 be  kept  out  of  the  calculation  ०
 these  rent  allowances.  It  makes  one
 fee]  rather  sad  to  hear  what  has
 just  now  been  said  by  Mr.  S.  M.
 Banerjee  about  the  provision  in  clause
 5  in  regard  to  Nehru  Memorial  Func.
 This  Fund  is  going  to  be  used  entire-
 ly  for  the  purpose  stated  clearly  in
 the  Deed  of  Declaration  of  Trust.
 That  there  should  be  any  expression
 of  disagreement  on  8  proposal  of  this
 kind  for  the  memory  of  a  man  of  the
 eminence  of  our  late  Prime  Minister
 is,  as  I  said,  a  very  sad  commentary
 ‘on  the  minds  of  some  Members  from
 the  Opposition.  After  all  the  fund  is
 going  to  be  used  for  public  purposes.
 The  purposes  are  stated.  I  do  not
 think  that  anybody  can  have  any
 objection  to  the  purpose  as  indicated
 in  that  Deed.
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 I  will  come  to  two  other  very  im-
 portant  clauses  0  and  18,  These  two
 claus@s  are  going  to  be  of  great  value
 in  unearthing  hidden  resources,  in
 helping  the  authorities  to  secure  dis-
 closure  of  assets  of  great  value  and
 in  securing  that  there  shoulg  be  no
 evasion  of  tax.  It  igs  provided  here
 that  there  shall  be  no  registration  of
 any  document  unless  there  ig  a  tax
 clearance  certificate  produced  before
 the  registrar.  We  were  a  little  appre-
 hensive  whether  a  provision  of  this
 kind  would  involve  some  kind  of
 inconvenience.  But  we  have  now
 the  assurance  that  there  ig  going  to  be
 not  much  inconvenience  felt  because
 there  is  a  provision  that  a  certificate
 will  be  granted  within  a_  stipulated
 time  or  that  the  party  will  be  infor-
 med  that  no  certificate  can  be  grant-
 ed.  That  is  a  very  good  and  sensibie
 provision.

 Another  clause  of  importance  is
 the  one  dealing  with  the  provision
 which  would  require  that  the  con-
 tractor  who  secures  a  contract  for
 construction  will  inform  the  income-
 tax  officer  about  the  contract.  Now,
 this  is  also  one  way  in  which  con-
 cealed  assets  in  immovable  property
 will  come  to  light.

 There  is  one  more  clause  about
 which  I  would  say  a  few  words
 before  I  close  and  it  is  about  clause
 2  which  is  about  the  distribu-
 tion  of  accumulated  profits  in  the
 case  of  companies  which  are
 acquisitioned  by  the  Government  or
 other  governmental  corporations.
 Here,  we  agree  to  the  principle  that
 these  accumulated  profits  should  not
 be  chargeable  to  tax  as  dividend
 but  we  find  this  concession  is  limit-
 ed  in  point  of  period.  It  says  it  will
 be  available  for  the  years  “attribu-
 table  to  the  accumulation  of  profits
 of  the  company,  relatin  to  the  period
 prior  to  three  successive  previous
 years  immediately  preceding  the
 previous  year”.  If  really  it  is  intended
 to  be  fair  to  the  shareholders  of  the
 companies  whose  assets  had  been
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 taken  over  or  acquisitioned  by  the  of  the  time  the  sympathy  is  mis-
 Government  I  do  not  see  why  we  _  placed.  In  the  present  State  of  affairs,
 should  be  not  be  generous  in  our  with  a  steep  rise  in  the  prices  of  the
 approach  and  in  our  offers.  After  all
 it  is  not  very  likely  that  the  com-
 panies  would  come  to  know  of  the
 Government’s  intention  to  acquire
 their  assets  or  their  companies  in
 advance  of  three  years  and  actually
 a  company  whose  accounts  are  made
 up  in  the  calender  year  964  would
 have  to  forego  the  benefit  of  tnis
 provision  up  to  the  year  ending  3]l
 December,  1960.  I  do  not  really  think
 that  this  being  taken  is  necessary.  I
 think  it  would  be  more  fair  if  we  go
 the  full  length  in  our  desire  to  be
 fair  to  the  sareholders  of  the  com-
 panies  in  this  respect.

 Shri  Prabhat  Kar  (Hooghly):  Sir,
 while  moving  this  amending  Bill,  the.
 hon.  Finance  Minister  has  stated  that
 he  had  thought  over  many  points
 which  were  raised  during  the  discus-
 sion  on  the  Finance  Bill  and  after
 having  applied  his  mind  is  now
 making  certain  changes  with  a  view
 to  give  relief  to  certain  section  of
 the  assessees,

 श्री  हुकम  चन्द  कछुवाय  :  (देवास)  :
 अध्यक्ष  महोदय,  हाउस  में  कोरम  नहीं  है।
 केवल  i7  लोग  बैठ  हैं।

 Mr.  Speaker:  Let  the  Bell  be  rung
 —now  there  is  quorum.

 The  bell  is  being  rung—now  there
 is  quorum.  Shri  Prabhat  Kar  may
 continue.
 8  hrs.

 Shri  Prabhat  Kar:  Sir,  I  was  saying
 that  the  Finance  Minister,  after
 consideration,  has  come  out  with  an
 amendment  of  the  various  tax  provi-
 sions  to  give  some  sort  of  relief  to
 certain  sections  of  the  assessees.
 Along  with  that,  with  a  view  to
 tightening  up  the  tax-collecting
 machinery  so  that  avoidance  or  eva-
 sion  of  taxes  can  be  checked,  ,he  has
 come  out  also  with  certain  changes
 in  the  Income-tax  Act.  Now,  I  would
 say  that  we  have  found  that  most

 daily  necessities  of  life,  it  is  the
 lower  rung  of  the  salaried  employees
 who  are  hard  hit.  The  persons  who
 draw  a  salary  of  five  hundred,  six
 hundred  or  even  a  thousand  rupees,
 persons  who  cannot  under  any  circum-
 stances  evade  a  single  Paisa  of  taxation
 and  whose  taxes  are  deducted  at  the
 source  at  the  time  of  payment  of  the
 salary,  these  are  the  persons  who
 are  hard  hit.

 Shri  R.  S.  Pandey  (Guna):  Sir,  on
 a  point  of  order.  Is  it  permissible  for
 any  person  to  occupy  the  Prime
 Minister’s  seat  in  the  House?

 (Shri  Bibhuti  Mishra  was  at  that
 moment  sitting  in  the  Prime  Min-
 ister’s  seat).

 Mr,  Speaker:  He  might  decide  it
 within  his  party.

 Shri  Prabhat  Kar:  Sir,  these  are
 the  section  of  employees  who  today
 are  hard  hit.  The  relief  granted....

 Mr.  Speaker:  It  is  desirable  that
 the  Prime  Minister’s  seat  should
 remain  vacant  when  he  is  not  there;
 it  should  not  ordinarily  be  occupied
 by  any  other  person.  That  would  be
 a  good  tradition,  if  it  is  established.
 I  would  ask  Members  not  to  do  like
 this.

 श्री  हुकम  चन्द  कछत्राय  उधर  के  लोग
 सभी  उस  जगह  पर  बैठने  की  कोशिश  करते
 हैं।

 श्राध्यक्ष  म्हं  AT:  अगर  माननीय  र,दस्य
 उधर  होते  तो  व  शांयद  यही  कोशिश  श्ते।

 Shri  Prabhat  Kar:  Sir,  we  suggest-
 ed  that  so  far  as  income-tax  for  this
 rate  of  salary  group’  is  concerned
 there  should  be  a  relaxation,  that
 instead  of  having  the  income-tax
 imposed  on  the  earnings  of  Rs.  3,600
 it  should  be  raised  to  at  least  Rs.  7,500
 and  the  relief  should  be  granted  to
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 this  section  of  the  employees.
 Because,  today,  as  it  stands,  it  is  very
 difficult  for  them  even  to  pay
 income-tax  to  the  tune  of  five,  ten  or
 fifteen  rupees  a  month.

 This  year,  during  the
 speech,  no  doubt  the  Finance  Min-
 ister  granted  some  relief  by
 withdrawing  this  compulsory  deposit
 scheme.  But  so  far  as  the  tax  inci-
 dence  is  concerned  it  was  increased.
 The  totality  of  the  deductions,
 including  the  compulsory  deposit,
 has  surely  been  reduced.  By  the  inci-
 dence  of  tax  is  more  than  what  was
 the  incidence  of  the  tax  along  with
 the  compulsory  deposit.  The  com-
 pulsory  deposit  was  an  amount  which
 was  returnable  after  five  years,  and
 in  the  case  of  those  who  had
 deposits  of  less  than  Rs,  50  they
 could  get  it  back  within  a  year.  Now
 the  tax  incidence  in  the  lower
 income  group  has  increased.

 budget

 Today  we  find  that  concession  is
 being  granted  toa  section  of  em-
 ployees  who  are  drawing  house  rent
 allowance,  and  the  relief  is  given
 after  Rs.  300,  It  means  that  a  section
 of  employees  who  are  drawing  a  house
 rent  allowance  much  more.  than
 Rs.  300  a  month;  and  it  will  mean  a
 section  of  employees  whose  emolu-
 ments’  will  be  roughly  between
 Rs.  1,500  and  Rs.  2,500  or  more  as
 monthly  salary.

 When  we  consider  that  because  of
 exorbitant  house  rent,  some  relief
 should  be  granted  so  far  as  taxation
 is  concerned,  I  would  like  to  know
 why'for  those  sections  of  the  em-
 ploytes  who  today  are  forced  to  live
 in  a  situation  by  which  sometimes  25
 to  30  per  cent  of  their  monthly  salary
 goes  for  the  payment  of  house  rent,
 nothing  has  been  provided.  As  I  was
 saying,  the  sympathy  is  a  misplaced
 one,  You  are  granting  a  concession
 to  a  section  of  the  employees.  No
 doubt  they  are  salaried  employees.  I
 quite  agree  that  any  question  of  tax
 evasion  does  not  arise  in  their  case.
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 But  you  are  granting  a  concession
 to  a  section  of  employees  who  are
 for  better  off  compared  to  the  other
 section  of  employees  who  afe
 suffering  and  whose  number  is
 large,  and  there’  is  no  concession
 granted  to  them.  As  I  said  earlier,
 during  this  year’s  budget,  although
 the  compulsory  deposit  scheme  has
 been  withdrawn,  the  incidence  of
 taxation  has  increased.  What  was
 necessary,  considering  the  present
 situation,  was  that  tax  relief  should
 have  been  granted  to  the  lowest-
 grade  salaried  employees  who  today
 are  groaning  under  the  rise  in
 prices.

 Now,  the  tightening-up  provision
 in  clause  0  is  no  doubt  a  welcome
 provision.  With  a  view  to  checking
 tax  evasion,  clause  0  seeks  to  insert
 a  new  section,  section  230A,  in  the
 Income-tax  Act  where  the  register-
 ing  authority  will  refrain  from
 registering  any  document  of  a  value
 which  is  more  than  Rs.  50,000  until
 a  tax  clearance  certificate  has  been
 produced.  And  the  certificate  is  only
 in  respect  of  Income-tax  but  in
 respect  of  various  other  taxes.  This
 is  a  welcome  provision.

 In  the  same  way  clause  8  is  also
 a  welcome  provision.  This  refers  to
 contracts  for  house  building  and  the
 contractor  has  to  submit  all  the
 details  to  the  Income-tax  Officer.  As
 has  been  rightly  stated,  one  way  of
 evading  payment  of  taxes  is  to  build
 immovable’  properties,  and_  also,
 almost  always  in  the  name  of  a  third
 person,  a  benami  transaction.

 So  these  provisions  are  welcome.
 But  I  would  like  to  know  what
 efforts  have  been  made  to  find  out
 whether,  with  the  changes  made  in
 the  Income-tax  or  other’  tax
 structure,  the  incidence  of  tax  evasion
 or  avoidance  has  decreased.  As  was
 quoted  by  my  _  hon.  friend  Shri
 Banerjee,  the  Finance  Minister
 admits  that  the  incidence  of  tax
 avoidance  has  not  decreased.  How
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 this  thing  can  be  checked,  what  are
 the  positive  efforts  made  by  the
 Finance  Ministry,  how  to  tighten  the
 tax-collecting  machinery:  these  are
 the  things  in  which  we  are  much
 more  interested  today,  because  we
 learn  often  about  the  unaccountéd
 money.  We  are  told,  and  rightly  so,
 that  many  of  the  effective  measures
 to  control  the  prices  or  to  really
 keep  our  economy  under  _  proper
 control  are  being  frustrated  because
 of  the  huge  amount  of  unaccounted
 money  which  is  moving  in  the
 market.  How  has  this  unaccounted
 money  come,  and  is  it  not  possible
 for  the  Government  to  find  jt  out
 and  check  it?  It  is  often  being  said
 that  unless  that  is  done,  it  will  be
 very  difficult  to  have  a  grip  over
 the  economy  of  vwur  country.  The
 Reserve  Bank  with  all  its  power  has
 failed  to  do  it.  I  do  not  know.  There
 Was  recently  some  enquiry  about  the
 money  lying  in  some’  banks-  or
 vaults;  it  was  said  that  some  money
 was  found.  I  want  to  know  why  this
 ig  not  done  in  the  case  of  the  nig
 houses.  It  is  a  known  fact  that  so
 far  as  money  is  concerned,  they  are
 in  the  voults.  You  will  find  currency
 notes  there,  or  you  will  find  currency
 notes  converted  into  silver  or  gold
 bars.  Why  have  you  stopped  with  the
 checking  of  some  accounts  only  of  the
 film  stars?  Why  can’t  you  go  further?
 Ts  it  not  possible  to  open  the  lockers
 in  Delhi  and  Bombay,  places  where
 you  will  be  able  to  find  out  un-
 accounted  money?  Why  is  this  not
 done,  if  you  are  serious  about  it?
 So  far  as  the  gearing  up  of  the
 economy  and  controlling  it  is  con-
 cerned,  if  you  are  serious  about
 collecting  the  taxes  which  are  due
 and  if  you  are  to  find  out  the  tax
 evasion,  these  steps  are  absolutely
 necessary.  I  do  not  find  any  positive
 efforts  being  made  by  the  Finance
 Ministry  to  this  effect.

 As  I  have  said,  in  this  Bill  there
 are  items  which  we  welcome.  There
 are  items  to  which  I  am  not  opposed
 but  then  I  would  say  you  must  go
 further  in  regard  to  those  items.  When
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 you  grant  concession  by  way  of
 income-tax  relief  to  those  earning
 up  to  Rs,  300,  think  of  the  millions  of
 workers  who  are  drawing  much  less.
 They  are  today  finding  a  crisis  in
 their  own  families;  a  situation  has
 come  about  which  has  created  a  crisis
 among  them  and  the  stage  has  reach-
 ed  when  they  have  almost  become
 extinct.  Why  don’t  you  think  of  this
 and  grant  concessions  to  them  as  {far
 as  income-tax  is  concerned?

 Now,  clause  5  seeks  ६0  amend  sec-
 tion  &8  of  the  Income-tax  Act,  and
 it  dealg  with  the  donation  to  the
 dawanarlal  Nehru  Memorial  Fund.
 Some  hon,  Members  have  said  that
 there  snould  not  be  any  controversy
 abuut  this.  Tnere  May  not  be  any
 controversy  so  far  ag  tne  creaticn  OI
 the  Jawanarilal  Nehru  Memorial  kuna
 is  concerned  ang  the  purpose  tor
 wnicn  the  Fund  is  utilised  is  con-
 cerned.  But  wnat  9068  it  signify?
 it  signities  that  today  we  have  cume
 to  a  Stage  When  contributions  wil]  not
 be  made  to  the  Jawaharial  Nehru
 Memor.a]  Fund  unless  you  grant  con-
 cesslons  and  unless  you  give  incen-
 tives!  This  ig  exactly  the  meaning
 of  this  parucular  clause.  Thuugh  we
 are  saying  that  we  should  not  say
 anything  about  thig  particular  aspect,
 because  he  was  a  national  leader  and
 not  a  party  leader—with  which  I
 agree—the  inclusion  of  this  clause  to
 ameng  the  Income-tax  Act  means
 that  today  there  will  be  no  contribu-
 tion  to  the  Fund  until  and  unless  you
 give  those  contributors  a  rebate,  4
 would  put  it  like  that.

 It  reminds  me  of  a  story.  In  a
 village  chapel,  the  priest  used  to
 stand  on  the  pulpit  and  give  sermons,
 but  the  benches  were  empty.  He
 thought  that  in  order  to  draw  the
 people  some  music  and  other  things,
 say,  qa  band  party,  could  be  given.  So,
 the  announcement  was  made  that  on
 a  particular  Sunday  there  would  be
 music  and  band;  the  people  came  and
 after  hearing  the  music,  they  went
 away;  the  benches  were  again  empty.
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 Therefore,  another  announcement  was
 made  that  the  first  item  would  be
 the  sermon  of  the  priest,  when  all  the
 members  would  stand  up,  ang  after
 that,  the  band  or  music  party  would
 be  allowed  to  play.  Similarly,  here
 is  the  Jawaharlal  Nehru  Memori3i
 Fund.  Here  is  the  purpose  known  to
 the  country;  the  purpose  for  which
 this  Fund  has  been  created.  It  is
 going  to  help  the  building  up  of  th.
 varioug  aspects  of  our  national  lite.
 But  then  the  meaning  of  this  claus?
 is,  “if  you  want  to  get  the  concession,
 then,  if  you  contribute  to  the  Fund,
 you  will  get  income-tax  relief.”  The
 most  important  thing  is  that  you  get
 the  relief  first  and  then  contribute!
 Is  this  the  way  by  which  you  are
 going  to  get  contributions  to  this
 Fund  which  has  been  created  for  the
 purpose  of  building  up  a  new  India’
 If  one  says  that  such  a  clause  should
 not  be  put  like  that,  there  would  be
 Members  saying  that  there  should  net
 be  any  controversy  about  it,  But  I
 Say  this  is  a  great  insult  that  great
 personality  of  India:  for  contributing
 to  the  Fund  you  are  to  give  scme
 concession  so  that  the  people  may
 contribute  to  the  Fund!  It  is  an  insult
 to  the  great  leader  of  India  and  an
 insult  to  ourselves  to  include  this
 particular  clause  and  ask  the  people
 to  contribute  and  get  the  income-tax
 relief.

 So  far  as  the  provision  in  relation
 to  the  companies  which  will  be  liqui-
 dated  and  which  will  be  taken  over
 by  the  Government  is  concerned,  |
 agree  with  the  proposition  no  doubt.
 It  is  not  a  question  of  liquidation  for
 the  promoter,  but  for  the  purpose  of
 taking  over  by  the  Government,  the
 companies  will  have  to  be  liquidated.
 Naturally,  the  promoters  or  the  enter-
 preneurs  should  be  given  some  amount
 of  concession  over  there.  There,  I
 entirely  agree  with  fhe  suggestion
 made  by  the  Finance  Ministery  that  it
 should  be  for  the  last  three  years’
 accumulated  profit,  because  he  said
 in  his  opening  remarks  that  some-
 times  prvufits  had  accumulated  when
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 the  company  goes  into  voluntary
 liquidation  and  that  at  the  time  o!
 distribution  the  tax  would  be  evaded.
 So,  the  period  is  limited  to  three  years
 TI  agree  with  that  part  of  the  clause.

 Then,  on  the  question  of  charitable
 institutions,  I  hold  a  very  strong  view.
 For  the  proportionate  part,  it  is  a
 tax  on  dividend.  If  it  is  ga  charitable
 institution,  it  is  a  known  thing,  whicn
 we  have  discussed  on  various  occasions
 We  have  said  that  the  charitable
 institutions  also  will  have  to  be  en-
 quired  into  and  we  must  know  what
 exactly  is  the  type  of  charitable  ins-
 titution  that  is  functioning,  so  that  :t,
 can  get  the  credit  of  the  concession
 which  is  being  granted.  Today,  we
 have  charitable  trusts  and  the  char!-
 table  trust  is  utilised  for  the  charity
 which  always  should  begin  at  home
 and  for  the  purpose  of  the  person  who
 creates  the  trust.  Considering  ihat
 aspect,  the  concession  has  to  be  tho-
 roughiy  enquired  into,

 Lastly,  so  far  as  the  tightening  up
 of  the  tax-collecting  machinery  s
 concerned,  it  has  become  very  impor-
 tant  at  this  particular  stage,  and  3
 would  like  the  Finance  Minister  to
 take  up  this  isue.  On  the  question  of
 granting  some  concession  on  housc-
 rent,  I  would  again  appeal  to  the
 Finance  Minister  to  consider  the  case
 of  the  low-paid  employees  who  are
 today  suffering  very  much.

 3.9  hrs,
 (Mr.  Deputy-SPEAKER  in  the  Chair)

 Shri  N.  Dandekar  (Gonda’:  Mr.
 Deputy-Speaker,  Sir,  I  am  in  general
 agreement  with  the  purposes  and
 ‘objects  of  the  Bill.  There  can  be  no
 doubt  that  some  of  the  concessions
 that  have  been  sought  to  be  given  ure
 due  ang  would  ease  the  hardships  of
 the  assessees  concerned  with  those
 particular  matters.  I  would  in  parti-
 cular,  as  regards  the  case  of  the  salari-
 ed  earners,  endorse  the  plea  that  wus
 made  by  the  hon,  Member  who  just
 spoke  before  me,  namely,  that  it  is
 not  enough  to  clear  off  the  hardship
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 of  a  particular  section  of  the  salary-
 earners.  The  salary-earners  today,---
 with  the  rise  in  prices  that  has  taken
 place  and  the  economitant  rise  in  tne
 cost  of  living,  and  also  the  fact  that
 in  the  case  of  the  salary-earners  there
 is  no  question  of  loss  or  any  suspiciun
 of  loss  of  tax  or  under-assessment,--
 are  a  category  of  tax-payers  who  arc
 probably  the  most  severely  hard-lt
 88  a  result,  on  the  one  hand,  of  rising
 taxation,  both  direct  and  indirect,  and
 on  the  other  hand,  of  the  risc  in
 prices  ang  the  rising  cost  of  living.  I
 do  not  think  the  tax  authorities  are
 fully  aware  of  the  extent  of  hardship
 that  has  been  suffered  by  tne  salaried
 class,  particularly  people  ‘n_  the
 lower  income  brackets,  namely,  thos2
 earning  up  to  something  like  Rs,  0,u"0
 to  Rs.  12,000  per  annum.  And  I  would
 very  earnestly.

 श्री  हुकम  चन्द  कछवाय :  उपाध्यक्ष

 महोदश  हाउस  में  कोरम  नहीं  है।
 Mr.  Deputy-Speaker:  The  hon.

 Membe-  may  resume  his  seat.  The
 Bell  is  being  rung.

 There  is  quorum  now.  Shri  Dande~
 kar  may  continue  his  speech.

 Shri  N.  Dandekar:  Sir,  I  was  on  the
 subject  ‘of  concessions  to  salary  earn-
 ers.  I  do  very  strongly  support  the
 suggestion  that  was  made  by  the
 hon.  Member  who  spoke  befure  me.
 that  the  lower  limit  of  totai  exemp-
 tion  from  tax  in  respect  of  salary
 earner:  in  particular  ought  to  ke  rais-
 ed  very  considerably.  I  have  been
 myself  very  much  in  touch,  beth
 while  I  was  in  public  service  as  well
 as  during  the  years  I  was  in  service  in
 industry,  with  the  conditions  suffered
 by,  wiat  one  may  call,  the  ‘wnite-
 collar  brigade’  in  regard  tv  their
 standard  of  living  arising  as  I  have
 said,  from  these  two  circumstances,
 namely  increasing  direct  and  indirect
 taxation  on  the  one  hand  incrvasing
 cost  of  living  on  the  other.  I  do  not
 think  it  is  appreciated  that  in  the
 case  of  persons  of  that  category  there
 is  also  the  further  fact  that  the  fum-
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 ber  of  ecarning  members  in  most.
 salary  carners’  families  is  usually
 only  one,  rarely  two,  but  never  more
 than  two,  with  the  resu‘t  that  most
 of  them  not  having  either  additional
 salary  earners,  and  most  of  them  not
 having  any  other  sources  of  incu.ne.
 they  arc  a  category  of  people  for
 whom,  I  think,  the  more  we  con  do
 in  terms  cf  reliefs  the  better  it  wou!d
 be.  And,  while  I  am  not  in  the  least
 opposed  to  the  relief  that  is  soughi  in
 terms  of  tax-free  rent  allowance  for
 those  who  are  in  receipt  of  such
 allowances,  my  very  definite  fee'ing
 is  that  the  lower  bracket  of  salary
 earners,  who  constitute  the  vcry  large
 mass  of  the  middle  and  lower  midtie
 class,  ought  to  be  assisted  in  the  way
 I  have  suggested.

 The  other  reliefs  do  not  I  think  call
 for  much  comment.  I  think  they  are
 just  and  proper;—for  instance,  relief
 in  regard  to  accumulated  profits  of
 companies  that  are  being  wound  up  in
 consequence  of  their  being  acquired  or
 being  taken  over  by  other  government
 concerns.  The  only  point  I  have  in
 regard  to  that  is,  I  wonder  why  the
 accumulated  profits  that  are  to  be
 exempted  from  the  definition  of  divi-
 dend  are  only  those  relating  to  periods
 prior  to  the  last  three  successive  pre-
 vious  years,  Why  those  three  succes-
 sive  previous  years  should  be  exclud-
 ed  from  the  benefit  of  this  particular
 provision,  I  am  unable  to  appreciate,
 though  I  am  sure  that  when  the  hon.
 Finance  Minister  replies  to  the  debate
 he  will  probably  clear  up  that  point.
 I  would  say  this,  if  there  is  no  clear-
 cut  reason  either  of  principle  or  of  fact
 geared  to  possibilities  of  evasion  and
 so  on,  then  I  would  suggest  that  that
 little  exception  to  this  particular
 exemption  ought  to  be  removed,

 There  are  two  other  provisions  tr
 which  I  wish  to  refer.  One  is  in  con-
 nection  with  the  removal]  of  the  limit
 to  the  exemption,  that  is,  the  tax  re-
 bate  in  respect  of  contributions  for
 approved  charitably  purposes.  I  refer
 to  the  propose  removal  of  the  limit  in
 the  case  of  contributions  to  the  Nehru

 t+
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 [Shri  N,  Dandekar]
 Memoria]  Fung  which,  doeg  cal]  for
 comment.  ३६  is  mot  that  there  shuuid
 be  no  tax  benefit,  or  rather,  tax  con-
 cession  or  relief  to  peopie  who  do
 make  such  contributions,  But  |  think
 we  are  tending,  of  late,  to  maxe  a4
 very  unfortunate  singling  out  of  the
 late  Prime  Minister  concerning  wnom
 personally  there  can  be  no  ३५९३  ‘200,
 there  is  no  one  Who  has  less  than  the
 highest  possible  respect  for  his
 memory,  for  the  position  that  he  hela
 या  the  affairs  of  this  couniry  and  the
 affection  be  enjoyed  from  the  public.
 But  I  wonder,  for  instance,  how  4
 woulg  fee)  if  I  were  related  to  him
 and  tound  that  continuously  inings  of
 this  kind  were  being  attemp.eg  al-
 most  to  a  point  at  which  there  is  some
 kind  of  denfication  of  him.  There  was
 a  debate  the  other  day,  about  the  pro-
 posal]  to  have  the  ettigy  of  Pandit
 Nehru  emposeg  on  the  coins  tiat  are
 going  to  be  minted  hereatter.  ‘here
 were  references  to  other  matiers  aisu.
 Now  this  is  another  one  that  has  come
 up,  namely,  that  in  so  far  as  the  upper
 limit  of  contributions  for  purposes  ot
 tax  rebate  are  concerned  the  contribu-
 tions  of  Nehru  Memorial  Fung  would
 be  excluded  so  that  contribution  to
 that  fund  may  be  made  witncut  any
 limit  ang  they  were  still  be  eligible
 for  rebate  purposes.  Certainly,  people
 ought  to  contribute,  ang  will  be  con-
 tributing  to  the  maximum  of  inelr
 capacity  to  a  fund  of  this  kind  just,  as
 when  Mahatma  Gandhi  died  there  was
 87  excellent  response  to  the  Fund
 that  was  raiseg  in  memory  of  the
 Father  of  the  Nation  (Interruption).
 But  then  there  was,  as  my  hon,  friend
 here  points  out,  no  amendment  to
 abolish  the  limit  in  respect  of  contri-
 butions  to  that  particular  Fund.  It  is
 difficult  on  a  matter  like  this,  not  to  be
 misunderstood.  At  the  same  time,  I
 think,  we  have  to  observe  certain
 principles  of  propriety,  certain  princi-
 ples  of  uniform  public  policy  and  not
 single  out  particular  individuals,  no
 matter  how  highly  we  esteem  them,  no
 matter  what  their  contribution  to  the
 progress,  and  all  that  goes  with  it,  of
 this  country  is.  I  do  feel  tnat  this
 proposal  is  contrary  to  public  policy.
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 I  do  feel  it  is  setting  up  a  precedent  of
 a  Kind  that  is  unfortunate.  I  do  feel
 it  is  making  discrimination  of  a  kind
 that  is  unfortunate.  I  personally,  for
 instance,  have  no  less  esteem  for  the
 late  Prime  Minister  than  I  nad  for
 Mahatma  Gandhi;  but  it  seems  to  me
 that  it  is  really  unfortunate  that  this
 king  of  thing  should  keep  on  cropping
 up  in  one  form  or  another  in  connec-
 tion  with  him.  I  do  respectfully  urge
 that  I  can  fing  no  over-riding  reasons
 of  public  policy  or  propriety  which
 justify  this  kind  of  special  treatment
 in  regarg  to  contributions  to  the
 Memoria]  Fund  for  the  commemora-
 tion  of  the  late  Prime  Minister,  Pandit
 Jawaharlal  Nehru.

 Sir,  I  would  not  say  more  than  that.
 I  will  now  go  on  to  sOme  of  the  other
 benefits  and  reliefs  that  are  sought  to
 be  given.  I  think  they  are  sound.

 In  regard  to  the  procedure  for  tight-
 ening  up  the  machinery  I  would  like
 to  make  just  two  general  comments.
 The  first  is  about  clauses  8  and  9
 which  are  concerneg  with  fresh
 demang  notices  being  issued  in  con-
 nection  with  advance  payment  of  tax
 consequent  upon  later  returns  involv-
 ing  higher  self-assessment  and  so  on.
 i  fee]  this  continual  revision  of  the
 demand  for  advance  payment  of  tax
 resulting  from  this  business  of  self-
 assessment,  provisional  assessment,  re-
 gular  assessment,—the  whole  thing  is
 becoming  rather  too  confusing.  And
 I  believe  the  additional  financial
 returns  that  are  involved  in  this,  as
 compared  with  the  cluttering  up  of
 work  in  the  tax  office  are  trifling.  ३
 do  not  think  it  is  worthwhile,  J]  be-
 lieve  today  an  over-load  position  has
 been  reached  in  tax  offices  where  in
 connection  with  all  those  multiple
 assessments,  and  in  connection  parti-
 cularly  with  income-tax  matter  such
 as  self-assessment,  provisional  assess-
 ment,  regular  assessment,  advance
 payment  of  taxes,  re-assessment,
 amendment  of  a  assessment,  amend-
 ment  of  mistake  in  assessment,  amend-
 ment  of  mistakes  on  appeal  and  So  on,
 every  one  of  them  have  continual
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 consequences  upon  the  demang  for
 advance  payment  of  tax.  But  every
 one  of  them  has  also  such  an  appre-
 ciable  effect  in  terms  of  workioag  in
 the  tax  offices  that  I  think  it  is  time
 one  did  consider  and  weigh  this  fact
 against  the  very  little  additional
 money  that  would  be  coming  in—
 which  is  merely  money  coming  in  a
 little  in  advance,  because  it  would
 come  in  anyhow—even  if  these  chang-
 @s  in  advance  tax  demands  were  to
 cover  all  situations  in  the  tax  returns
 or  in  the  provisional  assessments  and
 regular  assessments.  The  situation  to-
 day  as  I  know  it  is  that  so  much  of  the
 time  of  the  tax  officers  is  continually
 engaged  in  these  matters  that  they  can
 devote  little  time,  I  would  almost  say
 they  have  very  little  leisure,  to  the
 careful  examination  of  the  more  diffi-
 cult  cases,  as  well  as  of  those  that  in-
 volve  a  considerable  amount  of  tax
 evasion,  There  are  cases  which  could
 not  and  should  not  be  handled  in  a
 hurry;  they  are  cases  concerning
 which  the  tax  authorities  need  to  sit
 back  and  think,—they  have  got  to
 have  some  little  time  to  sit  back  and
 think  because  it  is  always  a  continuous
 race  between  those  who  want  to
 evade  or  avoid  payment  of  taxes,  and
 the  officers  of  the  revenue  department
 bent  upon  the  State  getting  is  full  dues,
 But  the  tax  authorities  go  not  in  fact
 get  sufficient  time  to  deal  with  really
 important  cases  I  believe  that  this
 sort  of  changes  in  legislation,  though
 they  do  result  in  a  little  amount  of
 money  coming  a  little  earlier  than
 would  otherwise  be  the  case,  does  re-
 sult  merely  cluttering  up  of  the  taxa-
 tion  machinery.

 Regarding  the  other  two  provisions
 for  tightening  up  assessments;  which
 are  perfectly  good  in  themselves,  my
 only  comment  is  that  they  lay  down
 too  low  a  limit.  In  regarg  to  pro-
 hibition  of  transfers  of  registry  until
 the  production  of  a  tax  clearance  cer-
 tificate,  I  think  it  is  an  excellent  pro-
 vision.  Similarly,  the  provision  re-
 quiring  the  contractors  to  report  to
 the  tax  authorities  the  fact  that  they
 have  secured  contracts  is  again  an
 excellent  provision,  But  I  do  think
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 these  limits  of  Rs,  50,000  are  too  low.
 Today,  as  a  simple  consequence  of  the
 price  rise,  8  transaction  which  ten
 years  ago  would  be  of  the  order  of
 Rs.  30,000  or  40,000  or  something  of
 that  king  would  today  be  equivalent
 to  double  that  amount,  if  not  more.
 Consequently,  if  one  is  to  get  proper
 benefit  out  of  this,  without  harassment
 On  the  one  hand  and  without  cluttering
 up  of  the  offices  of  taxation  qepart-
 ment  on  the  other,  I  would  very
 strongly  urge  that  these  limits  of
 Rs.  50,000  should  be  raised  a  little
 higher,  L  woulg  suggest  a  figure  of
 Rs.  lakh.

 The  provisions  about  estate  duty
 are  again  excellent.  But  I  think
 there  is  some  computational  difficulty
 here.  I  do  not  want  to  enter  into  it
 in  detajj  just  now,  but  there  appears
 to  exist  a  8००0  dea]  of  computational
 difficulty  in  the  proposal  as  to  the
 precise  extent  to  which  rebate  of
 estate  duty  has  to  be  given  in  connec-
 tion  with  properties  that  are
 sold  for  purposes  of  payment  of  estate
 duty,  instead  of  a  corresponding  relief
 against  capital  gains  tax.  Otherwise,
 I  think  these  two  provisions  are  also
 good.

 The  general  comment  that  I  would
 make  is,  therefore,  that  the  proposals
 made  in  this  Bill  are  in  principle
 s0ung  ang  I  commend  them.  There
 are  however  certain  matters  of  detail
 connected  with  the  reliefs  on  the  one
 hang  and  the  tightening  up  of  the
 machinery  on  the  other  which  would
 merit  reconsideration,

 Shri  Morarka  (Jhunjhunu):  Wir.
 Deputy-Speaker,  Sir,  I  welcome  this
 Bill  mainly  because  it  fulfils  the
 assurances  given  by  the  hon.  Finance
 Minister  to  this  House  during  the  last
 budget  session.  The  Bill  has  five
 purposes.  One  is  to  give  some  con-
 cessions,  as  some  hon.  Members  have
 been  pleaseq  to  call;  secondly,  to
 remove  the  unintended  hardships,
 thirdly,  to  tighten  up  the  provisions,
 fourthly,  to  withdraw  some  of  the
 unintended  concessions  and;  lastly,  to
 deal  with  some  procedural  matters.
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 {Shri  Morarka]

 This  Bill  has  been  criticised  on  the
 ground  that  it  seeks  to  give  some  con-
 cessions.  I  have  gone  through  it
 carefully  ang  I  find  that  there  are
 only  two  concessions,  if  you  call  them
 concessions,  which  ane  sought  to  be
 given.  One  is,  house  rent  allowance
 up  to  Rs.  300  per  month  is  sought  to
 be  exempt  for  the  salaried  classes.
 Another  concession  is  to  charitable
 institutions  on  the  dividend  income  to
 the  extent  of  proportionate  share  of
 the  super-tax.  The  hon.  Finance
 Minister  hag  agreed  to  both  these
 things  at  the  time  of  the  discussion  of
 the  budget.  As  he  could  not  make
 any  amendments  on  the  spot,  he
 assureg  the  House  that  he  would  come
 to  the  House  with  these  amendments
 in  due  course.  I  am  glad  that  in  ful-
 filment  of  this  promise  he  is  now
 coming  with  these  proposals.

 At  that  time  it  was  pointed  out  to
 the  hon.  Finance  Minister  some  of  the
 provisions  which  are  really  harsh.
 For  example,  if  a  property  was  liable
 to  estate  duty  as  wel]  as  capital  gains
 tax,  if  the  total  incidence  of  taxation
 was  becoming  more  than  00  per  cent,
 that  was  really  an  unintended  hard-
 ship.  At  that  time,  the  Finance  Min-
 ister  assured  the  House  that  he  would
 examine  the  case  and,  if  necessary,
 bring  an  amendment  to  the  Act.
 Similarly,  under  the  gift  tax  Act,  a
 nominal  gift  costing  Rs.  5,000,  while  it
 is  exempted  from  the  wealth  tax  Ac‘
 is  coming  within  the  purview  of  the
 expenditure  tax  Act.  That  is  another
 hardship  which  is  sought  to  be  remov-
 ed  by  this  Bill.

 The  third  amendment  relates  to
 companies  going  into  liquidation.  If
 the  company  goes  into  liquidation
 with  the  sole  or  main  object  of  evad-
 ing  tax  in  one  way  or  the  other,  the
 distribution  of  the  accumulated  profits
 as  dividend  is  subject  to  taxation.
 That  is  understandable.  But  if  as  a
 result  of  Government’s  action  the
 assets  of  the  company  are  taken  away
 and  the  company  is  obliged  to  go  into
 liquidation,  if  the  assets  are  distribut-
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 ed  to  the  shareholders  ag  dividend,
 because  there  4s  no  other  alternativ
 it  should  not  be  made  subject  to
 heavy  taxation.  So,  we  are  oblig:
 to  the  Finance  Minister  for  bringing
 these  amendments.

 The  hon.  Member  who  preceded  me
 posed  the  question  why  this  period  of
 three  years  shoulg  be  there.  At  the
 time  of  moving  the  Bill  for  considera-
 tion  the  Finance  Minister  has  ex-
 plained  it.  Unfortunately,  Shri
 Dandekar  was  not  present  in  the
 House  at  that  time.  According  to  the
 Finance  Minister,  it  is  quite  possible
 that  sometimes  these  negotiations
 about  taking  over  by  the  State  takes
 some  time  during  which  the  informa-
 tion  leaks  out  and  when  this  informa-
 tion  leaks  out  some  of  the  companies
 might  distribute  all  the  accumulated
 profits  just  with  a  view  to  evade  this
 tax.  Therefore  he  prescribeq  this
 periog  of  three  years.  All  the  profits
 accumulated  during  these  three  years
 would  not  be  exempt  from  that  tax
 but  the  profits  accumulated  prior  to
 these  three  years  would  be  exempt.
 So,  I  think  that  it  is  not  only  rational
 but  equitable  ang  there  is  sufficient
 reason  behind  this.

 There  are  two  provisions  to  tighten
 up  the  provisions  of  the  Income-tax
 Act.  One  is  the  registration  of  cer-
 tain  documents.  It  is  now  sought
 that  no  document  transferring  the
 Property  or  limiting  or  extinguishing
 the  proprietary  title  in  those  proper-
 ties  will  be  registered  by  the  register-
 ing  authority  under  the  Indian  Regis-
 tration  Act  unless  a  certificate  of
 clearance  is  obtaineg  from  the  tax
 authorities.  For  that  a  limit  of  Rs.
 50,000/_.  is  prescribed.  That  means
 that  property  below  the  value  of  Rs.
 50,000/-.

 श्री  हुकम  चन्द  कछवाय  :उपाध्यक्ष म्हं  दप
 कोरम  प्रा  नहीं  है  ।
 Mr,  Deputy-Speaker:  The  bell  is

 being  rung.  Now  there  is  quorum.
 It  was  the  second  time  that  the  quo-
 rum  bell  was  rung  within  half  an
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 hour.  I  request  hon.  Members  to
 maintain  the  quorum.  Shrj  Morarka
 might  continue  his  speech.

 Shri  Morarka:  I  was  saying  that
 now  if  this  property  is  below  the
 value  of  Rs.  50,000/-,  there  would  be
 no  registration  and  at  the  timc  ot
 registration  no  certificate  from  the
 Income-tax  Officer  would  be  required.
 The  hon.  Member,  Shri  Dandeker,
 said  that  this  limit  of  Rs.  50,000/-  is
 too  low.  I  see  an  amendment  in  the
 name  of  Shri  Bade  and  others  which
 seeks  to  increase  this  limit  to  Rs.
 1,00,000/-.  But  I  shall  draw  the
 attention  of  hon.  Members,  particular.
 fy  Shri  Dandeker,  that  in  another
 Act,  called.  the  Payment  of  Tax
 (Transfer  of  Property)  Act,  949
 where  a  similar  provision  existed,
 there  was  no  limit  at  all.  That  means
 that  the  registration  of  any  property,
 irrespective  of  its  value,  required  such
 a  clearance  from  the  tax  authorities.
 Now  the  Government  says  that  insteag
 of  prescribing  no  limit  at  all,  they
 prescribe  the  limit  of  Rs.  50,000/-.
 So,  while  to  Shri  Dandeker  this  limit
 of  Rs.  50,000/-  may  appear  to  be  on
 the  lower  side,  under  the  previous
 Act  which  was  passed  in  1949,  namely,
 the  Payment  of  Tax  (Transfer  of  Pro-
 perty)  Act,  no  limit  was  prescribed.

 But  in  my  view  this  limit  of  Rs.
 50,000/-  is  a  little  on  the  high  side.
 Therefore  I  have  suggested  an  amend-
 ment,  being  amendment  No.  30  on  the
 list,  seeking  to  reduce.  this  limit  to
 Rs.  10,000/-.  When  I  come  to  the
 amendment,  I  will  give  my  reasons  in
 detail;  but  here  I  may  say  that  since
 the  main  purpose  of  this  is  to  plug
 possible  loopholes  for  tax  evasion  and
 to  bring  those,  who  have  got  un-
 accounted  money  and  who  are  not
 assessees  at  all,  to  the  Income-tax
 Department,  I  think,  this  limit  of  Rs.
 50,000/-  is  on  the  high  side  because,
 as  you  know,  it  is  not  unlikely  that
 properties  are  deliberately  undervalu-
 ed  and  a  large  part  of  the  considera-
 tion  or  the  value  of  the  property  is
 given  in  cash  outside  the  account
 books.  If  that  is  so  then  this  limit  of
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 Rs.  50,000/-  would  not  serve  the  pur-
 pose  which  you  have  in  view.

 Besides,  it  is  not  a  tax  measure  at
 all;  it  is  only  a  regulatory  thing.  It
 may  be  ¢hat  it  may  involve  a  little
 more  work  for  the  Income-tax
 Department  in  issuing  a_  certificate,
 but,  I  think,  the  Government  must  be
 prepared  for  that  and  they  must
 undertake  that  little  more  quantity  of
 work  if  they  really  want  to  bring  to
 book  those  people  who  through  all
 sorts  of  transfer  of  properties  without
 becoming  assesseeg  at  all.  I,  there-
 fore,  suggest  that  this  limit  of  Rs.
 50,000/-  should  be  reduced  to  Rs.
 10. 000/-.  I  repeat  that  it  is  not  a  tax
 measure.  You  do  not  charge  any
 duty  or  tax.  It  is  only  ga  regulatory
 thing.  For  that  purpose  there  will
 be  no  difficulty  at  all;  on  the  other
 hand,  it  would  require  people  trans-
 ferring  any  property  above  the  value
 of  Rs.  10,000/-  to  obtain  a  tax  clear-
 ance  certificate  from  these  authorities.
 When  I  say  this  thing,  I  also  know
 that  the  agricultural  property  is  com-
 pletely  exempt  from  this  provision.
 Therefore  I  think  that  there  is  ample
 justification  for  reducing  this  limit
 from  Rs.  50,000/-  to  Rs.  10,000/-.

 I  said  that  another  object  of  the
 Bill  is  to  remove  the  unintended  con-
 cession  also.  That  has  been  done  in
 the  case  of  playwrights,  artistes,
 actors  etc.  Under  the  Income-tax
 Act,  as  it  exists,  they  can  deposit  up
 to  25  per  cent  of  their  total  income
 by  way  of  annuity  deposits,  but  after
 this  Bill  is  passed  they  would  be  able
 to  deposit  only  25  per  cent  of  the
 professional  income  and  not  the  entire
 income.  I  think  that  it  was  never
 the  intention  of  Government  ever  in
 the  beginning  to  give  them  this
 facility  for  the  entire  income.  Thc
 intention  was  only  to  give  this  cor-
 cession  in  respect  of  their  profes-
 sional  income.  To  that  extent  it  re-
 moves  the  unintended  conccssion
 which  has  been  given  to  these  people.
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 Other  things  which  are  mentioned
 in  the  Bill  are  mostly  procedura]  and
 they  are  intended  to  tighten  up  or
 facilitate  the  proper  administration  of
 the  Income-tax  Act.  No  doubt,  they
 would  involve  more  work  and  would
 make  the  Act  more  cumbersome  as
 Shri  Dandeker  pointed  out;  but  still
 in  the  interest  of  equity  and  justice
 they  are  necessary.

 The  hon.  Finance  Minister  had
 given  scme  more  assurances  at  that
 time.  Of  course,  he  has  brought  this
 Bill  implementing  some  of  them,  but
 some  are  still  left  out.  I  am  sure,  he
 must  have  implemented  them  by
 means  of  departmental  instructions  or
 rules  which  were  framed.  The  mos:
 important  assurance  which  the  hon.
 Finance  Minister  hag  given  was  that
 if  the  amount  of  direct  taxes  collec-
 tion  came  to  Rs.  1,000  crores  annually,
 he  would  substantially  reduce  the
 rates  of  direct  taxes  on  earned  as  well
 as  unearned  incomes.  We  live  in  that
 hope  and  we  do  feel  that  sooner  or
 later  that  expectation  of  the  hon.
 Finance  Minister  woulg  be  fulfilled
 and  then  it  would  be  possible  for  him
 to  reduce  the  rates  of  the  direct  taxes
 substantially.

 In  conclusion,  I  only  want  to  say
 that  there  are  many  amendments
 standing  in  my  name  and  in  the  name
 of  my  hon.  frieng  Shri  Ravindra
 Varma.  Most  of  these  amendments
 are  of  drafting  nature  and  of  clarifi-
 catory  nature.  Only  two  of  them,
 namely,  amendments  No.  3  and  16,
 are  of  substantial  nature.  As  I  have
 already  said,  amendment  No.  3  pro-
 poses  to  reduce  the  limit  from  Rs.
 50,000  to  Rs.  10,000.  So  far  as  amend-
 ment  No.  36  is  concerned,  it  provides
 the  right  of  an  appeal  to  the  person
 to  whom  a  certificate  is  refused  by
 the  Income-Tax  Officer  about  register.
 ing  his  property.  In  the  registration
 of  property  concerned,  there  are  two
 parties,  the  purchaser  and  the  seller
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 Or  the  person  who  transfers  the  pro-
 perty  and  the  person  in  whose  favour
 the  transfer  is  made,  that  is,  trans-
 feree.  It  is  quite  conceivable  that  in
 some  cases,  after  the  transaction  is
 completed,  the  transferer  or  the  per-
 son  who  wants  to  transfer  the  pro-
 perty  may  himself  change  his  mind.
 Therefore,  with  the  connivence  of  the
 I.T.O,  he  may  not  like  to  get  the  pro-
 perty  transferred.  In  such  cases,  it
 should  be  open  to  the  transferee,  that
 is,  @  person  in  whose  favour  the
 transfer  was  to  be  made,  to  approach
 in  appeal  to  the  Commissioner  for  the
 certificate.  The  rights  which  are
 there  can  only  be  exercised  by  one
 person,  namely,  the  assessee.  Here
 there  are  two  persons  involved,  the
 transferer  and  the  transferee.  I
 request  the  hon.  Finance  Minister  to
 have  this  provision  of  appeal  inserted.
 I  may  say  that  this  is  not  a  new  pro-
 vision.  I  again  refer  to  the  Act  of  949
 where  a  similar  provision  existed  and
 in  that  provision  this  right  of  appeal
 was  specifically  and  clearly  given  to
 the  persons  so  affected,  not  only  to  the
 assessee  but  to  the  persons  affected  by
 that  transaction  or  who  claimed  to  be
 affected  by  that  transaction.  I  Lope
 the  hon.  Finance  Minister  will  consi-
 der  my  request  and  if  it  is  possible  for
 him  he  would  accept  them.

 Shri  Heda  (Nizamabad):  Mr.
 Deputy-Speaker,  Sir,  as  Mr.  Morarka
 has  stated,  the  Finance  Minister  has
 come  forward  with  a  Bill  to  fulfil  some
 of  the  assurances  that  were  given  dur-
 ing  the  Budget  session,  The  Bill  is
 not  drafted  with  the  object  of  tighten-
 ing  the  measures  or  improving  the
 present  machinery  of  collection  of
 taxes,  Otherwise,  he  would  have
 found  out  certain  other  measures  too.
 Therefore,  I  will  touch  only  two  or
 three  points.

 Firstly,  it  ig  very  good  that  the
 Finance  Minister  has  come  forward  to
 give  concession  to  the  salaried  emp-
 loyees  so  far  as  the  house  rent  is
 concerned.  But  in  my  opinion  the
 measure  is  a  little  half-hearted  be-
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 cause  the  upper  limit  that  is  there
 is  only  Rs.  300.  I  had  come  acr  se  a
 very  piquant  case  of  a  verv  highly
 respected  organisation,  respected  by
 the  country  and  which  is  forined
 under  the  Constitution.  It  so  happen-
 ed  that  when  the  head  of  tnrat  or-
 ganisation  retired  and  another  yentle-
 man  was  appointed,  the  newly  ap-
 pointed  gentleman  refused  to  go  into
 the  house  allotted  for  the  head  of
 the  organisation.

 Shri  Hari  Vishnu  Kamath  (tiosha-
 ngabad):  Why  not  name  the  organisa-
 tion,  not  the  person?

 Shri  Heda:  That  organisation  is
 held  in  the  highest  respect.

 Shri  Hari  Vishnu  Kamath:
 why  it  should  be  mentioned.

 That  is

 Shri  Heda:  As  highly  respected  as
 this  Parliament.

 Shri  Hari  Vishnu  Kamath;
 fight  shy  of  naming  it?

 Why

 Shri  Heda:  When  the  head  of  that
 organisation  retired,  the  new  gentle-
 man  who  was  appointed  as  the  head
 of  that  organisation  did  not  go  to  the
 house  which  as  meant  for  the  hesd  of
 the  organisation.  The  reason  he  gave
 was  that  he  will  have  to  pay  a  higher
 income-tax  if  he  occupies  a  bigger
 house  which  is  not  more  useful  for
 him,  He  said  that  the  house  that  he
 had  been  occupying  was  as  good  and
 as  adequate  for  his  purposes  as  the
 other  one.  So,  this  is  a  reason  that  is
 felt  by  the  salaried  employees  and
 this  is  the  only  class  from  which  the
 taxes  can  be  collected,  I  ma»  say,
 hundred  per  cent  correctiv.  The
 Finance  Minister  was  good  enough  to
 mention  0  per  cent  and  20  per  cent
 all  that.  I  thought  that  he  would  fix
 some  percentage  and  its  ratio  to  the
 salary  itself  and  not  put  a  big  proviso
 of  the  upper  limit  of  Rs.  300.

 Then,  I  come  to  the  point  which  was
 taken  up  by  two  or  three  hon.  Mem-
 bers  about  the  benamidars,  The  pro-
 vision  seems  to  be  good,  But  I  do  not
 think  that  it  will  bring  in  any  fruits
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 or  it  will  serve  any  purpose  because
 when  somebody  constructs  a  house—I
 am  talking  of  these  benamidars—it  is
 more  than  possible  that  there  will  not
 be  a  single  contractor  for  the  cons-
 truction  of  the  entire  house.  It  is
 just  possible  that  there  may  be  no
 contractor  as  such,  In  these’  days,
 generally  what  happens  is  that  the
 labour  contract  is  given  to  somebody.
 The  main  items  are  directly  purchas-
 ed  and  different  items  like  electrical
 fittings  or  interior  decorations  are
 given  to  different  contractors.

 Shri  Bade:  There  will  be  more
 evasion  because  of  sub-contracts.

 Shri  Heda:  Therefore,  I  do  nut  think
 this  limit  of  Rs.  50,000  will  serve  any
 purpose  and,  in  fact,  the  limit  propos-
 ed  by  Shri  Morarka  of  Rs.  10,000  will
 also  not  go  very  far  because  if  it  is
 the  spirit  of  evasion,  they  will  find
 different  ways.  This  is  not  a  foolproof
 measure  to  stop  it.  However,  it  is
 good  as  far  it  goes.

 Now,  I  will  come  to  the  companied
 which  have  to  go  into  _  liquidation
 either  because  the  Government  have
 taken  them  over  or  they  voluntarily
 lie  to  go  into  liquidation  to  avoid
 taxes.  When  you  think  of  companies
 as  such,  you  come  to  a  different  con-
 clusion,  But  when  you  think  of
 share-holders,  you  might  come  to
 different  conclusions.  The  prices  of
 shares  vary  according  to  the  accumu-
 lated  profits  of  the  company  and,
 therefore,  to  think  that  at  the  time  of
 liquidation  every  share-holder  was
 a  share-holder  from  the  very  begin-
 ning  of  the  floatation  of  the  company
 would  not  be  correct  and  that  is  why
 the  Finance  Minister  has  given  qa  sort
 of  exemption  of  three  years,  that  ts,
 the  last  three  years  accumulated  pro-
 fits  will  alone  be  taxed.  So  the  point
 is  that  the  share-holders  are  not,  eX-
 cepting  in  rare  cases,  from  the  very
 beginning  of  the  floatation  of  the
 company.  Generally,  they  prchase
 shares  in  between  and  from  that  angle
 they  have  not  purchased  shares  at  the
 face  value  but  they  have  purchased
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 [Shri  Heda]
 shares  at  the  enchanced  value,  at  the
 market  value,  Therefore,  I  think  this
 measure  though  doing  some  justice
 May  not  be  doing  full  justice  to  them.

 With  these  words,  I  support  the  Bill.
 Shri  U.  M.  Trivedi  (Mandsaur):  Mr

 Deputy-Speaker,  Sir,  the  most  of  the
 provisions  of  this  Bill  are  commenda-
 ble  and  if  I  offer  some  criticism  tu
 some  of  them,  it  is  not  because  I  do
 not  commend  the  general  amendments
 that  are  being  suggested  but  because
 I  feel  that  in  some  cases  an  oppor-
 tunity  has  not  been  taken  to  further
 amend  the  Bill  to  ameliorate  the  con-
 ditions  of  the  assessees  which  are  ap-
 parent.

 4  hrs.

 The  first  thing  that  strikes  me  is
 this.  In  these  days  when  the  value  of
 the  rupee  has  fallen  so  low  that  it  is
 not  more  valuable  than  l-/2  anna;  of
 1938,  it  is  high  time  that  the  exemp-
 tion  limit  for  income-tax  purposes
 which  is  now  Rs.  3600  ought  to  have
 been  raised  to  at  least  Rs.  4800.
 In  my  opinion,  the  time  has  come  now
 when  We  must  realise  and  evaluate
 things  in  their  proper  perspective  and
 not  stick  to  mere  forms  or  be  so  con-
 servative  as  not  to  realise  that  things
 have  changed  and  the  shape  of  things
 indicate  clearly  that  in  the  present-
 day  life  the  purchasing  power  of  even
 Rs.  400  has  become  negligible  and  it
 is  not  even  equal  to  that  of  Rs.  00  in
 other  pre-war  days  I  would,  there-
 fore,  suggest  that  early  steps  ought
 to  be  taken  in  this  direction.  This
 was  the  proper  opportunity  tc  have
 done  that.  In  any  case,  I  lope  the
 Finance  Minister  wil]  take  nota  of  it
 and  make  use  of  this  suggestion  when
 the  Finance  Bill  comes  up  next  be-
 fore  the  House.

 The  other  thing  which  ought  to  have  |  Government  but  only  with  the  admi-
 received  the  attention  of  the  Finance
 Minister  is  this.  When  this  question
 of  direct  taxes  is  being  dealt
 something  must  have  been  done
 as  to  make  the  appeals  before
 appellate  commissioner  appeals

 80
 the

 with,
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 matters  of  fact  as  well  and  not  merely
 routine  matters,  matters  in  which  the
 income-tax  officer  merely  sits  down
 and  tries  to  hear  the  complaint  that  is
 made  against  him  and  then  makes  a
 note  of  the  word  used  by  the  assessee
 or  his  legal  representative  and  then
 takes  the  next  opportunity  to  pounce
 upon  him  as  hard  as  he  could  if  the
 language  used  by  the  assessee  is  not
 proper  according  to  his  own  wish  and
 pleasure.  It  is  high  time  that  some
 amendment  ought  to  have  been  made
 of  this  nature  whereby  the  first  ap-
 peal.  so  to  say,  would  be  heard  by  a
 proper  person  and  be  heard  on  facts
 and  also  law.  Generally,  it  so  hap-
 pens,  as  I  have  already  narrated—and
 I  would  not  like  to  recapitulate  it—
 that  the  matter  of  oppeal  before  the
 appellate  assistant  commissioner  is
 entirely  a  routine  matter  and  no  re-
 lief  is  available  except  perhaps  to  the
 extent  of  a  few  rupees,  annas  and
 pies.  Sometimes,  the  assessments  are
 so  illegal  and  perverse  that  we  have
 hopes  of  seeing  that  if  the  appeal  is
 heard  by  a  man  with  sound  knowledge
 of  law  and  discretion  and  knowing
 how  the  discretion  should  be  used  and
 how  particular  inferences  should  be
 drawn  legally,  there  would  be  no  as-
 sessment  at  all  on  the  basis  of  the
 facts  that  are  placed  before  him.  But
 that  never  happens,  and  that  is  never
 dreamt  of  by  any  of  the  practitioners
 in  the  whole  of  this  country,  Often
 one  thinks  that  it  is  a  great  thing  if
 an  illegal  assessment  of  Rs.  0  lakhs
 is  reduced  to  Rs.  §  lakhs,  Even  that  is
 considered  as  a  very  big  thing  if  it
 happens.  But  nobady  would  concede
 the  position  that  even  the  Rs.  0  lakhs
 assessment  is  absolutely  illegal  and
 cannot  be  levied.  This  could  be  look-
 ed  into  only  if  facts  could  be  ascer-
 tained,  and  ascertained  positively  by
 an  officer  who  is  not  in  any  manner
 concerned  with  the  revenue  of  the

 nistration  of  the  law.

 |

 Some  such  suggestion  has  already
 been  made  in  our  country  by  the

 on  Direct  Taxes  Enquiry  Committee,  The
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 Law  Commission  has  also  made  such
 a  recommendation  on  the  direct  taxes
 administration,  The  Law  Commission
 recommended  the  abolition  of  the
 tribunal  and  suggested  a  direct  appeal
 both  on  questions  of  fact  as  well  as
 of  law  to  the  High  Court  on  the  orders
 of  the  appellate  assistant  commissioner:
 This  was  what  the  hon,  Chief  Justice
 had  said  very  recently,  more  or  less  on
 the  same  lines.  I  fee]  that  the  hon.
 Minister  should  have  looked  into  this
 aspect  of  the  matter  also,  because  this
 was  the  proper  opportunity  for  doing
 so,  and  during  this  debate,  we  also
 would  have  been  able  to  look  into  the
 matter  properly  and  then  come  to  a
 proper  conclusion  whether  or  not  such
 a  procedure  would  be  more  conducive
 to  the  proper  administration  of  the
 Income-tax  Department,

 However,  as  far  as  the  clauses  go,  as
 I  have  said,  I  do  appreciate  the  amclio-
 ration  that  would  come  about  as  a
 result  of  what  little  has  been  sought
 to  be  done.  But  when  J  look  at  clause
 2.  I  cannot  refrain  from  orfering  a
 little  criticism  on  that  point.  I  do  not
 know  why  the  limit  of  three  years  only
 has  been  putin.  A  suggestion  is  made
 that  when  there  is  a  liquidation,  it
 shall  not  include  any  profits  of  the  com-
 pany  prior  to  three  successive  previous
 years  immediately  preceding  the  pre-
 vious  year  in  which  such  acquisition
 took  place.  I  see  no  reasonable  indicia
 to  distinguish  between  three  successive
 years  and  four  successive  years  or  five
 successive  years.  If  a  sort  of  reserve
 back  the  dividends  and  not  by  paying
 funj  has  been  built  up  by  keeping
 dividends,  and  if  it  extends  for  five  or
 six  years,  I  see  absolutely  no  reason
 why  that  is  not  brought  into  the  pic-
 ture  and  amelioration  is  offered  only
 to  the  extent  of  the  Jast  three  succes-
 sive  years,  I  would,  therefore,  say
 that  this  is  not  a  very  reasonable  piece
 of  legislation  and  the  provision  ought
 to  have  been  seen  in  that  light.

 So  far  as  clause  3  is  concerned,  I
 would  say  that  it  is  a  very  good  provi-
 sion,  and  it  has  been  very  much  desire
 ed  by  the  assessees  as  well  as  the  in-
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 come-tax  officers.  It.is  a  good  provi-
 sion  in  that  sense.

 Coming  to  clause  5,  I  would  not  like
 to  offer  any  criticisms  in  derogation,  of
 the  matter  that  is  contained  therein.
 I  would  very  humbly  suggest  that  in
 future  we  should  hesitate  to  create  a
 controversy  about  the  name  of  our
 deceased  Prime  Minister,  It  should
 not  become  a  matter  of  controversy
 for  anybdoy.  In  that  sense  I  say  that
 I  do  not  see  the  propriety  of  bringing
 forward  such  a  provision  just  for  the
 sake  of  granting  income-tax  relief.
 Those  who  have  got  the  hearts  to  pay
 and  the  desire  to  make  payments  will
 not  hesitate  to  make  the  payment  and
 would  not  like  to  have  a  mere  incen-
 tive  from  Government  or  from  the
 Income-tax  Department  or  from  the
 Finance  Ministry  to  make  the  contribu-
 tions  that  they  desire  to  make.  I  shall
 not  enter  into  any  further  discussion
 on  this  point,  because  it  is  a  very
 touchy  matter  with  many,  and  I  do  not
 like  that  I  should  indulge  any  more  in
 it.

 Now  I  will  draw  attention  to  cl,  8.
 I  am  very  much  surprised  as  to  why
 this  amendment  has  become  necessary.
 This  is’  merely  a  sort  of  pinprick  which
 will  not  help  anybody  except  that  it
 will  create  more  work  for  the  income
 tax  department.  After  all,  you  have
 various  methods  of  assessing  escaped
 income,  correcting  an  error,  revising
 orders,  reassessments,  all  sorts  of  me-
 thods  by  virtue  of  which  you  may  not
 lose  a  paisa  of  your  revenue  if  you  are
 a  little  alert.  So  even  if  the  advance
 payment  has  been  made  on2  way  or
 the  other,  just  to  get  a  little  more.  just
 to  earn  a  little  more  of  interest  thereln
 or  lose  some  interest  thereon,  I  do  not
 think  it  is  necessary  to  have  this
 amendment.  Why  this  amendment  has
 been  suggested  passes  at  least  my
 comprehension.

 I  know  that  in  these  days  paper
 work  in  government  departments  has
 increased  tremendously,  with  the  net
 result  that  even  simple  assessments  of
 day  to  day  affairs  of  people  who  hone
 estly  submit  their  returns  arc  held  up,
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 not  On  purpose  but  because  the  man
 dealing  with  it  does  not  reach  that  par-
 ticular  person.  He  has  got  piles  and
 bundles  placed  one  over  th:  other  and
 unless  they  keep  on  moving,  he  does
 not  reach  that  person's  file.  The  work-
 load  itself  has  increased  tr:mendously.
 From  this  it  should  not  be  construed
 that  I  take  a  sympathetic  view  of  the
 income-tax  officers’  ways.  No.  This  is
 because  I  know  that  some  of  them  are
 not  honest  people.  Yet,  man  to  man,
 I  feel  that  the  Workload  is  such  that
 even  with  honesty  and  _  integrity
 income-tax  officers  will  not  be  able  to
 dispose  of  the  work  before  them.

 Dr,  M.  S.  Aney  (Nagpur):  They  are
 over-worked.

 Shri  U.  M.  Trivedi:
 do  over-work.

 So  I  feel  that  this  additional  work
 should  not  be  created  for  them.  It
 would  have  been  better  if  this  amend-
 ment  had  therefore,  not  been  suggest-
 ed.

 They  secm  to

 In  some  cases,  I  have  felt  that
 retrospective  operation  even  of  a  fiscal
 measure  is  not  called  for.  It  creates
 trouble  for  the  officials,  for  the  asses-
 sees  and  for  the  office  also.  In  no  way
 should  such  retrospective  measure,  be
 encouraged.  There  is  absolutely  no
 reason  why  in  September,  964  we
 should  make  a  law  to  take  effect  from
 April,  1964.  It  ig  a  fictional  law  which
 should  not  be  encouraged.  State  Gov-
 ernments  generally  take  the  hint  from
 what  the  Centre  does.  They  20  a  step
 further.  They  make  laws  with  retros-
 pective  effect  going  back  to  1958.  One

 State  Government  has  made  a  law
 very  recentlv,  in  1983,  with  retrospec-
 tive  effect  from  ‘1958.  There  must  be
 some  fimit  to  making  these  laws  effec-
 tive  retrospectively.  I  would  there-
 fore  suggest  that  in  making  these  laws
 apply  retrospectively  should  net  he
 encouraged.  Of  course.  in  this  parti-
 cular  case,  the  Finance  Minister  is  bet-
 ter  informed  and  he  mav  have  his
 reasons  for  it,  but-I  would  persuade
 him  not  to  fall  into  the  hands  of  the
 bureaucracy  in  this  manner,  and  he
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 should  avoid  bringing  forward  laws
 with  retrospective  operation,

 Shri  Rameshwar  Rao  (Gadwal):
 Mr.  Deputy-Speaker,  this  Bill  has  been
 generally  welcomed  and_  supported
 mainly  because  it  is  in  consequences  of
 the  assurances  given  by  the  Finance
 Minister  when  he  made  his  tax  propo-
 sals  early  this  year.  The  Bill  proposes
 to  tighten  up  certain  loopholes  in  the
 taxation  machinery  and  also  prevent
 evasion,

 I  shall  not  take  the  time  of  the  hon.
 House  in  going  into  very  many  details
 of  various  aspects  of  the  Bill.  But
 Il  would  begin  by  correcting  a  mis-
 impression  which  seems  to  have  arisen
 regarding  cl.  2,  that  the  clause  seeks
 to  include  the  accumulated  profits  of
 only  three  years  and  not  make  them
 subject  to  tax.  Ag  my  hon,  friend  from
 Jhunjhunu-—  pointed  out  when  Shri
 Heda  was  speaking,  it  is  the  other
 way  round.  It  is  the  accumulated
 profits  prior  to  three  years  before
 liquidation  that  will  not  be  subject  to
 this  tax.  This,  he  explained,  was  to
 prevent  any  firm  or  company  taking
 undue  advantage  of  the  proposed
 takeover  by  Government.

 My  main  intention  in  making  obser-
 vations  on  this  Bill  is  to  draw  atten-
 tion  specially  to  cl.  0  This  clause
 seeks  to  put  a  limit  of  Rs.  50,000  above
 which  all  registrations  of  property
 require  a  certificate  from  the  taxation
 authorities  to  the  effect  that  no  tax
 is  due  from  the  person  concerned.  The
 hon,  Member  opposite,  Shri  Dandekar.
 said  that  this  limit  was  too  high  while
 my  colleague,  Shri  Morarka....

 Shri  Kashi  Ram  Gupta:  He  said  the
 limit  was  too  low.

 Shri  Rameshwar  Rao:  I  stand  cor-
 rected.  My  colleague,  Shri  Morarka,
 said  it  was  too  high.  I  am  inclined  to
 feel  that  the  main  reason  for  bringing
 about  this  provision  is  to  track  down
 tax  evasion  and  to  plug  lcopholes.  It
 is  observed  in  large  areas  in  this
 country—I  do  not  know  if  there  is
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 ‘any  area  which  is  exempt  from  this
 practice—that  most  registrations  are
 in  fact  being  undervalued.  Govern-
 ‘ment  is  losing  in  two  ways  on  this
 account.  Of  course,  there  is  luss  on
 stamp  duty  and  registration  charges
 which  is  a  direct  loss.  There  is  aiso
 the  implication  that  quite  a  large
 amount  of  money  on  real  estate  tran-
 ‘sactions  is  being  taken  as  what  has
 come  to  be  termed  either  as  ‘black
 money’  or  ‘On  money’—or  “unaccount-
 ed  money”.  It  is  very  easy  for  this
 unaccounted  money  to  be  absorbed  in
 either  real  estate  construction  or  real
 estate  purchase  and  sale.  I  am  in-
 ‘clined  to  agree  with  Shri  Morarka  that
 this  limit  should  be  reduced  to  Rs.
 10,000  and  I  would  like  to  support  his
 amendment  in  this  respect  at  the
 appropriate  _  stage.  Merely  fixing
 a  figure  above  which  registrations
 cannot  take  place  without  a  certificate
 from  the  tax  authorities  js  not  enough
 to  plug  this  loophole.  While  by  pro-
 viding  a  figure  of  Rs.  10,000  it  be-
 ‘comes  more  difficult  for  veople  to
 register  property  at  ridiculously  low
 prices,  it  does  not  avoid  the  possibility.
 I  would  like  to  urge  the  Finance  Mini-
 ster  to  consider  whether  he  would
 not  like  to  include  an  “enabling  provi-
 sion”  whereby  whenever  either  the
 taxation  authority  or  Registrar  or  such
 government  department,  as  may  be
 specifically  authorised,  deems  such
 Tegistration  to  be  at  ridiculously  low
 prices,  it  should  have  the  right  to  take
 over  the  property  by  paying  about  5,
 0  or  5  per  cent  over  the  registration
 value.  That  alone  will  be  an  effec-
 tive  deterrent  to  this  continued  pro-
 cess  of  undervaluation  in  registration.

 This,  to  my  mind,  opens  out  certain
 other  possibilities  too.  Once  Govern-
 ment  is  willing  to  take  over  such
 under-valued  properties,  I  do  not  see
 why  it  should  be  restricted  to  only
 ‘properties  where  registration  has  been
 low.  It  should  also  extend  to  proper-
 ties  where  returns  for  wealth  tax
 purposes,  or  estate  duty  or  other  pur-
 poses,  is  found  to  be  unduly  low.
 ‘There  also,  Government  should  have
 the  right  to  take  over  the  property
 283  (Ai)  LSD—7
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 giving  5  or  0  per  cent  extra,  what- ever  be  the  formula  evolved,  over  the
 evaluation  in  the  estate  duty  or  wealth tax  return  concerned,  If  for  any reason  the  Finance  Minister  feels  that he  cannot  include  such  a  provision
 now,  I  would  urge  him  to  consider  it and  bring  in  such  an  enabling  provi- sion  as  early  85  Possible,  and  at  a
 convenient  date.

 I  would  like  to  draw  your  kind
 attention  to  one  other  matter  in  this Bill,  and  that  relates  to  Clause  i9(b) wherein  a  provision  has  been  made enabling  Government  to  accept  or take  over  property  in  satisfaction  of the  whole  or  any  part  of  estate  duty due.  I  would  like  to  submit  to  the
 Finance  Minister  through  you  that this  provision  should  be  extended  to cover  all  direct  taxes.  There  is  no
 nead  to  limit  this  facility  to  estate
 duty  only.  It  should  cover  all  direct
 taxes.  If  any  assessee  would  like  to
 give  over  any  property  as  payment  of
 taxes,  it  shoulq  be  acceptable  to
 Government.  I  do  not  see  any  diffi-
 culty  in  this  regard.  |  hope  the
 Finance  Minister  will  consider  these
 Possibilities  too,  |

 With  these  observations,  I  support the  Bill.  °

 Shri  Kashi  Ram  Gupta:  Mr.  Deputy- Speaker,  Sir.  Before  I  come  to  the Clauses  of  this  Bill,  I  would  request the  Finance  Minister  to  Bive  his  consi- deration  to  the  assurances  given  on the  floor  of  this  House.  One  of  these was  about  the  late  filling  of  returns
 and  the  penalty  thereon.  The  hon.
 Finance  Minister  had  assured  that
 this  Provision  would  not  be  taken
 Seriously  and  latitude  would  be  allow- ed  to  the  People,  but  so  far  as  my
 knowledge  8oes,  the  assessing  authori- ties  do  not  care,  do  not  seem  even  to know  about  this  assurance,  and  they are  taking  the  same  steps,  and  on  the
 basis  of  the  Provision,  some  People being  harassed,  So,  I  would  request
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 the  hon.  Finance  Minister  to  see  whe-
 ther  a  directive  cannot  be  sent  to  the
 authoritie,  concerned,  or  if  it  has  been
 sent,  to  see  that  they  implement  it.
 If  the  assurance  has  not  reached  the
 taxing  authorities,  that  must  be  sent
 838  soon  as  possible.

 Dr,  M.  S.  Aney:  Immediately.
 Shri  Kashi  Ram  Gupta:  Then  there

 is  8  system  of  fixing  the  district  tai-
 gets  for  income-tax  realisation.  AS
 a  matter  of  fact,  this  is  being  used  to
 coerce  the  people.  The  targets  are
 only  meant  to  give  some  rough  idea,
 not  that  they  must  be  fulfilied  at  any
 cost,  whether  practicable  or  not.
 Therefore,  it  is  very  necessary  that  the
 income-tax  authorities  must  be  given
 a  directive  not  to  coerce  people  like
 that.  Especially  in  the  districts  where
 low-income  people  reside,  they  have
 to  face  these  things  in  a  very  bad
 way.

 Then,  I  may  point  out  that  there
 should  be  a  code  of  conduct  for  higher
 authorities  when  they  visit  the  qis-
 tricts.  I  have  seen  that  Commis-
 sioners  of  Income-tax  cr  some  other
 higher  authorities,  when  they  visit  the
 districts,  use  the  cars  of  assessees,  and
 there  are  also  some  ways  in  which
 they  are  entertained, and  honest  and
 simple  officers  are  put  in  a  very
 awkward  position  when  such  officers
 arrive  there.  Therefpre,  there  should
 be  a  strict  code  of  conduct  so  far  as
 the  tours  of  these  persons  are  con-
 cerned.

 Then,  what  is  going  on  is  _  this.
 There  are  some  honest  officers  who
 have  got  the  human  touch.  Naturally,
 they  want  to  see  that  the  small
 assessees  are  not  harassed,  but  again
 the  authorities  from  above  try  to  force
 them  to  realise  the  targets  in  such
 a  way  that  even  against  their  will
 they  have  to  do  it.

 Then,  in  my  opinion,  when  there
 are  always  controls  of  thig  kind  and
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 that  kind,  there  should  be  a  wing  in
 the  Finance  Ministry  to  see  the  effeets-
 of  such  cantrols.  For  example,  the
 Gur  Control  Order  of  U.P.  has  given
 rise  to  so  many  smugglers  and  black-
 marketeers,  so  many  persons  are  in-
 volved  in  it  and  lakhs  and  crores
 have  been  evaded.  Unless  and  until
 a  scientific  way  is  evolved  to  find
 out  such  culprits,  this  black,  un=-
 accounted  money  will  go  on  increa-
 sing  Of  course,  the  policy  should
 be  liberal  to  small  persons  always.

 Then,  I  have  to  refer  to  a  very
 important  point.  Up  till  now,  dead-
 rents  and  royalties  under  the  Mineral
 Concession  Rules  were  treated  as
 coming  under  revenue’  expenditure,
 but  due  to  certain  High  Court  deci-
 sions,  there  is  an  anomaly,  because
 some  High  Courts  have  taken  it  as
 revenue  expenditure,  while  others  are
 treating  it  as  capital  expenditure.
 The  income-tax  authorities,  instead  of
 taking  remedial  measures,  are  think=
 ing  of  realising  money  on  the  basis
 of  such  decisions.  My  humble  sub-
 mission  is  that,  in  the  first  place,  the
 Mineral  Concession  Rules  of  the
 Government  of  India  and  the  Mines
 and  Mineral  Concession  Rules  of  the
 States  should  tally,  and  if  there  are
 certain  judgements  on  the  old  rules,
 then,  of  course,  they  cannot  be
 applied  now,  and  cannot  be  made  a
 general  thing.  Even  if  it  is  so,  on
 practical  grounds,  never  can  these
 expenses  be  treated  as  capital  expen-
 diture,  and  if  they  are  treated  like
 that,  it  will  even  go  to  harm  our  big
 industries  like  the  steel  plants  cven.
 Therefore,  the  necessity  is  that  imme--
 diate  steps  should  be  taken  to  re-
 medy  this,  and  an  amendment,  if  ne-
 cessary,  must  be  brought  in  to  treat.
 this  expenditure  as  revenue  expen-
 diture.  Personally,  I  think  there  is

 no  need  of  an  amendment,  even  #
 directive  will  do.  Anyhow,  this  should
 be  examined,  and  without  any  delay
 it  should  be  remedied.
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 So  far  as  the  low  income  group  is
 concerned,  the  present  limit  is  not
 conducive  to  the  people.  It  is  now
 quite  certain  that  the  present  high
 prices  are  not  going  to  be  lowered.
 They  may  not  be  allowed  to  rise  fur-
 ther,  but  they  are  not  going  to  come
 down,  and  the  present  index  of  prices
 is  such  that  these  people  have  to
 face  hardships.

 Now,  I  come  to  the  clauses.  So
 far  as  Clause  5  is  concerned,  many
 friends  have  spoken  before  me.  My
 humble  submission  is  that  Shri  Jawa-
 harlal  Nehru  was  a  man  whose  spirit
 and  whose  wishes  were  quite  diffe-
 rent,  and  this  action  of  the  Govern-
 ment  is  quite  contrary  to  his  own
 wises  and  spirit,  because  he  was  a
 man  who  never  likeg  the  money  of  the
 monopoly  class  to  be  used  in  such
 cases.  This  Clause  is  clearly  meant
 to  benefit  the  moneyed  class  in  the
 name  of  _  contribution.  Therefore,
 I  have  strong  objection  to  it,  and  in
 my  opinion,  it  has  been  put  ina
 hurry.  This  should  be  further  exa-
 mined  and  put  off  till  at  least  the
 next  Budget  comes  in.  At  the  same
 time,  Shri  Jawaharlal  Nehru’s  name
 shou!d  not  be  made  so  cheap  as_  to
 allow  the  monopoly  capital  to  use  it
 for  their  own  purposes.

 So  far  as  Clause  0  is  concerned,
 I  may  very  humbly  say  that  the  pro-
 cess  of  this  clearance  certificates  is
 very  cumbersome  in  the  Income-tax
 Department,  and  people  are  much
 harassed.  In  spite  of  directives,  there
 is  more  delay.  And  now  not.  only
 income-tax,  but  Wealth  Tax  and
 Estate  Duty  have  also  to  be  cleared.
 There  is  no  provision  and  it  is  not
 clear  whether  people  who  do  not  pay
 Wealth  Tax  or  Estate  Duty  will  need
 to  get  Wealth  Tax  and  Estate  Duty
 clearance  certificates.  It  is  put  in
 such  a  way  that  there  is  confusion.
 There  should  be  more  clearcut  word-
 ing  and  it  should  be  bound  down
 upon  the  authorities  to  give  them
 within  a  specified  time.

 So  far  as  clause  8  is  concerned,  it
 is  all  right  so  far  as  PWD  business
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 is  concerned.  In  my  opinion  there
 are  other  class  of  people  for  whom
 there  should  be  an  amendment.  For
 instance,  the  transport  people  must
 also  be  bound  down  to  declare  such
 things  at  the  time  of  purchase  of
 their  transports.  Among  people  who
 avoid  taxes  are  doctors  and  lawyers
 and  those  people  must  also  be  spe-
 cially  dealt  with  because  I  have  seen
 an  American  expert’s  report  that  in
 India  tax  evasion  is  done  by  a  cer-
 tain  class  of  people.  So  far  as  the
 point  about  limit  is  concerned,  I
 agree  with  my  hon.  friend  Shri
 Morarka  on  principle.  The  limit
 should  ibe  lowered  down  from
 Rs.  50,000  to  Rs,  25,000,  but  not
 to  Rs.  10,000  so  that  people  may  not
 be  able  to  evade  these  things.

 All  the  amendments  which  had  been
 brought  forward  by  the  hon.  Finance
 Minister  according  to  his  assurance
 are  quite  all  right.  Still  there  are
 certain  things  left  behind  and  I  hope
 that  in  the  next  Finance  Bil]  there
 would  be  no  such  lacunae  and  the
 anomalies  would  be  removed.

 श्री  सिहासन  #िह  (गोरखपुर)
 उपाध्यक्ष  जी,  इस  विधेयक  का  सदन  में
 सब  ओर  से  किसी  न  किसी  रूप  में  स्वागत

 हुआ  है  |  मैं  भी  इसका  स्वागत  करते  हुए,
 इसके  कुछ  प्रावीजन्स  की  श्रोर  श्रर्थ  मंत्री  का
 विशेष  ध्यान  दिलाना  चाहता  हूं  ।

 इस  विधेयक  के  द्वारा  इनकम  टैक्स
 में  और  कुछ  और  टैक्स  में  रिलीफ
 दिया  गया  है  1  लेकिन  जो  रिलीफ
 दिया  गया  है  उसको  देखने  के  बाद  ऐसा  लगता
 है  कि  फाइनेंस  मिनिस्टर  के  ऊपर  कुछ  दबाव
 पड़  रहा  था--क्योंकि  कहा  गया  कि  पांच  सौ
 से  ज्यादा  रिट  पिटीशन  श्रभी  पड़े  हुए  हैं--
 जिसके  कारण  उन्होंने  बड़े  बड़े  पूंजीपतिपों
 को  इस  बिल  के  जरिये  रिलोफ  दिया  है  श्रौर
 साथ  में  कुछ  श्औौरों  को  भी  दिया  है  |

 आज  देश  में  महंगाई  के  कारण  चारों
 श्रोर  हाहाकार  मचा  हुआ  है  ।  आप  देखें  कि
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 इस  बिल  में  बढ़े  भ्रादमियों  को  चेरिटेबिल
 ट्रस्ट  के  मामले  में  रिलीफ  दिया  गया  है,
 कहीं  कहीं  रोकथाम  भी  है,  कुछ  किराए  में  भी
 रिलीफ  मिल  रहा  है  |  किराए  की  रिलीफ
 का  मैं  स्वागत  करता  हूं  ।  लेकिन  आप  देखें
 कि  ाज  देश  में  महंगाई  के  कारण  चारों
 ओर  हाहाकार  मचा  हुआ  है  |  इस  समय  सरकार
 को  नीचे  के  वर्गके  लोगों  को  जिनकी  श्रामदनी
 कम  है  कुछ  रिलीफ  देना  चाहिए  था  ।  आज
 जो  इनकम  टैक्स  के  लिए  टैक्सेबिल  लिमिट
 3000  या  3200  है  उसको  बढ़ा  कर  4200

 या  5000  कर  देना  चाहिए  था  ।  इससे
 ज्यादा  लोगों  को  राहत  मिलती  और  आपको
 ज्यादा  आशीर्वाद  मिलता  ।  जितने  सैलेरीड
 क्लास  के  लोग  हैं  आज  महंगाई  भत्ते  की

 भांग  कर  रहे  हैं  ।  चारों  श्रोर  से  महंगाई  की
 * मांग  है।  हड़तालें  भी  हो  रही  हैं  7  जो  कम

 आमदनी  वाले  लोग  हैं,  जिनकी  तनख्वाह
 3200  है  उनको  अगर  कुछ  रिलीफ  दे  दिया
 जाता  तो  यह  मांग  कुछ  कम  होती  ।

 दूसरे  श्राज  श्रन्न  की  इतनी  कमी  है  ।
 अन्न  की  पैदावार  बढ़ाने  के  लिए  सरकार
 चौथी  योजना  में  कृषि  पर  ज्यादा  खच  करने
 का  विचार  कर  रही  है।  आपने  जो  प्रवचन
 दिया  था  उसमें  फाइनेंस  विल  का  हवाला
 देते  हुए  कहा  था  कि  फाइनेंस  बिल  की  बहस
 के  समय  बहुत  सी  चीजें  मांगी  गई  थीं  ।
 उन्हीं  मांगों  को  ध्यान  में  रखते  हुए  यह
 रिलीफ  मेजर  आज  लाया  गया  है।  मैं  श्रापको
 स्मरण  दिलाऊंकि  फाइनेंस  बिल  के  समय

 ' यह  मांग  थी  कि  जो  डीजल  किसान  काम  में
 लाता  है  कह  महंगा  पड़  रहा  है,  उसकी  ड्यूटी
 कम  की  जाए।  किसान  इस  से  मशीनें  चलाता  है,
 ट्यूबवल  चलाता  है,  ट्रैक्टर  चलाता  है  ।
 उस  वक्‍त  कहा  गया  था  कि  किसान  को
 डीजल  श्राइल  महंगा  पड़  रहा  है  अगर
 आप  यह  रिलीफ  जो  आपने  बड़  आ्रादमियों  को
 दिया  है,  वह  श्राप  किसानों  को  दिए  होते
 तो  किसान  जहां  अपने  खेत  में  एक  पानी
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 देता  है  वहां  तीन  पानी  देने  की  सोचता,  जहां
 एक  बार  खेत  जोतता  है  वहां  दो  बार  उसे
 जोतता  ।  श्राज  काश्तकार  को  डीजल  श्राइल
 2  रुपये  टिन  मिलता  है।  इसलिये  उसको

 अधिक  पानी  देना  या  अधिक  जुताई  करना
 संभव  नहीं  मालूम  होता  ।  उसको  कुछ
 रिलीफ  मिलना  चाहिए  ।  मैं  सोचता  था  कि
 जो  श्रापकी  दया  दृष्टि  उधर  जा  रही  है  वह
 किसानों  की  ओर  भी  जाएगी  क्‍योंकि  श्राज
 देश  में  भ्रन्न  कौ  कमी  है,  और  ग्रन्न  की  पैदावार
 बढ़ाने  के  लिए  सरकार  को  ऐसा  कदम  उठाना
 चाहिए  |

 अभी  हाल  में  प्रधान  मंत्री  का  एक  वक्तव्य
 निकला  था  और  वह  बहुत  सही  था  कि  हम
 चौथी  प्लान  में  देखेंगे  कि  कृषि  का  उत्पादन
 बढ़ाया  जाए  ।  श्र्ब  तक  इंडस्ट्री  की  तरफ
 ज्यादा  ध्यान  रहा  है,  कृषि  की  तरफ  कम
 ध्यान  रखा  है  7  कृषि  की  पैदावार  बढ़ाने
 के  लिये  किसान  को  अविलम्ब  रिलीफ  दिया
 जाना  चाहिए  ।  मुझे  उम्मीद  है  कि  श्र्ब
 इस  बात  पर  ध्यान  दिया  जाएगा  कि  जो
 डीजल  इतना  महंगा  हो  गया  है  उसको  सस्ता
 किसान  को  दिया  जाएगा  प्रौर  किसान  के
 लिए  बिजली  की  दर  कम  की  जाएगी  ।
 श्रगर  किसान  को  इस  प्रकार  की  कुछ  सहूलियत
 दी  जाए  तो  उत्पादन  बढ़  सकता  है  |  साथ
 ही  जो  नीचे  की  श्रणी  के  लोग  हैं  उनको  भी
 रिलीफ  दिया  जाना  चाहिए  ।

 इसमें  एक  और  बहुत  श्रच्छी  चीज
 आपने  रखी  है  कि  जो  पचास  हजार  की  प्रापर्टी
 का  ट्रांसफर  कराना  चाहे  उसे  उस  के  बार  में
 टैक्स  क्लियरेंस  सरटिफिकेट  पहले  दाखिल
 करना  होगा  ।  मोरारका  साहब  ने  कहा  कि
 यह  लिमिट  ज्यादा  है  मैं  भी  उनके  सुझाव
 का  स्वागत  करता  हूं  ।  प्रगर  श्राप  इतनी
 ऊंची  लिमिट  रखेंगे  तो  लोग  टैक्स  से  बचने
 के  लिए  छोट  छोट  ट्रांसफर,  करेंगे,  दस.  दस
 या  पांच  पांच  हजार  के  ट्रांसफर  करेंगे।  आप
 लिमिट  कम  कर  देंगे  टैक्‍स  एवाइड  करने
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 वाले  तो  फिर  भी  एवाइड  करने  की  कोशिश
 करेंगे  लेकिन  फिर  भी  श्रापके  सामने  ज्यादा
 चीज  आवेगी  ।

 दूसरे  श्रापने  एक  श्रौर  श्रच्छी  चीज
 इसमें  रखी  है  कि  जो  कोई  व्यवित  पचास  हजार
 या  इससे  भ्रधिक  के  मकान  बनाने  का  ठेका
 दे  वह  एक  महीने  के  श्रन्दर  उसकी  सूचना
 इनकम  टैक्स  झ्राफिसर  को  दे  दे  ताकि  पता
 चल  जाये  कि  रुपया  कहां  से  झा  रहा  है  ।
 लेकिन  इस  प्रकार  के  मकान  बनाने  के  ठके
 या  तो  सरकार  देती  है  या  कम्पनियां  देती  हैं  ।
 व्यक्ति  विशेष  बहुत  कम  ऐसे  ठेके  दिया  करते  हैं
 श्रगर  मोरारका  जी  दो  लाख  का  मकान
 बनायेंगे  तो  वे  उसका  लेबर  का  ठेका  तो
 दे  देंगे  लेकिन  और  सामान  का  ठेका  नहीं
 देंगे,  वे  श्रपना  लोहा,  सीमेंट  झ्रादि  खुद  सप्लाई
 करेंगे  ।  तो  इस  तरह  आपको  ब्लैक  मनी  का
 पता  नहीं चल  सकेगा  ।  काफी  मकान  बने  हैं,
 उनमें  बहुतों  में  ब्लेक  मनी  लगा  है  ।  यहां
 करप्शन  की  बहुत  बातें  होती  हैं  श्लौर  कहा
 जाता  है  कि  ब्लैक  मनी  छिपा  हुआ  है।  लेकिन
 मेरा  खयाल  है  कि  ब्लेक  मनी  किसी  न  किसी
 रूप  में  प्रकट  है,  श्रधिकतर  मकानों  के  रूप  में
 या  सोने  के  रूप  में  ।  आपने  कुछ  लोगों  के
 लाकर  इनवेड  किए  लेकिन  बहुत  से  बड़े  बड़े  लोगों
 के  नहीं  किए  और  उन्होंने  भ्रपने  लाकरों  से
 अपना  माल  निकाल  लिया  -  भ्रगर  श्राप  इनवेड
 करने  से  पहले  ऐसा  भ्रादेश  दे  देते  कि  आज  से
 कोई  बैंक  लाकर  से  किसी  को  सामान  न
 निकालने  देगी  और  फिर  इनवेड  करते  तो
 श्रापको  बहुत  कुछ  मिलता  ।  लेकिन  ऐसा
 नहीं  किया  गया  ।  इसी  कारण  सरकार  जो
 कदम  उठाती  है  उसका  उलटा  श्रसर  पड़ता
 है  1

 जहां  तक  मकानों  का  सचाल  है,  ये  तो
 सामने  प्रकट  हैं  ।  सन्‌  950  से  आज  तक

 बहुत  मकान  बने  हैं।  श्रगर  आप  जिला  मजि-

 सट्रेटों  को  आदेश  दे  दें  तो  वे  पता  लगा  सकते
 हैं  कि सन्‌  050  से  अरब  तक  कितने  मकान
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 बने  हैं  श्रौर  तब  आपको  पता  लग  जाएगा  कि
 यह  रुपया  कहा  से  श्राया  ।  इसमें  बहुत  से
 करप्ट  अफसर  भी  पकड़े  जाएंगे  और  बहुत
 सा  ब्लैक  मनी  आपके  सामने  आ  जाएगा  1
 इसलिए  ठेकेदार  के  द्वारा  मकान  बनाने  का
 पता  लगाने  के  बजाय  आप  जिला  मजिस्ट्रेट
 के  द्वारा  यह  पता  लगाएं  ाप  जिला  मजिस्ट्रेटों
 को  आदेश  दे  दें  कि  जो  मकान  बने  उसकी
 सूचना  वे  इनकम  टैक्स  ग्रफसर  को  दे  दिया,
 करें  कि  फलां  का  मकान  बन  रहा  है  ।  यह:
 काम  कठिन  नहीं  है,  क्योंकि  कोई  मकानः
 म्युनिसिपैल्टी  में  या  कसी  कारपोरेशन  में
 बगैर  परमिट  के  नहीं  बनता  है।  उसके  लिए
 नक्शा  पास  होता  है  श्र  दूसरी  और  कार्य-'
 वाहियां  होती  हैं  ।

 चूंकि  घंटी  बज  चुकी  है  इसलिए  मैं  ब्र्ब
 शौर  अधिक  ने  कह  कर  फिर  एक  दफ़  मन्त्री*
 महोदय  का  इधर  ध्यान  दिलाऊंगा  कि  श्रच्छा,
 हो  अगर  वह  एक  दूसरा  संशोधन  बिल  लाये
 श्रौर  छोटे  स्‍तर  के  तनख्वाह  वालों
 को  भी  रिलीफ़  दें  ताकि  लोगों  को  मालूम  हु
 कि  रिलीफ़  सरकार  द्वारा  चारों  तरफ़  बंटी  है
 न  कि  केवल  करोपड़पतियों  के  बीच  में  ही
 बंटी  है  ।

 Dr.  L.  M,  Singhvi  (Jodhpur):  Mr.
 Deputy-Speaker,  Sir,  the  Bill  before
 us  is  to  be  welcomed  as  an  instaj-
 ment  in  the  rationalisation  of  our
 tax  system,  indeed  as  a  necessary
 consequences  of  the  experience  ac-
 quired  in  operating  the  parent  Act,
 and  in  view  of  the  fact  that  certain
 unintended  hardships  had  appeared  on
 the  horizon  of  tax  administration  jn
 our  country.  One  is  therefore  impelled
 to  say  that  in  so  far  as  the  Bill  goes,
 it  ig  very  much  to  be  welcomed.

 I  would,  however,  also  add  that  this
 is  a  somewhat  insignificant  and  small
 step  in  that  direction.  We  are  entitled
 to  expect  a  mre  comprehensive
 piece  of  legislation  before  us  for  re-
 casting  and  streamlining  the  tax
 system  in  our  country.  One  is  im-
 pelled  to  object  to  the  various  omis-
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 (Dr.  L.  M.  Singhvi}
 sions  in  the  Bill  rather  than  against
 what  it  contains.

 Mr.  Deputy-Speaker,  you  would
 recall  that  the  Finance  Minister  had
 at  one  time  promised  to  this  country
 that  he  woulg  bring  about  ७  recast
 of  the  tax  structure  in  the  country.
 We  would  like  to  have  an  earnest  of
 that  promise;  we  would  like  to  have;
 successively  and  progressively,  and
 in  instalments  jf  necessary,  otherwice
 in  the  form  of  a  comprehensive  Bill
 if  possible,  a  complete  blueprint  of
 fax  reforms  in  this  country  which
 woulg  go  far,  which  would  go  deep.

 हु  also  want  to  invite  the  attention
 of  the  hon.  the  Finance  Minister  to
 the  question  of  modifying  he  present
 machinery  of  tax  adjudication.  I
 would  have  hoped  that  an  opportu-
 nity  would  be  taken  while  bringing
 forth  this  Bill  to  give  us  an  idea  of
 what  changes  in  the  tax  adjudica-
 tion  machinery  can  be  effected  or
 is  likely  to  be  effected  in  the  near
 future.  Only  this  morning,  Sir,  ans-
 ering  a  question  during  the  Question
 Hour,  the  Law  Minister  said  that  the
 Question  of  eliminating  the  Income-
 tax  Appellate  Tribunals  is  engaging
 the  sericus  attention  of  the  Govern-
 ment.  You  would  recall,  Sir,  that
 this  suggestion  had  been  made  at  one
 time  by  the  Chief  Justice  of  India,
 and  the  Government  naturally  felt
 that  the  suggestion  deserved  to  be
 examined  in  greater  detail.  I  was
 disappointed,  however,  when  the  Law
 Minister  was  unable  to  tell  us  of  the
 teasons  and  the  advantages  adduced
 as  grounds  in  favour  of  eliminating
 the  Tax  Tribunals  and  vesting  these
 powers  in  the  High  Courts.  I  should
 tike  to  welcome  the  Law  Minister's
 ‘opinion  voiced  this  morning  on  the
 floor  of  this  House  that  the  trend  of
 academic  analysis  is  that  the  High
 Court  should  pe  vested  with  powers
 of  adjudicating  both  on  facts  as  well
 as  taw.  This  would,  I  think,  streng-
 then  the  structure  of  the  rule  of  law
 which  we  are  so  anxious  to  preserve
 and  promote  in  our  country.  Because,
 the  arbitrariness  of  the  revenue-
 collecting  officials,  the  various  com-
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 pulsions  which  drive  them  to  collect
 and  even  to  exact  taxes,  the  various
 modalities  employed  by  them,  the
 various  tactics  pressed  into  service  by
 them,  have  become  a  bane  of  the  tax
 administration  in  our  country;  and  un-
 less  a  structural,  institutional  and
 functional  reform  is  carrieqg  out  in
 the  machinery  of  tax  adjudication,  the
 assessee  would  continue  to  be  haras-
 sed,  would  continue  to  be  bedevilled
 by  the  tactics  of  the  Income-tak  offi-
 cials.

 I  would  like  to  refer  to  one  more
 matter  and  I  would  have  done.  I  feel
 that  there  is  considerable  ground  for
 allowing  royalty  payments  based  on
 mining  output  as  allowable  business
 expenditure,  as  expenditure  which
 would  be  deductible  in  the  computa-
 tion  of  business  income.  This  I  say,
 Sir,  in  view  of  the  fact  that  the
 Taxation  Enquiry  Committee  of  ‘1953-
 54  as  well  as  the  Tyagi  Comniittee
 felt  that  where  royalty  is  payable  on
 the  basis  of  production  of  mining
 material,  it  is  clearly  admissible  as
 deductible  business  expenditure,  The
 Tyagi  Committee  said  in  clear  words:

 “The  royalty  payable  on  the
 basis  of  output  is  clearly  admis-
 sible  under  the  Income-tax  Act..
 It  was  pointed  out  that  these
 Payments  of  royalty,  whatever
 their  mode  of  calculation  and
 however  they  may  be  judi-
 cially  interpreted,  have  to  be
 made  for  the  purpose  of  working
 the  mines  and  extracting  minerals.
 There  is  great  force  in  these
 arguments  and  we  feel  that  dis-
 allowance  of  royalties  in  thc
 assessment  cases  of  mining  indus-
 try  would  obviously  hamper  its
 develupment  and  ability  to  com-
 plete  in  the  world  markets.”
 An  assurance  was  sought  to  be  con-

 veyed  in  this  House  by  the  then
 Finance  Minister  in  this  respect  that
 royalty  payments  based  on  output  are
 deductible  as  business  expenditure.
 However,  on  account  of  ga  recent
 judgment,  of  the  Rajasthan  High
 Court,  this  is  not  the  position.  The
 result  is  that  royalty  payments  are  no
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 Yonger  regarded  as  deductible  busi-
 uess  expenditure.

 Sir,  even  after  the  decision  of  the
 Supreme  Court  in  the  cases  of  Pingle
 Industries  and  Abdul  Quyam,  the
 Income-tax  Department  continued  to
 allow  royalty  payments  based  on  out-
 pout  as  deductible  expenditure  in  the
 computation.  of  business  income.  This
 has  ceased  to  be  after  ihe  judgment
 of  the  Rajasthan  High  Court.  Before

 this  a  Full  Bench  of  the  Lahore  High
 Court  and  a  judgment  of  the  Privy
 Council  had  held  that  payment  of
 royalty  was  the  price  of  the  raw  mate-
 rial  or  stock  in  trade  and  therefore  at

 ‘was  considered  to  be  a  revenue  ex-
 penditure.  I,  would  be  appropriate  it
 the  Finance  Minister  proceeds  to  give
 relief  in  this  respect  to  the  mining
 industry.  Otherwise  I  apprehend
 that  the  mining  industry  in  various
 parts  of  the  country,  and  particular-
 ly  in  the  State  from  which  I  happen
 to  hail,  would  suffer  q  setback  from
 which  it  may  not  recover  for  a  long,
 long  time  to  come.

 Shri  Kashi  Ram  Gupta:  The  Cal-
 ccutta  High  Court  has  treated  it  as
 revenue  expenditure.

 Dr,  L.  M.  Singhvi:  I  am  aware  of
 that.  But  unfortunately  the  Depart-
 ment  has  proceeded  not  to  permit  the
 Toyalty  payments  as  deductible  ex-
 penditure  in  the  computation  of  busi-
 ness  income.  [  would  hope  that  the
 Finance  Minister  would  consider  this
 matter  on  its  merits  which  are  intrin-
 sically  very  convincing  and  persua-
 sive,  and  which  I  hope  would  te
 found  all  the  more  compelling  in  view
 of  the  objective  to  which  we  are  com-
 Mitted,  namely,  the  development  and
 promotion  of  the  mining  industry  in
 our  country.  I  hope  the  !  Finance
 Minister  would  be  able  to  tell  us,
 when  he  rises  to  reply  to  this  debate,
 as  to  what  measures  and  according  to
 what  time-schedule  he  proposes  to
 carry  out  to  streamline  the  tax  ad-
 ministration  in  this  country  and  to  re-
 form  the  machinery  of  tax  adjudica-
 tion  in  our  country.  He  would  also,

 .  hope,  be  able  to  say  or  react  to  the
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 submission  that  I  have  made  in  res-
 pect  of  permitting  or  allowing  royalty
 payments  as  dedtictible  busmess  cx-
 penditure  in  the  computation  of  the
 business  income.

 श्री  यशपाल  चह  (कराता)  :  उपाध्यक्ष
 महोदय,  इस  वक्‍त  ज़रूरत  इस  बात  की  थी
 कि  कोई  कम्प्रिहँसिबल  बिल.  लाया  जाता,
 लेकिन  माननीय  वित्त  मंत्री  ने  जख्म  को  धोने
 के  बजाये  पट्टी  को  घोने  की  कोशिश  की  है  ।
 यह  समझ  में  नहीं  अता  कि  थोड़े  से  भ्रादमियों
 को  रिलीफ़  गिलने  से  44  करोड़  जनता  का  ;
 क्या  फ़ायदा  हो  जायेगा  ।

 इस  बिल  की  क्लाज  3  में  यह  व्यवस्था
 की  गई  है  कि  'विजिनैस  एक्प्रीक्यूटिव्ज  को
 रेजिडेंशल  एकमोडशनं  के  किराये  के  लिए
 अपने  एम्प्लायज्ञ  से  जो  स्पेशल  एलाउन्स  ,
 मिलता  है,  उसको  टैक्स  रेमिशन  दिया  गया  है  ।
 बिजिनेस  एक्सीक्यूटिव्ज  को  तो  यह  टैक्स
 रेमिशन  दिया  गया  है,  लेकिन  श्राम  सरकारी  /
 कमंचारी  और  सरकारी  ग्राफ़िशल  को  हाउस-

 रेंट  एलाउन्स  पर  कोई  टैक्‍स  रेमिशन  नहों
 दिया  गया  है  |  उन  बड़े  बड़े  ग्रादमियों  को
 श्रौर  रियायत  देने  के  लिए  ही  यह  बिल  लाया
 गया  है।  इस  बिल  में  एक  क्लाज़  भी  :नहीं  है
 जिससे  हम  यह  जान  सकें  कि  इस  बढ़तो  हुई
 महंगाई  के  ज़माने  में,  जब  कि  गेहूं  चालीस,
 पचास  रुपये  मन  बिक  रहा  है,  किसी  छोटे
 गवर्नमेंट  सर्वेंट  को  कोई  रियायत  दी  गई  हो  ।

 यह  भी  समझ  में  नहीं  श्ाता  है  कि  रैड
 टेपिज्म  को  क्यों  ज्यादा  मजबूत  किया  जा  रहा
 है,  नौकरशाही  के  दृथर्ंडों  को  क्‍यों  ज्यादा

 खुल  खेलने  का  मौका  दिया  जा  रहा  है  ?
 कलाज़  i8  में  लिखा  गया  है  :*

 “Where  any  person..  .enters
 into  a  contract  for  the  corstruc-
 tion  of  a  building  for,  or  the  sup. !v
 of  goods  or  services  in  connec-
 tion  therewith  to,  any  other
 person,  the  value  of  which  exceeas
 fifty  thousand  rupees,  lie  shall
 within  one  month  of  the  making
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 [श्री  यशपाल  सिंह]
 of  the  contract,  furnish  to  the
 Imcome-tax  Officer  having  juris-
 diction  to  assess  the  contractor
 such  particulars  relating  to  the
 contract  and  in  such  form  as  may
 be  prescribed.”

 इसका  सीधा  सा  मतलब  यह  है  कि  46,000
 या  48,000  रुपये  के  कंट्रेक्ट्स  दिये  जायेंगे
 द्रौर  इसमें  नौकरशाही  के  हथकंडे  इस्तेमाल
 किये  जायेंगे  ।  ज़रूरत  इस  बात  की  थी  कि
 मकान  बनाने  वाले--मालिक  मकान--  के
 बजाये  कंट्रेक्टर  का  हिसाब  देखा  जाता  कि
 उसने  कितने  कंट्रेक्ट्स  लिये  हैं  ।  कंट्रैक्टर  को
 उस  वक्‍त  लिया  जाता  जब  कि  वह  बड़े-बड़े
 ठेके  ले  रहा  है,  बजाये  इसके  कि  मालिक
 मकान  को  रेड  टेपिज्म  के  मातहत  और
 नौकरशाही  के  अ्रण्डर  लेने  क ेलिए  50,000
 रुपये  की  कलाल  रख  दी  जाये।  सरकार  मालिक
 मकान  को  मजबूर  करने  के  बजाये  कंट्रैक्टर,
 गवर्नमेंट  कंट्रेक्टर,  या  जो  ठेके  पर  काम  करते
 हैं,  उनका  हिसाब,  उनकी  एकाउण्ट  बुक,  चेक

 बुक  और  बैंक  बैलेंस  देखे  ।

 जब  तक  सरकार  मुनाफ़ाख़ोरी  नहीं
 छोड़ेगी,  तब  तक  पब्लिक  मुनाफ़ाख़ोरी  को
 नहीं  छोड़  सकती  है  i  सरकार  ने  हम  किसानों
 की  जमोनें  पांच  रुपये  गज़  पर  लीं  और  फिर

 उन्हीं  ज़मोनों  को  250  रुपये  गज़  के  हिसाब
 से  बेचा  |  अगर  सरकार  इस  मुनाफ़ाखोरी
 की  ज़हनियत  को  दूर  नहीं  करेगी,  तो  फिर

 वहू  किस  तरह  यह  उम्मीद  कर  सकती  है  कि
 मिल  मालिक  या  कंट्रैक्टर  मुनाफ़ाखोरी  छोड़
 देंगे

 हमारा  ख्याल  था  कि  माननीय  वित्त  मंत्री

 इस  बिल  में  ग़रीब  जनता  के  लिए,  टायलिंग
 मासिज्ञ  और  एक्सप्लायटिड  मासिज्ञ  के  लिए
 कोई  रोशनी  की  किरण  लेकर  भ्रायेंगे,  लेकिन

 इस  सारे  बिल  में  एक  जगह  भी  नहीं  कहा  गया
 कि  पांच  एकड़  का  काश्तकार  टैक्स  से  मुस्तसना
 किया  जायेगा,  जब  कि  इस  हाउस  में  हज़ारों
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 दफ़ा  यह  वादा  किया  गया  है  कि  छोटे  काश्त-
 कार  क॑.  :  गीफ़  दिया  जायेगा  छोटे  काश्त-
 कार  को  एक  पैसा  भी  रिलीफ़  नहीं  दिया  गया
 है।  बल्कि  सरकार  की  नीति  इस  बात  से  स्पष्ट
 हो  जाती  है  कि  बिड़ला  कम्पनी  को  तीन  नये
 पैसे  फ्री  यूनिट  के  हिसाब  से  बिजली  दी  गई  है,
 जबकि  किसानों  को  i9  पैसे  फ़ी  यूनिट  के
 हिसाब  से  बिजली  दी  गई  है  ।  इतने  बड़े  गैप
 को  भरने  के  बजाये  नये-नये  बिल  इसलिए...
 लाये  जा  रहे  हैं  कि  बड़े-बड़े  आ्रादमियों  की
 इमदाद  की  जाये  ।

 मेरी  दरख्वास्त  है  कि  अगर  इस  बिल  को

 सही  रूप  में  लाना  है,  तो  इसमें  इतनी  क्लाज़
 ज़रूर  रखी  जाये  कि  जिन  लोगों  से  सेल्ज
 टैक्स  लिया  जा  रहा  है,  उनको  इंस्पेक्टर्ज़  के

 मातहत  न  छोड़ा  जाये  |  आज  इंस्पैक्टरज़  को
 इतने  ग्रख्त्यारात  दिए  गए  हैं,  जितने  ब्रिटिश
 पीरियड  में  हाईकोर्ट  के  जज  के  पास  भी  नहीं
 थे।

 मैं  आपकी  इन्फ़मंशन  के  लिए  यह  श्र्ज
 करना  चाहता  हूं  कि  यू०  पी०  सरकार  ने

 तम्बाकू  पर  75  रुपये  मन  का  टैक्स  लगाया  है,
 जब  कि  उसने  तम्बाकू  की  कीमत  45  रुपये
 मन  तय  की  है  जिस  चीज़  की  कीमत  45-
 रुपये  मन  है,  उस  पर  75  रुपये  मन  टैक्स  कैसे

 हो  सकता  है  ?  लेकिन  इंस्पैक्टज़  को  इतने.
 श्र्त्यारात  दिए  गए  हैं  कि  थे  किसानों  श्रौर

 प्रोड्यूसरों  को  इस  बात  की  तरग़ीब  देते  हैं
 कि  अगर  वे  सौ  मन  पैदा  करते  हैं,  तो  वे  दसः
 मन  तो  सरकार  को  दिखा  दें  और  बाकी
 नव्वे  मन  ब्लैक  मार्केट  में  बेच  दें  ।  मैं  यू०  पी०
 के  52  जिलों  की  हालत  जानता  हूं  ।  हम  देखते

 हैं  कि  एक  ग़रीब  बनिया  अपनी  छोटी  सी

 दुकान  लिए  हुए  बेठा  हुम्ना  है,  जहां  पर  वह

 थोड़ा  बहुत  सामान  बेच  कर  दो  रुपया  कमाता

 है  श्र  गुज़रे-प्रीकात  करता  है।  उसका

 बूढ़ा  बाप  भी  वहां  बैठता  है,  क्योंकि  उसका
 मकान  गिर  गया  है  ।  उसने  अपने  बच्चे  को
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 भी  अपने  साथ  दुकान  पर  बिठा  लिया  है,  ताकि
 वह  वाहियात  न  हो  जाये,  ताश  खेलना  श्र
 पान  खाना  न  सीख  जाये  |  इंस्पैक्टर  उन
 दोनों  को  इन्कलूड  कर  के  यह  दिखाता  है  कि
 इस  दुकान  में  तीन  भ्रादमी  काम  करते  हैं,
 इसलिए  उसको  हैवी  टैक्सिज़  देने  चाहियें  |

 सरकार  इस  बिल  में  ऐसी  व्यवस्था  करती
 कि  एग्रीकल्चरिस्ट  और  छोटे  दुकानदार  को

 कुछ  राहत  मिलती  ।  राहत  किनको  मिली  ?

 राहत  उन  को  मिली  है,  जो  करोड़पति  हैं  ।
 करोड़पतियों  को  श्र  ज्यादा  रियायत  देने
 के  लिए  यह  बिल  लाया  गया  है  ।

 सेन्ट्रल  गवर्नमेंट  ने  चीफ़  मिनिस्टर्ज़  की
 कांफ़ेस  में  यह  सवाल  रखा  था  कि  सेल्ज
 टैक्स  को  एक्साइज़  के  मातहत  कर  दिया
 जाये  ।  यह  सीधी  सी  बात  है  कि  अगर  सेल्ज़
 टैक्स  एक्साइज़  के  मातहत  हो  जाये,  तो  बीस
 जगह  टैक्स  न  देना  पड़े  श्रौर  हमको  तसलल्‍्ली

 हो  जाये  कि  धोती-जोड़े  और  माचिस  के
 बाक्स  पर  एक  जगह  टैक्स  लिया  गया  है  ।
 लेकिन  एक  चीज़  बीस  जगह  बिकती  है  श्रौर
 बीस  जगह  टैक्स  देना  पड़ता  है।  जब  चोफ़
 मिनिस्टज्ञ  के  सामने  यह  प्रोपोज़ल  रखा  गया,
 तो  उन्होंने  कहा  कि  यही  तो  हमारी  कामधेनु
 है,  इसी  से  हम  लोगों  से  रुपया  वसूल
 करते  हैं,  इसी  से  हम  मालामाल  होते  हैं
 और  श्राप  इसी  को  बन्द  करने  जा  रहे  हैं  ।

 माननीय  वित्त  मंत्नी  से  मैं  यह  निवेदन
 करूंगा  कि  यथःनाम  तथागुण  होना  चाहिये  |
 उनका  नाम  कृष्णमाचारी  है  ।  इसलिए  उन
 को  भगवान्‌  कृष्ण  के  समान  'श्राचरण  करना

 चाहिये  ।  भगवान्‌  कृष्ण  ने  घी-दूध  पर  टैक्स
 छोड़  दिया  था  ।  उन  के  समय  घी-दूध,  चरागा  ह
 किसान,  छोटे  कल्टीवेटर  और  छोटे  दुकान-
 दार  पर  कोई  टैक्‍स  नहीं  था  ।  श्राज  हम
 देखते  हैं  कि मिल-मालिकान  सेल्ज़  टैक्स  श्रौर
 इनकम  टैक्स  का  450  करोड़  रुपया  मार  कर
 बेठ  हुए  हैं।  उस  रुपये  को  वसूल  करने  के
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 लिए  कोई  तारीख  नहीं  है,  कोई  डिक्री  नहीं
 है,  किसी  तरह  का  कोई  आर्डर  नहीं  है  1  लेकिन
 श्रगर  एक  किसान  की  तरफ़  आबपाशी  का
 पांच  रुपया  भी  बाकी  रह  जाये,  तो  उस  को
 पकड़  कर  जेल  में  डाल  दिया  जाता  है  v

 मेरी  दरख्वास्त  यह  है  कि  देश  की
 हालत  बिगड़ती  जा  रही  है  7  अगर  सरकार
 इसका  इलाज  नहीं  करेगी,  तो  जनता  इसका
 इलाज  ज़रूर  करेगी  ।  हम  सरकार  के
 हितेषी  हैं  i हम  सरकार  और  माननीय  वित्त
 मंत्री  से  यह  आशा  करते  हैं  कि  जिस  तरह  से
 उन्होंने  गोल्ड  कंट्रोल  के  सम्बन्ध  में  आगे  बढ़.
 कर  काम  किया  है  और  देश  का  हित  किया
 है,  उसी  तरह  से  वह  किसान,  छोटे  दुकानदार,
 छोटे  टैक्‍्स-पेयर  और  छोटे  गवर्नमेंट  सर्वोन्ट
 को  राहत  दें  ।  बड़े-बड़ों  की  तरक्की  और
 मदद  सब  करते  हैं,  लेकिन  भगवान्‌  कृष्ण  का
 यह  गुण  था  कि  वह  दीनबन्धु  थे  ।  श्री  कृष्ण-
 माचारी  भी  दीनों  की  मदद  कर  के  दिखायें  ।

 श्री  कपूर  सिंह  (लुधियाना)  :  भगवान्‌
 कृष्ण  तो  माखन-चोर  भी  थे  ।

 श्री  to  qo  शर्भा  (गुरदासपुर)  :

 भगवान्‌  कृष्ण  ब्राह्मणों  की  मदद  करते
 थे।

 Mr.  Deputy-Speaker:  The  Finance
 Minister,
 45  hrs.

 Shri  Bade:  Sir,  is  not  my  name
 there  in  the  list  of  speakers?

 Mr.  Deputy-Speaker:  I  am  sorry,  it
 is  not  there.  Shri  Trivedi  from  your
 party  has  already  spoken,

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Mr.  Deputy-Speaker,
 Sir,  I  had  followeg  the  speeches  made
 by  hon.  Members  with  a  considerable
 amount  of  interest.  Broadly,  it  seems
 that  ‘many  have  welcomed  this  mea-
 sure  because  it  gives  a  certain  amount
 ef  relief  in  cases  of  hardship—not  re-
 lief  from  taxation  but  relief  from  hard-
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 ship  on  the  working  of  taxation  iaws
 which  cause  hardships.

 This  is  not  a  comprehensfve  Bill  at
 ‘all;  I  made  no  claims  of  that  nature.
 Of  course,  some  hon.  Members  had
 Taiseq  the  point  whether  the  occasion
 should  not  be  taken  to  provide  a
 large  measure  of  relief.  I  taink  hon.
 Members  must  be  aware  that  in  the
 last  Finance  Bill,  in  the  case  of  a
 person  who  has  a  wife  and  two  child-
 ren  the  limit  was  raised  to  Rs.  4000.

 5.02  hrs.

 {Mr,  SPEAKER  in  the  Chair)

 Shri  Kashi  Ram  Gupta:  The  prices
 jhave  gone  further  up.

 Shri  T.  T.  Krishnamachari:  It  has,
 I  agree.  But,  any  way  that  was  done.
 Somebody  did  mention  it  should  go
 to  Rs.  4000.  I  am  replying  to  those
 suggestions.  I  only  mentioned  that
 some  concession  was  made  at  the  time
 ef  the  Finance  Bill.  So  far  as  this
 measure  is  concerned,  I  make  no
 claim  that  it  is  something  which  gives
 a  general  relief.  In  fact,  as  hon.
 Members  pointed  out,  I  haq  promis-
 ed  to  look  into  some  of  the  points
 raiseg  by  hon.  Members  at  the  time
 of  the  Finance  Bill  and  it  is  in  res-
 ponse  to  that  promise  that  certain  re-
 liefs  are  given  where,  as  I]  said  be-
 fore,  the  law  is  really  hard.  For  ins-
 tance,  in  cases  where  Government  of
 their  own  volition  bring  a  company
 into  liquidation  the  entire  amount  of
 money  that  is  in  the  reserves  should
 not  be  treated  as  dividend  and  taxed
 and  some  portion  of  it  which  need
 not  have  been  ploughed  in  with  any
 knowledge  that,  the  company  will  go
 into  liquidation  or  will  be  taken  over
 by  Government  should  be  separated.
 Insteag  of  paying  the  norma]  income-
 tax  on  the  entire  amount  that  portion
 of  the  amount  which  has  bren  plough-
 eq  into  reserves  three  years  before
 Government’s  decision  was  made
 known  would  only  attract  capital
 gains.
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 In  fact,  this  Bill  ig  not  intended  to
 benefit  any  particular  section  of  the
 community,  as  for  instance  the  capi-
 talists.  I  think  the  idea  was  that  the
 capitalists,  people  who  have  a  ‘arge
 income,  would  not  benefit  consider-
 ably  because  of  these  concessions  be-
 cause  they  will  be  paying  a  very  High
 rate  of  capital  gains  tax,  and  it  is
 only  in  the  case  of  the  smaller  people
 that  it  might  help.

 Similarly,  the  question  of  conces-
 sion  in  regard  to  rent  has  a  limitation
 of  Rs.  300.  It  is  not  intended  to  help
 the  bigger  people  but  only  the  medium
 and  smaller  type  of  people,

 I  think  the  genera]  charge  that  this
 is  intendeg  to  help  the  affluent  class
 is  not  right.  Even  in  the  question  of
 taxation  of  that  income  which  goes  to
 charity,  from  which  they  were
 exempt,  we  seek  to  give  some  relief
 Only  where  the  beneficiary  happens  to
 be  a  charitable  trust  which  in  turn
 helps  only  the  needy  people.  There-
 fore,  I  would  humbly  submit  that  any
 charge  that  has  been  made  on  the
 floor  of  this  House  that  it  is  intended
 to  benefit  any  particularly  affluent
 class  is  not  right.

 Sir,  suggestiong  have  also  been  made
 by  hon,  Members  by  means  of  amend-
 ments.  Some  of  them  want  to  tigh-
 ten  the  provisions.  For  instance,  one
 set  of  amendments  do  not  want  the
 three-year  limit  to  be  put  in  respect
 of  companies  which  go  into  liquida-
 tion  where  a  portion  of  the  amount
 distributed  is  sought  to  be
 treated  as  capital  and  _  there-
 fore  taxed  under.  the’  Capital
 Gains  Tax.  The  whole  idea  is,  as  my
 hon.  frieng  Shri  Morarka  explained,
 if  people  with  any  knowledge  of  some
 such  thing  happening  plough  their  in-
 come  into  the  reserves  so  as  to  get
 away  from  the  obligation  to  pay  taxes
 on  dividends,  that  should  be  avoided.
 Hon.  Members  might  ask,  why  there
 is  qa  three-year  limit?  In  fact,  I  think,
 in  a  previous  wording  of  this  taxa-
 tion—I  think  it  was  in  954-55—there
 is  a  total  limit  of  six  years  right  up
 to  the  time  of  payment.  Well  I
 can  understang  if  hon.  Members  say
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 that  three  years  is  too  long  ६  rferiod
 and  two  years  is  the  proper  thing.  It
 is  a  matter  of  judgment,  and  the
 judgment  of  hon.  Members  may  be
 better  than  mine.  Somebody  may  say
 that  three  years  gives  a  large  con-
 cession,  it  should  be  made  into  4
 years.  But  I  do  not  understand  the
 teasoOn  for  completely  taking  away
 this  limit  which,  I  think,  is  inherent
 in  any  concession  of  this  nature.

 On  the  other  hand,  my  hon.  friend”
 Shri  Morarka  had  suggested  that  if  we
 put  a  limit  of  Rs.  50,000  either  in
 respect  of  contract  or  in  res-
 pect  of  notification  of  persons  who
 transfer  property  or  acquire  them  it
 is  likely  to  be  avoided.  It  is  true,  As
 somebody  mentioned,  Rs.  48,000
 might  be  the  amount  so  as  to  avoid
 this,  We  will  have  to  watch  such
 cases.  In  fact,  as  some  hon.  Mem-
 bers  did  mention,  provisions  of  this
 nature  throw  an  enormous  amount  of
 burden  on  the  taxing  authority  and
 it  is  also  likely  that  the  area  of  people
 to  be  covered  becomes  wider,  It  may
 be  that  there  might  be  a  bona  fide
 transfer  of  property  which  is  not  of
 a  very  high  value,  not  above  Rs.
 50,000.  I  give  this  assurance  to  hon.
 Members  who  hag  suggesteg  this
 amendment,  that  I  appreciate  the
 basis  or  the  reason  for  which  they
 have  made  this  suggestion.  But  let  us
 work  this  for  some  time.  We  are
 making  a  change.  We  are  putting  in
 a  limit  and  we  are  trying  to  get
 people  outside  this  limii.  If,  say,  after
 working  for  a  period  of  a  year  or  50,
 even  in  the  six  months  period  that
 would  elapse  between  now  ang  the
 Finance  Bill  next  year  we  fing  that
 evasion  is  there,  I  would  come  to  the
 House  and  say  that  I  will  lower  it.
 Therefore,  I  submit  to  hon.  Members
 that  it  is  not  that  I  do  not  appre-
 ciate  the.r  desire  to  make  the  mea-
 sure  cast  iron,  but  [  do  not  want  to
 increase  the  area  unnesessarily,  I  do
 not  want  to  increase  the  area  yf  con-
 trol.  We  will  have  to  do  it  after  cx-
 perience.  Therefore,  I  assure  them.
 that  I  will  watch  the  position.  Al-
 ways  any  limit  is  arbitrary.  Even
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 Rs.  10,000  is  arbitrary.  We  are  fixing
 a  limit  of  Rs.  50,000  because  that  is
 not  On  the  abnormal  side.  It  may  be
 that  for  flats  in  Bombay  it  may  be
 Re.  30,000.  We  will  watch  the  posi-
 tion  and  see.  Anyway,  Rs.  10,000  is  a
 very  small]  limit.  It  may  be  Rs.  25,000
 or  Rs.  30,000.  I  will  certainly  watch
 the  position  ang  if  I  7९९6  any  change
 I  shall  come  to  this  hon,  House.

 Certain  fears  were  expressed  in  re-
 gard  to  arbitrary  refusal  or  unneces-
 sary  delay,  ang  certain  provisions  are
 sought  to  be  suggested.  I  will  give
 ‘this  assurance  that  in  the  rules  that
 I  make  I  shall  put  in  the  safeguard
 necessary  for  the  purpose,  that  there
 shoulq  be  no  undue  delay.  We  shall
 put  a  limit  by  which  a  person  should
 either  refuse  or  grant  the  certificate
 and  then  leave  the  party  who  is  af-
 fected  to  take  such  further  proceed-
 ings  as  he  wants.  But  I  do  not  think
 it  is  necessary  for  m2  to  put  it  in  this
 statute.

 Some  hon.  Membets  saiq  that  I
 have  given  certain  assurance  in  re-
 gard  to  self-assessment.  I  may  tell
 them  that  this  assurance  has  been
 conveyeq  by  means  of  instructions  to
 the  income-tax  officers.  If  my  hon.
 friend  has  any  particular  instance  in
 which  he  thinks  that  it  has  been
 ignored,  I  shoulg  be  happy  to  have
 the  details  of  that  particular  case.  I
 will  look  into  it.  I  shall,  before  jong,
 be  meeting  the  Commissioners  of
 Income-tax  and  this  is  one  of  the
 things  that  I  propose  to  tell  them,
 that  while  we  are  considering  the
 question  of  checking  evasion  we  have,
 at  the  same  time,  to  be  careful  in  re-
 gard  to  avoiding  any  harassment
 which  is  unnecessary.  I  shal]  not  lose
 any  occasion  to  hammer  this  down  to
 the  minds  of  the  officers  concerned.
 And  _  I  think  if  anybody  feels  that  he
 has  been  taxed  more  than  what  he
 ought  to  pay,  he  immediately  comes
 up  and  questions  the  intentions  of
 the  officer,  though  it  is  not  always
 the  case.  It  is  true  that  I  am  my-
 self  offended  sometimes  when  there  is
 an  arbitrary  element  in  taxation  or
 interpretation  of  taxation.  But  that
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 (Shri  T.  T,  Krishnamachari]
 is  normal.  In  fact,  if  we  are  injured
 we  always  try  to  rationalise,  There
 is  a  story  in  my  part  of  the  country
 that  a  very  rich  moneyed  man,  who
 was  ignorant,  hag  gone  to  the  court,
 as  most  of  those  people  of  those  days
 were  litigants,  ang  he  lost  the  case.
 He  called  his  clerk  ang  asked  him  the
 result  of  the  case  and  he  wag  told
 that  he  hag  lost  it.  He  immediately
 asked:  cre  What?  Did  the  lawyer  not
 urge  the  merits  of  my  case?”  The
 clerk  replied:  yes,  the  lawyer  spoke
 for  three  days.  Then  he  asked:  is  the
 judge  a  fool?  Because,  according  to
 him,  if  the  lawyer  did  his  best  and
 still  he  lost  the  case,  the  judge  must
 be  a  fool.  That  is  the  logical  ans-
 wer.  It  is  an  inherent  trait  of  human
 nature  to  rationalise  everything  when
 we  think  something  has  gone  wrong.
 But,  nevertheless,  I  do  not  rule  out
 the  possfbilitie,  of  there  bemg  a  case
 of  harassment  here  or  there,  where
 something  is  being  done  in  a  hasty  or
 abrupt  manner.  But,  by  and  large,
 most  of  these  officers  are  not  bad.
 They  may  also  be  harassed  some-
 times;  they  may  be  over-worked  or
 worried  or  afraid  of  pressures.  To-
 day  their  position  is  very  difficult.  Of-
 ten  many  income-tax  officers  come  and
 tell  me  that  they  have  been  told  that
 unless  they  do  this,  or  that,  they  are
 going  to  be  reported.  Of  course,  once
 you  report  against  a  person  there  is
 no  relief.  The  report  will  come  and
 it  will  have  to  be  enquired  into.  So,
 the  other  side  of  the  picture  should
 also  be  understood  by  the  hon.  Mem-
 bers.

 In  regarg  to  one  matter  raiseq  by
 my  hon.  friend,  Shri  Banerjee,  on  the
 question  of  arrears,  may  I  tel]  him
 that  as  against  the  budgeted  figure
 of  Rs.  440  crores  the  collection  last
 year  was  Rs,  524  crores?  The  collec-
 tion  in  the  last  month  was  so  heavy
 that  the  collections  in  the  subsequent
 months  are  limping.  So  there  has
 been  gn  enormous  amount  of  effort
 and  there  has  been  a_  considerable
 amount  of  increase  fn  the  collections.
 I  think  the  collections  during  the  last
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 month  amounted  to  Rs,  39  crores.
 And  I  may  tell  him  that  while  the
 book  arrears  of  income-tax  in  March
 this  year  wag  about  Rs.  290  crores,
 quite  a  lot  of  it  are  amounts  which
 are  not  going  to  be  recoverable,  The
 effective  arrears  are  about  Rs.  70
 crores  in  regard  to  income-tax,  Rs.  6
 crores  in  regard  to  wealth  tax,  Rs.  4
 crores  in  regard  to  estate  duty  and
 Rs.  8l  lakhs  in  regard  to  gift  tax.  In
 the  totality  of  collection  of  about  Rs.
 524  crores,  I  think  these  Rs.  200
 crores  is  not  very  heavy.

 Of  course,  as  I  watch  the  drawals
 from  the  Reserve  Bank  week  by  week,
 naturally,  I  have  also  to  think  in
 terms  of  what  the  collections  are.
 And  it  is  very  queer  that  sometimes
 watching  these  collections  also  gives
 you  a  certain  amount  of  uneasiness.  I
 have  found  that  the  customs  revenue
 is  going  up,  growing  up  rather  fast.
 When  I  analysed  this,  I  found  that
 a  major  item  happens  to  be  kerosene.
 Of  course,  it  is  a  good  thing  tg  have
 more  kerosene  because  it  means  a
 little  more  supplies.  At  the  same
 time,  it  meang  a  certain  amount  of
 erosion  into  the  limited  foreign  ex-
 change  that  we  possess.  It  is  a  mat-
 ter  which  we  have  to  watch.  I  qo
 not  think  the  position  is  really  un-
 satisfactory  by  itself.

 There  was  one  particular  point  on
 which  hon.  Members  raiseg  perhaps
 their  protest,  or  their  disagreement  or
 ‘their  disapproval,  and  that  is  in  re-
 gard  to  clause  5,  exempting  gifts  and
 donations  to  a  particular  charity.
 Some  hon.  Members  said  it  is  some-
 thing  new  and  oneor  two  hon.  Mem-
 bers  also  averregd  that  when  Maha-
 tmaji  dieq  and  8  fund  was  started  for
 the  purpose  of  commemorating  his
 memory,  no  such  thing  was  done.  Un-
 fortunately,  there  they  are  wrong.  I
 think  in  949  an  amendment  of  the
 Income-tax  Act  was  undertaken  and
 in  the  Act,  as  it  stoog  until  953  in
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 —— section  5(B),  there  is  a  proviso  to
 sub-section  (2)  which  reads  thus:

 “Provideq  that  where  any  sum
 Paiq  during  the  previous  year  as
 donation  to  the  fund  known  as
 Gandhi  National  Memorial  Fund
 is  in  excess  of  the  limits  prescrib-
 ed  in  this  section,  the  exemption
 granted  under  this  section  shall
 apply  to  the  whole  of  that  sum.”

 Mr.  Speaker:  Yet,  Shri
 was  sure  of  his  position.
 not  to  be  so  emphatic,
 when  something  is  brought  to  his
 notice.  There  is  always  the  possibility
 that  one  might  not  know  certain  facts.
 So,  one  should  be  cautious  that  there
 is  a  possibility  that  something  might
 not  be  within  his  knowledge.
 When  Members’  make  assertions,
 though  they  might  be  doing  them
 with  confidence,  when  it  is  brought  to
 their  notice  that  “no,  that  is  not  cor-
 rect”,  or  something  different  has  hap-
 pened,  they  ought  to  exercise  some
 caution,  because  it  is  just  possible  that
 they  are  wrong  or  misinformed.

 Banerjee,
 One  ought

 particularly

 Shri  Bade:  May  I  submit  that  the
 hon.  Minister  is  quoting  from  the  Act
 as  it  stood  in  19537,  Could  he  quote  it
 from  the  Act  as  it  stood  in  1963?

 Shi  T,  T.  Krishnamachari:  |  am
 sorry,  I  am  quoting  from  a  text-book
 of  income-tax.  This  was  repealed  in
 1953.  I  am  merely  mentioning  this.

 Shri  S.  M.  Banerjee:  It  is  not  in  the
 present  Act.

 Shri  T,  T.  Krishnamachari:  That  is
 true.  It  has  been  repealed  in  1953.

 Shri  S.  M,  Banerjee:  We  looked  into
 whatever  Act  was  available.  We  found
 a  reference  to  the  National  Defence
 Fund  but  not  to  the  Gandhi  Memorial
 Fund  and  hence  the  comments.

 Mr.  Speaker:  My  remark  was  in
 general  terms;  not  in  relation  to  any
 particular  instance.  When  a  Member
 is  asserting  something,  when  once  jt  is
 brought  to  his  notice  that  what  he  is
 saying  is  not  correct,  or  the  position  is
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 slightly  different,  he  should  exercise
 certain  precaution  before  asserting  it
 again  and  going  still  further.  Because,
 there  is  always  a  possibility  that  some
 facts  may  not  be  within  one’s  know-
 ledge.

 Shri  T.  T.  Krishnamachari:  I  just
 appreciate  the  position.  I  haq  the
 advantage  or  disadvantage  cf  having
 been  in  this  House  for  a  long  time.  I
 was  here  at  the  time  when  this  amend-
 ment  was  moved  in  1949.  The  con-
 cession  that  given  is  roughly  of  the
 order  of  50  per  cent;  that  is  to  say,
 whatever  money  they  give,  50  per
 cent  they  might  get  concession  in  tax.

 Mr.  Speaker:  I  am  not  talking  of
 the  merits  or  otherwise.

 Shri  T.  T.  Krishnamachari:  I  am
 going  into  that  matter  Therefore,  it
 means  that  the  money  received  from
 that  is  only  50  per  cent.  I  can  tell
 you  when  I  was  thinking  of  this  mat-
 ter,  I  was  wondering  because  the  only
 purpose  of  the  fund  that  we  have
 starteq  in  memory  of  the  late  Prime
 Minister  is  going  to  be  a  purely  pub-
 lic  purpose.  I  shall  not  come  to  this
 House  and  tell  them  that  I  should
 contribute  an  amount  equal  to  that
 which  has  been  contributed  by  the
 people.  That  is  one  of  the  things  that
 I  thought  of.  Finally  I  was  tolq  it
 would  involve  a  lot  of  procedural  de-
 lay  and  so  on  that  I  should  accept  the
 position  that  has  been  tried  in  a  pre-
 vious  instance.  I  am  merely  men-
 tioning  this.  I  am  not  claiming  any
 more  justification  then  to  say  that  this
 is  8  matter  which  is  covered  by  a
 precedent  and  nothing  more.

 Shri  S.  M.  Banerjee:  Sometime  later
 you  will  come  to  this  House  ang  re-
 peal  it.

 Shri  T.  T.  Krishnamachari:  It  is
 possible  that  I  may  not  happen  to  be
 here  at  the  time  when  a  repeal  would
 be  necessary.  AH  the  same,  if  I  hap-
 pen  to  be  here  after  2967  and  the  hon.
 Member  is  also  here,  he  might  remind
 me  about  that.
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 Mr.  Speaker:  Let  us  hope  that  both
 of  you  will  be  there.

 Shri  J.  T,  Krishnamachari:  It  wil!
 be  a  punishment  in  my  case;  it  might
 be  a  benefit  in  his  case.

 Shri  5.  M.  Banerjee:  Great  men
 think  alike.

 Sbri  Yashpal  Singh:  You  will  re-
 main  here.

 =
 Shri  T.  T.  Krishnamachari:  The  hon.

 Member,  Shri  Dandekar,  spoke  about
 this  Bill.  I  must  say  that  I  should  be
 hesitant  to  say  anything  about  any
 remarks  which  he  made  about  this
 Bill  and  try  to  controvert  it  for  the
 reason  that  while  I  am  only  a  Finance
 Minister  he  has  been  a  man  who  ad-
 ministereg  these  taxes  for  a  number
 of  years  and  knows  them  so  well.  In
 fact,  I  think,  he  must  know  more
 about  how  these  taxes  are  adminis-
 tered  and  how  these  taxes  are  evaded
 much  more  than  I.  I  am  not  saying
 it  in  the  sense  that  he  is  a  business-
 man  but  as  a  person  who  was  mem-
 ber  of  the  Central  Board  of  Revenue
 in  charge  of  income-tax.  We  have  a
 very  high  opinion  of  his  acumen  and
 knowledge  of  this  tax.  Therefore  I
 think,  while  all  that  he  saiq  he  said
 as  a  person  who  now  occupies  a  dif-
 ferent  position,  I  have  no  doubt  that
 he  realises  that  the  area  of  evasion
 is  there.  Of  course,  there  are  cases
 of  harassment  which  is  inevitable
 when  we  try  to  check  evasion.  When
 We  put  that  in  the  rules,  it  make  the
 pasition  a  little  more  difficult.
 Ultjmately,  he  would  recognise  that  it
 is  a  case  of  pull  devil,  pull  bake;
 sometimes  the  devil  wins,  sometimes
 the  baker  does.  Therefore  he  will
 not  mistake  me  if  I  go  not  attempt  it.
 I  accept  his  compliments  in  respect
 of  the  Bill,  not  in  respect  of  the
 Finance  Minister;  but,  at  the  same
 time,  I  would  like  to  suggest  that  the
 defacts  in  the  working  of  the  Income-
 tax  Act  generally  have  been  there
 even  in  the  time  when  he  was  admi-
 nistering  it  are  there  when  I  am
 the  Finance  Minister  and  will  conti-
 nue  until]  the  process  goes  on  all  the
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 time  when  we  try  to  amend  it  here
 and  there,  partly  to  check  evasion  and
 partly  to  lighten  harassment.  That
 process  has  to  go  on.  I  do  not  think
 any  Finance  Minister  can  say  that  he
 has  produced  an  income-tax  act  which
 is  absolutely  perfect.  In  fact,  no  le-
 gislation  can  ever  be  perfect.

 The  hon,  Member,  who  has.  very
 800d  intention  which  JI  appreciate,
 spoke  about  the  difficulties  of  the  agri-
 culturists.  We  know  it;  but  it  is
 neither  the  forum  nor  the  measure
 which  could  help.  The  hon.  Member
 suggested  as  to  why  not  I  reduce  the
 duty  on  diesel  oil.  lt  is  merely  for
 the  reason  that  the  agriculturist  con-
 sumés  Only  a  very  smal]  portion  of  the
 diesel  oil;  other  people  consume  more.
 Ultimately,  if  you  want  to  do  any  good
 to  the  people  then  diesel  oi]  has  to  be
 taxed  until  we  reach  the  time  when
 we  have  no  tax  at  all  which,  I  think,
 will  be  very  good  and  then  you  will
 have  no  Finance  Minister  at  all  which
 will  be  equally  good.  Those  kind  of
 halcyon  days  will  never  occur.  I  think,
 in  the  days  as  we  go  on  the  Govern-
 ment  will  become  more  and  more  com-
 plicated;  Finance  Ministers  will  be-
 come  more  and  more  harassed  persons
 and,  of  course,  hon,  Members  wi  1
 have  to  criticise  them  and  they  have
 to  adjust  their  sights  fram  time  to  time.

 But  essentially  I  agree  that  there
 are  a  lot  of  things  that  could  be  im-
 proved  in  the  State  sphere.  I  hope,
 the  hon.  Member  who  has  spoken  will
 stand  for  election  as  a  member  of  the
 State  Assembly  next  time  in  which
 case,  J]  think,  he  can  make  his  in-
 fluence  felt  in  regard  to  an  area  of  ad-
 ministration  which  concerns  the  people
 Assembly.

 Shri  D.  C.  Sharma:  They  like  the
 Lok  Sabha  much  more  than  the  State
 Assembly,

 Shri  Bade:  He  wants  that  he  should
 become  Lord  Krishna.
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 Shri  T,  T.  Krishnamachari:  The  only
 trouble  about  it  ig  that  instead  of  64
 I  should  have  been  16;  then  I  would
 have  appreciated  all  this.  But  I  can-
 not  do  it.  Therefore,  it  is  amusing,
 interesting  and  also  good  from  a
 Member  who  feels  kindly  towards  the
 Finance  Minister.  I  thank  him  for  it:
 but  I  can  say  no  more  about  it.

 I  think,  I  have  more  or  less  covered
 the  points.  About  amendments  that
 have  heen  given  notice  of  in  order  to
 improving  the  Bill,  of  course,  all
 amendments  merit  consideration  but
 there  is  one  particular  amendment
 which  my  hon.  friend,  Shri  Morarka,
 has  given  notice  of  in  regard  to  the
 Provision  of  appeal.  I  find  that  if  I
 accept  it,  I  have  to  do  something  in
 regard  to  section  230  where  similar  pro-
 visions  in  regard  to  different  types  of
 people  obtain.  All  that  I  can  pro-
 mise  js  in  regard  to  the  question  of
 harassment,  ag  regards  the  question  of
 allowing  a  person  opportunities,  we
 will  frame  the  rules  and  the  rules  will
 come  before  the  House.  In  regard  to
 the  question  of  appeal,  this  is  a  matter
 which  I  wi!]  examine  and  find  out  be-
 cause  if  I  do  anything  here,  I  have
 to  touch  section  230.  Therefore  I  will
 beg  of  my  hon.  friend  to  bear  with  me
 for  some  time.  I  will  have  the  matter
 examined  and,  if  necessary,  we  will
 bring  it  up  in  another  amendment.
 There  is  always  an  annual  amendment
 of  of  the  Income-tax  Act  and  we  will
 bring  it  up  then,

 I  would  also  like  to  tell  my  hon.
 friend  one  thing.  I  prefer  this  three-
 year  limit  to  be  there.  As  I  said,  we
 have  to  have  a  limit.  He  may  say:
 Have  two,  three  or  four,  but  you  can-
 not  do  without  a  limit  because  the
 moment  people  know  that  the  company
 is  likely  be  acquired,  as  is  the  case  in
 the  case  of  electricity  companies,  then
 the  obvious  reaction  is,  “Why  should
 we  declare  a  dividend  this  year;  we
 will  just  put  it  in  the  reserves?”;
 all  that  you  have  to  do  is  to  pay.
 Capital  Gains  Tax  provided  the
 area  of  the  spread  is  something
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 considerable,  Therefore,  if  the  hon.
 Member  had  suggested  that  I
 should  not  have  the  limit  as  three
 but  as  two,  I  would  have  perhaps
 agreed;  but  since  he  wants  a  removal
 of  it,  I  am  unable  to  accept  the  re-
 moval  of  the  period.  25  I  said,  it  is
 a  matter  of  judgement  whether  two  is
 good  or  three  is  good;  probabiy  they
 mean  more  or  less  the  same.  So,  hon.
 Members  will  please  bear  with  me  if
 I  do  not  accept  these  amendments;  but
 I  will  certainly  examine  the  position.
 If  by  reason  of  something  like  these
 amendments  being  incorporated  would
 benefit  the  assessees,  then,  I  think,  I
 will  think  about  it.

 Shri  Kashi  Ram  Gupta:  May  I  put
 One  question  to  him?  The  hon.  Fin-
 ance  Minister  has  not  been  kind  enough
 to  answer  my  point  raised  about  the
 assurance  given  in  this  House  at  the
 time  of  passing  the  Finance  Bill  that
 the  late  filing  of  returns  will  not  be
 penalised  in  the  ordinary  way  and
 directions  will  be  sent  to  the  ITOs.

 Shri  T.  T.  Krishnamachari:  I  have
 said  that  we  have  done  that.  If  there
 are  instances  where  people  arc  being
 harassed  because  the  instructions  are
 not  followed  and  if  any  of  these  ins-
 tances  are  given  to  me,  I  will  follow
 it  up.  We  have  sent  the  instructions
 to  the  Income-tax  Officers.  What  is
 being  done  is  as  a  matter  of  routine.
 Any  assurances  given  here  ar2  i0c-r-
 porated  and  it  goes  out  as  letters.  I
 have  Been  assured  by  my  officers  that
 it  has  been  done.  But  if  hon,  Mem-
 ber  has  any  instance  in  which  he  feels
 that  it  is  not  being  followed,  J  am
 quite  prepared  to  take  it  up  if  he  will
 give  me  the  information.

 Shri  Yashpal  Singh:  The  State
 Governments  are  running  under  the
 control  of  the  Central  Government.

 He  cannot  avoid  the  auestion  by
 simply  saying  that  they  are  indepen-
 dent.  They  are  running  under  their
 control.
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 Shri  T.  T.  Krishnamachari:  No,  they
 are  not.

 Mr,  Speaker:  May  I  put  one  ques-
 ‘tion  myself?  The  question  is:

 “That  the  Bill  further  tc  amend
 certain  laws  relating  to  direct
 taxes,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 Mr.  Speaker.  The  House  will  now
 take  up  clause-by-clause  consideration
 of  the  Bill.  Clause  2.  Are  there
 any  amendments  to  it?

 Shri  Morarka:  There  are  amend-
 ments  in  my  name  ang  in  the  name
 of  my  hon.  friend,  Shri  Varma,  but  in
 view  of  the  assurance  given  by  the
 hon.  Finance  Minister  I  do  not  propose
 to  move  any  of  them?

 Mr.  Speaker:  They  are  not  being
 moved.  Then,  the  question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Mr.  Speaker:  Is  any  amendment  be-
 ‘ing  moved  to  clause  3?

 Shri  Chandrabhan  Singh  (Bilaspur):
 ‘In  view  of  the  assurance  given  by
 the  hon.  Finance  Minister  I  do  not
 wish  to  move  my  amendment.

 Mr.  Speaker:  The  question  is:

 “That  clause  3  stang  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clauses  4  to  9  were  added  to  the  Bill,
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 Clause  0—(Insertion  of  new  section
 230A)

 Shri  Bade:  Sir,  I  beg  to  move:

 (i)  Page  4,  line  9,—
 for  “fifty  thousand”  substitute—
 “one  lakh”.

 (ii)  Page  4,—

 after  line  24,  insert——

 “Provideq  that  the  Income-tax
 Officer  shall  grant  the  certificate
 within  fifteen  days  from  the  date
 of  the  application  and  if  no  cer-
 tificate  is  granted  and  no  reply
 is  given  within  fifteen  days  from
 the  date  of  the  application  it  will
 be  presumeg  that  the  certificate
 is  granted.”  (2)

 Sir,  this  amendment  is  to  clause
 10.  In  clause  10,  there  are  some  res-
 trictions  put  on  registration  of  trans-
 fers  of  immovable  property  in  certain
 cases.  My  submission  here  is  _  that
 instead  of  Rs,  50,000  it  should  be
 made  Rs.  |  lakh  and  this  amendment
 should  be  made:

 “Provided  that  the
 Officer  shall  grant  the  certificate
 within  fifteen  days  from  the  date
 of  the  application  and  if  no  certi-
 ficate  ig  granted  and  no  reply  is
 given  within  fifteen  days  from  the
 date  of  the  application  it  will  be
 presumed  that  the  certificate  is
 granted.”

 Income-tax

 The  hon,  Finance  Minister  has  just
 assured  now  and  also  he  did  in  the
 beginning  of  his  speech  that  he  will
 mention  the  time-limit  in  the  rules.
 But  instead  of  mentioning  the  time-
 limit  in  the  rules,  why  does  he  not
 mention  it  in  the  Act  itself?

 5.3  hrs.

 [SHrr  KHADILKAR  in  the  Chair]

 Sir,  I  have  seen  cases  under  the
 Indian  Registration  Act  where  the
 people  try  to  avoid  the  duties  and  the
 court  fees.  Instead  of  valuing  the
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 property  at  Rs.  50  lakhs,  they  make
 sub-divisions  as  part  l,  part  2,  part  3
 and  80  on  of  the  same  building  and
 value  them  at  Rs,  50,000  and  Rs.  30,000
 and  Rs.  20,000  and  like  that.  They
 avoid  the  court  fees  and  they  avoid
 the  registration  also.  So,  my  sugges-
 tion  here  is  that  instead  of  Rs,  50,000
 it  should  be  made  Rs.  l  lakh.  Then,
 Sir,  here  they  have  to  obtain  the
 clearance  certificate  from  the  Income-
 Tax  Officer.  I  have  seen  cases  under
 the  Wealth  Tax  Act  where  whenever
 a  certificate  is  required  from  the
 Income-Tax  Officer  that  no  arrears
 for  the  last  year  are  pending,  they  are
 pending  for  two  years  or  three  years
 or  even  four  years  and  then  there  is
 no  registration  if  there  is  no  clearance
 certificate  from  the  Income-Tax  Offi-
 cer.  I  think  that  will  be  harassment
 and  the  persons  who  want  to  purchase
 the  property  and  the  persons  who  want
 to  raise  money  by  selling  the  property
 will  suffer  by  this.  So,  there  should
 be  some  time-limit  fixed,  that  is,  if
 not  5  days,  30  days  or  it  may  be
 two  months.  We  know  that  in  the
 Income-tax  offices  there  are  heaps  of
 cases  pending,  one  thousand  to  two
 thousang  cases.  When  the  man  80९5
 there,  the  clerk  finds  out  the  file  and
 he  puts  it  before  the  Income-Tax
 Officer  and  then  after  5  or  20  days
 the  man  again  goes  to  the  office  and
 comes  back.  There  is  a  proverb:

 “खिसा  हो  बम  शौर  जूता  हो  तंग,
 तब  भ्राता  है  रंग,  मुकदमे  में  ।”

 अर्थात्‌  पाकिट  फुल  होनी  चाहिये,  पैसा
 भरा  होना  चाहिये  ब्रौर  चूंकि  उन  के  दफ्तर
 में  चचकर  खाते,  खाते  जूता  ढीला  हो  जाता
 है  इस  बास्ते  जूता  तंग  होना  चाहिये  |  जब

 ऐसा  होता  है  तभी  इनकमटैक्स  के  श्राफिस
 में  मुकदमा  ले  कर  जाने  में  मजा  प्राता  है  ।

 This  is  the  proverb.  So,  I  think,  some
 time-limit  should  be  given.  Only  the
 assurances  will  not  do.  Some  time-
 limit  should  be  fixed  so  that  the  per-
 sons  may  know  that  they  will  get  the
 clearance  certificate  within  the
 month  or  two  months  or  three
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 months,  whatever  the  time-limit
 the  hon.  Finance  Minister  wants  to
 fix.  He  gave  an  assurance  in  the
 beginning  and  today  also  he  has  given
 an  assurance.  That  means,  he  realises
 the  difficulties.  But  I  do  not  know
 why  he  does  not  accept  my  amend-
 ment—if  not  5  days,  let  it  be  30  days.

 Shri  T.  T.  Krishnamachari:  Sir,
 I  mentioned  that  the  question  of
 time-limit  will  be  covered  by  the  rules
 and  the  rules  will  come  before  the
 House.  They  will  be  placed  on  the
 table  of  the  House.  So  far  as’  the
 raising  of  the  limit  is  concerned,  from
 Rs.  50,000  to  Rs.  lakh,  he  himself
 has  mentioned  that  limit  and  there
 are  various  cases  where  the  limit  is
 much  lower.  Having  said  that,  I  do
 not  think  one  could  ask  for  the  limit
 to  be  raised.  I  am  unable,  therefore,
 to  accept  the  amendment.

 Shri  Bade:  What  will  be  the  timc-
 limit?

 Shri  7.  T.  Krishnamachari:  We
 will  mention  it  in  the  rules  and  we
 will  place  them  on  the  table  of  the
 House.

 Mr.  Chairman:  Now,  I  shal]  put
 amendments  No,  |  and  2  moved  by
 Shri  Bade  to  the  vote  of  the  House.

 Amendments  No.  |  and  2  were  put
 and  negatived.

 Mr,  Chairman:  The  question  is:

 “That  clause  0  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  0  was  added  to  the  Bill.

 Mr,  Chairman:  There  are  no  amend-
 ments  on  clauses  l  to  VW.

 The  question  is:

 “That  clauses  ll  to  47  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  l]  to  7  were  added  to  the  Bill,
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 5.3]  hrs,

 at  we  :  I  beg  to  move.

 “Page  7,—

 after  line  39,  insert—

 “(4)  Before  imposing  the  fine  the
 Commissioner  shall  serve  the  con-
 tractors  with  notice  to  show  cause
 why  he  should  not  be  fined  and
 after  hearing  him  the  Commissioner
 will  make  an  order.”

 Explanation—“contract”  means  the
 contract  as  defineq  in  the  Con-
 tract  Act  1872."  (3)

 मैं  मे  झपने  इस  प्रमैंडमैंट  में  यह  चाहा  है
 कि  कमिश्नर  कंट्रैटटर  को  50  रुपया  पर
 डे  फाइन  करने  से  पहले  उस  को  शो  काज़
 त्ोटिस  दे  कर  बुलाना  चाहिए  और  उसे
 झपनी  सफाई  देने  का  मौका  देना  चाहिए  |
 उसे  नोटिस  दे  कर  पूछा  जाय  कि  वह  यह
 बतलाये  कि  उस  पर  यह  फाइन  क्‍यों  न
 इम्पोज़  कर  दिया  जाय  ?  यदि  इस  प्रकार  का
 कोई  नोटिस  नहीं  होता  है  तो  मैं  ने  देखा  है  कि
 एक्सपार्टी  जजमेंट  हो  जाता  है  =  जब  तक
 कि  वह  वकील  को  फ़ीस  श्रादि  दे  कर  उन
 के  सामने  जाता  नहीं  है  कोई  उस  को  नहीं
 सुनता  है  :  यह  कह  दिया  जाता  है  कि  तुम  ने
 कंट्रैक्ट  कर  लिया  है  चूंकि  एक  महीने  के
 अन्दर  तुम  ने  अपने  रिटन्स  नहीं  दिये  इस
 बास्ते  तुम  पर  मह  फ़ाइत  इम्पोज्  किया
 गया  है  ।  मैं  चाहता  हूं  कि  इस  में  शो  काज़
 नोटिस  की  व्यवस्था  होनी  चाहिये  ।  कानून
 का  यह  साधारण  नियम  है  कि  जब  किसी  को
 सज़ा  दी  जाती  है  तो  सज़ा  देने  के  पहले  उस
 को  सुना  जाता  है  श्र  उस  से  पूछा  जाता
 है  कि  वह  बतलाये  कि  उसे  वह  सजा  क्यों  न
 दी  जाय  उस  को  सुनने  के  बाद  ही  कोई
 सड़ा  दी  जाती  है  ।  पैनेल  क्लाज  होने  के
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 कारण  उस  को  सुनने  की  जरूरत  है।
 मैं  समझता  हूं  कि  फाइनेंस  मिनिस्टर  साहब
 यह  देखेंगे  कि  इन  दी  इंटरेरट  श्रोफ  दि

 जा  टिस  उस  को  पहले  नोटिस  दे  दिया  जाय
 झौर  बगैर  उसे  सुने  पैनेलाइज़  करना
 ठीक  नहीं  है  ।

 कंट्रक्ट  के  बारे  में  इस  में  यह  दिया

 हुआ  है  :

 “285A.  qd)  Where  any  person
 (hereinafter  referred  to  as  the  con-
 tractor)  enters  into  a  contract  for
 the  construction  of  a  building  for,
 or  the  supply  of  goods  or
 services  .”

 पह  कंट्रैक्ट  और  एग्रीमेंट  को  लेकर  बहुत  झगड़ा
 होता  है  भ्रौर  बहुत  फक॑  पड़ता  है।  कोई
 कहता  है  कि  यह  कंट्रैक्ट  है,  कोई  कहता  है  कि

 यह  एग्रीमेंट  है  तो  कोई  कहता  है  कि  यह
 एक्जीक्यूटिव  कंट्रेक्ट  है  ।  इस  के  बारे  में
 इनकम  टैक्स  ला  में  कोई  साफ़  डैफनीशन  नहीं
 है  और  इसलिए  यह  श्रावश्यक  है  कि  कंट्रैक्ट
 की  परिभाषा  दी  जाय  ।  भ्रभी  होता  यह  है
 कि  जिनको  टैक्स  इवेड  करना  होता  है  वह
 50,000  के  कंट्रैक्ट  को  25,000,  25,000
 के  दो  टुकड़ों  में  शो  कर  देते  हैं श्रौर  उस  हालत
 में  उस  को  रिटर्नेस  देने  की  ज़रूरत  नहीं
 होती  है  1  इनकमटैक्स  ला  में  टैक्स  इवेजन
 इसलिए  भी  मुमकिन  होता  है  कि  उसमें

 लूपहोल्स  रख  दिये  हैं,  दरवाज़े  भौर  खिड़कियां
 रख  दी  हैं  जिनसे  कि  यह  टैक्स  लोग  इवेड  कर
 जाते  हैं।  इस  वास्ते  मैं  चाहता  हूं  कि  भ्रनएकाउं-
 टेबुल  मनी  का  जो  सवाल  फ़ाइनेंस  मिनिस्टर
 साहब  ने  उठाया  है  वह  इन  लूपहोल्स  को  प्लग
 करने  से  ही  हल  हो  पायेगा  ।  इस  वास्ते  मैं
 चाहता  हूं  कि  कंट्रे्ट  की  हैफ़नीशन  की  जाय
 और  साथ  ही  साथ  यदि  उस  को  सज़ा  देनी  है
 तो  उस  के  पहले  उसे  कम  से  कम  शो  काज़
 नोटिस  अवश्य  सर्व  किया  जाय  ।  इसी  गरज़
 से  मैं  ने  यह  पभमेंडमेंट  दिया  है
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 Shri  T.  T,  Krishnamachari:  I
 think  the  hon.  Member  does  not
 realise  that  before  a  Commissioner
 p.oceeds  to  levy  a  fine  under  this  sec-
 tion,  he  will  certainly  have  to  ascer-
 tain  the  facts  to  justify  the  levy  of
 the  fine.

 The  information  is  to  be  furnished  by
 the  contractor  as  prescribed  by  the
 rules  and  the  provision  will  have  to
 be  made  for  various  items  for  which
 information  has  to  be  furnished.

 The  facts  relating  to  those  items  wil]
 be  within  the  contractor’s  know-
 ledge.  I  think,  therefore,  that  there
 is  no  need  for  a  specific  provision  here
 such  as  the  one  suggested.

 Then,  my  hon.  friend  may  probably
 be  confusing  penalty  with  fine.  If  it
 is  a  fine.  then  the  circumstances  are
 different.  That  is  why  section  43  of
 the  Act  does  not  provide  a_  specific
 appeal  such  as  the  one  that  is  provi-
 ded  for  penalty.  However,  .  provi-
 sion  could  be  made  in  the  rules  re-
 quiring  the  commissioner  to  give  the
 contractor  a  reasonable  opportunity
 of  being  heard  before  levy  of  a  fine.
 In  the  circumstances,  I  find  myself
 unable  to  accept  the  amendment.

 Mr.  Chairman:  I  shall
 amendment  No.  8  to  vote.

 Now  put

 Amendment  No,  8  was  put  and  nega-
 tived.

 Mr.  Chairman:  The  question  is:

 “That  clause  8  stand  part  of
 the  Bill,

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clouses  19,  20  and  l,  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill.

 Shri  T.  T.  Krishnamachari:
 to  move:

 “That  the  Bill  be  passed”.
 Mr.  Chairman:  The  question  is:

 I  beg

 “That  the  Bill  be  passed”,

 The  motion  was  adopted.
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 5.44  hrs,

 PRESS  COUNCIL  BILL
 The  Deputy  Minister  in  the  Ministry

 of  Information  and  Broadcasting  (Shri
 ९.  R.  Pattabhi  Raman):  I  beg  to
 move:

 “That  this  House  concurs  in  the
 recommendation  of  Rajya  Sabha
 that  the  House  do  join  in  the  Joint
 Committee  of  the  Houses  on  the
 Bill  to  establish  8  Press  Council  for
 the  purpose  of  preserving  the  libe-
 rty  of  the  Press  and  of  maintain-
 ing  and  improving  the  standards
 of  newspapers  in  India,  made  in
 the  motion  adopted  by  Rajya
 Sabha  at  its  sitting  held  on  the
 5th  September,  1964,  and  commu-
 nicated  to  this  House  on  the  779
 September,  ‘1964,  and  resolves  that
 the  following  30  Members  of  Lok
 Sabha  be  nominated  to  serve
 on  the  said  Joint  Committee,
 namely:  Shri  Peter  Alvares,  Shri
 C.  K,  Bhattacharyya,  Shri  N,  C.
 Chatterjee,  Shri  Tridib  Kumar
 Chaudhuri,  Shri  Yudhvir  Singh
 Chaudhary,  Shri  0,  Dass,  Shri  L.
 Elayaperumal,  Shri  Ansar  Har-
 vani.  Shri  T.  D.  Kamble,  Shri
 Cherian  J,  Kappen,  Sardar  Kapur
 Singh,  Shri  M,  K.  Kumaran,  Shri
 Nihar  Ranjan  Laskar,  Shri  Shiv
 Charan  Mathur,  Shri  Mathura
 Prasad  Mishra,  Shrimati  Sharda
 Mukeriee,  Shri  Mohan  Nayak,
 Shri  Man  Sinh  P.  Patel,  Shri
 Kishen  Pattnayak,  Shri  Shivram
 Rango  Rane,  Shri  Sadhu  Ram,  Shri
 Shram  Lal  Saraf,  Pandit  K.  C.
 Sharma,  Shri  Shashi  Ranjan,  Shri
 Vidya  Charan  Shukla,  Dr.  L.  M.
 Singhvi,  Shri  Tula  Ram,  Shri  8.
 Veerabasappa,  Shri  Virbhadra
 Singh,  and  the  Mover.”.

 In  ‘1952,  as  the  House  is  aware,  the
 Government  of  India  appointed  a
 high-powered  Press  Commission  to
 enquire  into  ‘the  state  of  the  press
 and  its  present  and  future  lines  of
 development’.  The  House  ts  also  aware
 that  this  commisston  was  presided
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 over  by  the  late  Shri  Rajadhyaksha,
 anq  it  includeq  many  prominent  per.
 sons  like  the  late  Acharya  Narendra
 Deva,  our  present  Vice-President  Dr.
 Zakir  Hussain,  ang  a  number  of  others
 whose  names  I  am  not  mentioning.
 After  about  two  years,  this  commis-
 sion  submitted  a  very  exhaustive  re-
 port  on  the  then  existing  conditions  of
 the  press  and  had  also  made  recom-
 mendations  in  regard  to  the  measures
 for  the  future.

 In  discussing  ‘the  standards  and  per-
 formance  of  the  press’  the  commission
 concluded  with  the  recommendation
 for  the  setting  up  of  a  press  council.
 This  was  one  of  the  very  important
 recommendations  made  by  the  Press
 Commission,  and  the  present  measure
 before  the  House  seeks  to  implement
 that  significant  recommendation.

 The  history  behind  it  is  rather  inter-
 esting.  The  original  Press  Council
 Bill  was  introduced  in  the  Rajya
 Sabha  in  July,  ‘1956,  with  the  objec-
 tive  of  establishing  a  press  council.
 After  undergoing  certain  modifications,
 the  Bill  was  transmitted  to  the  Lok
 Sabha,  but  lapsed  owing  to  the  dis-
 solution  of  the  House  in  April,  1957.
 Thereafter,  in  June,  962  the  Na-
 tional  Integration  Council  stressed  the
 need  to  establish  a  council  as  soon  as
 possible,  Various  newspapers  organi-
 sations  ang  particularly  the  Indian
 Federation  of  Working  Journalists
 passed  resolutions  urging  Government
 to  establish  the  press  council  at  a
 very  early  date.  The  Press  Coun-
 cil  Bill  as  passeqd  by  the  Rajya
 Sabha  in  956  was  examined  with  ref-
 erence  to  the  suggestions  and  com-
 ments  made  in  the  press  as  well  as  by
 newspaper  organisations,  the  advice
 of  the  press  consultative  committee
 also  was  sought,  and  after  deep
 thought  over  the  various  matters,  the
 present  Bill  was  introduced  in  the
 Rajya  Sabha  who  have  made  a  recom-
 mendation  that  a  Joint  Committee  of
 both  the  Houses  be  appointed  to  con-

 sider  this  measure,  for  which  purpose
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 the  present  motion  is  now  before  this
 House.

 With  your  leave,  I  may  point  out
 that  the  need  for  having  a  statutory
 body  was  referred  to  the  Press  Com-
 mission’s  report  itself.  They  have  said
 in  their  recommendation  at  pages  852-
 53  of  the  report  in  paragraph  949  that:

 “The  fact  that  the  press  council
 in  the  United  Kingdom  ig  a  purely
 voluntary  body  has  undoubtedly
 handicapped  it  in  the  exercise  of  its
 authority  over  the  press.  Its  deci-
 sions  in  certain  cases  have  been  the
 subject  of  violent  controversy  parti-
 cularly  by  those  affected.  Even  in
 the  last  instance  the  council  could
 not  ensure  the  appearance  of  Mr.
 Gunn  before  it  when  it  was  investi-
 gating  the  matter.  We  feel  that  a
 voluntary  body  of  this  nature  might
 not  have  the  necessary  sanction
 behing  its  decision  nor  legal
 authority  to  make  inquiries.”.

 In  the  United  Kingdom,  Mr.  Gunn,
 the  editor  of  the  Daily  Sketch  had
 put  in  an  insertion  in  hig  paper  as
 though  it  emanated  from  the  man  who
 had  really  signed  the  article,  but  had
 omitted  certain  portions  from  and
 added  certain  portions  to  it,  and  that
 became  the  subject-matter  of  contro-
 versy.  The  reference  is  to  that  case.

 Continuing  the  recommendation,  in
 the  succeeding  paragraph,  namely
 Paragraph  950,  at  page  353,  the  com-
 mission  have  made  a_  categorical
 recommendation,  namely:

 “We  are  definite,  therefore,  that
 the  Press  Council  to  be  estab-
 lished  in  this  country  should  be
 brought  into  existence  by  statute,
 that  its  members,  individually  and
 jointly,  should  have  legal  protec-
 tion  in  respect  of  all  the  action
 that  they  take  bona  fide  and  in
 discharge  of  their  responsibilities
 and  that  others  too  who  imple-
 ment  thelr  decisions  such  ag  8
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 newspaper  that  publishes  the  find-
 ings  of  the  Council  should  also  be
 protected.”.

 The  Press  Commission  had  before  it,
 as  I  pointed  out,  the  example  of  UK
 where  the  Press  Council  is  a
 voluntary  body,  I  have  read  out  the
 categorical  recommendation  of  the
 Press  Commission.

 The  House  will  be  interested  to
 know  that  the  Royal  Commission  on
 the  Press  in  the  UK  in  96-62—it  is
 rather  important;  it  is  subsequent  to
 our  Press  Commission—were  seized
 of  the  same  matter.  They  say:

 “If,  however,  the  press  is  not
 willing  to  invest  the  Council
 with  necessary  authority  and  to
 contribute  the  necessary  finance,
 the  case  for  a  statutory  body  with
 definite  powers  and  right  to  levy
 the  industry  is  a  clear  one,  We

 recommend,  however,  that  Govern-
 ment  should  specify  a  time-limit
 after  which  legislation  would  be
 introduced  for  the  establishment
 of  such  a  body,  if  in  the  mean-
 time,  it  had  not  been  set  up
 voluntarily”.

 I  am  going  to  quote  later  from  the
 l0th  annual  report  of  the  Press
 Council,  The  House  will  be  interested
 to  know  that  very  eminent  persons
 were  there  in  that  body  which  re-
 commended  this,  I  may  also  say  in
 Passing  that  only  the  other  day  we
 had  a  report  in  newspapers  that  the
 Ceylonese  Government  have  _intro-
 duced  a  Bill  for  the  establishment  of
 a  Press  Council  and  it  seems  to  be
 —I  have  not  gone  through  it  and  so
 I  will  not  venture  to  give  my  opinion
 —it  seems  to  be  very  similar  to  what
 we  afe  contemplating  now.

 The  Press  Council  will  consist  of  25
 members  of  whom  the  chairman  shall
 be  nominated  by  the  Chief  Justice  of
 India.  There  has  been  some  contro-
 versy  on  this  point  also.  The  Press
 Commission  had  recommended  _  that
 the  chairman  should  be  a  person  who
 ig  or  hag  been  a  Judge  of  a  High
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 Court  and  should  be  nominated  by
 the  Chief  Justice  of  India.

 In  the  earlier  Press  Council  Bill,
 the  Rajya  Sabha  had  made  an
 amendment  that  the  chairman  should
 be  nominated  by  a  committee  con-
 sisting  of  the  Chief  Justice  of  India,
 the  hon,  Speaker  of  the  Lok  Sabha
 and  the  hon.  Chairman  of  the  Rajya
 Sabha.  Later  on,  both  the  Chairman
 of  the  Rajya  Sabha  and  the  Speaker
 of  the  Lok  Sabha.  on  consultation
 expressed  their  unwillingness  to
 associate  themselves  with  the  commit-
 tee,  They  felt  that  this  would  create’
 a  precedent  and  would  also  interfere
 with  the  efficient  discharge  of  their
 duties  in  the  two  Houses.

 On  the  recommendation  of  the
 Consultative  Committee,  it  was
 decided  that  the  chairman  should  be
 nominated  by  the  Chief  Justice  of
 India.  I  am  glad  to  say  that  this
 provision  that  hag  been  made  with
 the  specific  consent  and  approval  of
 the  Chief  Justice  of  India.  Incidental-
 ly,  the  Indian  Federation  of  Working
 Journalists  also  wanted  that  the
 Chief  Justice  should  nominate  the
 chairman,

 The  entire  body  of  25  members  are
 to  be  nominated  by  committee  con-
 sisting  of  the  Chief  Justice  of  India,
 the  Chairman  of  the  Council  and  a
 person  to  be  appointed  by  the
 President  of  India.  This  committee  will
 have  before  it  a  panel  of  names  re-
 commended  by  various  newspaper
 associations,  Thus  there  is  no  doubt
 that  the  persons  appointed  to  this
 Council  would  be  such  ag  would
 inspire  confidence  in  the  Press  and
 the  public  for  their  standing  and
 integrity.

 Some  suggestions  have  been  made
 with  regard  to  the  split  up  of  the  3
 members  representing  working
 journalists.  As  this  is  going  before
 the  Joint  Committee,  I  daresay  that
 in  their  deliberations  they  wil]  tackle
 this  issue  and  deal  with  it  in  what-
 ever  form  they  like.
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 The  powers  and  functions  of  the

 Press  Council  are  also  important.
 The  object  of  the  Council  shall  be  to
 preserve  the  liberty  of  the  Press  and
 to  maintain  and  improve  standards  of
 newspapers,  Certain  powers  have
 been  proposed  in  furtherance  of  this
 object.  These  powers  and  functions
 are  in  line  with  the  recommendations
 of  the  Press  Commission,  Incidentally,
 I  may  say  that  out  of  the  recommen-
 dations  made  by  the  Press  Commis-
 sion,  excepting  one  or  two  matters
 where  they  refer  to  blackmail  and
 all  that,  the  rest  of  it  is  practically
 embodied  in  the  Bill  and  the  clauses
 are  almost  to  that  effect.  The  im-
 portant  function  af  the  Press  Council
 would  be  to  study  the  developments
 which  tend  towards  monopoly  and
 concentration  of  ownership  of  news-
 papers,  Here  again  we  are  fortified
 by  the  recommendations  in  the  Press
 Commission  Report  which  have
 referred  to  these  very  things.  With
 regard  to  monopolies  that  may  arise,
 the  House  will  also  be  interested  to
 know  that  the  Monopolies  Inquiry
 Commission  in  their  questionnaire
 have  included  the  question  of  owner-
 ship  of  papers  and  acquisition  of  paper
 interests.  The  functions  also  include
 study  of  the  ownership  or  financial
 structure  of  newspapers,  It  will  be
 open  to  the  Council  to  suggest  what
 remedies  are  called  for.

 Here,  I  would  quote  from  Para-
 graph  83  of  the  Press  Commission’s
 Report.  They  say:

 “We  expect  that  an  investiga-
 tion  of  this  nature  and  the  publi-
 cation  of  the  findings  of  the  Press
 Council]  would  have  the  direct
 eflect  of  breaking  the  monopoly
 by  drawing  public  attention  to  it.”

 I  would  also  refer  to  Paragraph
 853  of  the  Press  Commission’s  Report
 dealing  with  the  influence  of  the
 advertising  interests.  With  your  leave,
 I  propose  to  read  a  few  lines,  because
 I  think  they  will  interest  the  House:

 “It  hag  been  stated  that  news-
 papers  may,  of  their  own  accord,

 SEPTEMBER  29,  964  Council  Bill  4404

 follow  a  certain  policy  about
 news  and  views,  in  order  not  to
 offend  advertising  interests.  On
 Xhis  subject,  the  Indian  Society
 of  Advertisers  have  said  that  the
 statement  is  only  ‘partially
 correct’,  Many  newspapers  hesitate
 to  publish  certain  kinds  of  news,
 and,  when  they  do,  avoid  naming
 individual  advertisers,  This
 happens  not  only  in  respect  of
 advertisers  but  covers  also  people
 of  eminence  and  generally  in  the
 public  eye.  The  AiNEC  have
 stated  that,  while  any  major
 adjustments  of  editorial  policy  to
 suit  an  adveriiser’s  interest  igs  to
 be  deprecated,  no  newspaper
 would  wish  to  offend  the  adver-
 tiser  ‘who  deserves  the  considera-
 tion  due  to  a  customer’;  They
 however  express  the  view  that
 instances  of  this  kind  must  be
 negligibly  few  in  Indian  journal-
 ism.  The  remedy  suggested  by  the
 Orissa  Government  igs  that  the
 newspapers  should  themselves
 maintain  a  high  standard  of
 integrity  and  moral  sense,  and
 should  regarg  the  guardianship  of
 liber.y  their  main  justification  for
 existence,  The  Government  of
 Madras  have  suggested  that  public
 opinion  will  have  to  assert  itself
 to  remedy  such  a  situation.  Here,
 too,  we  consider  that  the  exercise
 of  supervision  by  the  Press  Council
 and  prompt.  investigation  of
 instances  brought  to  their  notice
 would  assist  the  newspapers  jn
 seiting  right  the  position  into
 which  some  of  them  have  slipped
 perhaps  unconsciously.”

 The  Commis’’:n  go  on  to  say  that
 from  time  to  ume  we  hear  of  some
 irresponsible  publications  in  a  section
 of  the  press,  particularly  of  a  sensa-
 tional  characier,  The  guide  line
 provided  by  the  Press  Commission  in
 this  matter  is:

 “The  remedy  in  such  cases
 would  be  for  the  journalists
 themselve,  to  exercise  some  sort
 of  control  on  their  erring
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 colleagues,  and  the  Presg  Council
 which  we  are  recommending
 should  enable  them  to  bring  about
 a  reform”  (Para  93l).

 The  only  power  vested  in  the  Press
 Council  (Clause  23)  is  to  censure
 the  erring  newspaper,  Editor  or
 journalist,  If  would  be  relevant  to
 point  out  that  the  Pres,  Commission
 itself  recommended  that  a  body  of  the
 Press  Council  should  be  there  to
 arbitrarte  on  doubtful  points  and  to’
 censure  anyone  guilty  of  infraction  of
 the  journalistic  code,  No  other  dis-
 cipiinary  power  is  proposed  to  be
 ves:ed  in  the  Council.  In  other  words,
 it  can  only  express  its  disapprobation
 in  the  form  of  censure.

 Clause  ‘14(2)  empowers  the  Council
 to  exercise  the  powers  of  a  civil
 court  while  trying  a  suit  under  the
 Code  of  Civil  Procedure,  It  may  be
 noted  that  this  power  does  not  con-
 vert  the  Press  Council  into  a  Civil
 Court.  It  only  gives  the  powers  to  the
 Pres;  Council  for  certain  limited
 purposes  of  summoning  and  enforcing
 the  attendance  of  a  person  §  and
 examining  him  on  oath,  requiring  the
 discovery  and  production  of  docu-
 ments,  receiving  evidence  on  affidavit,
 issuing  commission  or  examination  of
 witnesses  or  documents,  Similar  pro-
 visions  exist  in  various  statutes,  e.g.,
 the  Advocates  Act,—I  had  the  honour
 to  be  the  Chairman  of  the  Joint  Com-
 mittee  on  that  Bill—the  Chartered
 Accontants’  Act,  the  Bar  Council  Act
 etc.

 With  regard  to  these  powers  of  a
 Civil  Court  given  to  this  Press
 Council,  I  must  point  out  that  the
 Clause  only  states  the  principles  of
 natural  justice  that  you  cannot
 condemn  a  man  without  giving  him
 notice,  without  knowing  his  side  of
 the  case.  You  must  make  him  give  a
 statement,  and  there  must  be  a
 judicial  interpretation  of  the  case
 after  hearing  the  point,  of  view  of
 both  the  sides,  So,  this  power  is  only
 for  the  limited  purpose  of  summoning
 witnesses,  securing  documents  etc,
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 Shri  U.  M.  Trivedi  (Mandsaur):  If
 the  order  is  not  obeyeqg  what
 happens?

 Shri  P.  R.  Patel  (Patan):  Suppose
 a  newspaper  editor  or  journalist  is
 censured  and  there  ig  no  reasonable
 cause  for  it,  what  is  the  remedy  for
 him?

 Shri  0.  R,  Patiabhi  Raman:  I  am
 glad  you  have  asked  this  question.
 The  right  to  go  to  the  Supreme  Court
 by  special  leave  is  always  there.
 Nobody  can  stop  it.  It  is  in  article  ‘136,
 if  I  remember  aright.  I  have  got  a
 distinguished  lawyer  before  me,  and
 my  learned  friend  will  confirm  that
 article  36  gives  the  right  to  go  to
 the  Supreme  Court  by  special  leave.
 There  are  also  various  writ  petitions
 open  to  the  High  Court  and  Supreme
 Court.

 Shri  U.  M.  Trivedi:  Supposing  the
 Press  Council  calls  a  witness,  and  he
 refuses  to  comply.  Will  it  constitute
 a  contempt  of  court  or  not?

 6  hrs.

 Shri  C.  R.  Pattabhi  Raman:  Yes,
 that  is  natural.

 Shri  U,  M.  Trivedi:  How  is  it
 natural?  Where  is  the  provision?

 Shri  C.  BE.  Pattabhi  Raman:  I  said
 so.  There  is  the  same  procedure  as  in
 the  court  of  law,  There  is  the  clause
 in  the  Bill  giving  them  the  powers  of
 a  civil  court  and  sections  of  the  Civil
 Procedure  Code  are  mentioned  there.

 Shri  P.  R.  Patel:  Will  you  please
 see  clause  18(4)?  The  decision  of  the
 Council  under  sub-section  (l)  shall  be
 final  and  shall  not  be  questioned  In
 any  court  of  law,  What  have  you  to
 say  about  that?

 Shri  0.  R.  Pattabhi  Raman:  That  is
 because  the  Indian  Federation  of
 Working  Journalists  wanted  that  there
 should  be  a  finality  to  the  proceedings
 of  the  tribunal.  I  am  glad  my  atten-
 tion  hag  been  drawn  to  it.  But  there
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 again  it  does  not  prevent  an  appeal  to
 the  Supreme  Court  and  the  writ
 procedure,

 Shri  N,  C.  Chatterjee  (Burdwan):
 Article  36  jis  still  there  inspite  of
 clause  ‘13 (4)  and  nothing  can  take
 away  the  jurisdiction  of  the  Supreme
 Court;  it  cannot  be  touched  by  this
 House  either....  (Interruptions.)

 Shri  U.  M.  Trivedi:  Is  this  a  court,
 contempt  of  which  will  be  punished?
 What  Mr,  Chatterjee  says  is  correct;
 that  position  still  remains.

 Shri  C.  R,  Pattabhi  Raman:  Here
 you  have  got  a  body  clothed  with  all
 the  powers.  It  must  act  like  a  tri-
 bunal;  it  must  give  notice;  it  must  take
 proper  evidence  and  come  to  a  deci-
 sion.  But  that  decision  can  always  be
 challenged  in  the  higher  courts  either
 by  special  leave  or  by  writs....(In-
 terruptions.)

 Shri  S.  M,  Banerjee  (Kanpur):  The
 decision  of  the  tribunal  shall]  be  final
 according  to  clause  13(4).

 Shri  0.  R.  Pattabhai  Raman:  My
 distinguished  lawyer  friend,  Shri  N.  C.
 Chatterjee  has  pointed  out  article  36
 in  the  Constitution.  I  was  saying  that
 the  Working  Journalists  Federation
 wanted  some  finality  about  the  deci-
 sions.  We  can  envisage  powerful  in-
 terests  stepping  in  to  drag  things  on,
 or  to  stay  proceedings.  They  wanted
 a  quick  decision.  Supposing  a  work-
 ing  journalist  is  involved  and  power-
 ful  interests  step  in  and  drag  it  on  for
 two  years,  he  will  be  in  the  streets.  It
 is  more  to  help  the  under-dog  than
 otherwise  that  this  has  been  put  like
 that.  (Interruptions.)

 The  Bil]  empowers  the  Press  Council
 to  make  its  regulations  in  regard  to
 the  manner  of  holding  an  enquiry.
 There  again  we  have  given  the  utmost
 latitude.  This,  we  believe,  would  not
 come  in  the  way  of  the  Press  Council
 trying  to  arrive  at  out  of  court  settle-
 ments  or  conciliation  between  the  dis-
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 puting  parties.  I  envisage  that  quite
 a  good  number  of  cases  will  be  set-
 tled  out  of  court.

 The  House  will  note  that  the  mea-
 sure  is  largely  based  on  the  recom-
 mendations  of  the  Press  Commission.
 The  Council  aims  at  providing  a  furum
 where  an  erring  newspaper  can  be
 adjudged  by  his  own  compeers  in  the
 profession.  The  penalty  imposed  is
 only  disapprobation  and  bringing  an
 erring  journalist's  action  before  public
 notice.

 The  Bill  has  another  important  pro-
 vision  under  which  the  annual  report
 of  the  Press  Council  will  be  placed  be-
 fore  Parliament.  Parliament  will  have
 the  opportunity  of  discussing  the
 working  and  activities  of  the  Council.
 In  this  way,  Parliament  would  be  able
 to  go  over  the  actions  of  Governments,
 Corporations  and  such  other  public
 bodies  which  may  have  anything  to
 do  with  the  Press.

 I  cannot  sit  down,  Sir,  without
 quoting  from  the  Tenth  annual  report
 of  the  Press  Council  in  England.  It
 was  when  they  were  just  recovering
 from  Vassell  case  and  the  Profumo
 case  which  as  you  are  aware,  Sir,
 created  a  storm.

 “What  could  not  be  anticipated
 was  the  Vassall  Tribunal]  and,
 hard  on  its  heels,  the  Profumo-
 Ward  affair  the  reverberations  of
 which  were  still  echoing  when
 this  report  was  completed.

 The  theme  of  the  debate  on  the
 second  Royal  Commission,  initiat-
 ed  in  the  House  of  Lords  by  Lord
 Francis-Williams  on  May  29th,
 epitomised  in  a  broad  sense  the
 dilemmas  for  the  Press  in  all  the
 issues  of  this  eventful  year.

 ‘Part  of  the  basic  problem  of
 the  Press,’  he  said,  ‘and,  indeed,
 part  of  the  basic  problem,  as  I
 believe,  of  our  whole  modern
 society,  is  how  to  maintain,  en-
 courage  and  enhance  professional
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 standards  in  an  increasingly  in-
 dustrialised  society’.”

 Then  they  go  on—I  am_  skipping
 over  the  other  paragraphs  which  in
 my  humble  opinion  are  not  germane
 to  the  present  issue—they  are  talking
 of  the  Vas;al  affair,  and  then  they
 say:

 “With  the  Vassall  affair  no
 doubt  in  mind,  he  said:  ‘What  has
 emerged  from  discussions  and  re-
 cent  controversies  is  a  very  con-
 siderable  and  widespread  public
 ignorance  of  the  way  in  which  the
 Press  works  and  indeed  of  what
 the  Press  is.  I  hope  that  the  Press
 itself  may  perhaps  make  its  work-
 ings  better  known  to  the  public
 as  a  whole  because  there  is  a  good
 deal  of  confusion  of  thought  from
 the  failure  to  understand  that...
 we  are  considering  a  profession
 which  is  subjected  to  pressure
 which  no  other  profession  in  this
 country  knows.

 ‘When  we  speak  of  journalists’,
 he  continued,  “we  are  indeed
 speaking  of  some  20,000  very  diffe-
 Trent  human  beings,  nearly  all  of
 whom  are  earning  their  living  cr
 trying  to  earn  their  living  in  con-
 ditions  of  exceptional  difficulty.  It
 is  difficult  and  dangerous  to  gene-
 ralise  about  any  particular  group
 of  men  in  any  particular  profes-
 sion.”

 Sir,  later  on,  if  necessary,  I  may
 deal  with  it,  but  now  I  do  not  think
 I  will  take  much  longer  of  the  time
 of  the  House.  With  this  I  commend
 the  recommendation  of  the  Rajya
 Sabha  to  this  House  for  consideration.

 Mr.  Chairman:  Shri  D.  C.  Sharma.

 Shri  D.  C.  Sharma  (Gurdaspur):  Mr.
 Chairman,  Sir,  I  welcome  this  Bill,
 though  I  think  it  is  a  very,  very  he-
 lated  effort.  ..on  the  part  of  this  Minis-
 try  .(Interruption).

 Shri  8.  M.  Banerjee:  This  is  not  a
 party  question.
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 Shri  Hari  Vishnu  Kamath  (Kanpur):
 By  the  way  he  reminded  you,  Sir.

 Shri  S.  M.  Banerjee:  The  motion
 has  to  be  placed.

 Dr.  M.  S.  Aney:  The  motion  is  not
 before  the  House,  Sir.

 Mr.  Chairman:  The  motion  is  before
 the  House—Motion  moved.

 Shri  D.  C.  Sharma:  Sir,  I  welcome
 this  Bill...
 -

 Shri  S.  M.  Banerjee:  Sir,  I  rise  on  a
 point  of  order.

 Mr.  Chairman:  J  have  already  stat-
 ed  that  the  motion  is  before  the  House.

 Motion  moved:

 “That  this  House  concurs  in  the
 recommendation  of  Rajya  Sabha
 that  the  House  do  join  in  the
 Joint  Committee  of  the  Houses  on
 the  Bill  to  establish  a  Press
 Council  for  the  purpose  of  pre-
 serving  the  liberty  of  the  Press
 and  of  maintaining  and  improv-
 ing  the  standards  of  newspapers
 in  India,  made  in  the  motion
 adopted  by  Rajya  Sabha  at  its
 sitting  held  on  the  l5th  Septem-
 ber,  1964,  and  communicated  to
 this  House  on  the  7th  September,
 1964,  and  resolves  that  the  follow-
 ing  30  Members  of  Lok  Sabha  be
 nominated  to  serve  on  the  said
 Joint  Committee,  namely:  Shri
 Peter  Alvares,  Shri  com  K.  Bhat-
 tacharyya,  Shri  N.  C.  Chatterjee,
 Shri  Tridib  Kumar  Chaudhuri,
 Shri  Yudhvir  Singh  Chaudhary,
 Shri  C.  Dass,  Shri  L.  EBlayaperu-
 mal,  Shi  Ansar  Harvani,  Shri  T.
 D.  Kamble,  Shri  Cherian  J.  Kap-
 pen,  Sardar  Kapur  Singh,  Shri
 M.  K.  Kumaran,  Shri  Nihar  Ranjan
 Laskar,  Shri  Shiv  Charan  Mathur,
 Shri  Mathura  Prasad  Mishra,
 Shrimati  Sharda  Mukerjee,  Shri
 Mohan  Nayak,  Shri  Man  Sinh  P.
 Patel,  Shri  Kishen  Pattnayak,
 Shri  Shivram  Rango  Rane,  Shri
 Sadhu  Rem,  Shri  Sham  Lal  Saraf,
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 Pandit  K.  C.  Sharma,  Shri  Shashi
 Ranjan,  Shri  Vidya  Cnaran  Shukia,
 Dr.  L.  M.  Singavi,  Shri  Twa  Ram,
 Shri  S.  Veerabasappa,  Shri  Vir-
 bhadra  Singh,  and  Shri  C.  R.  Pat-
 tabhi  Raman.”

 Shri  Sinhasan  Singh  (Gorakhpur):
 Sir,  before  the  discussion  starts  on  this
 Buu  4  want  to  raise  a  point  of  order
 in  respect  of  this  Bist  winch  has  been
 discussed  in  the  Kajya  Sabha  from
 where  it  has  come  here  with  this
 recommendation  that  this  House  do
 join  in  the  re.ommendation  of  the
 Hajya  Sabha  in  giving  out  thirty  names
 aiong  witn  their  names  for  a  Joint
 Committee.

 As  it  appears  from  the  Bill,  the  Pre-
 sident  had  given  consent  under  clause
 (3)  of  article  l7  of  the  Constitution
 for  the  consideration  of  the  Bili  by
 the  Rajya  Sabha.  Now,  consideration
 of  the  Bill  is  the  second  stage  tc  in-
 trodu.tion;  the  Bill  must  first  be  in-
 troduced,  and  then  it  can  be  consider-
 ed.  My  point  is  whether  the  Bill  has
 had  the  permission  of  the  President
 for  its  introduction  in  the  Rajya  Sabha
 or  not.  It  means  that  this  Bill  is
 covered  either  by  articie  09  or  article
 l0  or  some  article  which  draws  the
 attention  of  article  l7.  If  you  look
 to  article  7(l)  you  will  find  that  no
 such  Bill  which  contains  provisions
 enumerated  in  sub-clauses  (a)  to  (f)
 of  clause  (l)  of  article  0  shall  be
 introduced  in  the  Rajya  Sabha.  The
 President  cannot  give  permission  for
 its  introduction  in  the  Rajya  Sabha,
 but  what  the  President  has  given  is
 that  he  has  given  his  sanction  only
 for  the  consideration  of  the  Bill.  (An
 Hon.  Member:  Introduction).  Not  in-
 troduction,  consideration.  Considera-
 tion  is  the  first  stage  which  follows
 introduction.  This  Bil]  has  been  in-
 troduced  there  and  it  has  been  con-
 sidered  there.  And  then  they  have
 commended  it  to  this  House  for  joining
 in  the  Joint  Committee.  So,  my  sub-
 mission  ts  whether  this  Bill  could  at
 all  be  introduced  in  the  Rajya  Sabha
 and  later  on  considered,  unless  we  get
 the  permission  from  the  President.
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 This  Bill,  by  some  provision  or  other,
 has  attracted  article  7  of  the  Con-
 stitution  which  by  sub-artic.e  (l)  of
 that  article  says  that  a  Bill  “making
 such  provision  shall  not  be  introduced
 in  the  Council  of  States”,  and  by  sub-
 article  (3)  says  that  the  Bill  “shall  not
 be  passed  by  either  House  of  Parlia-
 ment  unless  the  President  has  recom-
 mended  to  that  House  the  considera-
 tion  of  the  Bill.”  That  is  my  submis-
 sion,  and  I  request  that  you  may  be
 p-eased  to  make  a  ruling.

 Mr.  Chairman;  The  hon.  Member
 has  not  seen  the  last  page  of  the  Bill,
 as  printed,  where  it  has  been  stated
 that  the  President,  has,  “in  pursuance
 of  clause  (3)  of  article  7  of  the  Con-
 stitution  of  India  recommended  the
 consideration  of  the  Bill  by  the  Rajya
 Sabha.”

 Dr.  M.  S.  Aney:  Not  introduction,
 but  consideration.

 Shri  Sinhasan  Singh:  He  has  only
 permitted  the  consideration.  He  has
 not  permitted  the  introduction.

 Shri  Shinkre  (Marmagoa):  The
 objection  is  not  valid.  If  the  consi-
 deration  has  been  allowed,  then  it
 automatically  follows  that  the  intro-
 duction  has  been  allowed.  (Interrup-
 tion).

 Mr.  Chairman:  I  would  like  to  draw
 the  attention  of  the  hon.  Member  to
 article  7  of  the  Constitution.

 Shri  Sinhasan  Singh:  There  is  a
 Financial  Memorandum  attached  to
 the  Bill.  Ynis  Bill,  somehow  or  other,
 covers  the  financial  provisions  of  the
 Constitution  and  for  the  financial  pro-
 visions  of  the  Constitution,  two  stages
 are  provided.  One  is  introduction  and
 the  other  is  the  consideration.  Under
 article  17,  any  Bill  concerning  finance
 cannot  be  introduced  in  the  Rajya
 Sabha.  It  can  be  considered  in  the
 Rajya  Sabha  with  the  consent  of  the
 President.  The  President  has’  given
 consent  only  for  its  consideration  and
 not  for  its  introduction.  So,  I  have
 raised  this  point,  since  this  is  a  point



 4473  Press

 which  has  every  chance  of  being  pass-
 ed  over  unless  it  is  raised.  I  would
 like  to  have  your  ruling  on  the  mat-
 ter.

 Shri  Hari  Vishnu  Kamath;  May  I
 invite  your  attention  to  sub-rule  A2)  of
 rule  65  of  the  Rules  of  Procedure?  It
 says:

 “If  the  Bill  is  a  Bill  which  under
 the  Constitution  cannot  be  intro-
 duced  without  the  previous  sanc-
 tion  or  recommendation  of  the
 President,  the  member  shall  annex
 to  the  notice  such  sanction  or  re-
 commendation  conveyed  through
 a  Minister,  and  the  notice  shall  not
 be  valid  until  this  requirement  is
 complied  with.”

 So,  it  is  mandatory  under  the  Rules
 of  Proccdure  also.  Mutatis  mutandis,
 it  applies  to  official  Bills  as  well.

 Shri  ९.  R.  Pattabhi  Raman:  With
 great  respect,  I  may  point  out  that
 there  is  a  little  confusion  on  the  mat-
 ter.  I  may  point  out  to  my  esteemed
 friend  that  first  of  all  this  Bill  does
 not  make  any  provision  for  any  of  the
 matters  specified  in  sub-clauses  (a)  to
 (f)  of  article  110.  The  definition  of  a
 money  Bill  is  given  in  article  110.  I
 may  invite  the  attention  of  the  hon.
 Member  to  article  0  of  the  Constitu-
 tion,  which  appears  in  Part  V.  Sub-
 clause  qd)  says:

 “For  the  purposes  of  this  Chap-
 ter,  a  Bill  shall  be  deemed  to  be  a
 Money  Bill  if  it  contains  only
 provisions  dealing  with  all  or  any
 of  the  following  matters,
 namely—”.

 I  do  not  want  to  tire  the  House  by
 reading  sub-clauses  (a)  to  (g).

 With  your  leave,  I  may  draw  your
 attention  to  article  777  of  the  Consti-
 tution  which  says:

 “(l)  8  Bill  or  amendment
 making  provision  for  any  of  the
 matters  specified  in  sub-clauses
 (a)  to  (f)  of  clause  (l)  of  article
 4l0  shall  not  be  introduced  or
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 moved  except  on  the  recommenda-
 tion  of  the  President.”.

 Then,  sub-clause  (3)  of  article  l7
 says:

 “A  Bill  which,  if  enacted  and
 brought  into  operation,  would  in-
 volve  expenditure  from  the  Con-
 solidated  Fund  of  India  shall  not
 be  passed  by  either  House  of
 Parliament  unless  the  President
 has  recommended  to  that  House
 the  consideration  of  the  Bill.”

 As  very  rightly  pointed  out  by  you,
 Sir,—if  I  may  say  so  with  great  res-
 pect—the  recommendation  of  the  Pre-
 sident  is  contained  at  the  back  of  the
 Bill.

 It  may  also  interest  the  House  to
 know  that  the  “President,  having  been
 informed  of  the  subjectmatter  of  the
 Press  Council  Bill,  1963,  as  introduced
 in  the  Rajya  Sabh3,  has  been  pleased
 to  recommend,  under  artizle  117(3)  of
 the  Constitution,  the  consideration  of
 the  Bill  in  the  Lok  Sabha.”  This  has
 escaped  notice  of  my  esteemed  friend.
 This  morning’s  bulletin  he  may  not
 have  seen.  It  may  also  be  noted  that
 this  Bill  does  not  make  any  of  the
 provisions  from  (a)  to  (g)  referred
 to  in  article  110.  Really,  therefore,
 article  7(l)  does  not  come  in  and
 the  Bill  can  be  introduced  in  Rajya
 Sabha.  It  has  been  introduced  twice
 in  that  House,  and  in  the  first  time,
 because  this  House  was  prorogued,  it
 fell.

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  In  fact,  when  the  first  Press
 Counci]  Bill  was  introduced,  it  was
 introduced  in  the  Rajya  Sabha  and
 it  was  passed  by  Rajya  Sabha.  It
 would  have  come  to  the  Lok  Sabha
 but  for  the  fact  that  the  Lok  Sabha
 ended  before  the  Bill  could  come
 here.  Therefore,  the  objection  that
 the  Press  Council  Bill  cannot  be  in-
 trouced  in  the  Rajya  Sabha  is  invali-
 dated  by  the  fact  that  the  First  Press
 Council  Bill  was  introduced  there
 and  passed  there  and  because  the
 Second  Lok  Sabha  was  prorogued  it
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 could  not  come  here.  The  precedent
 is  already  there,  and  I  do  not  know
 why  this  objection  comes  at  this  very
 late  stage.

 Shri  Heda  (Nizamabad):  This  in-
 volves  a  very  simple  question.  Now
 thet  the  Financial  Memorandum  is
 attached  to  the  Bill  it  is  very  clear
 that  this  is  a  Money  Bill.  When  it  is

 a  Money  Bill  it  should  have  been  in-
 troduced  in  the  Lok  Sabha.  It  is  not
 a  question  as  to  which  is  a  superior
 House  and  which  is  an  inferior  House;
 it  is  a  question  of  deciding  the  rights
 of  the  two  Houses.  As  I  said,  when
 the  Financial  Memorandum:  has  been
 obtained  and  it  has  been  included  in
 the  Bill  it  is  very  clear  that  it  is  a
 money  Bill  and  it  should  have  been
 introduced  in  the  Lok  Sabha.  Instead
 of  that,  an  effort  has  been  made  to
 introduce  it  in  the  Rajya  Sabha.
 When  permission  was  sought,  it  was
 not  for  the  introduction  but  for  the
 consideration  of  the  Bill  which  is  a
 later  stage.  If  the  permission  had
 been  sought  for  its  introduction,  the
 matter  would  not  have  been  like  this.
 Therefore,  there  seems  to  be  some
 lacuna.

 Mr.  Chairman:  May  I  point  out  to
 the  hon.  Member  that  the  definition
 of  Money  Bill  is  exhaustively  given
 in  article  770  of  the  Constitution.
 From  the  exhaustive  definition  of
 various  clauses  given  there  it  is  clear
 that  his  argument  js  not  tenable.

 An  Hon,  Member:  That  it  is  not  a
 Money  Bill?

 Mr.  Chairman:  It  is  not  a  Money
 Bill  in  that  sense  in  which  it  has
 been  defined  here.

 Dr.  M,  Ss.  Aney  Then  why  has  that
 financial  recommendation  been  made?

 Mr.  Chairman:  Under  article  117(3)
 as  the  hon.  Minister  pointed  out  cor-
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 Shri  Sinhasan  Singh;  Article  7
 (3)  comes  after  introduction  of  the
 Bill.  Consideration  of  a  Bill  cannot
 precede  its  introduction.

 Shri  C.  R.  Pattabhi  Raman:  When
 any  amount  is  drawn  from  the  Con-
 sclidated  Fund  of  India....

 Shri  Sinhasan  Singh:  My  point  is
 whether  a_  Bill  can  be  considered
 without  its  being  introduded?  First
 leave  of  the  House  is  taken  to  intro-
 duce  a  Bill  and  unless  that  leave  is
 granted  the  Bill  cannot  be  introduc-
 ed.  That  is  the  procedure.  If  it  is
 a  Bill  which  hag  any  financial  consi-
 deration,  even  to  introduce  it  in  the
 Lok  Sabha  the  sanction  of  the  Presi-
 dent  must  be  there.  No  such  Bill  can
 be  introduced  without  prior  consent
 of  the  President  even  in  Lok  Sabha
 and  much  less  in  Rajya  Sabha.
 What  the  President  has  given  here  is
 in  regard  to  consideration  of  the  Bill
 under  sub-article  (3)  of  article  WT.

 6.9  hrs.

 (Mr.  SPEAKER  in  the  Chair]

 Shri  Hari  Vishnu  Kamath:  A  point
 of  order  has  been  raised,  Sir,  and  it
 needs  your  intervention.

 Mr.  Speaker:  Shri  Sinhasan  Singh
 has  been  very  particular  in  urging
 that  point  of  his.  We  had  some  con-
 troversy  over  the  Salaries  Bill  also.
 There  also  he  urged  the  same  point.
 To  convince  him  I  had  referred  that
 matter  to  the  Attorney-General  as
 well.  Probably  he  knows  that  the
 opinion  received  by  me  is  against
 him.  Now  he  might  proceed  further.

 Shri  Sinhasan  Singh:  I  intend  to
 write  to  the  Attorney-General  to  find
 out  what  a  money  Bill  is,  in  that  case.
 He  hag  stated  in  the  last  paragraph
 that  though  the  Bill  covers  provisions
 relating  to  money,  yet  it  is  not  a
 money  Bill.  I  intend  to  write  to  him
 to  find  out  what  is  a  money  Bill  ac-
 cording  to  him.
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 After  all,  two  kinds  of  Bills  are
 introduced  in  this  House—the  money
 Bil}  and  the  financial  Bill.  Let  us
 distinguish  between  the  two.  Money
 Pill  is  defined  in  articles  09  and  110.
 The  Financial  Bill  is  covered  by  arti-
 cles  3  and  M4,  Article  7  covers
 both  Bills  in  regard  to  their  intro-
 duction  and  consideration.  Clause
 qd)  of  article  WT  says  that  no  Bill
 which  comes  under  sub-clauses  (a)
 to  (f)  of  clause  (l)  of  article  0
 shall  be  introduced  in  the  Lok  Sabha
 without  the  consent  of  the  President.
 So,  prior  consent  of  the  President  is
 necessary  even  for  introduction  in
 the  Lok  Sabha,  much  less  for  the  in-
 troduction  in  Rajya  Sabha.  Now  my
 contention  is  that  the  consent  of  the
 President  is  there  at  the  last  page  for
 the  consideration  of  the  Bill  in  the
 Rajya  Sabha,  but  not  for  its  intro-
 duction.  No  Bill  can  be  considered
 without  it  first  being  introduced.  And
 for  the  introduction  of  such  8  Bill
 the  previous  consent  of  the  President
 is  necessary.  Let  us  forget,  for  the
 time  being,  whether  it  is  a  Money
 Bill  or  a  Financial  Bill.  So  long  as
 the  consent  of  the  President  is  not
 obtained,  the  Bil]  has  not  been  pro-
 perly  introduced.

 Mr.  Speaker:  Yes,  he  has  shown
 that  it  could  not  be  introduced.

 Shri  Sinhasan  Singh:  Then,  there
 is  a  financial  memorandum  attached
 to  the  Bill.  The  object  of  this  Bill
 is  to  constitute  a  Press  Council,
 which  will  have  its  Chairman,  officers
 and  other  paraphernalia,  which
 means  this  Bill  is  going  to  involve
 some  financia]  obligation  from  the
 Consolidated  Fund  of  India.  That  is
 why  a  Financial  Memorandum  is  at-
 tached  to  the  Bill.  Only  in  the  case
 of  those  Bills  which  involve  a  finan-
 cial  expenditure  from  the  Consoli-
 dated  Fund  a  Financial  Memorandum
 is  attached.  In  this  case,  such  a
 memorandum  is  attached.

 Mr,  Speaker:  Yes,  I  have  followed
 his  point.
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 Shri  C.  K.  Bhattacharyya:  Sir,  may
 I  draw  your  attention  to  one  point?

 Mr.  Speaker:  I  do  not  think  there
 is  any  need.  He  takes  the  old  plea
 that  the  old  Bil]  was  introduced  in
 the  Rajya  Sabha,  it  was  passed  by
 the  Rajya  Sabha  but  it  could  not  be
 passed  by  the  Lok  Sabha  because  that
 had  been  dissolved  by  then,  therefore,
 there  is  a  precedent.  So,  if  the  old
 Bill  was  passed  by  the  Rajya  Sabha,
 why  should  there  be  any  objection
 to  it  now?  That  is  his  contention.

 Shri  Cc  K.  Bhattacharyya:  The  per-
 mission  of  the  President  for  the  old
 Bill  was  exactly  in  the  same  words
 as  the  permission  for  this  Bill.

 Mr.  Speaker;  That  would  not  be  a
 valid  argument.  If  there  was  a  mis»
 take  there  and  it  was  condoned  at
 that  time,  it  was  overlooked  at  that
 time,  merely  because  of  that  could
 We  proceed  now?  That  is  not  a  valid
 argument.

 Shri  C.  K.  Bhattacharyya:  I  am
 merely  drawing  your  attention  to  a
 precedent.

 Mr.  Speaker:  The  President  cannot
 overrule  the  substantial  provisions  of
 the  Constitution.  We  are  bound  by
 the  Constitution.  But  I  cannot  agree
 with  Shri  Sinhasan  Singh,  as  I  have
 told  him  more  than  once  earlier.  If
 he  reads  article  l0(l),  it  says:

 “For  the  purposes  of  this  Cnap-
 ter,  a  Bill  shall  be  deemed  to  be  a
 Money  Bill  if  it  contains  only....”

 —I  will  lay  emphasis  on  this  word
 “only”

 _  ...provisions  dealing  with  all
 or  any  of  the  following  mat-
 ters,  2

 Now,  if  the  Bill  contains  only  the
 provisions  about  (a)  to  (f)......

 Shri  Sinhasan  Singh:  [Incidental  to
 them.

 Mr.  Speaker:  When  such  things  are
 enumerated  and  then  it  is  said  “inci-
 dental  to  them”,  then  too  they  must
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 (Mr.  Speaker)
 be  analogous  to  them.  Shri  Chatterjee
 would  support  me  that  interpreta-
 tion.  That  is  the  legal  interpretation.
 When  certain  things  are  enumerated
 and  then  a  clause  says  about  certain
 things  ancillary  or  of  that  sort,  then
 ‘hey  are  necessarily  these.  Only  if  a
 Bill  contains  only  the  provisions
 cbout  imposition,  abolition,  remis-
 sion,  alteration  or  regulation  of  any
 tax  or  the  custody  of  the  Consolidated
 Fund,  appropriation  of  moneys,  de-
 claring  of  any  expenditure,  receipt
 of  money,  that  is,  so  far  as  it  is
 covered  by  any  of  these  provisions
 in  (a)  to  (f),  then  it  would  be  a
 Money  Bill  and  it  could  not  be  intro-
 duced  in  the  Rajya  Sabha.  But  if
 there  are  provisions  in  the  Bill  that
 involve  an  expenditure  as  a  result  of
 its  passing  and  money  shall  have  to
 be  withdrawn  from  out  of  the  Conso-
 lidateq  Fund  of  India  and  the  provi-
 sions  are  not  simply  confined  to  the
 drawing  of  the  money  or  imposition
 of  taxes,  then  it  is  only  a  financial
 Bill  and  the  sanction  that  is  required
 of  the  President  is  under  article  777
 (3)  and  not  under  article  7(l)  or
 117(2).

 So  far  as  the  other  position  that
 Shri  Sinhssan  Singh  has_  taken,
 namely,  that  the  sanction  obtained
 is  only  for  consideration  and  passing
 and  not  for  introduction,  of  course.
 no  Bill  can  be  considered  or  passed
 unless  it  is  introduced,  but  the  sanc-
 tion  might  be  needed  only  for  con-
 sideration  and  passing  and  not  for  in-
 troduction.  When  it  is  a  financial
 Bill,  it  can  be  introduced  without
 the  permission  or  consent,  but  there
 oucht  to  be  a  permission  obtained
 before  it  is  considered  and  passed.
 This  Bill  contains  many  other  provi-
 sions  besides  the  one  involving  ex-
 penditure  and  it  is  not  a  Money  Bill;
 it  is  onlv  a  financial  Bill  and  it  has
 been  rightly  passed.

 Shri  C.  R.  Pattabhi  Raman:  May  I
 also  draw  your  attention  to  article
 I0(8)  where  it  says:—

 SEPTEMBER  29,  964  Council  Bill  4429

 “If  any  question  arises  whether
 a  Bill  is  a  Money  Bill  or  not.”

 your  decision  should  be  final.  As
 for  the  precedent,  if  I  remember
 aright,  a  similar  point  was  raised
 and  you  had  given  a  decision  to  the

 Mr.  Speaker:  If  a  question  arises
 afterwards  whether  that  was  a  Money
 Bill  or  not,  then,  of  course,  if  I  have
 given  a  certificate  it  cannot  be  ques-
 tioned  in  a  court  or  anywhere  else.
 No  other  institution,  body  or  court
 can  question  that  if  I  have  given  that
 certificate.  But  here  when  We  are
 still  considering  it,  I  have  to  rely  on
 other  provisions.

 We  might  proceed  with  it.

 Shri  Hari  Vishnu  Kamath:  The  hon.
 Minister  is  slightly  overzealous.

 Shri  D.  C.  Sharma:  Mr.  Speaker,
 Sir,  I  thank  you  very  much  for
 clearing  up  the  mental  fog  that  was
 going  to  envelop  this  House.  I  wel-
 come  this  Bill,  though  I  believe  that
 it  is  a  very  belated  attempt  on  the
 part  of  the  Ministry,  for  which  the
 new  Minister  is  not  at  all  responsible,
 to  imvlement  the  recommendation  of
 the  Press  Council.

 Shri  U.  M.  Trivedi:  You  have  start-
 ed  at  4.20!

 Shri  D.  C.  Sharma:  Fortunately  the
 Press  Council  made  many  valuable
 suggestions  and  recommendations
 but,  unfortunately,  the  Minister  of
 Information  and  Broadcasting  has
 been  very  very  tardy  in  implement-
 ing  them.  I  think,  this  is  the  last  of
 the  series  of  those  recommendations
 which  has  come  to  us  for  legislation.
 TI  think,  the  objectives  of  the  Press
 Council  are  unexceptionable  and  are
 in  conformity  with  the  democratic
 traditions  of  our  country  as  also  in
 consonance  with  the  role  which  the
 press  has  always  been  playing  in  this
 country.  I  think  if  we  look  back  upon
 the  history  of  the  press  for  a  few
 years,  we  will  find  how  zealously
 and  sometimes,  I  should  say,  mis-
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 takenly,  the  liberties  of  the  press
 have  been  guarded  by  this  democra-
 tic  country.  When  the  emergency
 was  declared,  one  newspaper  in  this
 metropolitan  city  of  Delhi  published
 a  fictitious  letter  from  a  fictitious
 widow  saying  that  her  husband  had
 been  killed  in  NEFA  fighting  and
 that  the  country  had  done  a_  very
 great  harm  to  her  by  not  making  due
 preparations  for  emergency,  That  was,
 I  think  in  the  Indian  Express.  No
 action  was  taken  against  that  news-
 paper.  At  the  time  of  emergency,
 something  must  have  been  done  to
 put  an  end  to  such  slanderous  attacks
 on  the  Government  and  something
 should  have  been  done  not  to  take
 away  the  urgency  of  the  emergency.

 Again,  only  recently,  the  Home
 Minister  served  some  kind  of  notices
 upon  some  newspapers  in  this  coun-
 try.  They  had  violated  some  of  the
 provisions  of  the  Indian  Penal  Code.
 But  the  next  day,  they  were  with-
 drawn.  I  can  only  submit  very  res-
 pectfully  that  my  country....

 Shri  S.  M.  Banerjee:  Their  quotas
 were  stopped.

 Shri  D.  C.  Sharma:  can  be
 very  proud  of  the  way  in  which  it
 has  guarded  the  freedom  of  the  press
 and  I  hope  it  will  continue  to  do  so.

 Then,  I  say  about  the  standards  of
 journalistic  ethics.  Of  course,  jour-
 nalism  can  be  divided  into  two
 parts:  the  pre-Independence  journa-
 lism  and  the  post-Independence  jour-
 nalism.  And  I  must  say  with  due
 humility  ang  with  due  sense  of  res-
 ponsibility  that  the  ethics  which  great
 journalists  of  this  country  practis-
 ed  before  India  became  free  sre  a
 beaconlight  for  the  journalists  of  all
 the  countries  all  over  the  world.
 Thev  upheld  the  dignity  of  the  pro-
 fession,  the  honour  of  the  press,  the
 prestige  of  the  country  and  they  sacri-
 ficed  everything  for  the  State.  I  think
 there  are  very  few  countries  which
 have  such  a  great  record  of  sticking  to
 noble,  high  and  great  journalistic
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 standards  as  this  country  had  before
 it  because  free.  Of  course,  now  also
 we  need  not  be  ashamed  of  what  we
 are  doing.  But  there  is  no  doubt
 about  the  fact  that  the  clear  stream
 of  journalism  which  was  there  be-
 fore  Independence  has  become  muddy
 on  account  of  certain  influences  that
 have  been  playing  upon  the  nation,  for
 instance,  the  influence  of  monopoly
 capitalists,  the  influence  of  concentra-
 tion  of  the  possession  of  these  news-
 papers  in  the  hands  of  a  few  persons.
 All  these  things  have  led  to  certain
 deterioration  of  standards  but  still  I
 do  not  think  there  is  anything  in
 India  about  which  we  should  _  feel
 ashamed  when  we  compare  it  with
 journalism  that  is  practised  in  U.S.A.
 and  even  in  U.K.  When  I  compare
 some  of  the  papers  published  in  my
 country  with  some  of  the  papers
 published  in  other  countries  which
 have  phenomenal  _  circulations  I
 think,  our  press  is  so  far,  compara-
 tively  speaking,  very  clean  in  up-
 holding  the  standards  for  which  our
 country  has  been  known.

 Now,  Sir,  this  Press  Council  is
 going  to  promote  research  and  pro-
 vide  common  services  for  the  press.
 I  do  not  know  how  it  is  going  to  be
 done.  I  have  looked  into  the  Fin-
 ancial  Memorandum  and  I  do  _  not
 think  that  with  the  paltry  sum  that
 has  been  allocated  for  the  Press
 Council,  we  can  provide  these  ser-
 vices.  I  welcome  this  promotion  of
 research  and  I  believe  that  as  re-
 search  is  needed  for  scientific  advan-
 cement,  as  research  is  needed  for  the
 promotion  of  studies  relating  to
 humanities,  similarly  research  is
 needed  for  upgrading  the  profession-
 al  standards  of  journalism.  But  T  do
 not  know  in  what  way  this  is  going
 to  be  done  and  how  much  money  is
 going  to  be  spent.  I  am  referring  to
 this  point  only  because  I  do  not  want
 that  in  the  objectives  we  should
 have  only  pious  wishes  and  we
 should  not  have  the  power  to  gratify
 the  wishes  of  the  people  which  we
 are  going  to  excite.
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 Then  I  come  to  common  services

 for  the  press,  What  are  they  going
 to  be  for?  Are  they  going  to  be  hand-
 outs  from  the  Press  Information
 Bureau?  Are  they  going  to  be  hand-
 outs  from  the  Public  Relations  De-
 partments  of  the  States?  Are  they
 going  to  be  the  communiques  which
 are  doled  out  by  the  various  Minis-
 tries?  If  that  is  our  conception  of
 common  services  for  the  press,  I
 would  say  that  it  is  a  very  low  ideal
 that  we  are  placing  before  ourselves.
 No  doubt,  by  doing  all  these  things,
 they  are  doing  good  work,  and  I  do
 not  deny  it.  But  I  believe  that  when
 we  think  of  common  services  for  the
 press,  we  have  to  think  in  terms  of
 objective  reporting  which  some  of
 the  news  agencies  like  the  P.T.I.  and
 others  are  doing.

 We  also  believe  that  there  should
 be  other  kinds  of  services  also.
 Foreign  observers  have  said  that  in
 my  country  unfortunately  the  news-
 Papers  are  politics-oriented;  there  is
 too  much  of  politics  in  the  news-
 papers;  there  is  no  social  reporting
 and  there  is  no  economic  reporting,
 and  there  is  no  type  of  scientific  re-
 porting  which  is  not  in  conformity
 with  our  politics.  If  our  Govern-
 ment  can  do  something  in  order  to
 give  the  newspapers  something  on
 which  they  can  lay  their  hands,  so
 far  as  these  things  are  concerned,  I
 would  welcome  it.  But  I  do  _  not
 know  what  kind  of  agency  they  are
 thinking  of  for  this  purpose.  I  have
 read  through  this  Bill  very  careful-
 ly  and  I  find  that  they  have  not  con-
 templated  any  kind  of  apparatus  or
 machinery  for’  giving  the  people
 these  kinds  of  services.  I  hope
 something  will  be  done  in  this  re-
 gard  now.

 It  is  also  said  that  the  press  coun-
 cil  will  see  to  it  that  journalism  is
 taught  as  a  subject  like  chemistry  or
 physics  or  English  literature  or  poli-
 tics  or  economics.  I  do  not  find  any-
 thing  in  this  Bill  to  tell  me  whether
 the  schools  of  journalism  which  are
 already  to  be  found  in  different
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 places  in  the  country,  such  as  the
 school]  of  journalism  in  Delhi,  the
 school  of  journalism  in  Nagpur  and
 the  school  of  journalism  in  the  Pun-
 jab  University  etc.  are  going  to  have
 any  say  in  this  matter.  Therefore,
 I  would  say  that  the  hon.  Minister
 should  come  forward  with  very  con-
 crete  proposals  in  regard  to  these
 things  so  that  all  the  objectives  of
 the  Bill  are  realised  to  the  fullest
 extent  possible.  It  is  no  use  placing
 grandiose  objectives  before  the  pub-
 lic  without  doing  anything  for  the
 realisation  of  those  objectives.

 Now,  I  come  to  the  formation  of
 the  council.  I  would  submit  very
 respectfully  that  this  is  a  complica-
 ted  Bill,  coming  from  a  Ministry  with
 which  I  seldom  associate  the  word
 ‘complicated’.  If  a  Bill  like  that  had
 come  from  the  Finance  Ministry,  I
 would  have  thought  that  it  was  in
 the  fitness  of  things  that  the  Finance
 Ministry  should  be  dealing  with
 problems  in  that  way;  for  ‘Complica-
 tions  thy  name  is  the  Ministry  of
 Finance’.  But  it  comes  from  the
 Ministry  of  Information  and  Broad-
 casting,  a  Ministry  which  serves  the
 needs  of  the  public  directly  without
 any  bamboo  walls  or  any  other  kinds
 of  walls  between  it  and  the  public,
 a  Ministry  which  is  not  only  a  pur-
 veyor  of  news  but  also  a  Ministry
 which  gives  the  people  an  insight
 into  the  problems  that  confront  man-
 kind,  a  Ministry  that  also  educates
 people  in  what  is  called  good  taste
 and  wholesome  feelings;  if  we  bear
 this  in  mind,  then  we  see  that  the
 way  that  the  Press  Council  is  going
 to  come  into  being  will  be  a  very
 complicated  one.  The  Chairman—
 he  will  be  nominated  by  the
 Chief  Justice  of  India.  I  do
 not  know  why.  I  have  great  re-
 gard  for  the  Judges  of  the  High
 Courts  and  the  Supreme  Court.  Of
 course,  the  Press  Council  is  going  to
 have  some  kind  of  judicial  authority.
 The  hon.  Minister  said  that  it  is
 going  to  be  a  tribunal.  Of  course,  it

 ‘can  be  like  a  tribunal,  But  I  do  not
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 understand  why  the  Chief  Justice
 should  be  brought  in  to  nominate  the
 Chairman.  Is  it  going  to  be  a  judi-
 cial  body  altogether?  No.  It  is
 going  to  be  mainly  a  public  body,
 serving  the  needs  of  the  public,  the
 millions  of  newspaper  readers,  and
 you  bring  in  the  Chief  Justice  of
 India  to  nominate  the  Chairman.

 Shri  S.  M,  Banerjee:  You  have  no
 chance.

 Shri  D.  C.  Sharma:  He  may  be  the
 most  admirable  person  for  all  I
 know.  But  I  would  like  that  the
 Chairman  of  the  Council  should  be
 a  person  who  has  more  to  do  with
 the  public  than  with  anything  else.

 Then  about  the  members.  In  the
 first  actegory,  there  will  be  3  mem-
 bers  out  of  whom  6  will  be  editors
 of  newspapers  and  7  working  journa-
 lists.  I  do  not  know  what  kind  of
 arithmetic  has  been  employed  jn  this.
 How  many  working  journalists  are
 there  in  this  country  and  how  many
 editors?  I  think  we  should  have  an
 arithmetic  of  human  relationships
 also.  I  feel  that  the  number  allotted
 to  working  journalists  is  very  very
 meagre.  I  do  not  like  to  take  away
 the  rights  of  editors.  They  are
 grand  people.  I  do  not  want  to  say
 anything  against  them.

 6.42  hrs.

 [Mr.  Deputy-SpeakKER  in  the  Chair]

 But  if  you  are  going  to  have  6  edi-
 tors,  you  should  have  a  larger  num-

 er  than  7  of  working  journalists.
 know  the  relations  between  working
 journalists  and  editors.  I  do  not
 want  that  everywhere  working
 journalists  should  be  at  a  disadvan-
 tage.  No.  I  think  the  ratio  bet-
 ween  editors  and  working  journalists
 should  be  changed  in  proportion  to
 the  duties  they  perform  and  _  the
 work  they  do.

 Again,  it  is  said  that  Indian  lan-
 guages  will  have  three  representa-
 tives.  As  India  advances,  the  num-
 283(Ai)  LSD—9.
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 ber  of  Indian  languages  papers  will
 increase.  English  is  a  dying  lan-
 guage....

 Shri  R.  S.  Pandey  (Guna):  Then
 why  are  you  speaking  in  that  lan-
 guage?

 Shri  0.  0.  Sharma:  So  that  you
 may  also  die  with  me.

 English  is  a  great  language,  but  I
 must  submit  very  respectfully  that
 Indian  languages  are  going  to  assume
 greater  and  greater  importance  as
 years  pass.  But  here  you  give  them
 only  3  representatives.  I  think  this
 is  not  very  fair  to  Indian  languages
 papers.

 Then  there  are  6  members  from
 among  persons  who  own  or  carry  on
 the  business  of  management  of  news-
 papers.  Why  do  you  bring  in  mono-
 poly  capitalism  into  this  picture?  Of
 course,  you  will  say  you  are  taking
 managers  only.  But  they  are  per-
 sons  who  take  their  orders  from
 their  masters.  I  feel  this  is  something
 which  has  got  to  be  looked  into.

 Then  again,  in  the  field  of  educa-
 tion,  literature,  law  and  culture,  I
 do  not  want  to  see  persons  nominated
 in  the  same  way  as  persons  are  nomi-
 nated  to  the  Rajya  Sabha,  as_  per-
 sons  interested  in  education,  litera-
 ture,  law  or  culture.  Of  course,  I
 welcome  this  provision.  I  would  in-
 sist  that  science  should  also  be  re-
 presented  because  scientific  journa-
 lism  is  playing  a  very  important  part
 all  over  the  world.  There  are  papers
 which  stand  for  the  popularisation
 of  science,  and  so  to  persons  in  the
 fields  of  education,  literature,  law,
 and  culture  science  should  have  been
 added  to  this,  becuase  we  cannot  rule
 out  science  from  the  purview  of
 journalism  these  days,

 And  what  about  the  representatives
 of  the  people?  There  will  be  three
 Members,  two  from  the  Lok  Sabha,
 and  one  from  the  Rajya  Sabha.  I
 think  we  represent  millions  of  rea-
 der:  of  newspapers,  and  I  think  that
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 eShri  D.  C.  Sharma]
 the  moment  a  gentleman  or  lady
 comes  to  Parliament,  he  or  she  reads
 newspapers  more  or  less  as  a  religious
 duty.  And  here  we  are  going  to  be
 given  only  three  seats.

 Therefore,  I  would  say  that  the
 composition  of  the  Press  Council
 should  be  changed  altogether,  in
 terms  of  principles,  in  terms  of  the
 ratio  between  one  type  of  represen-
 tatives  and  another.  More  than
 that,  I  think  that  the  Members  of
 the  Lok  Sabha  and  Rajya  Sabha,
 who  represent  the  people  of  India,
 should  have  a  greater  say  in  this  mat-
 ter  than  any  others.

 Of  course,  I  do  not  want  to  say
 anything  about  other  things,  inviting
 panels  of  names  and  all  that.  I  have
 said  already  that  all  this  procedure
 is  very  cumbersome,  and  I  feel  that
 this  method  will  not  lead  to  the
 smooth  functioning  of  this  Council,
 and,  will  not  also  lead  to  the  happy
 relationship  which  should  exist
 among  the  members  of  this  Council.

 I  have  nothing  to  say  about  the
 Chairman  and  Secretary,  their  emolu-
 ments  and  other  things,  but  what  is
 the  power  given  to  this  Council?

 “....if  it  is  satisfied  that  it  is
 necessary  so  to  do,  it  may  cen-
 sure  the  newspaper,  the  editor
 or  journalist,  as  the  case  may
 be.”

 Of  course,  censure  is  very  good,
 and  censufe  may  change  a_  person,
 may  reform  a  person,  but  I  feel  that
 if  the  Press  Council  is  coming  into
 being  only  for  the  purpose  of  censur-
 ing  some  persons,  it  is  not  going  to
 achieve  much.  I  do  not  say  it  should
 be  a  punitive  body  and  it  should
 take  upon  itself  the  role  of  punishing
 people.  I  do  not  say  anything  like
 that,  but  how  are  you  going  to  cen-
 sure  a  newspaper,  in  what  way  will
 you  do  so?  What  is  the  machinery,
 what  is  the  apparatus,  what  is  the
 precedure?  I  think  that  unless  we
 are  told  about  the  procedure  of  this
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 censure,  this  Press  Council  will  be  a
 body  without  any  teeth.  It  will  be
 just  a  kind  of  advisory  body,  a  body
 which  will  pass  harmless  resolutions,
 and  which  will  do  things  which  will
 not  carry  journalism  very  far.

 If  it  is  only  censure,  what  is  the
 good  of  saying  all  that  is  said  in
 Clause  14,  that  the  newspaper  shall
 furnish  such  and  such  information
 etc.  Recently,  a  journalist  in  U.K.
 refused  to  furnish  information  about
 a  thing  which  he  had  written,  and
 he  went  to  jail  for  that.

 Clause  4  says  that  the  Council
 shall  have  the  same  powers  as  are
 vested  in  a  civil  court.  Here  is  a
 giant,  but  we  are  saying  to  that
 giant  that  it  will  have  the  strength
 of  a  giant,  but  that  it  will  not  use
 that  strength.  It  will  have  the  func-
 tions  of  a  civil  court,  but  then,  those
 functions  will  fructify  only  in  words
 of  censure.

 I  would,  therefore,  say  that  if  you
 want  that  this  Council  should  have
 something  worthwhile  to  do,  it  should
 not  fall  between  two  stools.  You
 should  not  say  that  you  should  have
 the  power  of  a  civil  court  but  then
 you  cannot  do  anything  except  cen-
 suring.  I  think  we  must  move  one
 way  and  we  must  more  that  way  fully
 and  not  go  half  way.

 I  welcome  this  provision  in  clause
 8  that  we  will  get  the  annual  report
 from  this  Council  and  we  will  be
 able  to  discuss  it.  I  submit  that  there
 was  a  time  when  we  used  to  have  no-
 day-yet-named  motions  and  we  used
 to  discuss  these  reports.  We  are  not
 doing  that  now.  I  think  the  report
 of  this  Press  Council  will  also  go
 unnoticed  as  so  many  other  reports
 are  going  unnoticed,

 Befere  I  finish,  I  want  to  make  an
 observation  about  appointments.  I
 know  how  the  Chairman  is  going  to
 be  appeinted.  But  how  are  the  other
 functionaries  of  this  Council  going  to
 be  appointed?  I  think  they  should  be
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 appointed  through  regular  channels
 of  the  UPSC  and  in  no  other  way.
 This  is  the  safeguard  which  we  need;
 it  should  not  be  that  the  Chairman
 appoints  the  Secretary  and  the  Sec-
 Tetary  appoints  other  functionaries,

 There  is  the  provision  about  dele-
 gated  legislation  and  I  hope  that  if
 the  delegated  legislation  contravenes
 the  provisions  of  the  Act  we  will
 have  the  right  to  discuss  it  and  set
 it  right.

 The  Financial  Memorandum  says
 that  there  will  be  a  small  staff  to
 begin  with  aad  it  is  anticipated  that
 the  annual  expenditure  would  not
 exceed  Rs,  2:30  lakhs.  This  is  a  big
 thing  for  which  we  have  been  wait-
 ing  all  these  10-12,  years.  I  do  not
 think  that  a  ‘small  beginning’  should
 be  made.  Like  the  Goddess  mention-
 ed  in  Greek  mythology  the  Press
 Council  should  come  into  being  in  a
 full-fledged  way;  it  should  not  be  a
 kind  of  embryonic  things.  This
 amount  is  too  little.  The  Memoran-
 dum  also  says  that  an  initial  non-
 recurring  expenditure  of  about  Rs.
 20,000  may  be  necessary.  This  is  a
 very  big  venture  upon  which  we  are
 launching  in  free  India  and  I  _  feel
 that  that  there  should  be  election  of  a
 direct  nature.  I  also  say  ‘that  great
 things  require  a  lot  of  money  for
 fructification  but  the  sums  mentioned
 here  will  bring  into  being  an  anae-
 mic,  bloodless  and  ineffective,  not  a
 very  helpful  Press  Council.  I  say
 that  the  Press  Council  should  deliver
 the  goods  and  safeguard  the  interests
 of  journalism  and  readers  of  news-
 papers  and  for  all  these  I  am  sure
 we  will  require  more  funds  than  are
 given  in  this  Financial  Memoran-
 dum.

 at  बड़ें  (खारगोन)  :  उपाध्यक्ष  महोदय,
 जब  प्रेस  कॉसिल  बिल  आया  तो  सारे  देश  में,
 प्रेंस  के  मन  में  श्रौर  जनता  के  मन  में  इसके
 सम्बन्ध  में  बड़ा  भ्रानन्‍द  हुआ  |  एक  तरह  का

 उत्साह  उत्पन्न  हुआ  कि  डिमाक्रेसी  झ्यवा

 प्रजातंत्र  प्राप्त  होने  के बाद  यह  पहला  कदम
 उठाया  गया  है  जिसमें  कि  प्रेस  को  कुछ
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 स्वतन्त्रता  मिलने  वाली  है  ।  जिस  प्रकार
 से  बार  कौंसिल  है,  मेडिकल  कौंसिल  है  उसी
 तरह  से  यह  प्रेस  कॉंसिल  होने  जा  रही  है  ।
 लेकिन  इस  में  दो  बातें  हैं  जिन  को  इस  सदन्‌
 को  श्रौर  जो  कमेटी  बनने  जा  रही  है  उसको

 मुख्यतया  देखना  चाहिये  ।  एक  तो  यह  कि
 इस  प्रेस  कौंसिल  को  न्यूज़रप्रिट  के  बारे  में  पावर
 देनी  चाहिए  ।  इस  समय  जो  सज़ा  गवर्नमेंट
 के  हाथ  में  है  उसे  इस  प्रेस  कॉंसिल  को  देना
 चाहिये  क्योंकि  हम  देखते  हैं  कि  न्यूजप्रिंट
 के  बारे  में  काफी  हो  हल्ला  होता  है।  हमने
 अपने  मध्य  प्रदेश  में  देखा  है  कि  जो समाचारपत्र

 वहां  से  निकलते  हैं  उन  पर  यह  आरोप  लगाया
 गया  है  कि  उन  समाचारपक्तों  के  द्वारा  न्यूज़प्रिट
 को  ब्लैक  मार्केट  में  बेचा  गया  है  1  इस  प्रकार
 का  आरोप  लगाने  का  कारण  यह  है  कि  उन  का
 जो  सकुंलेशन  होता  है  वह  इसना  ज्यादा
 बतलाया  जाता  है  जिसका  ठिकाना  नहीं  है  ।
 जो  गघनेमेंट  के  तारीफ  करने  वाले  समाचार  पत्र

 होते  हैं  उनका  जितना  सकुंलेशन  बतलाथा
 जाता  है  उसको  गवर्नमेंट  मान  लेती  है  और
 उसी  सकुंलेशन  के  अनुसार  उनको  न्यूजप्रिंट
 मिल  जाया  करता  है।  फिर  उनके  सकुंलेशन
 से  ज्यादा  जितना  न्यूजरप्रिट  उनको  मिलता  है
 वह  ब्लैक  मार्कट  में  चला  जाता  है।  इसलिये
 मैं  समझता  हूं  कि  गव्ेमेंट  ने  जो  सक्ता

 न्यूज़प्रिंट  के  बारे  में  अपने  पास  रखी  हुई  है
 वह  उसे  इस  प्रेस  कौंसिल  को  दे  देतो  चाहिये  t
 अगर  यह  सत्ता  प्रेस  कौंसिल  को  नहीं  दी  गई
 तो  यह  प्रेस  कॉंसिल  काम  करे  या  न  करे,
 इसका  कोई  विशेष  महत्व  नहीं  है  ।  मैं  ने
 देखा  है  कि  जो  न्यूज़प्रिट  इस  तरह  से  ब्लैक
 माकट  में  जाता  है  वह  ज्यादातर  येलो  प्रेस,
 जिस  को  श्राप  गटर  प्रेस  कह  सकते  हैं,  के  पास
 जाता  है  1  अभी  हमने  देखा  कि  हमारे
 माननीय  भ्रध्यक्ष  महोदय  के  ऊपर  एक  समाचार-
 पत्र  ने कीचड़  उछाला  था  ।  लेकिन  वह  बहुत
 सस्ता,  गटर  प्रेस  का  समाच  र  पत्र  था,  जिसकी

 कोई  कीमत  नहीं  है  ।  मैं  जानना  चाहता  हूं
 कि  जो  बिना  किसी  प्रमाण  के  किसी  के  खिलाफ

 लिखना  शुरू  कर  देते  हैं  उनको  नन्यूज़प्रिट  कहां
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 [श्री  बड़]
 से  ,मलता  है  1  यदि  इस  को  देखा  जाये  तो
 उन  को  न्यज़प्रिंट:  उन्हीं  समाचारपत्रों  से
 मिलता  है  जो  कि  गवर्नमेंट  की  तारीफ  करने
 वाले  प्रेस  हैं  ओर  जिन  को  अपने  सकुंलेशन  से
 अ्रधिक  न्यूज़प्रिट  मिलता  है।  उन  को  न्यूज़ाप्रिट
 ज्यादा  मिलने  से  वे  उसे  ब्लैक  मार्कट  में  बेच
 देते  हैं।  इस  लिये  मैं  समझता  हूं  कि  न्यूज़प्रिट
 के  बारे  में  इस  प्रेस  कौंसिल  को  अ्रधिकार  दे
 देना  चाहिये  |

 दूसरी  बात  ऐडवर्टाइज़मेंट्स  के  बारे
 में  है।  इस  सम्बन्ध  में  मैंने  यह  देखा  है  कि
 ज्यादा  ऐडवर्टाइज़मेंट्स ;  उन्हीं  समाचारपत्रों
 को  मिलते  हैं  जो  गवनेमेंट  की  तारीफ  करते  हैं  |

 ऐडवर्टाइजमेंट्स  देने  का  भ्रधिकार  भी  इस  प्रेस
 कोंसिल  को  दिया  जाना  चाहिये  ।  जैसा

 कुछ  लोग  कहते  हैं,  और  मैं  ने  बम्बई  और
 इन्दौर  में  देखा  है  कि  एलेक्शन  के  समय  में
 जो  लोग  बोटसं  लिस्ट  छापते  हैं  और  गवर्नमेंट
 की  तारीफ  करते  हैं,  उन  को  भी  ज्यादा  ऐड-
 वर्टाइज़मेंट्स  मिलते  हैं  ।  मैं  एक  बार  एक
 प्रेस  में  बैठा  हुआ  था  समाचार  देने  के  लिये  ।
 मैंने  देखा  कि  वहां  के  मालिक  ने  कहा  कि
 उद्योग  मंत्री  का  फोटो  छापना  शुरू  कर  दो
 शौर  उन  को  सन्तुष्ट  करने  के  लिये  उद्योग
 मंत्री  जी की  फोटो  छपनी  शुरू  हो  गई  ।  उसके

 एक  महीने  के  बाद  मैं  फिर  वहां  चला  गया  तो
 देखा  कि  उद्योग  मंत्री  के  यहां  से उन  को  कुछ
 ऐंडवर्टाइज़मेंट्स  मिल  गये  ।  इसी  प्रकार  से
 जिस  डिपार्टमेंट  में  प्रेस  वाले  को  काम  होता  है
 उस  के  मंत्री  के  फोटो  छापना  वह  शुरू  कर
 देते  हैं  -  पहले  ही  से  समाचारपत्र  के  अन्दर
 उन के  बारे  में  बड़े  बड़े  शब्दों  में  उन  की  तारीफ
 प्रकाशित  होनी  शुरू  हो  जाती  है  श्रौर  उस  के
 बाद  उन  को  ऐडवर्टाइज़मेंट  मिलने  लग  जाते

 हैं  ।  इसलिये  इन  ऐडवर्टाइज़मेंट्स  के  बारे
 में  भी  प्रेस  कौंसिल  को  भ्रधिकार  दिया  जाना

 चाहिये  ।

 तीसरे  मैं  ने  देखा  है  कि  जो  प्रिऐम्बल  है
 इस  बिल  का,  उस  में  गलत  शब्दों  का  प्रयोग
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 किया  गया  है  |  मुझे  उस  पर  भाब्जेक्शन  है  ।
 उस  में  लिखा  हुआ  है  :

 “to  establish  a  Press  Council
 for  the  porpose  of  preserving  the
 liberty  of  the  Press.  rus

 इसमें  फ्रीडम  झाफ  दी  प्रेस  होना  चाहिये,
 लिबर्टी  झाफ  दि  प्रेंस  नहीं  होना  चाहिये  ।
 लिबर्टी  से  ऐसा  मालूम  होना  हैँ  कि  कोई
 बड़ी  वन्दिश  उन  के  ऊपर  ह  जिस  से  उनको
 लिबंटी  भाप  दिलाना  चाहते  हैं।  मुझ
 इस  लिबर्टी  शब्द  पर  भ्रापत्ति  ह  भौर  उस
 की  जगह  पर  यहां  फ्रीड  का  शब्द  होना
 चाहिये  v

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continue  tomorrow,

 पा  hrs,
 STATEMENT  RE  FLOOD  SITUA-

 TION

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  Sir,  I  beg  to
 lay  on  the  Table  of  the  House  a  sup-
 plementary  statement  on  the  flood
 situation  in  the  country.  [Placed  in
 Library,  See  No.  LT-3266/].

 Mr.  Deputy-Speaker:
 ment  will  be
 Members.

 The  state-
 distributed  to  the

 Vv  0३  hrs.

 DEVELOPMENT  OF  BACKWARD
 AREAS*

 Shri  Umanath  (Pudukkottai):  Mr.
 Deputy-Speaker,  Sir,  this  question
 relates  to  the  steps  taken  by  the
 Government  to  implement  the
 recommendations  of  the  Planning
 Commission’s  Study  Team  for  the
 development  of  the  markedly  back-
 ward  areas  in  various  States.  This
 report  makes  certain  important
 recommendations.  Many  of  these

 *Half-An-Hour  Discussion
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 backward  areas  in  various  States
 require  the  undertaking  by  the  Gov-
 ernment  of  certain  major  projects
 but  what  used  to  stand  in  the  way
 was,  from  the  economic  standpoint,
 they  were  called  ‘uneconomic’  and
 were  given  up.  But  now,  this  report
 gives  certain  criteria  for  the  approach
 towards  developmental  projects  in
 these  areas.  For  example,  this
 report  says:

 “The  avenues  ०  stimulating
 natural  growth  in  backward  re-
 gions  through  promotion  of  agri-
 cultural  and  other  allied  activities
 in  conjunction  with  promotion  of
 growth  in  industry,  trade  and
 commerce  through  special  incen-
 tives,  and  even  uneconomic
 measures  for  a  time  have  to  be
 fully  explored  in  8  systematic
 manner  by  competent  authorities
 over  a  period  of  time  and  ade-
 quate  measures  taken  without
 any  loss  of  time.”

 Again,  on  the  question  of  exploita-
 tion  of  natural  resources  in  these
 backward  regions,  the  report  says:

 “Apart  from  investigations,  ex-
 ploitation  of  natural  resources
 will  have  to  be  undertaken  even
 though,  on  purely  economic  cri-
 teria,  such  exploitation  may  not
 be  desirable.”

 As  far  as  transport,  extension  of
 power  and  communications  for  the
 backward  areas  are  concerned,  this
 report  recommends  that  heavy  invest-
 ment  will  have  to  be  made  in  the
 backward  areas  on  a  surplus  basis
 itself.  The  fulfilment  of  the  long-
 standing  urge  of  the  backward  areas
 in  various  States,  particularly  of
 Pudukkottai,  Ramanathapuram  and
 Arantangi  in  the  Madras  State  are
 bound  up  with  the  implementation  of
 the  recommendations  contained  in  this
 report.  Being  a  scarcity  area,  devoid
 of  perennial  irrigation  and  any  in-
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 dustry  worth  the  name  whatsoever,
 the  people  of  these  areas,  ever  since
 achieving  Independence,  haq  reposed
 high  hopes  on  the  Government  for
 ensuring  them  irrigation  facilities  as
 the  starting  point  for  their  develop-
 ment  itself.  This  elementary  urge  of
 theirs  found  expression  in  their
 demand  for  the  past  7  years  for  a
 major  project  connecting  the  river
 Cauvery  with  the  irrigation  tank
 systems  by  a  canal.  In  pursuance  of
 this  urge,  I  raised  this  question  during
 the  discussion  in  this  very  House  on
 the  report  of  the  Mid-term  Appraisal
 of  the  third  Five  Year  Plan,  and  I
 placed  the  demand  that  the  Planning
 Commission  should  send  a_  study
 team  to  Pudukkottai,  Ramanatha-
 puram,  Arantangi  and  other  such
 backward  areas  in  the  Madras  State.
 To  this,  the  Planning  Minister,  in  his
 reply  to  the  debate,  stated:

 “A  special  team  has  been
 appointed  for  Uttar  Pradesh.
 Four  districts  have  been  select-
 ed....This  is  a  sort  of  pilot  study
 in  which  all  the  factors  creating
 this  backwardness  and  the  factors
 impeding  the  development  of
 such  areas  will  be  studied....
 Very  soon  the  report  of  this  team
 will  be  out  and  then  that  will
 give  us  a  pattern......

 Mark  the  words,  “that  will  give  us

 «“....which  we  can  apply  to  all
 these  areas  so  that  the  district
 of  the  hon.  Member  will  also  be
 covered  as  also  the  area  of
 Pudukkottai.”

 The  report  is  out,  and  the  Govern-
 ment  have  announced  their  decision
 to  accept  the  recommendations.  So,
 when  I  asked  the  question  on  the
 ॥7  September  in  this  very  House
 whether  they  got  the  pattern  out  of
 this  report—because  we  were  pro-
 mised  that  a  pattern  will  be  got  out
 of  the  report  and  it  will  be  applied
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 {Shri  Umanath]
 to  all  the  other  areas—the  hon.  Minis-
 ter  replied:

 ‘The  pattern  of  development
 of  backward  areas  in  different
 States  will  have  to  be  based  on
 studies  of  the  economic  and
 social  conditions  of  these  areas.”

 Again,  this  is  going  topsy-turvy.  At
 that  time,  when  I  demanded  that  a
 team  must  be  sent  for  having  this
 study,  I  was  told  that  the  report  would
 come;  and  that  we  would  get  a  pat-
 tern  out  of  that  report.  After  getting
 the  report,  J  asked  the  question,  “Did
 you  get  a  pattern?”  I  am  again  sent
 back  to  the  old  position,  with  the
 reply  that  the  pattern  will  be  got  only
 after  the  studies  of  the  eco-
 nomical  and  social  conditions  of  the
 local  areas  are  undertaken.

 श्री  झोकार  लाल  बरवा  (कोटा)  :
 उपाध्यक्ष  महोदय,  हाउस  में  कोरम  नहीं
 पांच  वजा  हूँ  |

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  resume  his  seat.  The
 Bell  is  being  rung.

 There  is  quorum  now.  Shri  Uma-
 nath  may  continue  his  speech.

 Shri  Umanath:  What  respect  will
 this  Government  draw  with  such
 shabby  performance?

 To  enable  the  inclusion  of  these
 backward  areas  for  special  develop-
 mental  measures  in  the  Fourth  Plan,
 this  report  has  made  the  following
 concrete  recommendation  in  Chapter
 V,  Paras  3  and  15.  It  says:

 “It  igs  tmperative  that  the  back-
 ward  afeas  in  different  States
 should  be  identified  well  before
 tentative  decisions  are  taken  even
 at  the  State  level  about  a!loca-
 tions  under  the  State’s  Fourth
 Five  Year  Plan.  If  the  backward
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 areas  in  different  States  can  be
 identified  by  the  end  of  financial
 year  1963-64,  the  various  working
 groupe  which  will  be  appointed
 at  the  State  level  for  agriculture,
 irrigation,  power,  roads  et¢.,  will
 be  able  to  study  closely  the
 levels  and  problems  of  develop-
 ment  of  these  areas,  and  recom-
 mend  allocations  and  measures
 for  accelerated  development  dur-
 ing  the  Fourth  Plan....”

 So,  to  enable  the  inclusion  of  these
 areas  in  the  Fourth  Plan,  it  clearly
 stipulates  that  the  identification  of
 these  areas  must  be  done  before  the
 end  of  ‘1963-64.  Sir,  the  financial
 year  1963-64  is  over,  and  we  are
 approaching  the  end  of  1964-65  and
 yet  the  Madras  Government  has  not
 identified  Pudukkottai,  Arantangi  and
 other  areas.  These  areas  which  have
 already  missed  the  three  Plans
 stand  the  threat  of  missing  the  Fourth
 Plan  as  well.

 I  hold  the  Government  of  India
 responsible  for  this  state  of  affairs.
 The  report  was  in  their  hands  in
 January,  964  itself.  What  action  was
 taken  to  get  the  areas  identified  by
 March,  19647  Far  from  it.  In  1964-
 65,  the  Government  of  India  accepts
 a  recommendation  that  was  to  be
 implemented  in  1963-64.  Can  there
 be  anything  more  ridiculous  than
 this?

 Now,  the  report  while  recommend-
 ing  that  specific  outlays  and  targets
 for  the  eastern  districts  of  Uttar
 Pradesh  for  1964-65  must  be  settled
 in  consultation  with  the  U.  P.  Gov-
 ernment,  also  recommends,  that  simi-
 lay  outlays  and  targets  for  similar
 areas  in  other  States  should  be
 settled  after  discussion  between  the
 Planning  Commission  and  the  res-
 pective  State  Governments.

 While  the  Government  of  India
 have  discussed  with  the  Chief  Minis-
 ter  of  Uttar  Pradesh  and  settled  the
 matter,  for  1964-65,  they  have  not
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 discussed  the  matter  with  the  Chief
 Minister  of  Madras  and  Chief  Minis-
 ters  of  other  States.

 In  the  ‘matter  of  appointment  of  a
 study  teat,  special  favour  was  shown
 to  Uttar  Pradesh,  while  ignoring  the
 claims  of  Madras.  When  I  said  then
 that  the  people  of  Pudukkottai  were
 construing  it  as  Uttar  Pradesh  patrio-
 tism,  some  of  my  friends  on  the  other
 side  were  a  bit  upset.  What  have  they
 done  now?  In  the  matter  of  imple-
 mentation  of  the  recorimendations  of
 the  study  team,  also,  the  promptness
 with  which  the  needs  of  Uttar  Pra-
 desh  are  met  are  in  crying  contrast
 to  the  total  neglect  of  similar  areas
 in  Madras  and  other  States.

 Sir,  the  people  of  Pudukkottai,
 Ramanathapuram  and  Arantangi  will
 not  tolerate  this  step-motherly  treat-
 ment  any  longer.  They  have  already
 been  pushed  to  the  point  of  despera-
 tion  by  the  Government.  Due  to
 droughts  almost  every  year,  what
 little  crops  they  grow  are  destroyed
 and  yet  they  are  not  granted  kist
 remissions  due  to  the  State  Govern-
 ment’s  stinginess.

 Being  already  a  scarcity  area,  the
 impact  of  the  present  food  crisis  is
 more  painful  in  this  area  than  in
 others.  The  people  will  not  suffer
 humiliation  any  more.  Henceforth,
 the  Government  will  have  no  moral
 right  to  blame  the  people,  if  they  re-
 sort  to  direct  action.

 In  conclusion,  I  want  straight  ans-
 wers  to  the  following  questions:  (l)
 What  action  Government  proposes  to
 take  to  identify  backward  areas  in
 Madras  and  other  States?  (2)  What
 concrete  step  Government  proposes  to
 undertake  socio-economic  studies  in
 Pudukkottai,  Ramanathapuram,  Aran-
 tagi  areas  of  Madras  and  evolve  con-
 crete  plan  of  their  development?  (3)
 Which  is  the  body  that  proposes  to
 undertake  those  studies  and  by  what
 time?  (4)  When  does  the  Planning
 Commission  and  the  Government  of
 India  propose  to  discuss  these  matters
 with  the  Chief  Minister  of  Madras  and
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 other  States?  (5)  What  action  the
 Government  has  taken  to  constitute
 special  areas  cell  in  each  State?  (6)
 What  is  the  concrete  procedure  the
 Government  is  going  to  adopt  to  en-
 sure  that  all  these  specific  plans  and
 outlays  for  these  areas  would  be  sure-
 ly  included  in  the  Fourth  Plan?  On.
 the  replies  to  these  depend  many  of
 the  urges  to  be  fulfilled  in  these  areas.

 Shri  D.  C.  Sharma  (Gurdaspur):
 I  want  to  know  one  thing.  Backward
 areas  are  not  to  be  found  only  in  one
 State  of  India  The  problem  of  back-
 ward  areas  is  not  confined  only  to
 Madras.  I  want  to  know  the  criteria
 of  Government  for  calling  an  area  a
 backward  area.  Also,  what  have  you
 done  so  far  for  upgrading  these  back-
 ward  areas  economically  and  socially
 and  what  are  you  going  to  do,  so  far
 as  the  Fourth  Plan  is  concerned?

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 Shri  Sitthhasan  Singh  (Gorakhpur):
 Sir,  I  want  to  put  only  one  question.

 Mr,  Deputy-Speaker:  I  am  sorry.
 He  should  have  given  notice  in  ad-
 vance.

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  Mr.  Deputy-Speaker,  I
 am  glad  the  hon.  Member  has  raised
 this  discussion.  It  is  a  very  important
 matter  and  this  gives  me  an  opportu-
 nity  to  clarify  some  of  the  basic  con-
 cepts  in  this  regard.

 So  far  as  the  Planning  Commission
 is  concerned,  for  quite  some  time  this
 matter  was  engaging  its  attention.  Even
 in  the  Third  Plan  the  concept  of  the
 balanced  regional  development,  the
 development  of  specially  backward
 areas  from  the  economic,  social  and
 other  points  of  view  was  considered
 so  that  the  development  of  the  coun-
 try  may  proceed  in  a  more  or  less
 integrated  and  balanced  manner.  Even
 as  early  as  August  962  the  Planning
 Commission  issued  a  letter  to  all  the
 State  Governments  to  furnish  infor-
 mation  on  indication  of  State  regional
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 development  ang  identify  the  back-
 ward  areas  within  their  territory,  We
 did  receive  certain  suggestions  from
 some  of  the  State  Governments,  quite
 a  number  of  them,  though  not  from
 all  State  Governments,  But  while
 going  through  them  we  found  that
 there  are  various  gaps  in  the  selection
 and  it  was  not  precisely  done  with
 reference  to  the  indicators  mentioned
 in  the  letter  of  the  Planning  Commis-
 sion.  This  was  the  finding  of  the
 Joint  Team  also.

 Therefore,  on  a  demand  from  this
 House  in  the  budget  discussion,  the
 late  Prime  Minister  directed  that  a
 study  of  the  eastern  districts  of  U.P.
 should  be  made  and  a  joint  team  was
 formed,  of  the  Planning  Commission
 and  the  State  Government,  to  go  into
 this  question  most  thoroughly  for  a
 scientific  examination  of  the  problems
 in  the  area  to  find  out  the  pattern  of
 development  which  will  emerge.  That
 is  why  in  the  last  budget  discussion  I
 said  that  it  is  a  sort  of  pilot  study.

 Shri  Umanath:  That  was  during  the
 mid-term  appraisal.

 Shri  B.  RB.  Bhagat:  I  did  not  mean
 that  the  same  thing  will  be  applied  to
 other  areas;  but  when  I  said  even
 about  the  pattern,  we  said  that  they
 will  be  able  to  evolve  some  pattern.
 So,  when  I  said  that  at  that  particular
 point  of  time,  this  was  perhaps  the
 thinking.  After  the  report,  as  the  hon.
 Member  has  himself  quoted,  they  did
 not  suggest  a  uniform  pattern  for  th?
 development  of  the  whole  country.  I
 do  not  want  to  quote  again  from  this.
 They  themselves  suggested  that  ac-
 tually  the  pattern  will  be  determined
 of  any  area’s  development,  particu-
 larly  of  this  area,  by  what  they  said
 the  pattern  of  natural  resources  in  it.
 For  example,  if  I  may  amplify,  the
 particular  area  which  was  studied  by
 this  team,  namely,  the  four  districts  of
 eastern  UP,  the  governing  factor  there
 is  the  water  table  which  is  very  high
 and  it  is  an  excellent  area  for  lift  irri-
 gation,  tube-wells  and  other  wells.  They
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 can  go  in  for  a  very  intensive  saturat-
 ed  irrigation  in  this  area  to  develop
 the  irrigation  potential  in  the  country.
 There  may  be  other  areas,  hilly  areas,
 where  other  resources  may  be  there.
 Therefore,  this  is  the  finding  of  the
 committee  that  the  pattern  will  be
 determined  by  the  type  of  natural  re-
 sources  that  may  be  available.

 Shri  Umanath:  The  concrete  pian
 will  be  evolved  from  the  type  of  natu-
 ral  resources,  but  the  general  approach
 is  given.

 Shri  B.  R.  Bhagat:  I  am  sorry.  I
 am  answering  the  specific  point.  He
 said  that  there  is  some  contradiction
 in  my  reply  then  and  now  and  I  am
 answering  it.  Now  the  position  is
 that  there  cannot  be  an  all-India  pat-
 tern  in  the  area’s  development  in  a
 nature  like  that.  Each  area  varies;  the
 natural  resources  and  various  other
 factors  come  in.  Therefore  this  Team
 has  suggested  that  first  the  area  should
 be  indicated  on  certain  specific  indi-
 cators.  He  has  asked  a  number  of
 questions  many  of  which  will  be  ans-
 wereq  by  my  reply.

 The  first  and  foremost  question  is
 to  identify  the  area  on  some  scientific
 basis  where  the  indicators  of  economic
 development  determine  to  what
 extent  the  potential  is  there;  the  natu-
 ral  resources  are  there  and  to  what
 extent  an  area  can  be  said  as  back-
 ward.  These  indicators  on  a  very
 scientific  basis  have  got  to  be  deter-
 mined.  Therefore  the  Planning  Com-
 mission  as  a  result  of  a  series  of  meet-
 ings  have  now  identified  selected
 indicators  and  accepted  5  indicators
 on  which  each  district  will  be  deter-
 mined  as  backward.  For  example,
 density  of  population  is  one.  A  dis-
 trict  where  population  is  very  dense.

 Shri  Umanath:  But  these  indicators
 were  formulateg  even........

 Shri  8.  R,  Bhagat:  It  is  now.  Earlier
 they  were  asked  to  give  information;
 but,  as  I  said,  it  wag  full  of  gaps  and
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 the  areas  selected  were  not  on  scienti-
 fic  basis.  So,  after  this  report  the
 Planning  Commission  have  selected  15
 indicators,  like,  density  of  population,
 the  rural  population  as  percentage  of
 total  population,  cultivable  area,  net
 area  sown,  percentage  of  irrigated
 area  to  total  crop  area,  percentage  of
 double  cropped  area  to  total  area,  per
 capita  gross  value  of  agricultural  out-
 put  etc.  So,  each  State  Government  is
 asked  to  identify  the  area  on  the  basis
 of  these  selected  agreeg  indicators.

 Shri  Umanath:  Any  time  limit?

 Shri  8.  R.  Bhagat:  We  are  anxious
 that  these  identified  areas  on  these
 agreed  selected  indicators  should  form
 a  part  of  the  Fourth  Plan;  so  J  think,
 it  should  be  done  early.  The  State
 Governments  themselves  are  anxious.

 \Hon.  Member  himself  is  here  cham-
 Pioning  for  Ramanathapuram  or
 Pudukkottai;  similarly,  other  hon.
 Members  must  be  having  other  areas
 in  mind.  The  pressure  is  much  more
 in  the  State  Assembly  than  here.  So,
 I  have  no  doubt  that  very  soon  on
 this  basis  identification  of  the  areas
 will  emerge.

 Shri  Umanath:  I  am  in  Parliament.
 That  is  why  I  am  giving  pressure
 from  here.

 Shri  8.  R.  Bhagat:  I  say,  this  de-
 mocratic  pressure  is  very  natural  and
 it  should  be  there.

 Then,  the  joint  team  has  suggest- ed  that  the  pattern  of  development, as  the  hon.  Member  quoted,  should  be
 based  on  socio-economic  studies  of
 the  areas  concerned.  So,  as  soon  as
 the  areas  are  identified,  the  State
 ‘Governments  will  be  requested  to  ap-
 -point  special  teams  for  making  stu-
 ‘dies  as  a  study  was  made  in  the  four
 ‘districts  of  eastern  U.P.  and  the  pat-
 tern  of  development  for  that  parti-
 ger  area  will  emerge.  So,  the  secand
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 stage  will  come  after  that.  He  has
 asked  me  a  special  question  about
 Madras.  Ali  these  questions  are  ans-
 wered  by  the  time-schedule  about
 this  matter.  After  the  areas  are
 identified  and  the  pattern  of  develop-
 ment  emerges  as  a  result  of  scientific
 studies,  intensive  socio-economic  stu-
 dies,  by  special  teams  in  these  areas,
 then  the  question  of  providing  of
 necessary  pattern  of  development  and
 including  it  in  the  programme  will
 all  come.  So,  I  think,  it  will  be  done
 at  that  stage.  I  have  no  doubt,  and
 the  Planning  Commission  is  very
 keen  about  it,  that  in  the  Fourth  Plan
 such  areas  should  be  identified.  As  a
 result  of  special  studies,  the  pattern
 of  development  in  these  areas  should
 emerge  and  a  special  provision  will
 be  made.  In  U.P.,  for  example,  after
 the  study  was  made,  we  have  pro-
 vided  some  funds,  on  the  recommen-
 dations  of  the  joint  team  itself,  to
 the  extent  of  Rs.  0  crores  in  this
 Plan,  Rs.  4  crores  this  year  and  Rs.  6
 crores  next  year.  A  committee  has
 been  formed.  We  want  the  commit-
 tee  to  be  stronger  there,  in  this  area,
 and  the  special  programme  suggested
 by  the  team  for  which  financial  assis-
 tance  has  been  provided  by  way  of
 accelerated  assistance  should  take
 place.  Similarly,  after  these  areas
 are  identified  and  the  pattern  of  deve-
 lopment  is  evolved  as  a_  result  of
 these  studies,  I  have  no  doubt  that  in
 the  Fourth  Plan  itself  there  will  be
 clear  indications  of  the  development
 of  these  areas.  I  think  these  were
 some  of  the  questions  which  I  have
 answered.

 Shri  Umanath:  Has  the  Govern-
 ment  any  idea  about  the  time  within
 which  these  things  will  finish  and
 they  can  be  included  in  the  Fourth
 Plan?  May  I  know  whether  the  Gov-
 ernment  has  got  any  idea  about  the
 time-limit  so  as  to  be  able  to  include
 it  in  the  Fourth  Plan.  These  things
 can  go  on  for  a  number  of  years.  Now
 the  Fourth  Plan  is  coming....

 Shri  B.  R.  Bhagat:  We  wanted  it  to
 be  included  in  the  Fourth  Plan.
 Now,  the  time  schedule  of  the  Fourth
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 Plan  is  to  be  finally  approved  by  this
 House  by  the  budget  session  of  1966.

 श्री  श्रोकार  लाल  बेरव”  राजस्थान  के
 लिए  क्‍या  किया  गया  है  ?
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 Mr.  Deputy  Speaker:  No  more  ques-~ tions.  The  House  stands  adjourned till  4]  a.m.  tomorrow.

 17.24  hrs,

 The  Lok  Sabha  then  adjourned  till Eleven  of  the  Clock  on  Wednesday, Shrimati  Savitri  Nigam  (Banda):  September  30,  964/Asvina  8,  886 Sir,  on  a  point  of  information.  (Saka).

 —_
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